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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Orig!’nai Application No'46/2024/E%?”"
Sridhar Samal . \Applicant
- Versus - p—

State of Odisha & Ors. ... Responde_nt's

* AFFIDAVIT IN OPPOSITION ON BEHALF OF THE RESPONDENT NO 10

-1 Madhﬁisudan Sharma, S/O Sri Ram Raj Lal Sharma, aged about 59 years, working for
gain with Mahanad1 Coal Fields Limited, having its office at Environment & Forest

l;epartment Mahanadi Coalﬁelds Limited, do hereby solemnly affirm and state as |

" 1. That 1 am the General Manager/Head of Department of Enviromhent & Forest, of

the Respondent No. 10 and T am authorized and otherwise 1 am also competent to

swear this affidavit on behalf of the Respondent No 10.

2. I state that a copy of the Instant Original Apphcatlon has been served upon'.

Respondent No 10 who in turn forwarded the same to its advocate along w1th

i
|
-

instructions and relevant documents for the purpose of preparing and filing the

counter affidavit on behalf of the Respondent No 10.

Mahanadi Coaltietds Limited j
yoif, WeaoTg/Buria, Sambalpur- -768020

follows: ' ' : | . ., S
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3. [ state that I have been advised to deal with the portions only which are material

for the disposal of the instant Petition, and I do not admit any statements and
'allegations as‘made by the petitioner in the instant Writ Petition save and except
those appear from the record and/or spe01ﬁcally admitted herein. At the outset I

would like to place followmg material facts before dealing w1th para-wase _, |

statements, averments, allegations made in the writ petition for I;ha pl.arp@se,1 gf os

%

effective adjudication of the real disputes involved in the instant case’%}ﬁgw W
gy

placed below

4. 1 state that the Respondent No 10 being Mahanadi Coalfields Limited
(Hereinafter “MCL") is one of the major coal producing company of India. It is

one of the eight subsidiaries of Coal India Limited. Mahanadi Coalfields Limited

N, was carved out of South Eastern Coalfields Limited in 1992 with its headquarters

at Sambalpur.

*

.......

inter-alia as follows: ' ' u

a) Direction may be given to Opp. Parties to take steps to regularly clean the
affected areas and take steps to reduce the accumulation of dust in the

affected areas.

RN e (Tafaor gy ge)
General Manager (Environment & Forest)
fofees
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b) Direction may be given o Opp. Parties to sprinkle water in the affected areas

»
BEE i‘! %
PERRE R ;’
¢) Direction may be glven to Opp. Parties to take regular plantatlon prograif-

to reduce spreading of coal dust in the air.

the affected areas as mentioned above_.

d) Direction may be given to Opp. Parties to keep check on the trucks or othef
vehicles transporting coals or other minerals so that they transport those
miﬁerals properly by covering it properly. And if ‘any trucks are found
violating it heavy penalty may .be imposed against those vehicles. Elven
direction may be given to install GPS in every truck, so that their movement

can be tracked.

¢) Direction may be gwen to Opp. Partles to properly function committee,

formed under National Clean Air Program (NCAP) who at regular 1nteW‘al

A
_shall report the Hon‘ble Tribunal about what steps has been taken to redﬂé_ :

the pollution of Talcher City

6. At the outset I state that the Responden.tl No 10 has duly obtained Enviro_n.ment

Clearance ccrtiﬁcates. in respect of all its coal mines. under the Talcher Coal
TFields from the Ministry of Environment, Forests and Climate Change
(MOEFCC)'being the Respbndent No 1. I also state that the Respondent No 10

strictly conducts its mining operations in terms of the Conditions mentioned in

TR

(_j‘ég B Wf%m-') PivE THR
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the EC Certificate iseued by the Respondent no 1 in as much as operation of coal
mines by the Respondent No 10 duly conforms to the standards for the purpose

. of maintaining the environment pollution_free.. In other words Respondent No 10
takes due care for the _Ipurpese of profecting the environment and takes every
necessary step to prevent any damage. being. causec'l. to the enviromnent which
may arise in connection with operation of coal mines by the Respondent no 10 in
Talcher.
The copies of compliance report for environmental cle.arance conditions in
respect of relevant mines in Talcher coal field are annexed herewith and

collectively marked as Annexure R10/A .

7. 1 state that the Respondent No 10 has its coal mines spread across Odisha and
has eight (08) nos. of opencast coal mines in Talcher coalfield (TCF) which are

in operation in Angul district of Odisha. All the mines of TCF djspatch aheut o

66% of mined-out coal through railway (Rakes) and rest about 34% of the coal

being dispatched through roads by engaging trucks and heavy vehleles"'.L irt

* Financial Year 2023-24. 'MCL (Talcher CF) has constructed a separate dedlcated o
| _ coal eorridor (.ro.ad.made up of concr_ete) abouf length of 20.9% KM in Talcher
| connecting all the mines and ultimately connected to NH-149. All the coal
loaded trucks are covered with tarpaulin in order.to reduce fug.itive dust emission

durmg plying of vehicles. Respondent No. 10 (Talcher CF) has also developed

e R

g G (uafa'm 97 )
i 3emaratManager(Envilinment & Farest)
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the SILO and coal conveying 'systeni (cdv'ered belt Convéye_r) at Bharatpuj' OCP,
Lingaraj OCP and Bhubaneshwari OCP from quarry'to railway Yard to minimize
~ the use of vehicles. This, in turn, helps to minimize the fugitive dust 'einission_ in

the vicinity.

8. I also state that in order to minimize _fu.gitive_: dust émisgions at tli_e time of

loading of coal, whethe':r in trucks or heé_.vy vehicles or in railway 'yards, tht; coal

A is pré-moistened before lo.ading of' théf’ same. Furth’er the coaI is also Bein_g
covered by tarpaulin to minimise fugltlve dust emission durmg its transportation

and it is mandatory to cover the coal trucks with tarpauhn The Respondent No

10 has also taken various preventive measures 'such as. installation and operation

of wheel washing system within its premises to wash the wheels and body of =

LYY
coal loaded trucks at the exit gate of the mines. The water aﬁer wheel washlng

fed to the pnmary settlmg pit for settling of sedlments and -again re-use& fo

washing purpose. Water generated durmg mmmg process is also used for sald’

‘purpose. I also state no truck carrying coal is made to exit the coal mine without
iy ) ensuring that such trucks are niot only covered with ‘tarpaulin but also their
wheels and bodies thoroughly washed in order to ensure that at the time of

transportatio'n of coal no fugitive dust and air pollution is caused thereby.

il : t'f? rést)
General Manager (Environmen orest
fafez

o ;
f2[Bit; Sambaloys: 788020
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Photographs of various preventive measures taken by the Respondent No 10
within its premises to reduce fugitive dust emissions is annexed herewith and

marked as Annexure R14/B.

9. I also state that the villages like Balhar, Lingaraj, Nandira, Cover belt area near
Balanda, Thermal aréa, Tentuloi village, Badadanda Sahi, Baghamafa and
Diajharan are located at about 5 KM distance (approx.) from the nearest coal
mine, i.e. Jagannath Opencast Project (Jagannath Colliery). However, heavy
vehicles carrying fly ash, iron ore, etc apart from coal are plying through NH-
149 which is nearby to the aforementioned villages. Fugitive dust emission from

the road may be the major reason for dust nuisance in the nearby villages which _

may be reduced through regular cleaning of deposited road dust by the concemed' W

authorities as well as periodical maintenance of roads. I state that the Respondent R

~ No 10 in its endeavour to reduce fugitive dust pollutlon and improve the amh,lent_;

air quality in and around the towns Where it operates and also the nearb

National Highways has also taken various steps like engaging mechanical road
sweeping machine and instant water showering system [croés road afch type) at
the exit gate and other strategic locations around mine area in order to minimise
the dust pollution. I further state that Respondent No 10 has awarded annual
contract and spends nearly Rs. 5,58,20,92_2.00 (in words Rupees Five Crore

Fifty-Eight Lakhs Twenty Thousand Nine Hundred Ninety Two ) for the p,,u;‘posé

Mahanadl Coalﬁelds Lirmted

w W}Buﬂa Sambalpur ~768020 .
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of spreading water and cleaning nearby':_-road's near sutrounding areas of the .

mines in order o keep the environment_ clean.

Photographs of various preventlve measures taken by the Respondent No 10 B
beyond its premises to reduce fugrtrve dust en‘ussmns is annexed herewrth and _ N

marked as Annexure R1i0/C.

The copies of award letter for the purpose of spraying water and cleaning of

roads are annexed herewith and marked as _Annexure R10/D.

10. 1 also state that in addltlon to above precautronary measures for the purpose of
protection of environment, Respondent No 10 smce mcept10n of 1ts mrnmg:
operations has been plantmg trees in its endeavour to carry out sustalnable o

\ development actrvrtles and as on date Respondent No 10 has planted 2776959

trees and thereby augmented green cover of around 1361 22 Hectares of land

' A copy of chart showing year wise plantation activity undertaken by Respondent.

No 10 for bio reclamation in Talcher Coal Fields from the year of inceptid_n;

2023-24 is annexed herewith and marked as Annexure R10/E.

11. I also state that berng a responsrble pubhc sector organrzatron which cares for
hohstlc and overall growth of the areas. where it operates and to further its v1sron )

of sustalnable development, the Respondent No 10 engages in various CSR- .

“activities like supply of water for v1llagers, constructlon of bathrooms ereatlon _

feownd & Ing A onEaahE amanaﬁ- '

kv' ek wesTerfe A

_ Mahanadi Coalfields lelted
e _ . I, FoeTgR/Burla, Sambalpur-768020
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deepening, renovation and beautification of ponds in several areas for which
from 2018 to 2024. The Respondent No 10 has spent Rs 11,045.77 Lakhs in this. |

period for carrying out these CSR Activities.

A copy of chart showing year wise CSR activity undertaken by Respondent No -
10 from 2018-19 to 2023-24 is annexed herewith and marked as Annexﬁre

R16/F.

12. 1 state that pursuant to the directions passed by the Hon’ble Tribunal on
06.03.2024 a committee comprising of a) Additional District Magistrate, Angul
b) Senior'En.vironmental .En'g_ineer and Regional officer, State Pollution Control

Board, Angul and ¢) Scientist — D, Regional D.ifector, C.entra'l Pollﬁtion Control -

Board, Kolkata was constituted for the purpose of ﬁlmg report W1th regard to the -

inspection, duly prepared report on 09.04.2024 which came tb_be' ﬁled by way of

an affidavit dated 09.04.2024 affirmed by the District Magistrate, Angul before

this Hon’ble Tribunal. On perusal of this affidavit and the report annexed.
thereto, it appears that the same supports the contenti.on of the Respondent No 10
and the same does not attribute any act, omission or negligence on .the part of the
Respondent No 10 fér th¢ purpose of violation of any nbrﬁlsfmeasures which

would have caused damage to the environment and pollution of nearby areas.

General M {E ronmgraﬂ??omt)
a &r {knwv
mgmagag Wreirey faes

Mahahadi CoamaldsThinmed’s
gﬁ;@m:m; Samlpmum

allegations made in the ongmal application. The saxd commxttee aﬂer.-.
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'13. Save and excepi what are matters of record, each and every allegatlon contamed
in the various paragraphs of the appllcatlon is demed and dlsputed as if set out
seriatim herein and speeiﬁcally traversed. However for the sake of brewty, I am
dealing with those portions only whi'ch are m.ate'rial and.'r'elate .to the 'answering
‘Respondent no 10 for the disposal of the instant app11cat1on and I do not admit -

i S any statements and allegations as made by the apphcant in the instant apphcatlon
a save and except those that appear from the ‘record and/or are spemﬁcally |

admitted herein.

14. Save and except what are nia_tters of - record,
statements/averments/allegations made in paragraph 1, 2, 5 and 6 of th

application are denied and disptlted. The respondents have no comments &5 offe

as to those which are matters of records.

'“)“TO? 15. That the statementsfaverments/allegations made in paragraph 3 and. 4 of the

application are denied and disputed in view of the facts described in. the -

@{, ’}'6% & !
‘h_ M

abovemennoned paragraphs and i is not repeated again for the sake of brev1ty Itis
strongly denied that the alleged 1ll-effects of pollut:lon on the famlly, land and

farmland of the petitioner ¢an be attributed to the activity of Respondent No 10.

16. Save and except what  are matters of  record, the

statements/averments/allegations made in paragraph 7 of the application are -

¢ b o ifi;/
- | '

(tﬁﬁﬁ%'ﬁ' Mamer '{E nwremnem 8-1 Eav@st)

' ' Mahanad Coaliids Liited
% _ om FAEIGHBurlay Sambaipar-768020
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denied and disputed. I state._that Mahanadi Coalfields Ltd (MCL) ensures eco-
friendly coal production through ISUrface ‘mining (about 98%), eliminating the
need for blasting, As regards transportation and dispatch, MCL under its "First
Mile Connectivity (FMC)," programme prioritizes maximum coal trénsportation
through SILO, rail and closed conveying systems. Furthcrmore;- MCL has
established internal dedicated coal transportatiqn routes and coal corridors that |
do not pass through any villages. The fact that 5000-10000 coal laden trucks
- plying from coal mines of MCL is not true. Total 75.18 (66%) out of 113.39 MT
of coal from opencast mines is despatched in Talcher Coalfield through eco-

friendly rail mode to minimise dust pollution due to coal trahsportation. The per

y wise coal trucks from MCL to different consumers is tabulated below for

" kind reference.

Table No. 1 - Rail and Road despatch in the FY 2023-24

SN | Name of the EC Quantum | Quantum ofcoal |  No. of ‘No.of
mine capacity of coal despatch by Road | trucks/day in | trueks in
of the despatch to respective coal despatch coal -
Minein | by Road to sidings through road | despatch
MTPA different MT to different to . -
consumers MT) ~ consumers. | sidings.
(MT)
1 Bharatpur 20 338 o 3n 180
OCP . Siding7&8-3.42 |
2 | Lingaraj OCP 20 279 MGR1-1.87 _ 285 | 165
MGR2-1.84
SILO-8.91

AR

{ mm 11(&m Y } .
| (Bendral Manager(Erorinert B FomsY)
E T 3 iy = N *ﬁi W .
bMatiandd Coaids Bvited
o) WY Butiey SaBAIIF 706020
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10;(
—oboei2es | |
7| HingalaOCP | 15 | 545 [ Sidimg336 | 680 | 650700
o | Sidings-113 |
| *Siding9-3.11 o
T Rammot | ® | 419 | Sdmgioess | 4w |70
T | 75 | 456 | sidwginasz |- 548 | 124
% , A I  Sidings/6-195 | b
6 T AmamaOCP | 20 | 57 T Siding 56138 | w5 | 220
—~ Siding3/4-0.75 |
) 7 | Bhubaneswari 30 _ 6.82 S_iding]_;_’Z-S._-lO | 547 272
ocr | 1 siding3ia608 | B
| Ananta Siding-0.22
: Ling_émj Siﬁng— "
3.35 |
8 | Kaniha OCP 12 463 | Siding withinmine | 350 .
. ' pren_‘li_seS '
_ _ Table no,2: Total Despatch in FY 2023-24 i inMT i
A o ‘Rail Despatch - Road Despatch (In MTY)_‘
ot . Name of Mine | _Total Despatch C@MTY) | T_o Siding | To cojlsu‘li}
Bharatpur OCP 057 | 688 | 33 | 31559 g
Lingara) OCP - 17.48 a6 | 145 | 280
| Hingula OCP _ B [ s | 76 | 545
Balam OCP | . 752 | . 329 T 628 424
Jagannath OCP s [ 340 | sz | e
Ananta OCP 72007 | 1423 a5 ) 5_,’_34'---
Bhubancshwarl OCP | 2460 - | 1775 | 1713 T 6.85
KamhaoCP | 1178 | S T 4.67

4 MM R
A\

IRty -. W “ A T
ol --fmz:mm eisarrne'-rdsf'mwé' 3
: mmwla Sambnlpw.
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113.39 75.18 (66%) | - 3816

Table no.3 Name of the FMC projects

- | -Capacity . :
SN Name of the projects Physical Progress Commissioning -
© - | in MTPA o

1 Bharatpur Silo : 20 100 % Completed [ J an 2019
|2 [ Lingaraj Silo 16 | 100% Completed Mar 2020

3 | BBSRIPhISilo | 10 | 100% Completed Oct 2023

4 | HinguaSilo | 10 | 100% Completed - | 31.12.24

(Link Conveyor work is
_ pending)

5 BBSRI Ph-II Si!o. 15 99% 31.05.24
16 Ananta RLS-2 Nos. 20 70% 31.07.24

7 Kaniha RLS-INo. 10 50% T -1 31.10.24

17. Save and except what are _ matters. of . record, the

statements/averments/allegations made in paragraph 8 and 14 of the applicatjori |

- Within its mine premises, MCL for road transportation of “coal till sidings
ensurea .that' the trucks are covered with tarpaulin. In _additioﬁ, several coﬁtl‘al.
measufes'like truck mounted mist fog cah_nqns (40 m throw)_,_. static fog ca.ﬁnons
(100m'throw), Instant .s_hower systems, wheel washing units & Mechanical Road

swegepers besides_ fixed sprinklers and mobile water tanker, roadside dust
\J\ \Qﬂﬂdf/ ' 'ﬁl/
#3 .

7t m 5 E!lﬁﬁﬁﬂm : pur-768020
SSoRAT waled shawgESE P

are denied and djsputed.. I state that the allegation of coal dust leakage fmm . o
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collector system have been deployed in the mine’s command areas to ensure dust

free transportation of coal.

_ Table no.4 Control measures - Mines wise
SN Name of the mine " List of the Contrel measures

& . 11 Bharatpur OCP ¢ Dust-Free Dispatch to M/s Nalco through Rapid Loading

- System (RLS): Rapid loading system with a capacity of 5
MTPA, along with a closed conveyor belt spanning 3.25km,
ensures dust-free dispatch of coal to M/s NALCO.

. Utilization of Silo for Dust-Free Dispatch: A 15 MTPA
capacity silo, coupled with a closed conveyor belt of 1.5km, has
been implemented for dust-free dispatch from-the quarry surface
.to the loading system.

e Deployment of Dust Suppression Equipment: Bharatpur OCP
has invested in advanced dust suppression technology, including
13 nos. of truck-mounted fog cannons with a 40m throw, 01 no.
of fixed fog cannons with 100m throw covering various areas,
and a fleet of 6 nos. Of 28 KL water tankers, wheel washing
systern, Instant shower sysfem, and 4 nos. of 12 KL water tankers
for effective dust suppression on haul roads and mtemal CT
roads. _

o Installation of Sprinkler Systems and Automated Mlst Spray
Systems: Sprinkler systems are strategically placed sit rallway-’
sidings and CHP & RLS areas, while mist spray sygtcms are"
installed at hoppers, transfer points, and loading sysfem -
effective dust control.

e Mechanical Road Sweeping and Tarpaulin Covering of Coal
Trucks: Two mechanical road sweeping machines are deployed
for maintaining cleanliness, and all coal-loaded trucks leaving the
mine are covered with tarpaulin to prevent dust dispersion. -

e Construction of Separate Coal Corridor: A dedicated coal
corridor has been constructed to route coal trucks away from
habitat areas, minimizing environmental impact.

ﬁ»w/\ \wcv : Lo

W . o o wr%m:} TR O
i ST nonas:

ETTNN |

3%5?{&“3&51@031&8“5%‘3 r',mé.rl» ""a.L'
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|2 Lingaraj OCP ¢ Maximum coal (around 84%) is being dispatched through rail
mode i.e., through railway sidings and through silos, Two nos.
of silos having rapid loading system are installed for loading of
coal in to railway wagons. The coal is transported from truck
recelvmg hopper (TR) located at pit head and from coal handling
plants (CHF) located inside the pit to silos through closed
conveyor belis. This system of despatch of coal through conveyor
belt eliminates the need of transportation of coal from pit head to
sidings through tippers. '

e All the road sale trucks are covered with tarpaulin and pass-
through wheel washing system before leaving mine premises.

o Dust suppression of internal haul road and coal transportation road
is carried out by fixed water sprinklers and mobile water tankers. A
total of 109 nos. of fixed sprinklers cater to 4 KM length of '
different transportation roads such as CT roads, haul roads,
transportation roads along the siding, light vehicle movement
areas and empty tipper movement road.A total of 8 nos. of
fixed type fog canons have been installed at Lingaraj OCP which
cater to different transportation roads. 18 nos. of departmental
mobile water tankers (28 KL capacity) are on roll for dust
suppression on vehicle plying routes. Two nos. of mobile water
tankers (18 KL capacity) are also engaged on OB haul roads- for
dust suppression. A mobile water tanker (4 KL capacity) is
engaged for dust suppression-on road sale truck transportatlon
road.

* The. tippers carrymg coal to railway sidings pass through mstant .
shower system installed at exit point of quarry.

e A wmd barrier of 170 metre length and 5 metre helght is
prowded along road sale coal transportation route.

. 2 nos. of mechanical road sweepers have been deployed for |-
mechanical sweeping of NH-149 (from Bankadhar Chowk to
Pabitramohan Chowk) which is located adjacent to Lingaraj OCP.
Manual cleaning of shoulder of NH-149 {from Bankadhar Chowk
to Pabitramohan Chowk) is also carried out for removal of dust. A
mobile water tanker of 4 KL capacity is also deployed by

Lingaraj OCP -for spraying of water on the above-mentioned

S ~ Gener m@ﬁewmn?. amw
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portion of NH-149,

e A dedicated coal corridor has been constructed in Talcher
Coalfields through different mines for the movement of road sale |
trucks. The coal corridor patch of Lingaraj OCP lies between end
point of coal corridor of Bhubaneswari OCP and NH-149. Dust

. _ suppression on coal corridor of Lingaraj OCP is being carried out

# ’ : by 4 nos. of contractual mobile water tankers (20 KL ¢apacity).

3 ' Hingula OCP s Truck mounted .fog cannons (40 m throw): 3 nos.
e Trolley mounted fog cannon (100 m throw): 6 nos.
™ ' o Mobile water sprinklers (9-28 kI): 12 nos.

o Instant shower system: 1 no.

» Mechanical road sweeper: 1 no.

e  Wheel washihg unit: 1 no.

4 Balram OCP » Truék mouhted fog_.cannons {40 m throw): 2 nos.
. Trol!_ey mounted fog cannon (100 m throw): 8 nos.
« Mobile water sprinkiers (9—28 kly: 11 no;s.

» Instant shower system: 1 no.

e Mechanical road sweeper: 2 nos.

o Fixed sprinklers: 15 nos. (railway siding)

e  Wheel washing unit: 1 no. _ }

5 Jagannath OCP o There are 7 water sprmkler tankers, and 24 fixed sprmkl {
exists for dust suppressnon over inferpal coal transportation roads.

¢ 02 nos. of instant shower systems ar¢ provided at the exit point
of quarry.

o A dedicated coal transportation corridor of 20.99 Km length has
been constructed bypassing the residential areas and other
habitation which passes through all the opencast mines starting

5 AT TOUEIT) ISR TH
'v"i EH nnm)

]
(;a‘mﬁ & mamft U T‘; 1oL

. L ) \a
W
. . wg[ ;
General MaiageriErvirdhiment & #
R SR R E
Mahanadi Coalfields Limited
get, WREYIBurta, Sambalpur-768020
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from Balram OCP to Lingaraj OCP.

e Total 1.26 Km coal comidor road which covers Jaganhatl_:t OCP is
completely made concretized. :

e Al internal CT roads are also made concretized.
« 1 no trolley mounted fog cannen is deployed for coal stock.

¢ 1 no. Road sweeping machine is engaged over coal corridor
road. ' '

e Road sale trucks & vehicles used for transportation of coal
outside the mine area are covered with tarpaulin to prevent dust
dispersion. '

»  Wheel washing system installed at the exit of the mine.

o 01 no. of truck mounted fog canon is deployed for coal
transportation road & coal corridor. -

e More than 85% coal dispatch is done through ecoftiendly rail
mode.

6 Ananta OCP ¢ A total 11 nos. of mobile water sprinklers having capacity
' ranging from 9 to 34 KL are in operation for dust control. -

e 05 nos, fixed sprinkigrs are available for dust suppression at
sidings. :

e Total 2.34Km coal corridor road which covers in Ananta
mine is completely made concretized and around 3.8 km of
internal CT roads arc also made concretized.

e 6 Nos. Fixed fog cannons 100 meters throw is installed at |
railway siding no. 5& 4 and CHP for dust suppression.

e 01 nos. of instant shower systems are provided at the exit point
. of quarry.

 All Road sale trucks & vehicles used for transportation of coal
outside the mine area are covered with tarpaulin to prevent dust

dispersion.
HET GG@UF g @)
\/ General Manager (Environment & Forest)
{Mﬁaﬂﬁémi@m&hlm@ﬁc;i‘-.e? e
oerl, WEegR/Buria; Sampaipur-768020
baatidt abdodianl wsnsiehd
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« 16 KL, 3 nos. ‘Mobile water tankers and. 1 no. road sweeper

" are deployed on coal corridor road for dust suppresslon

» More than 95% coal production is done through Envnronment :

friendly Surface Mmers :

7 Bhubaneswari QCP

+ Vertical Greenery & Bamboo plan'tation at siding 1 & 2.

. A total of 16 nos. of mobile water sprinklers. having capacny
ranging from 9 to 34 KL are in operation for dust control.

e 03 nos, of Volve 28 KL mist sprinklers are in operation.
e (1 nos, Mechanical Road sweeper.
¢ 10 nos. of fixed sprinklers are provided at railway sidings.

¢ 10 nos. of trolley mounted fog canons are provided at vailway
sidings. ' '

« 02 nos. of instant shower systems are provided at the exit point '
of quarry. ' :

'« CHP-Pipe Conveyor-SILO System (10 MTY) & (15 MTY) for |

~coal transportation to sidings are in Commissioning , &
Construction stage. S

e Road sale trucks & vehleles used for transportatlon of_.-.
outside the mine area are covered with tarpaulin to prevent dus
dispersion. . . B

o Wheel washing system installed at the exit of the mine.

e 01 no. of truck mounted fog canon is deployed for coal
transportation road & coal corridor. -

e A dedicated coal t_ranspoftation corridor of 20.99 Km length
(1.82 Km in Bhubaneswari OCF) has been constructed bypassing
the residential areas and other habitation.

. 03 nos. of underpasses have been constructed on the coal

corridor to avoid crossing of public road, thereby improving

\}V %“@MWWI‘%EW &‘f—’drest)“ &

Mahmmﬁ ed'ﬁifrafﬂei imitgd i '

gﬂf ‘5%‘0&&13""\"4 BB ainbBig U 76820 o
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-ambient air quality, congestion and safety.

¢ 100% coal production is done through Environiment friendly
Surface Miners. ' '

+ More than 85% coal dispatch is done through eco-friendly rail
mode.

8 Kaniha OCP ¢ The road through which coal is being-transported is sprinkled by - |
the help of 01 no of 12 KL mobile fog canon and it is- also
ensured that coal carrying vehicles are optimally loaded and are -
covered with tarpaulin,

¢ Even more, consumer JITPL has provided 05 nos. of 12 KL
mobile water tankers which actively supress dust in the coal
transportation road.

Further, it is to emphasize here that Coal consumers who are fetching coal
through e-auction / FSA (Fuel Supply Agreement) cannot be monitored for its

route of transportation beyond the mine premises of MCL. As per the FSA

clause related to transfer of title to goods —

“Once deh’vefy of coal has been effected at the delivery point by the seller, the
property / title & risk of coal so delivered shall stand transferred to the |
purchaser in terms of this agreement. Thereafter, the seller shall in no way be
reSponsi‘ble'or liable for thé security or safeguard of the coal so tmnsfe.rred.'
Seller shall have no liability, including towards increased freight or
transportation cost, or road transport en-route, fof whatever causes by railways

or road transporter or any other agency.”

f»%ﬁhr(\ -« %

Genemhmnage;r{&w S R e
HETR

RIS
Mahanadu@eal&eldshlmllﬂd
g, TG/, Sambalpur-7680)
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Therefore, consrderlng the strong measures undertaken by Respondent No 10, 1t ) ‘
cannot be said that it is insufficient and 1s bemg done only as eyewash and that it
W . is having no real impact at all. And even aﬂer such measures, the pollutton is strll
pers15tmg, the Respondent No 10 cannot be held lrable for the same. and- vanous -
other factors beyond the corntrol of the Respondent No 10 may be, attrrbuted for _j -

the same.

18. Save and except . what .are ~‘matters of. _Irecor"d, - the -
statementsfaverments/allegations made in p’aragraph’ 9 of the application are
denied and disputed. I state that all trucks leavmg the- prernlses of Respondent

No 10 are very securely covered w1th Tarpaulin.. Tarpaulm covered mode of

truck transport arrangement arrest splllage and overloadlng of coal Beyond the B

i "\‘r:a-,,\

,“t‘?,p’\ same, any road s1de dust remaining gets llfted by road sweeper machme :

?’deployed in each project. Further, Respondent No 10 has. put in place. control .
measures like truck mounted mist fog cannons (40 m throw) and static fog |
cannons (100m throw), Instant shower' systems, wh_eel washm’g_ umts.
: &Mechamcal Road sweepers have been deployed in the mine’s command arq'
to ensure dust. free transportatton of coal Further, the Respondent No ..1
1 g

plans to enhance the frequency of operatlons of these control measures whenev

and wherever required and also will endeavour to upgrade its operatlons for.
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cleaning up the road side coal dust in an efficient way whenever any advanced

technology becomes available in the market.

~19. Save and except what are  matters of 'recOfd, ~ the

statements/averments/allegations made in para'graph 10 of the application are

denied and disputed. I state that none of the mentioned villages are lying in the
core zones/within the mining lease. The dis._tance' of the ‘mentioned affected

villages from the mines located in Talcher has been tabulated as follows:

SN Name of : Distance from the mines of MCL in Km
the Bharatpur | Lingaraj| Hingula | Balram | Jagannath | Ananta | BBSRI| Kaniha
Villages ' ' ' _
1 Nandira 2 g4 13 5 | - 403 | 451 6.45 27
2 | Diajharan 7 4.7 16 10 551 | 4.6 476 | 29
3 [Tentuli | 5 84 | 2 8 590 | 562 | 622 | 70
4 | Baghmara| 6 39 | 18 9 | 563 | 523 | 538 | 32
5 | Lingaraj | 12 1 21 5 | 649 | 570 | 497 | 27
6 | Balhar 16 4.4 24 . 19, 891 T 821 [ 7.66 | 32
7 | Bada 14 37 33 i? | 11 16.11 8.85 _ 30
dandasahi : . |1

There are 3 continuous ambient air quality monitoring systems established in the

Talcher coalfields in consultation with State Pollution Control Board, Odisha are

also linked to the SPCB servers. In general, the results of ambient air quality

monitoring data were found to be within prescribed limits except few aberrations

ﬁﬂn@)\ s

A

gaf magwmma Sambalpur-?SBOZO
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which can be attributed to the specific local conditions during the day of
sampling and thus Respondent No 10-_cahnot be held_exclusively._liable for

pollution in these places.

20. Save  and eicept . ‘what . ar.e matters  of | rec_ord, - the
statementstaverments/allegations made in paragr_aph 11 of the application are
denied and disputed. 1 state that Respondent No 10 .is véry.mu_ch coﬁcemed '
about the sensitive zones 1‘i.ke schools, ho_spitals,._ residential compl_exes_ etc and it
has taketr due care to ensure .that .coal transportation rolites -do not passing
through them and are 1ocated at a con51derable dlstance from them. Talcher

coalfields 1tself has been prov1ded with a 20.99 km dedicated coal comdor not

routes and coal corrldors from the mines i.e. Bharatpur OCP ngaraj:
OCP ngula OCP Balrarn OCP, Jagannath OCP, Ananta OCP, BhubaﬁesWan‘;-".

OCP, Kamha OCP till NH-149 have been lald down in such a manner that.ther

no hospltals, resndential & commercial complexes lymg enroute and thus it
wrong to allege that Respondent No 10 is responsnble for dust pollutlon and

various air borne and pulmonary diseases.

21. Save  and. except What are matters of record  the
statements/averments/allegatlons made in paragraph 12 of the appllcatlon are

N denied and disputed. I state that NALCO & NTPC arc transporting fly ash m

o WO

(mz e T‘?"“"%l?'a'f; fortian EQ 1”‘"‘;""

U?a*o% S .ra-rmf e L ,,
= Geris driftient & Forest)
bt ol d ﬁ E%:.

GLNRAT- 'mrglarmahm
T, wm samnatpur -768020:

passmg through any habltat:lon or sensmve arcas enroute. The coal transportatlo_ VSRS
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lean slurry mode Ithrough_'closed pipeline éystem to the abandoned mine voids of
Bharatpur and Jaganath OCP and thus any leakage of flyash to the waterbodies
may be addressed by them. With respect to leakage of Coal dusf to farmlands,
Respondent No 10 cannot be held liable for the same since all nec.éssary
precautions are taken to reduce the mobility of coal dust and prevent their

escapade during transportation. It is again emphasised that coal consumers who

are fetching coal through e-auction / FSA couldn’t be monitored for its route of

trénsportation. As per the FSA clause related to transfer'of title to goods, a
sample FSA clause reads as follows: “Once delivery of coal has been effected at
the delivery point by the seller, the property / title & risk of coal so delivered
shall stand minsferred to the purchasér in terms of this agreement. Thereafter,

the seller shall in no way be responsible or liable for the lsecurity or safeguard of

Aa;;f:e coal so transferred. Seller shall have no liability, including I_bwards

increased freight or transportation cost, or road transport en-route, for whatever

causes by railways or road transporter or any other agency.”

Moreover as per the directive in office memorandum issued by MoEF&CC dated

F.No. J-13012/91/2008-1A. II (T) dated 29.10.2020 with subject- Clarification T

regarding coal transportation by Thermal Power Plants in line with Ministry's

Gazette Notification vide 85.0. 1361(E) dated 21.05.2020- reg. with respect to

transportation of coal to thermal power plants it has been stated in Point no. 3 -

e f

RGN é ,8 ;’ni- FEFoIG ook
£ 5y eMBhanad Gaaifolde-timiled
5. 5 \"i'. Es it NW@@QMM

IENBOT nupsg {‘ad glzma't.‘}gf’*:krvﬁ— "\i s
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"It is reiterated Irhat' the Mini’stry’s Nbriﬁcatiéh'.ddtéd '21.'5.20;_2..0...41.@1?"45 a.ft'
W . achieving coal tmnsportanon by ratlway wagons and/ or beh‘ conveyors fmm

delivery point of coal mine to thermal power planr and it is the responszbzhry of -

power plant oper"atbrs to set uﬁ such inﬁ‘asrru_cture' pertaining_‘_to “rail or_

conveyor belt system."

22. Save.  and exc'epf . what  are matters Cof r't.ecord,.  the
statements/averments/allegations. made. m paragraph 13 of the- apphcatlon afe
demed and dlsputed I state that the report quoted by the pet1t1oner 1s old and
contains the. ﬁndmgs of 201—8—2019. The data reflected from t_h_e \con_tl_nuous ..

ambient air quality monitoring system lmked w1th SPCB Odlsha Servers shall

w ‘ be preferred for exceedmg beyond NAAQs level The reports can be generatéiﬁ

\, online. In general, the results of ambient air quallt_y momto_rmg. data were -ff_olgl

- specific local condltlons during the day of sa.mplmg

The CAAQMs graphs fmm January 2024 to March 2024 are attached herew1th

as Annexure R10/G-+for kind reference. o
23. Save  and  except ~ what  are matters of - record, thé

statements/averments/allegations made in paragraph 17, 18 and 19° of the

application are denied and disputed. Having regard to’ the facts -and measures

&

stated above, it is strongly denied that not_h_ing is being done in practical :scnsc o .

s % QU\\& \‘f{"“/

Yy RIRRT YW )
wp';narx; imcamw
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combat pollution by Respondent No 10 and that those in power and position are

remaining silent and thus irreparable loss is being caused to environment and
also to the local people of Talcher City.a_nd negatively affecting their life. It is

also denied that there has been direct violation of statutory envirenemental

obligation by the Respondent No 10 as it has already been stated in the previous
paragraphs that Respondent No 10 strictly conducts its mining operations m
terms of the Conditions mentioned in the EC Certificate issued by the

Respondent no 1 in as much as operation of coal mines by the Respondent No 10 -

duly conforms to the standards for the purpose of maintaining the environment
pollution free. In other words Respondent No 10 takes due care for the purpose

of protecting the environment and takes every necessary step to prevent any

damage being caused to the environment which may arise in connection with':_
operation of coal mines by the Respondent no 10 in Talcher. ‘However, in _oi'd_cr L
to commit to sustainable development, the Respondent no 10 being a requhsiblé-': . s

corporate try to counter such ill-effects by undertaking various CSR activities"fdr_ A

the welfare and upliftment of local pzople apart .frOm. genefating e.r.nplo.ymcnt fox"
the locél people. The respondent no 10 also has pﬁt in place :very robuét
infrastructure to reduce pollution and would surely keep on up_grading such
infrastructure to further reduce any possible .pollufcion keeping in mind thé.,i

welfare of the local people.

AT NEGHE (WEWT )
General Manager (Environment & Forest)
#: TIRTOTGH
aeced £ iMahanadiCoatieldsilinited >
T FRER/BUAE S (768020
pficnn) ehinbsed eastaM
AO0RAT ke eluIEIERL
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% ‘ 24. With respect to the gro.un'ds stated in paragraph 20 of the application, having
regards to the facts and averments made in the above paragraphs, the Respondent

No 10 states as folloWs:

a) With respect to Ground I and II, it is denied that the action of Respondent No
10 is arbitrary in nature or that it is an antithesis to the doctrine of public trust. It
is also denied that there has been any environmentally adverse action by the

- respondent no 10 which requires to be interfered with by this Hon’ble tribunal.

b) With respect to Ground Il and V, it is denied that the action of the r_espondent
no 10 has been dumping waste into rivers and waterbodies and thereby affecting
aquatic life and disrupting the flow of rivers and causmg draughts a:nd

- Wil 4=t
ﬂ?-{_‘;’?’} '&T{?‘Q‘E&q‘_ u:F

o wh TR AN Jne T e
affecting the Ilfe ah¢11qvehh® igopie It is also denled that
8

provisions of the Air Act
AR

T, LT sl --_I

Jo
\ Tl

N ¢) The grounds stated in IV VI VII VIH IX X, XI, XII are either matters’ of =

YIS

record or are fu‘ndamental truths whlch are.in judicial notice of the Hon’ble

Tribunal and hence the same 1s not dlsputed by1 the Respondent No 10. However,
the Respondent No 10" doés not* operate its mines or conducts its activities in

violation of any of the well settled doctrines and principles of envire_nmental’ law.

__ ﬁ%%w . ¢

(wafagor gy

HET UetlF )
General Manager (Environment & Forest}

Mahanadi Coaifields Limited

gﬁf THETIBurla, Sambaipus-768020
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25. In view of the facts and circumstances stated above, it is therefore prayed that
this applicatiqn_ deserves to be dismissed with-'.costs_ for being frivolous,

vexatious and without adequate grounds. -

26. The statements made in Paragraphs 1 to 25 .are true to'my knowledge and the

rest are my humble submission before this Hon’ble Tribunal. -

27.The annexures attached with this affidavit are true copies of their respective

FET NGHTE (erfagor
General Manzger {Envirbnmeq; g?—%rest)

originals.

Mahanag; Coalfieldg Limited
T4/Buna, Sambalpur—?ﬁaozo |

L4

e (he deponent solemniy affirm betore
T me today at...?f.'.‘??.:nmwibem .
\dentified by Srhusssasesnel Riescat IR
advocate, Sambalpue: :
. \ hg-q)—/’

~ NOTARY. Sambalow?
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Annexure R1 OIA

Office Of The Project Officer

Balram OCP, Hingnla Area
TIPO* Danara, Taloher, Pin-758103
Dist - Angul, State- Odisha
il:po-blmp. mekicoalindia, in

RefMCL/BO/BOCP/ENVT2023/%3.6 | o " Dote 12023

To
The Addi Prmcrpal Chief Conservator of Forest,

_Eastern Regional Office,
“Ministry of Env:ronment & Forest,

A73, Cha.ndrasekharpur
Bhub --esw_l 8 .

' '5'"-’81!5: - 'I-Ialf -'yeﬁrly .ﬁeport on environmenta.l cleara.nce conditinn for the penod from-_

‘A¥éa, MCL.

.&prﬂ’z 2¢

y | d here ‘with the half yearly Progressive report on. enwonmental
ol mct from Aprﬂ’2023 to September’2023 dn res;:aect of Balram

Prcg_ ct Giﬁc y

_%Balram OCP MCL -
Qg

: In'_”_harge, BQC‘P

-~ TRUE COPY
ATTESTED

P
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HALF YEARLY PROC "Z.RE_;:{;:?;ﬁ :}-';'-REPORT
oNn
IMPLEMENTATION OF

ENVI RONMENTAL CLEARANCE CONDI--&__;{J.N




e

SIX MONTHLY PROGRESS REPORT

ON

" THE IMPLEMENTATION OF
ENV!RQNMENTAI. CLEARANCE CONDITIONS BY MOEF

(mn mE Psmen

j_f rll'2023 ta September'2023)

s*rA-rus a MPLEMENTA'I’ION oF THE connmow ”

| ."'T‘he HEMM is malnta]ned & checked regularly We have

T ul'pped workshop & tech staff mcludmg Engmeers
.,'-to look affe maintenance and repamng of HEMM .

.f thIS Mmistry;-.

“300°KLD) and the. tre'-ed water ls_reused again for |
ndustrial pu ;aose; The. effl; re 3nalysed monthly |
hie parameters are found_-to be wuthm permlssrble

m-mary nf remrded data of Iast 6 munths. are enclosed .
'.;_herewzth in Annexure fer reﬁerence : - -

Balram OCP rs aZero D;scharge Mme

TRUE COPY
ATTE...)TED
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thé ultimate 's'pr'gs:m&? ' éx{érhaﬂc@& p
should be aintained at a mammum of 28.
degrees '

-mazntamed at a max o_ _

202021

At preseat lntemai OB d
an. The old external O
with indigenoys: trees.

isrls, Kataki, }
da Krishna Chuda etc o

(avenue:| L]
B Plantation)- | e
10 ﬁzs---_

:_Th Rehabmtatuon
- dlsplaced personj

with the Governme :
rehab!_iltqt!on R

ckage Yor the._f‘
ould be'in confommty persc
'Ind]a dec;sion on | also o

T

iy [ The Fight.of W

should net fall of

" '_ Farest area [

’“i\%@T

ATTESTED 7 ;;;;«

N




33

Ar\‘.

-~ {viil) | Noise Ievels should be: -malntamed w'iﬁ‘ﬁ

.fthe permJ55|ble- Aimit;. to “avoid

working wnthm the piant

| oceupationial health hazard to the persons |

- No:se Ieve!s are mamtalned within the permisszble limit.
The. summary df recorded ‘data of last & months is | -
enclosed he rewith for your reference 11} Annexure o

{ix) | Al other pollutic centrqi measui‘es listed
: in the EMP shoufd be strictly implemented |

| as per schedule.

_-belng mstalled far dust supp

. _ -:_Raniway Sl_ding, 03 nos of trolley mounted ng canons &- _'

Dust. suppregsion of the. mine is. being done at various
polnts by spraying water tnrougn mUDIIE wacer tdnl{erh‘ .
as mentioned below: _
' HAUL ROAD: 28 KL 3 nos. & 1 Nos 5 T dumper_
converied. to Mobile water sprinkler. ‘Water tankers
ﬁtted with. pumps for spnnkling of water .on haul road
and mmes area are worktng in thfee shifts mund the

' cdb'ﬁ'reesi'én

coal- corndor

.| CHPa* 4DDTPH CKTs are being provlded wuth hister for
' ?-spraymg ef weter at the crusher chamber and also.

{N.B.:- CHP'is-not operated since 2020)

water badies must be'-_r.i

: "_workshop and mine, EE

"-.-'-T|II date the Pro;ect has nat exceeded “the approved

F8 MTY toal productlon‘ The deétails of Iast :
duction are gwen be!ow,
Appmved
CSPBCFW

k=
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gut various. functi
environmental management should be set
up under the control of serior technical |

A separate En\nt't‘.snm@u‘ll;aI Manamnt
| Celt with suitably qualified penple to carry'| D
re!atung to | s

functions

person, who will difectly report to Chief

Executive. A laboratory facility should be
set up for collectien and analysus of-

samples.

the project - level” ‘exclusively to fookaf

aré'being posted to look: af
gualified environmental engines

en\nronrnentalfunctlonar:es, '

[xi'vj

Adequate fund prowsncm (capztai and
recurring expenditure) provided towards _'
environimental centmi rneasures should,

not be diverted forany ather purpose




3 5 AN AR PRV BASTR.  MAHANADI %%A FIELDS LIMITED
" et wreweed fappy OTCEOFTHERRORECT ORSICER
. - ! ¥ BHARATPUR OPENCAST PROJECT
Mahanadi Coalfields Limited  PO:N.SNAGAR, BHARATPUR
Dist: ANGUL-759148 (ODISHA}

(A subsidiary of Coal Inia Limited) Phobe: 06760-260237 .
Ref No. Mc‘uBA/PO.(Bocp)/'Envt/zozs-zMgoé © Date: 29.11.2023
To . | 30

The Director General of Forest (In~charge)

' Ministry of Environment, Forest & Climate Change
Eastern Regional Office, A/3, Chandrasekharpur
Bhuabaneswar Odrsha 751023 '

Subject: Submissmn of Half yearly compliance report of the Enwronmentai Ctearance
conditions for the period from April’2023 to ‘September2023 in respect of Bharatpur
"~ Open Cast Project of M/s. Mahanadi Coaif'elds Limlted- Reg. R N

~ Ref: 1) Env:renmental Ciearance Order vide No. J 11015/630/2007 IA H (M) dated

R 31.10.2008.

2) Environmental Clearance Amendment vide No J-11015/630/2007~IA 11 (M)
dated 27.05.2021. _

Dear Sir,

In reference to the above cited subject and EC Order, EC amendment
mentioned under reference; enclosed, please find herewith the half yearly compliance
report of EC conditions. for the period from April'2023 to September’2023 in respect of

. Bharatpur Open Cast Praject under M/s. Mahanadi an!felds Limited.

The soft copy of the above report is being sent to your email id: roez.bsr-
mef@nic.in. _

This is for favar of your kind information, please.
N . _ :
_ : Yours faithfully,

_ ;ﬁt\‘“

Project Officer
Bharatpur OCP,

Copy {o:

1. The General Manager (E&F), MCL HQ
2. The General Manager, Bharatpur Area
3. The Colliery Manager, Bharatpur OCP.

4. The Area Envt. Officer, Bharatpur Area.
5. The Project Ervt. Officer, Bharatpur OCP.

6 The Ofﬁce Copy

W mioon

ATTESTED
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HALF YEARLY COMPLIANCE |

* REPORT ON CONDITIONS IMPOSED IN
THE ENVIRONMENTAL CLEARANCE
ORDER IN RESPECT (OF BHARATPUR
OPENCAST PROJECT

 Apr’ 2023 to Sep| IMPLEME)

2023

Compliance report for the period from April-2023 to
September- 2023 on conditions .imposed in the
Environmental Clearance Order Vide No. J-
11015/630/2007-1A11 (M) Dated 31.10.2008 and
subsequent amendment Dated 27.05.2021 granted by-
MoEF&CC, GOl in respect of Bh-ara_tp-tir_ Opencast
Project of M/s Mahanadi Coalfields Limited.

BHARATPUR OCP '
MAHANADI COALFIELDS LIMITED

Y
QN\ \W"V. ATTESTED
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No. |

CLEARANCE CONDITIONS

v STATUS OF IMPLEMENTATION OF CONDITIONS

(i)

No mining activities shall be
undertaken in the forestland for which
forestry clearance has not been
obtained. under the provisions FC Act,
1980. -

Presently, mining activities are being undertaken in the area
having 134.41 Ha. of forest land, for which stage-Il forestry |
clearance has already been obtained: Vide Letter No-F.NO.8- i
87/2012-FC Dtd. 07.02.2014, Govt. of ‘India, Ministry of
Environment, Forest& Climate Change.and subsequent letter -
vide No.10F (Consent) 440/2012/4050/F&E, Bhubaneswar,
Dated. 28.02.2014, -~ .~ : oo

I

“Topsoll, if any, shall be_ stacked
 properly ‘with proper slope at

'| earmarked site(s) arid shall not be

~ T'kept active and shall be used for

| reclamation and development of I
: \ ~ jout departmentally.

- green belt:

Top soil is used concurrently for spreading over the technically
reclaimed mined out land for biological reclamation. The Top soi]
removed up to Oct-2023 is hround 6370598.41 cubic meters. Thel

ea over which the said top soil has been spread is about 222.16/

[0 |

OB shall be simultaneously backfilled
in the de-coaled area. No new 0B
dumps shall be created for the 0B to

| be generated in the balance life of '

mine.

Over burden is simultaneously back ﬁilgd_ in the de-
‘new external OB dump has been created.

coaled-area. No

L]

%)

by construction of an embankment or

No modification of natural drainage|

diversion of nallahs, Jhores, drains|
shall be undertaken in the expansion
| project. - -

No modification of natural drainage has been done in the project
area. S S

V)

Monitoring and ‘manlagement of
existing reclaimed dumpsite shall

1 continue until the vegetation becomes

| self-sustaining. -Comphiance status shall

. | be submitted to the Ministry of

{ Regional
| Bhubaneswar on yearly basis,

Environment & Forests and its
office  located - at

The biological = reclamation of overburden dumps is inj
continuous process. Total 147.66 ha of backfilled -area ‘has
already been planted, Total 4000 nos. of plants over 250 Ha o
backfilled area were plantled in 2023 by DFO, Angul: Total 80
nos, of saplings were distributed in'the month of August-2022

 natural vegetation kas come up and stabilized, . |

)

appropriate size shall be - constructed
to arrest silt and sediment flows
from soil, OB ‘and mineral dumps.
The water so collected shall be

| utilized for watering .the mine area,

"Catch drains and siltation ponds of|

Catch drains have been provided at the toe of OB dumps from where]
water is collected in different sumps and is utilized for ‘watering
the mine area, roads, green belt development eic. The details ofl
capacity of sumps are as follows. - - -

roads, green - -

D

Iy
e

AV

Ha for development of green belt and the work has been carried,
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Belt development, etc. The drains shail
be regularly de-silted and
maintained properly.

Garland drains (size, gradient and
length) and sump capacity shall be
designed keeping 50% safety margin
over above the peak sudden rainfall

adjoining the mine site. Sump capacity
shall also provide ad'equat_e retention
period to allow proper setting of slit
material, o

and maximum discharge in the area|

Volume
(Lakh m?)
7508
681
: . 143.83
40 1912

Depth (m)
_{Average)

40
40
- 40 .

- Actual
| Area(m?)
47688
17024 |
359583 |

Sump Name

_Main Sump 01
_Main Sump 02

- South Quarry Sump. |
Old Quarry Sump | 47805 _ _ -
North Sump - 64124 40 | 2566

- Total ' 21449

Garland drains have been provided as per the req‘uireﬁl_enﬁt and
safety margin. About two lakhs liters capacity of sedimentation tank is
provided for settling the silt material of mine water.

i)

Dimension of the retaining wall af the

within the mine to check run-off and|
siltation shall be based on _the'rainfa}l
data. v

toe of the dumps and OB benches|

Retaining wall at toe of Internal OB dumps is not required as|
the proper catch drain and Garland drains provided around OB
‘dumps in the mine. The catch drains have been constructed to
check the runoff and siltation at toe of the OB dumps. Runoff is
being diverted into mine sumps with in the mine, S

Viil)

Crushers at the CHP sh-all be

filters, water sprinkling system
provided to check fugitive emissions
from crushing operations haul roads
and at transfer points shall be mist-
spray type, and the conveyor system
shall be closed type.

operated with high efficiency bag|

| has'been commissioned and is equipped with water sprinkling system.

Crushers at the C.HP are operated with high efficiency misters (02 |
nos. water guns, 26 nos. sprinklers and about 400 misters} to check
fugitive d_ust’emi_sSion.fr_on‘:' crushing operation and haul road dust; -
suppression is being done by 7 (seven] numbers of 28 KL
departmental mobile Water Tankers and 05 Nos.- 12 KL contractual
mobile water tankers. Closed type conveyor system is arvanged for coal|
dispatch. - o o
RLS (SILO Loading System) consists of 02 Nos. of loading chutes and each|
loading chute is provided with 32 Nos. of Misters for suppressing dust. All
are working in good condition. New SILO with capacity of 15 MTPA!

This will enable dust free trahsportation with closed conveyer system:
12 nos. of fixed type Fog cannons of 100 nitrs. Throw have
“installed at different dust prone points such as railway sidings,
haul roads, stock yards and transfer_points for dust suppression {mist
spray type). ' : o o
01 no. mobile fog canon has also been deployed-for dust suppression
over coal transportation road & coal corridor road. :
02 nos. mechanical road sweepers are deployed on Coal
Corridor and CT Road to minimize dust.

(ix)

Drills shall be wet operated.
Approach roads shall be black
topped and mechanical sweepers
shall be regularly deployed to clear
the dust off the mai approach roads
and mineral transportation roads.
Water sprinkling (fixed and mist type,
mobile) shall be regylarly done along
the main haul roads.

£

workingorder, The haul roads are regularly spra%ed with water b
mobile tankers _ES nos, 28KL capaci_t):l). Around 5.5 km of interna
coal transportation road is b‘eing'ma e concreted, One mechanica
road sweeper -Is deploged for dust removal from CT roads an
approach roadsand public road near Mine area : ‘
Contractual water tankers are also deployed on coal transportatio
road and railway siding and other mining zones at Bharatpur oCP
Apart from this two numbers of instant water shower system at exit 0
the roine quarry and 19 nos. of fixed rain gun water sprinklers al
railway sidings VB & Viil are installed. - o :

Drills are equipped with wet drilling arrangements and. are in

R

[}

"TRJEV(/:OPY
ATTESTED
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'| atgmentation.
resource, The project authorities shall|
continue to meet water requirement of|
the affetted villages in case thel"
village wells go dry due to|

The company shall put up artificial
groundwater recharge measures for
of groundwater

dewatering of mine.

“Six np@bers of ralnwater liarvesting units have been constructed m
“the premises of the Mine and also three nos..of ponds are-there in the!

nearby villages i.e. Padmabatipur, Bahal and Rakas village and are
being filled with runoff water for ground water recharge and
detatis are as follows: .

Punds
a _ Padmabatipnrvxllage Al

_Bahal Village
__Rakas Vlliage

Capacity
05Mm®
1.2Mm*
_0.75 Mm?®

‘Apart from this nearby village ponds are de-silted and refilled

with water regularly. Besidés, there are 02 (two) nos. of dead

| quarries in which rain water 1s bemg collected for ground water

)

workshop and CHP wastewater.

Setwage treatment _plr;nt shall be
installed/ augmented in the existing
colony for the expansion project. ETP
shall be provided/ augmented for

| rechar ' _
"Tﬁe.S‘I‘P is in runni'ng"conditio'h m'- the existing 'ct_)l_ony and no

new o _ _

quarters have been constructed for the expansion project. The ETP
exists for the wbrkshqp' & wastewater generated at CHP is
channelized to South Quarcy Sump. The ETP is regularly cleaned &’j

1 maintained. The treated effluent from ETP is monitored and the|

parameters are also within the limits prescribed.

{xv)

-diseases and hearing impairment, if any,

Besides carrying out regular periodic

health checkup of their workers, 109

of the "workers identified from
workforce engaged in active mining
operations shall be subjected to
health checkup for occupational

through an agency such as NIOH,

Ahmadabad within a period of one|
year and the resuits reported to this|

Ministry and to DGMS.

IME & PME of workmen are being done as per statutory
provision.

Medical board for occupational diseases exists as per 1LO norms. No
cases of eccupational diseases have yet been repurted

IME_
182
1327
+3

PME
173
213

Year

2020 0 0
”_2021_ S
2022 651
'_-2023 (Upto Sep-23) '__139 -'_691

(xvi)

For monitoring land use pattern and

for post mining Jand use, a time seriesof
Jand use maps, based on satellite
imagery {on a scale of 1: 5000) of;
the core zone and buffer zone, from
the start of the project until end of
mine life shall be prepared once in 3
years (for any ene particular season

which is consistent in the time series),|

and report submitted to MOEF and its
Regional office at Bhubaneswar.

& copy of Land use maps-based on satelﬁte 1magery for the year|

2018 has already been submitted to Additional PCCF, MoEF&CC,
Bhubaneswar by letter vide no- 427 dated, 16.05.19. The work )
for generation of Land juse pattern maps based on satel!‘iﬁ’
imagery for the year 2020 was carried out by CMPDIL. Annu:
Land use/!and cover details of Bharatpur OCP is also available on
'M'a-hanadi -

the  website  of Coalfields - Limited

(xvii)

A detailed Final Mine Closure Plan
along with details of Corpus Fund

shall be submitted to the Ministry of|
"Environment & Forests within 6 months

Tipal Tine closure wlan ias Been pfepared by CMPDIL. Submitted on

of grant of this letter for approvat,

05/12/2015 to The Chief Conservatar of Forest, MoEF&CC, Eastern
Regional. Qffice, Bhuhaneawar, and The Director GiA momtonng cell,
Ministry of Environment and Forest, New Delhi.

| %&%}\vw\mﬁ.
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4.2.4

01 no.“mobile. fog canon has also been deployed for dust suppresszon x

over coal transportation road & coal corridor road.
02 nos. of mechanical road sweepers have been deployed for dust

_ suppression over coal transportation road, coal Lorridor road,

approach road & nearby village roads.

®

The total area brought under

afforestation shall not be less than
694.28 ha which includes backfilled
area (659.14 ha), infrastructure and

“along roads, safety zone and vacant
“are {35.14 ha); and area in township
| outside the lease (440 ha) byl
- planting native species in consultation

with the local DFQ/ Agriculture

| Department. The density of the trees
shall be around 2500 plants per ha.

It is b’ein'g' done.as per the norms and afforestation work has
been done along the roads, safety zone and vacant area in
township etc. in consultation with DFO, Angul / OFDC, Angul.

About 193.37 Ha. Of land has already been afforested as on |

30.06.2022
Plantatlon data of last fi ive years is as follows:;
| B/F Area’
-Planted
dumps)
6.00 Ha,
Nil

4.80 Ha.
3.20Ha
500Ha
6.88 Ha
6.05 Ha
7.40 Ha
4.00 Ha
2.50 Ha

0B | Expenditure (Rs)

Year (internal

25,75,362.00/-
[ Nit '
17,21,303.00/-
113,19,363.59/-
'19,63440.20/-
21,20,141.46/-
18,01,000.00/-
1 33,01,000.00/-
111,90,279.43/-
122.93,292.00/-

2012-13
2013-14
2014-15
2015-16
201617 -
2017-18
2020-21 -
2021-22
2022-23

2023-24

(xi)

A Progressive Mine Closure plan shall

be implemented and OB generated;

shall be simultaneously backfilled so
as to backfill and reclaim 659.14 ha
of the de-coaled area and the

| palance 9.60 ha being converted into

a water reservoir shall be protected
by peripheral fencing and the upper

-benches of the reservoir shall be
-gently sloped and stabiiized with|
plantation. .

ltis being done as per the nian and balance afeé will be converted
into a water reservoir and protected with peripheral wall and 0.B.
dumps. An area of 357.55 Ha has already been backfilled nll

Oct’2023.

(xi}

Regular monitoring of groundwater
level and guality shall be carried out
by establishing a network of existing
wells and construction of new
peizometers. The ‘monitoring for|

: quantity shall be done four times a

(Augusi_:)_ POSE-MONSO0ti {Novemb_er]

-and winter (January) seasons and for

quality in May. Data thus collected

| shall be submitted to MoEF&CC to the

Central pollution Control Board

| quarterly within one month of

A network of 23 pelzometers has already been Gstabiished T Taicher
Coalfields to monitor and assess the long term water table variation .in

the aquifers, Out of 23 nos. of peizometers 02 nos; (MTP 09- Inside; -

the premises of Joragarhia Panchayat- high school and MTP 10- Inside
the premises of Danara high school) are falling under premises of

Bharatpur OCP. Apaxt from this, existed open wells. from™ around three
{ villages are being carried out for groundwater quality moaitering.

-' monitomlg.

N
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(xvlii)

R&R for the balance 860. PAFs from 3
villages-" Padmabatipur (502
including 30 tribal), Dasarathipur (35)

and Rakas (353) shall'be prepared|

and implementation within a specified
time-frame. R&R norms shall be not
less. that of the national R&R Policy.

The sociotconomic status of the|

displaced communities should be
monitored over the life of the
project for all the 17 villages being
displaced and a report furnished once

jevery 3 years ‘on the keyl

socioeconomic
based on the

parameters/indices

pre-project scenario.

UNDP Human|
| Development Report in comparison to|

As per thecrecord the status of Réhabiii_tatibn' &Resettlement of

Bharatpur OCP i is as foliows.

1. Resettlement (Dispiacement/ plot and building assistance)
@ Padmabatipur & Dasarathipur -

Total Eligible/entitled. = 220 .
| ¢ Already provided 215

4 Optionnotyetgiven. 05

2. Rehabilitation (Employment)
a. Padmabatipur & Dasarathipur

Total Eligiblé/entitled . . 191 |
-+ Already provided 178

¢ Noteligible/ rejected 07’

\ # Cash compensation opted 05
¢ Under process 01

The R&R of PAFs of Rakas wl}age is now being implemented by |

adjacent lagannath OCP mine.
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No change in mining technology and
scope of working should be made
without prior approval of the -
ministry of Environmental and
forests.

| The mine is being operated with shovel-dumper combination,) -

| without prior approval of the MoEF&CC. " '

dragline.along with surface miner. The coal is being dispatched;
through Rail, MGR (RLS-SILO} and another SILO of 15.00 MTPAj
capagity has been commissioned for dust free coal dispatch. The
- surface miner has been introduced to' produce coal in eco-friendly|
manner thereby controlling noise, vibration & dust to 2 great extent.
No chiange in mining technology and scope of working will be made i

X

No thange in the calendar plan

made.

h | No change in the calendar plan including excavation, guantum of |
including excavation, quantum of -
mineral coal and waste should be .

mineral coal and waste (OB) has been made. However, the details
of sanctioned capacity and the actual production of coal for the last |
Syears are as follows- - ' o '

"Actual Prod. of
~ Coal (MT)
04.78
07.34
- 09.25

09.25
03.68

‘Sanctioned -

Capacity (MT)
20
- 20
20
20

Year

2019-20

- 2020-21

2021-22
2022-23

2023-24

(Till Sep-23) |

)

Four ambient air quality monitoring

stations should be established in the
core zone as well as in the buffer zone
for SPM, RPM, SO; and heavy metals such
as Hg, Pb, Cr, As, etc. Logation of the
stations shall be decided based on the
meteorological  data,  topographical
features and environmentally and
ecologically sensitive targets in

-consultation with the State Pollution

Control Board.

Six ambient air quality monitoring stations in the core zone as well
as in the buffer zone have been established under Bharatpur Project
in consultation with RO, Angul, OSPCB for monitoring - SPM, RPM,
PM2.5, 502 and NOx. - '

(iv)

Data on ambient air quality _[SPM’,'

RPM, S0 and NOx and heavy metals
such as Hg Pb, Cr, As, etc) shall be
regularly submitted-to the ministry
including its Regional Office at
Bhubaneswar and to the state Pollution
Control Board and the Central
Pollution Control Board once in six

“months,

- The Air quality parameters SPM, PM10, PM2.5, $02, & NOx are|
“being monitored fortnightly. Heavy metals such as Hg, Pb, &s, Ni, Cd
& Cr are monitored once in six months at six-locations. Data on)
ambient air guality monitaring for. SPM, RPM, SO2 and NOx is
submitted regularly to MOEF&CC regional office and OSPCB six

monthly. '

(v}

Fugitive dust emissions (SPM, RPM, S02,

| NOx and heavy metais guch as Hg Pb,

Cr, As, etc) from all the sources shall be
controlled vegularly monitored and

data  recorded properly. Water

spraying arrangement on haul roads,
wagon loading, and dump trucks
(toading and unloading) points sill be

‘fixed sprinklers& mist spray system is rﬁ_uiar!y being done on haw! roads)
§

Dust emission (SPM, RPM, 502, NOx and PMZ.5) from all the
_sources are being regularly monitored and properly recorded:

(Water spraying using (5 Nos 28 KL & 4 Nos 12KL) mobile tankers,

C.H.P, Wagon loading points, rallway sidings etc. In addition, Two road
Sweeping Machines is also,deployed on Coal transportation roads]
coal corridor road and 'zp'p'raach roads before sprinkling for

n};j_ni;nizing the airborne dust,

s
%@KW ATTESTED | | |
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. provided and properly maintained. Apart from these arrangements, 01 no. truck Tounted an cannon of 40
meter throw and 12 nos. 'ﬁxed type fog canons of 100 mtr throw
are deployed for dust suppression over Coal face, OB face, Stock

yards, haul road, Siding etc. - _
| Continuous efforts are being gwen to minimize the mstances of over|
limit of the AAQ parameters especiafly PM2.5 and SPM from
| prescribed limit. Necessary actions and. mitigate measures are
| vontinuously: being taken to keep the dust efmssnon under the
prescribed standards
{vi) | Adequate measures should be taken During the. Tast six months sufﬁcnent Nos of Ear plugs Fave been | .
i for control of noise levels below 85 | provided to different categories of operators working in the zone of
‘| dBA in the work environment, Workers | high noise level beyond the threshold limit such as in blasnng]dnl}mg
| engaged in blasting and drilling | operation, CHP&RLS '
|-operations, vperation of HEMM etc
_ | should be prowdeci with ear
| plugs/muffs. '
~~ | (wii) | Industrial waste water (workshop and - uent generated in the wurkshop is treated in workshop :
' waste water from the mine). should be | Efﬂhlﬂl’“t 'I'reﬁtment Plan;e[ETP m\?vgistﬁzamgd?ﬂ“%tgr ggﬁtﬁ:‘
| properly collected, treated so as to "g?anlfge :f;ﬁi&? E‘lﬁrﬁ&e mp?;. where slgalmentanon of parucle;
conform to the standards prescribed | takes place and then the treated water is utilized for industrial
under GSR 422(E) dated 19th May purpose like dust suppression, HEMM washmg ete. :
1993 and 315t December 1993 or as '
-amended from time to time discharge. |
0il and grease trap should be installed | -
| before discharge of workshop '
effluents. : : R .
(vin)| Vehicular emissions shuuld be Kept Vehicular emission is kept under co'ntrol and reguia’rly«
under control and regularly monitored. | menitored.
Vehicles used for transpbi-'ting- the | Emission Test is carrying out for vehicles by certified pellunnn testing -
mineral should be covéred with | center Vehicles are issued with valid - PUC certificates. Vehicles used
tarpaulins and optimally loaded. for transporting of coal from the mine fo outside are loaded
optimally and covered with tarpaulin. All the truck ewners are takmg
_NQC from SFCB, for thelr vehicles.

| AT-;-E_,TED
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Environmenta! laboratory should be
established with adequate number and

type of pollution monitoring and
analysis equipment in  consultation
with the State Pollution Control Board,

An B@itonmental Faboratory has been established in consultation
with SPCB. _
Contact details of Laboratory In-charge:

UK. Mohanty, Chief, Manager (Envt.), CMPDIL RI-VIT, Bhubaneswar Contact
Number; +91 9438881006

™

Personnel working in dusky areas should |

wear protective respiratbry devices
and they should also be provided with
adequate training and information on
safety and health aspects.
Occupational  health  surveillance
programme of the workers should be
under taken periodically to observe
any contractions due to exposure to
dust and to take corrective measures, if
needed.

| above. The details of PPEs provided in last six years at Bharatpur

Personnel working in dusty areas are provided with adequate
training and information on safety and health aspects and they are
regulatly provided with dust masks. Occupational health surveillance
of workers is under takery periodically. The details of IME & PME
report has already given at point No. (xv) of the Specific Condition

OCP is given in point no.{vi)

[63))

| should be set up under the control of a

A separate environmental management
cell with suitable qualified personnel

senior executive, who will report
directly to the head of the company.

: [Envt) has been set up at HQ level who reports to head of the
| organization. An executive in the rank of Dy. Manager (Envt) is n\

of Dy. Manager (Mining) at Pro ec't_ level is posted to look after the

A separate Envnronmental Department under the’ con!:rol of GM

posted at area level and Project Environment. Officer in the capacity,

Environmental Compliances.

(xii)

The funds earmarked for environmental
protection measures should be kept in
separate account and should not be
diverted for other purpose. Year wise
expenditure should be reported to this
ministry and it's Regional Office at
Bhubaneswar.

Financial provisions are made towards environment control measires
and are not diverted for any other purpose. During 2022-23 around
Rs. 834.00 lakhs have been expended. -

| {xiii)

| proposal.

A Copy of the Environmental clearance
letter will be marked to concern
Panchayat/local NGO, if any, from |
whom any suggestion, representation
has been received while processing the

The condition has been complied with. No further
suggestion/ representation has been received at this end.

(xiv)

State pollution Control Board should

display a copy of the clearance letter
at the Regional Office, District Industry
Centre and Collector’s
Office/Tahasildar’s Office for 30

days.

| OSPCB.

Action has been taket & the condntion has been mmpﬁed with, by

(V)

[}
The project authorities shall advertise
at least in two local newspapers widely
circulated around the project, one of
which shall be in the vernacular
language of the locality concerned
within seven days of the clearance and

~a copy of the clearance letter is

The condition has been conplied with during the year 2009 and
published in three nos. local newspapers in Hindi, Oriys and English
languages. The exact datg is not traceable:

| UE COPY - |
@“{w\“@ TF}!‘TESTED
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available with the State Pollution
control Board and .may also be seen a

Environment 3

" Forests  af

the website of the ministry of

Cond

itions as per the EC amendmentF No.J-110157630/20071. AII(M) dt 27105/2021 ST T

W

| PP sheuld adopt in pit conveyor belt

| for the transportation' and fleet size
-should inctease upto 60 Tonne.

Closed conveyor belt system (2 45 km length) wu:h SILG of i M'I‘PA
-capacity has been commissioned and it has been in operation since

| Oct'2018, Receiving - hopper of Conveyor system is located mthm .
the quarry area,

However, feaszbllzty i adoptmg in pit conveyor belt for the
transpertation will be explored as the project is already having-

' runnmg mtegrated voal contracts including transportatton.

(i)

jI’—c-,c_.;wesswe reclamation of OB dump
shall be conducted and Active DB

durnp should not be kept barren/open
and should be covered by temporary
grass to avoid air- born of particles.

" IThe biological reclamation of overburden dumps is i

continuous process. Total 147.66 ha of backfilled area has
already been planted. Total 6400 nos of plants over 4.00 Ha of
backfilled area were planted in 2022 by DFO, Angul, Total -

(5000 nos. of sapkngs were distributed in'the month of August-
2022 to employees and villagers around the mine, There are 5
. nos. of external OB dumps: The total area of external OB

dumps is 4950 Ha. Out of which 30.46 Ha has been

. bloioglcaily reclaimed. In the rest area natural vegetatlon has

come up and stabilized,

(i)

10 Fog cannion shall be installed to
reduce the impact of air pollution on|
haul read, 0B dump and mining areas.

01 No. Truck mounted (>100mir throw] Fog cannon. has been

haul road and Coal face ared and OB face area.

| 12 nos. Fog cannons (<100mtr throw) have installed at dlffemnt
| locations such as railway sidings, haul roads, stock yards and transfer
| points for dust su;}pressmp (mist spray type] :

| iv)

Project propenent shall carry out’ clense

plantation (50,000 nos) in safety zone
of these three mines with Sal Fonest
only. '

We have requested to State Forest department and piantanor
lagencies like OFDC and CGRVVNL for taking up Sal plantatior
fin the mine. Safety zone of Bharatpur mine is 7.43 Ha which it
covered with dense native species and atready 1.875 Ha wa:

. |planted by DFO, Angul in 2021-22. Plantation of maximun
- - 20000 nos Sal tree @2500 nos/Ha can be done. Rest of the are:

~ will be planted with Sal tree in 2023. '

- 9.0 ha of Jagannath OCP was already planted Wlth 180{]0 Nox

*

plants by DFO, Angul and CGRVVNL in 2020 &2021.

(v)

Project proponent to plant 2,00,000
nos. of Sal trees along

transportation route in two years tojj
prevent the effect of air pollution near
managers office. After completion of
tree plantation, numper of trees shall
be duly endorsed -froms District. Forest

Persuasion with State Forest department and ‘plantatior

t’mlageru::ms like OFDC and CGRVVNL for taking up-the plantatior

under progress.. The State forest Dept. has denied for taking
the sal plaatation over backfilled -area of Bharatpur- OCP
However one nursery with Sal seedlings is being developed an¢
will be planted in 03 years ie 2024:25 accordingly. Tota
transportation road including Haul voad, CT road and coa

Officer. - OP Jcorridor road comes to 15.68 Km. Maximum 1,00,000 plant:
| Ve ¢ eDf can be planted along the transportation road fn the mine &
TR F‘.-ST resent. Plantation of S’ul tree will be completed by Oct’ 2025

deployed in the mine for dust suppression over coal. comdor mad o |
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available with the State Pollution
control Board and may also be seen at
the website of the ministry of"
; Environment &  Forests af

http: /[envfornic.in,
Cnndmnns as per the EC amendment F. No. ]-11015/630/ 2007-L A: (M} dt. 27 /05/2621

{i) | PP should adopt in pit mnveyor belt ' Closed conveyor belt system [2 45 km length) with SILO. of 15 MTPA

. for the transportation and fleet size | capacity has been commissioned and it has been in operation since

' | should increase up to 60 Tomne, 1 Oc2018. Receiving  hopper of Conveyor system.is located withm
the quarry area. '

However, feasibility id adopﬁng in pit conveyor 'be]t for the
{transportation will be explored as the project is already havmg
running integrated coal contracts mcludmg transportation. Y

i) | Progressive reclamation of 0B dump “The biological reclamation of overburden dumps is in
~ | shall be conducted and Active OB [continuous process. Total 147.66 ha of backfilled area has
dump should not be kept barrenfopen lalready been planted. Total 6400 nos of planis over 4.00 Ha of
and should be covered by temporary IS){a’BlBﬁlled afrea \l.vere plantgd mhzgezj, b};hDFO AtEgL;LA Total
mveid ai harti nos. of sapkngs were distributed in the month of August-
grass to avoid air Qorn of particles.. 2022 to employees and villagers around the mine. There are 5
‘nos. of external OB dumps. The total area of external OB
dumps is 49.50 Ha. Out of which 30.46 Ha has been
biologically reclaimed. In the rest area natural vegetatnon has
_ komeupand stabilized.
(1) | 10 Fog cannon shall be installed to 01 No. Truck mounted (>100mér throw) Fog cannon.has been
reduce the impact of air pollution ony deployed in the mine for dust suppression over coal corridor road,

 haul road, OB dump and mining areas. | haul road and Coal face area and OB face area..

' 12 nos. Fog cannons (<100mir throw} have installed at differsnt
' locations such as rallway sidings, haul roads, stock yards.and transfer
points for dust suppression (mist spray type). ~

(iv) | Project proponent shall carry ouit dense |We have requested to State Forest department and plantatior
plantation (50,000 nos) in safety zone ‘lagencies like OFDC and CGRVVNL for taking up Sal plantatior
of these three mines with Sal Forest in the mine. Safety zone of Bharatpur mine is 7.43 Ha which it
only. covered with dense native species and already 1.875 Ha wa:
K * |planted by DFO, Angul in 2021-22. Plantation of maximumr
20000 nos Sat tree @2500 nos/Ha can be done. Rest of the are:
will be planted with Sal tree in 2023, '
2.0 ha of Jagannath OCP was already planted with 18000 Not -
B plants by DFO, Angul and CGRVVNL in 2020:82021. '
(v) | Project proponent to plant 200,000 Persuasion with State Forest department and plantatior -
nos. of Sal trees along thejgencies like OFDC and CGRVVNL for taking up the plantatior
transportation route in two years tojis under progress.. The State forest Dept. has denied for taking .
prevent the effect of air poliution nearfthe sal plantation over backfilled area of Bharatpur OCP
managers office. After completion offHowever one nursery with Sal seedlings is being developed an¢
tree plantation, numper of trees shall will be planted in 03 years ie. 2024-25 accordingly. Tota
be duly endorsed froms District Foresttransportation ‘road inctuding Haul road, CT road and coa |
Officer. A : ~ [corridor road.comes to 15.68 Km, Maximum 1,00,000 plants | -
: #t/ Co? can be planted along the transportation road in the mine & -
o \G. x‘?o resent. Plantation of S'nl tree Wlll be compieted by 0ct'2025

1}
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(vi)

Hon'ble Supreme court in an wrii
petition(s)  civil no. 11472014,
common cause vs uhion of India 7/
Ors vide its judgement di

Re-grassing and restoratwn of degraded land due to mining
factivities is part of progressive mine closure. However, Projec
will implement re-gragsing and restoration of left out-lanc

of India to impose a condition in th
mining lease and a similar conditio
in the environmental clearance and

the mining plan to the effect that the

18.01.2020 has chrected the umogFuring final mine closure and the implementation report of the

MoEF&CC.

miring operations;

ceasing
area and an
have been
mining activities and restore the
fauna etc,

g:;owth of fodder, flora,
the mining lease holders/ project
proponent. The implementation

shall be sent to Regmonal office of the
MOoEF&(CC

mining lease holders shall, after -
undertake re-grassing the mining
other area which my|
istributed due to their-_.
land to a condition which is fit for|

mpliance of this condition after!
mining activity is over at the cost of

report of the above said condition|

(vii)

The permane:it haul road shall b
constructed of cement concrete an
fixed type water shall be installed.

1JRecommendation

5 5 km of internal coal transportation road and haul road o
ement concrete road js completed. 3.5 km of dedicated coa.
corridor road also made: concreted. '

5 nos. 2B8KL Water tankers are being deployed for dust

track mounted mist spray fog cannon (more than 100mirs
throw] is deployed for dust suppressxon over haul road.

of mitigation
measures in R&R report shall bex
implemented within certain timeline.

Rehabilitatiun &Resettlement is provided aé per the R&R policy -
of Govt. of Odisha. Status on R&R of Bharatpur mine is providec
in special condltlon no xviii

UuE M- Project Officer -
TE{T_ESTED _ Bharatpur OCP.
 Prajct Officer

&.&an\ﬁ

Bharatpur Project

aid condition will be submitted to the Regional office of the -

|suppression over haul road and coal transportation roads. 1no

TN SR SRR B oA i T




Tﬂ ’ B P
The Director General of Fﬂrest ([n-c!:argej L
Ministry of Enviromment, forest and Cli |

- Eastern Regionai Office; MoEF&CC o
A/3, Chandmsekmrpur, B!lub&w; Odis,ha '?51016 ' ?

Sub:
hy Moﬁ?&{ifl Naw DeIh:i (Six Month ending Ses 2923} ixi mspect
- M/s. M&hanadi Caa}ﬁelds Limited~ Reg _

Ref:  1.ECvideNo.J- 11015{280{2013
2 Amendment in E€ vide No.}- 1%

. /zexs-mz(m pt'.
'Dem’ Sir, . : _ 3
Please find eneiased heremth the Six Momfakszz

- conditions imposed by MoRF&CC,. New Dethi: (Six Manth: ending Sept’?:i&} ien resqsiéi'
OCP, M/s. Mahanadi Coalftelds Lunited for ymzz*;kind perusal, : '

Soft copy of the above z‘eport isalso bemg sent to emaii id: roezbsr-mef
This is for your kind information . .

SUre: Asshove -

2. The Member Secret:ary f@&? A,zus Nllamt;iza&%{ '
: 3. The Regianai C};fﬁcar ((}SPCB) 5-3/3 Hakim;aa ,

. 'The Generdl Manager, Iagannath Ama 38
-+ The General Manager (B&F), MCL HQ,
. The Staff (Jfﬁcer( E&F), ]aggm,nanh Area.

1
2

3

4. The Colliery Manager; Bhuk’san eswari Ol::lElit
5. The Project Envt Officer |

6

}@@‘\{%\%‘/ fL\F\;T = :_aT.E 3
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S Ne.

Vi

| the action taken em'the observatzo.as oi’ tite'
| Regional Office, before December 2018 ;
mmmme;xiatmn for | 4 1
continuance af’ the pm;ec? thereaﬁer Alsg

| and  makes.

| and its impact on the ainbwnf

fts.

T 2,613 Aﬁa_mwofthecomphmcﬁ %iieaef%wal
'f:he em&twﬁs _Qf the . Regii e |

T

To control of dust generation at source, the _' plic
¢rusher and in-pit belt conveyors shall bei'_
{ provided with masi. t_ype &pnnﬁriez*s b

: &zrfaoe mmars are pm\adedﬂwrt smﬁt s

W

the commnttee
| mechanized

greenery

“Mmgatme measures ﬁhalii ;be undc:r“:aken ]
control dust and other fugitive emissions | 16 nic
all along the roads prowdmg suﬁ'lment. froi:

| numbers of water spirinklers, Adequiate | (

| eomrective measures shall be:undértaken 10| 10 nos, o iy
I control dust emissions as msm’hed before _
| wauid “inglude | sidi

¢ water |.0;

y li“l&
sprinkling/mist spraymg ot haul roads and

loading sites, long. range mistmgff'oggmg 1
| arrangement, wind barrier wall ami vetical | 0; _

sysrem - greey

rastiing system provide
ch 1 Wmd B&Yﬂe{ ; Srosniny

E COPY
Q \“?"“/ ATTESTED
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sa;:presman wang,emeni o rmfwa.y sxdmgs -%ganspm'tatlen road & ce&% comé@r
K~ (O R E TR NSRRI . & éedmazed c:cai transportation b()i’rld()f of 20. 99 Km length -
Taa o wd e o s e (182 Kim o dn Bhﬁban%wark OCP) hag been constiucted
F wige Lo | bypassing the residential areas and other habitation. -
St e O4-nok: +of underpasses have been constructed on the coal | |
. ' gomidor fo avoid cmssmg of public road, thereby 1mpwmg:
B I R T N ST ambzcmm quality, wftgeatm and safety.
ol ] o }Ol% caal producufm is d{me mmugh Environment frzezzéily, :

-Mme i An 82% coal. d:spateh 18 és:}ne %hmugh €00 fi*len&y taﬁ: -

_ Lre heaith and walf‘are of‘ neart}y wﬁagas, reggiiar :
ﬁwﬁimg cmg;s am b@mg @amed out Em reguisr haszs by the PP

environmental components, |
| ‘The mine ig- surrounded by 'large epencast

mines operated by M/s MCL and. shall | 7
__ _ have 3 camadmg rmpaaz an zur pollunon
| Thmfam % mgez wtse

’i’ha stzzdy z}f" mscaﬁmg zmpac:t on it poélusg:m and amund_'
mﬂwf}g ares hag: bﬁ@ﬁi %l’ngﬁl@iﬁé by:-C\ SR
' dations as per the mpm-t an the. cortent.

e '_:I_. = P\( : f;i:f re}a,(fés Zhomdb " &Qmpp ed Wl[h ﬁx d .
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X. A meclfiéifﬁlsm ﬂf. - inter. pm;ecf _

1 o [ environmental audit shall ‘be. devised and |-

‘implemented with Teporting  to tins

mmxstry ai;mg Wn:h haif' yea.riy reports }

| Miginge - 0 0 o N
@ | No chhﬁgé""'jin"?i"Mm'ﬁag .?f_eehzwl@gy*ﬁ“aﬁ
i seope of working shall be made sz:hout'
- prior  approval “of I-the " Ministry~ of'|
| Environment, Rorest & Climate Change.. i
No Change in the calendar plan including |1
" |excavation; guantum of mmemi coal‘and | -0

| 'waste should be made, - :

@) [Miniog shall be carfied o as pe:r the |
| approved mining plan and. abicimg by
relovant laws related to coal ‘mining and:|
the circulars issued by Directorate General 1 '_ '
| of Mines Safety (DGMS). An approved

' progressive Mine - Closure Plan ...shall |

| - | stricily be ct;m;fheciwnh and stzimitt"
bl Land mkam&han* o EEE

Q] Digital processing . of the entire lease a:rea Complied, ”

using remote sensing technique shall b@ﬁmgﬂ&l' pmcessmg ‘of entire leasé

carried out regularly once in three years for- ‘technique: is being carried ot regulay [
‘monitoring Tand use pattern and report. _momf_;;mg land use pattern and the report is a_lm mbnutwd 10,
© ) submifted 1o Ministry of - Envu orifrient, - MoEFZCC .Regt onal O *ﬁ‘m _thbanem ]

" | Forest & Lhmate Chmge its” chimal e

- : - X +

Oﬁﬁce
Q}?\ W/ TRUE COPY
ATTESTED
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| x

L

TONe
‘than 40 m. The void area shou!d be
converted-inty water body. The s

Final mine void depthwﬁimi e, more

aren should be back: ié‘ifw up 10. tha grmmd
level and. covered with ﬁxc%: sopsoil. The

| land afier mining . shiould. be restored  for | - .
| -agriculture or forestry purpose....-

| 3wai be c:mphed

_;f._durggxg: mine closure stage.

‘The condition is related to activity whxch requires mmpiza&ce

iy | The top wr} AF &ay qhall ba:tempbm y;,ab&'

A,

:@iﬁnt%ziy bams

Gumylied

" over mhmcaiiy f%&azmeti backﬁfled ama bwt’c}m plantmong. It |

s ‘Biologial teclama‘i;wn fm 45 Ha of mtemai dump aamgmsmg _
_f af name spac;es like Nesem Gamhm Sirsa, . M&hane%m

-....mate"Change its | IR

Top soil is being stacked separately : and spread concurreriﬁy

isa canmnual promss

sm’ & stwﬁ duratmn plantautm hias bmd&m wvcgng
: dump ‘of an area 94Ha. Hew Extemal OB dq:mp
_amifmg into the mine vmds = :

areq- cevéreei'by 3 tler gmen bl

be less than'7: 3m, an&

ol 'Und:er Camplma;:&

g Karaiu #to h,as bem d@mﬁ ﬁtsil.. m

Yres bei' oE 25_ 9K Ha outsz.&ﬁ thﬂ Iearsehuld area. &nﬁﬁ‘ vacantf i

issio 03 £og; of Volvo 28 KL mi =sg;rmklmzamm operation,

sale "truckq & vehlcm ased b gponangn of {;Qaj
: 'ed wrth.--tarp&ulm _ RN
cantml dust a.nd ofhe; ﬁlg;twe:_ g

aprmkiers having c&p&cxty raﬁ&lég-
ration for dust control.

s.__Of f'fxeé sprinklers | provided at radmy siddings. 3

fog camms are promdeé at rmiway
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CORRrs.

1 ookt d - Project | At ihe vehncies p‘;ymg it
' %hauld obtam PUC’ “vertific ca&e ﬁ:zr 311 ﬁmr' mﬁﬁwﬁ:ﬁ issued. by au

- | vehicles from authorized p;}lllxucm testing

' mnewed en $ix’ monthly bas:s

Tdn

"Aéequate ambient air qz.;iaizfy mamtonng
staions shall be established in the core

zone as well as in the buffer zone for

" |-consultation. - with  the state " poliution
| Control Board: Monitoring of heavy mistals §

scologically -~ sensitive” - tatgefs.: -

suchas Hg, As; Ni, 04, Cr, ete carried out
- atleast once in six. mmzzths

| monitoring of pollutants nam@}y‘_?Mm, '
 PMas, SOz and NO. Location of the\
‘stations shall be decided based on the |
| meteorological - © data topographxca}
| features, ami enmrmzmemaily Cand

mcmi% f‘m Si"hfi 4 :
Momwmg nf heayy

1 suppression systes
1 be fully cwered'

..'.::Cl Wih&rffeeedpr ami bmsi:w mtmal pomt& Cy

‘should invariably | )

Drills shall be wet opera d ¢
d‘n?l extractars

App%épnate embankment _
| provided along the side of tl:w __m. erf y

prf{lwt pmpment &tmtl tx'
: ehannels arourid

ﬁaw?ﬁg near: ot ac:!.;acent to 1

N e
YV W ATTEST_ED_- ‘
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” embankment wmmeé “along - the -;The bw@é was. stahxhzed naiumiig Wﬁh vegetat‘lt_m of mﬁlda E
river/natlah baundary should be of suitable _setac:ea (Cihasa);j 'Iiﬁ!;}ti.’:i.: f’;'sua%&ke;ﬁ&j--- (Pig:- -"nm},:._ Tridex .
dinsensions and writical patch&s shauid be | p c;umbam - (Coat: “buttons), - ‘immmspnmmncum (W Id,-____
girenigthened by stone pitching on the riv 00); ..'mmcm indica (Neem}, Alsma sahaiam |

.| front side and stabilized - with plantation to | (W

withstand the peak water flow ami yx:ewnt [
_mme mund&mn

3 1€€tmplzed . - i
4 | Mine ksm cimcharge mme I)urmg monsoon, the ram water_ _

araﬁnd the ex*tezzial duihp with: O2nos. ef' s{%tagi@zz -,_;p(md& of 3
capat "'ygox 25 ><3 m? &nd soxzsoxs m®, 1

annelizeé to mim sump

d. Ca’gah éfx"ns_' are - de—sﬁteé and r" y cleaned heﬁzrg-_;

_ 08 ﬂf" mzne :mmp hager ram w&wr hawesﬁng '
PO | strucure. o

North s1de sump: 1 6%@36) m*
“South side simp 2044500 1
Nnﬁhmw 624000 0%,

14 | Water from the sump afier Sk

thing is bemg Wd f’w.-
- |firefi htmga;, du*%t suppmssmnandwatermg ofpzmgeic L

PRT— o

e 5 re-circuia;te&sitd reuised for- mduﬁtﬂai purpasec; :
irge 'fof tmated e@aeﬁ g b;e.mg 1mg;imgmed_ atl
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' :='-"biasm and dnllmg a:&pemtim '.Watlﬂﬂ HE

e?;tc %hﬁli Eaef zimwded? wﬂh Bﬂf’ -

@

| practiced with use of delay éﬁﬁ}l‘iﬁlﬂfﬁﬁ ’éo”;'?

T Gomtiolled | biastmg techmques ol 5

mitigate ground vibrations and fly facks.

apatmnai Eiea!ﬁ: & ‘Safety., :

| otgupational

s anei to DGMS. -

Resides -

diseases  and - hearmg.._
-impairment, if any; through -2 specisiized |-
agency/ institute withinthe District/ Stam Y
and-the results reported to this Ministi

CAfTYIng  out - regular pmz;tz‘i;@;_;_' Ce
*hﬁalth Qhecimp of theu‘ workers, 2@% of

- ! eﬂgﬂge&i in active: mming operanons shail | - 3
| be suhiacted to heslth cﬁeckup

GE

,trazmng and znfmm&m an safety and'.

wear pmﬁeetive respiratory dev:ces an

{ held responsible for ensurmg compulsory |

health. aspects Supcrwsory staff shall b@f

wearing of dust mask,

Pers'f_mjaf_]; _working mduﬁty argas shoyld | P _

- TEn

conditions,

In case of outsﬂurcmg e}f work thraugh. iod,
| MDXQ; the project proponent shall ensure | ©
the  strict enforcement  of -the, above.

| () Biodiversify:

[

. T‘he pm}act prs;}pamt shali tﬁzke aII

= of endangered fauna, :fangg spotted. fn the | in
+ | Study: area. Action plan for conservation of | Im)
| flora. and fauna shall be prepared and |7
.{ implemented it mnsultatxon with-the State ]
| Forest and Wildlife Department. A copy of | s

- action pian shall "be’ submitted te the | ci

| Climate Change and its: Regza:mai ’iﬁw

operatwa f’ezr eaubej \Bazwn and pmtec_;

Ministry ~of Errvzmnmenl Forest and’

€§} Impimmtatmn of A@t&_ U ¥

S per Publlé Hearl

S e

TRGE COPY
ATTESTED
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ol

ﬁlmgim@nta’twn of Mmrr Pian tm ’ehe
issues raised during the Pubhc FTearmg
shall be ensured. The Fmgect &@poneﬁt
| shall complete all the tasks as per the
1 Action Plan submiitted with budgetary
| provisions during the Public Hearing. Land.
outstees should be compensated as per the
| norms laid-out R&R policy of the company

f’?‘ha?nbhc Hem#g wag heﬁdon!t‘} (}2:”8()____:__.: 1
- The' igehies raised. durmg Public Hea,m:g wete mngrcfh],g

| or the National RER pelicy or R&R policy | < £¢
| of the Sz,&te govemment whmhever 1s_,-

Camphgli

employment, supply of- ds‘mkxag water,, blasting. - wbratnm '
-piazﬁafmn azz& dust:in pond i in. core 20n€;: nizzsz wppressmrﬁ &

: s;mnklmg on penphcrai mads,

,&'&2 the i83ues have been. gd;ixwwé _ - &
2 of‘thc Eami auigstees are. dem ag parth@R&‘R pakcy o

the | for MCL 207 éﬁ'cmres

itée B@

L haq a well lazd ciown E manment&i g:voiiey &pprov by' f

stakeho!dars atiﬂrge

A miltic tsclplmwy cnmmzﬂce h&s. eim fﬁz'med ai“ MC’L fzmie,r;_
on the ot mafzsmp . ) '

o tﬁw head Erfthe Ofgamzafmn L

__A Sﬁpara’cae Enwromsfmmal Managcmezzt : .
T el with - suitable (;nahﬂed personmel |

' __'Sﬁ@ttfei be set-up urider the. control of @ |
| Senior Executive, who. will ; Teport cimect[y__ R
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' '| Regromi@fﬁce ’

: (1) ~

‘ any as appl;c&bie m th_

+Fhis: Enwonmezzt&f Clearance is st

- obtaining requisite NBWL Clearance om |
the standing Committee of National Board |
| for wildlife, if any as applicable 1o the |

iérate from the-conCeinied State Pollution

Pro;ecf Proponent  shall - “obtan
ofisent *to - Establish’ and ~Consent” 10 | The Project proponest

0 C?mtrol Board prior fo m(,rease in L.apa' v

(O

- 1 Central Ground Watér _
for drawl of water (ﬂﬂﬁfa’de and ground | {

meﬁsaxy przo‘”"

| water).

o

() Monitoring of ?mjm' '

| metwor ﬁfemsnng Weiis and. constm__ ing

Begular monit ter
and qaaézzy shall be’ carried out in s £
| arotnd the mine lease by e‘;tabhshmg"'

(Apr1‘i~May)
monsoon {Navsm _
| and the data this collected may be sent

“Ground Water Board. -

year pre-monsaon. |

- {August), - posts |
and wiriter (January el

regularly to Ministry of Environment, |
- Forest and” Climate Chemge and #s) .
| Regional Office, Central Groimd Warer | =
| Authority and Regmnal Dtreewr Central |.. wl L .

| The project proponent shaii mbmzif snx C

L RUE CIOPY
%@)\C&O/ ATTESTED
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Pollution  Control Board
Poliution Control Bmﬁ

: 31‘5& momtarmg daza 0. RO Mom&cc and. %SB The &mt '
| gubmission...
RIS ¥ rest.. ang. (. QC?fE&NEUcampimceﬂzz«%MZE} eia:ed 27106&&23

o Ghmgs, J&s Regwngl Gﬁiceg C%&lﬁi’&l:

and’ Staie 1E

was- - vide . lewter  nmo. o PO/BBSRI-|

ﬁn: the gemﬁ Apr 2023 10 30p’2€)23 G ' g

"*'{iii)_, :

“The R&gionsl Office of- tlm Mmmry shail _: _- e
mozniar camphazzee of' -_;gf:h mpu!gg@é Lo

) subanitiing the six: m&mkﬁy mmpﬁmw re@ml
) 'em:! data to thxs eﬂ:’:ce on ttmely

R :

| SPCM:F(;B,. Momto g stz

533}?133’ *ata sh__aii be Imked'_-ta mbstte of b

> % of B ctro a-;lslav
| Dc{matom f‘e:r nfmma: lasting in coal and |-
| OB rock to minimize. the enivironienta) |
| impaets. of - blasting such ag ground
vibration, fly rocks aad mcssrva dust
[ generation '

(nz’} No _ w]lagé: wad ghall B’e aseei i@r




] -_-transpc&%tmn ofcoal ahd no Toad &

| foute shatl be adopted, ‘which is passmg
throligh ‘any" sensitive location sich _
 schools, hospitals-ets. PP shalf take Jegal |

| acvordingly

‘|undertaking  from  its consumers

| villages namely Anandipur, |
| Nataéi Near Jemgadi&, sahasahx bas& and

PP shall conduct trés planiation @long The ﬁ“
Kandhial, | &

: iRO;

s&mil

1 MCL/IGM/BBSRIENVT /EC/2022
2342094 dated 2nd April, 2022 of about |

‘1 measures thhm ona yea.,r to hﬁnntry’s

7.02 Croves on air pe’fiuttm control |

1 expendature as per its- Eett@f fofir o |5

&

i.. trees shall be: dtziy cndorscd ﬁ‘czm :D“E»Si'ﬂét
_:' f*Ol‘{;ﬁt !:'-#:'

PP shail pi&m m:iéiztmﬁal 1sam Bos. af
native trees ‘with broad leaves along the | I
transpostation route in three years to |
| prevent the effect of air pollution, After
1 completion of tree planmt}zz number of |

trucks/dumpers to reduce fleet 4zs -

PP - ghall depluy 4{%50 ’I"‘ covemd _-

. .:' :; {vii-i}' "

| PP shall implement Pet‘xph&ra% tree
plantation aleng the mine leuse area with |

| wmiyawaki methiod of §0 mits width writhin 24

- years ﬂlrough independent. expert

@9

if there

| PP shail pay to farmers-of agmcu&urai Iamd o
is-any loss due to pollution f"eim(i o poliuti

IS

Hon’hle Su;@rmme Court
Peﬁtzon(a) Civil
Cause vs Linion
judgement dated

in a.n Wnt
No. 11412014, Commion | f
of India & Ors vide fig )
_ ent 8th. Ianuary 2020 has |

{ directed: the Usion of India to-impose a
| sondition in the mm;ng :
| condition i the environmentgl clearance -

lease and a similar | © ©

| aod the mining plan to the effect that. the | .

| mining lease hokiem ::hall,@ift

ceasing |
TRUE COPY

WN

ATTESTED
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|t
ﬁheidemfi’m;m :
. | implementation: mpﬁn of the abs:m &azd
| ‘condition shall be se i

c&néﬁtaﬁ wirwh. ﬁ .§or gruwth of feaider,,_ 5

camfinon f'

" [mining operations, undertaks re-grassing | - T
| the miniog area and any other area which { = 1
: may imve been --dxst;;;rbeﬁ due 10 tham

.

| Ofice of thie MoEF&CC

Y eraject Gfleer
ﬁhw%&?ﬁﬁwﬁfi@ﬁ? I!& Mﬁi..
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Department of Public Relations
: (mmwm
MAHANADI COALFIELDS LIMITED -
. (A Government of India Enterprise)
wuniSerial : .
Ref.No. MCL/PO[HOCP)/Envt.[Half Yearly Report/2023-24/ 14~ Date:%%llﬂ/zm ;
To, _ _
The Addl Principal Chief Conservator of Forest,
Eastern Regienal Office,
Ministry of Environment & Forest,
Af3, Chandrasekharpur,
Bhubaneswar-751023,

Sub: - Half yearly report on environmental clearance condition for the period from Apri2023 to
Sep’2023 of Hingula OCP of Hingula Area,MCL. : :

Dsaar Sir,

Please find enclosed here with the half-yearly progressive report on environmental clearance
conditian for the period from Apr'2023 to Sep’2023 In respect of Hingula OCP of Hingula Area, MCL.

Thanking You.

Yours faithfully, ~ -

PrOJectOfﬁcer,
Hingwla OCP, MCL

1. The Director, EIA Monltoring Cell MoEF Indira Pawavaranﬂhawan, }urbagh Road, New Dethi«-
110003

2. The GM (Envt.),MCL

8, The Regional Officer, M/s QSPCB, Angul

4, The Staff officer {Envk, )%//nvt In-charge, HGCP

"TRUE COPY

o} '
N e ? ?\ ey ATTESTED
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HALF YEARLY PROGRESS REPORT
oN
IMPLEMENTATION OF

ENVIRONMENTAL CLEARANCE |
CONDITION

BY MoEF
(PERTOD FROM Apr'2023 to Sep' 2023)

HINGULA OPEN CAST PROJ ECT

HINGULA AREA |
MAHANA DI COAL-F.IE_LDS LIMITED o

g RU

_'h___g-:.... st A
¥

£ Scanned with OKEN Scanner
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SIX MONTHLY PROGRESS REPORT
_ _ oN _

THE IMPLEMENTATION OF
ENVIRONMENTAL CLEARANCE CONDITIONS BY MoEF
(FOR THE PERIOD Apr'2023 to Sap 2023)

Name of the Prcuect - Hingula Open Cast Project

No. & Date of MOEF clearance lgtter-J.41015 / 39/964A-11, Dated: -January 06, 1997,

411015 / 138/2007-1A-1l (M), Dated:-October 31, 2007.
J-11015/240/2008-1. All {M), Dated ;- October 28, 2015.

SPECIFIC CONDITION:
CN | DETAILS OF SPECIFIC CONDITIONS STATUS OF IMPLEMENTATION OF THE CONDITION |
Ne. |
1. | The maximum production from the mine at Maximum Production will not exceed the limit

any given time shall not exceed the Jimit as
prescribed in the EC.

prescribed v the ECThe abstract of coal
production Vs appraved capacity for fast 3 years

| are given below:
Year Coal Approved
Production  { capacity (Mty)

_ (Mty)

202122 | 2.735 -
2022-23 12.38 1
2023-24(til ! 6.37

sept.

The validity of the EC is for the life of the
Mine or asspecified in the EtA Notification,
2006,whichever is eartier. '

Will be complied

All safety measures shall be taken as per
Coal Mining Regulation Act, 1957 & related |

Circulars,

The condition has been corépfied_.

The environmenta clearance is subject to

obtaining prior clearance from wildlife

angle including clearance from the Standing |
Commitiee of the National Board for Wildiife

‘Site specific wildlife consemmn plan has been |

approved by PCCF {wL}, BBSR on 183115

{ clearante

as applicable, _ ]
| Grant of environmental dearance does not
| necessarily  hmplies  that  the wildfife

tlearance shall be granted to the project’
and that thelr propossls for wiidlife

decislun *takan

shall be considered by the
I respective suthodiies on their merlts and

Site specific wildife conservation plan Kas been |
approved by PCCF (WL}, 8B5R on 184115,
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The inmtmant matle in ihe projact ]
sty based on emvironmedtal  clearance so

| from wildiite angle shall be entirsly at the
cost s sk of the project proponent and

| gramted, in andicipation of the clearance |

Ministry of Environment, Forest &Climate |
{ Change shall not be responsible In this |

The condition has haen tomplied.

vegard in any manner.
Cual transportation to mnsumers be made
by rall mode so as to reduce the dust

{ Washery  and siding  will be. by pipe

| through silo, as proposed by the PP, This
{ arrangement will be ready within 3 (three)
yrs and no roacl transport of coal after this
period.

pollution. Coal transport from mine to

conveyor: and conveyor and wagon loading:

The coal trangportanon to consumers is being

_made by rall mode as per availability of rail.

But Due to delay in receipt of stage I forest
cleatance and frequent abstruction by Jocal
villagers the work of pipe conveyor and SitO could

not be completed on schedufed time. Forest |

clearance has been obtained vide letter Did, 19-03-

| 2018.The work of construction of Pipe conveyor
| and SILO is under progress and 100 % of wark has |

been completed in 1% phase and 2™ phase 1.3 %,
| of work has completed by 31.03.2023 and as o § .

date approx.. 15% work completed,

Coal transportation by road threugh trucks and |

tippers. The . proposed arrangement of Coal

transport from mine to washery and siding will be |
done by pipe conveyor and conveyor and wagon

loading through SILO as mentioned in EC will take
two more years to commission and for the same

{ amendment in EC has been appliad vide proposal

no. iAfOR/CMIN/100723/2015.

Fog Capnons/Atomizers be adopted to
minimise dust poliution.. .

03 No. of mobile fog canon is deployed for the dust

suppression in haul roads and €T roads.

06 no of trolley mounted fog canons are deployef:i
| for coal stock yard. _ -

| "Use of dust' extractor in-drill machines/Wet

Al the. drills working in mine. is fitted with wet '
" drifling arrangement/dust extractor. '

" 'IG,_ Sufr_c_-ient Green B_eiz _be provided.,

Sufficient .Green Beht will be prwided as per !

Environmentat Management plan,

Til date total area planted is 423 Ha of
(0B/Slope/backfiled/block and 3.375 running ke, |
} And total nes. OF plantation is 93, 617 nos. -

T T Exchasive”

| transpoytation: from Hingula to NH23 be

1214

" Rosdtorndor  Tor ol

 Exclusive Road Corridor for coat transportatian

from %ﬁngula to NH23 has been pm\!iﬁad

internal CT roads be construsted,

concretad wixh a length of "I 7?@ km.

313

’ﬂw& slml} be no external QBI;I Interqal

»

Tinal ming void will of he wlthln 40 m depth,

- dump will be brought te ground. level and

' For the exnansion project there will nat be any
| external OB dump, the interal dump will be

brought up to ground level and finat roine void
leével will be within 40 m depth '
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{ Coal transportation In  pit by Tippers,
Surface to Slding by Pit head to Washery
(7.0 Km), Washery to SILO (900 m) by

wagon,

tonveyor and loading at siding by rafl

Condition will be Compiied,

" 15 The producilon shail be wlthin the same

Mining Lease area.

Production Wlll be done within the mmmg Iease -

arez only.

16, The OB shall be completely re-handied at

| about a meter thick top solt and put to use.

for agriculture purpose.

‘| the end of the mining and will be back filled
up to the ground level and covered with

The land after mining shall be brought back '

The condition wifl be comphed

174 Garland drains be provided.

The garland drain is provided and it is desilted & |
{ properly maintained and will be extended as per

requirement of expansion project..

18} Apprapriate embapkment  shall be
provided along the side of the
river/nallahflowing near or adjacent to the

Appropriate embankment has been provided all
along the side of the nailah flowing near or

| adiacent to the mine.

19| The CSR cost should be Rs 5 per Tonnes of
Coal produced which should be adjusted as
per the annual inflation.

| the last 3 years is as follows

| 2022-23 508.86

The CSR expenditure will be done 2 % of the profit

ot Rs 5 per Tonne.Expenditure of Hingula Area for

-Year Expenditure { Lakhs}
2020-21 | 227.57 .
2021-22 | 257.32

20. Everybody in the core area shouid
beprovidedwith  mask  for  protection
againstfugitive dust emissions.

Personal Protective Equipmentsis provided to all |
- the workers working in the Core area.

21 The . supervisory staff should beheld
personally  responsiblefor  ensuring
compulsory regarding wearing of dust mask
in the core area.

Supervisory staff under the Safety Deptfs he'id“

responsible for ensuring compulsory regarding |

wearing of dust mask in the core area.

be pe;iodically tested forthe jung diseases
and the burden of cost on account of
| working in the coal mine area.

22.| People working . in the core area should

' Periodical Medlcal exarnmation of every worker is

done at 5 years interval,

“For workmen ahove 45 years age group, the PME is

done in 3 years interval. _
Occupational health cell is established.

Well equipped dispensary with staff is also |

established in Central colony. .
Workers showing abnormal symploms are
Identified and treated accordingly.The abstract of

‘number of employeas undergone PME in last 3
yearsare given below,

| Year No of empt'o?eé's:
| T undergone PME
| 2022 )

2023{t01 sept.) 224

People’ working. in the core area will be|

COPY
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| periodically tested forthe lung diseases. .|
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32 The mining ares should be surrounded by

green-belt having thick closed thick canopy

| ofthe trot cover,

T date total area plante

Year | Area(Ha) | Noofplants
201718 1132 © 13300 -
202021 |04 1500
' 0.625RKM 1000 -
- |{Avenue -

. ~§ plantation} . —-
(202122, 16 2400 __
I 4 |SpeciesBamboo
(202223 | Gap Plantation | 18000 .

| through T

Seedball S

Tl o2(Ha) | ] - 6000 -
12023-2404H | Grass 1 Seedbal -

‘sept.) ‘Plantation L

The condition s been complied with. -
d is 423 Ha of

OB/Slope/backfified/block and 3.375 running km. |
And total nos. Of plantation s 93,617 nos.
Plantation detalls for the regant years is as follows:

24,

The ehibankinent_ constructed along tﬁe
river * boundary shali ‘be - of suitable

strengthened by stone pitching on the river

1 front side and stabifised with plantation. so

as to withstand the peak water flow and
prevent .mine inundation.

dimensions and ' critical patthes shall be. |

The emba'_nkmen't' cons'.trﬁcted along _the naltab |
shall be of sultable dimensions aad critical |

‘patches shall be strengthened. by stone pitching

and stabilized with plantation so as to withstand
the peak water flow and preventmine inur_ldation.

.; 25.

There shall be no overflow of OB into the
river and into the agricultural fields and
massive plantation of native species’ shall

-1 be taken up in the area between the river

and the project: . .

'The- external OB dump“has 'Eeen stabifized and |

planted with native species. The monitoring of OB
dump is done In regular basis.. . <

For expansion project the OB dump managemer_ré ]
| wili be done andt the condition will be complied,

2. _
" | external OB dumpsitels} _only. The ultimate
.|.stope of the dumpshall not exceed 28°.

“Monitoring - and management

OB shall bestacked at two eirmérkéd

of existing

" | reclaiimed  dumpsites  shall continue until

{ the vegetation

_ ‘becomes - self-sustaining.
Compliance = status shall - be submitted to

| the Ministrty of Environment, Forest &
| Ciimate Change and its concerned Reglonal

officeon yearly basis, . '

OB Is stacked:at the earmarked OB dumpsite and |
the slope of the dump is less than the 28°. For the |

‘expansion project two external OB-dump site will : 3

be made with ultimate slope not exceeding 28° and

“compliance status will be submitted to Regional |
Office, MoEF& LC on yearly basis. . ' '}

5

1the - mine
development,

‘Catch dralns  and. siltation ponds of
appropriate size shali be constructed to

ate.  The dralng shall be
regilarly desilted and malntained properly.

| Garlgnd dsalns (size, gradient and length) | -

- | arrest slitand sediment flows from soll, 08| -
|and  mineral dumps, The water sal
J collected  shall be utised for . watering |

arep, roads, - graen  bek |

The condition has been comptied with,

Land sump_capac

cO PY
S ESTED

' .:__.sl_'lali be designed L
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kecping SO% safety margin overandabove |
| the peak sudden rainfall and maximum

discharge in the area adjoining the mine |~ -

site, Sump capacity shall also provide |
| adequate retention period to allow proper--
settling of st material,

18.| Dimension of the retaining wall at the toe of

the dumps and OB benches within the mine

to check run-off and siltation shall he based |

on the rainfall data.

Retalning wall at the toe. of the dump has been

construction taking Irito consideration of rainfall:

data. The Jength and height of the retalning. wall |
are 900 m and 3 feet respectively fulfilling the

present requirement and for expansion pmject this

will be maintained as per requirement. -

J Crushers . at the CHP of adequate |
capacity for the expansion project shall |
‘be operated with high efficiency bag
filters, water sprinkling system shafl be

provided to check fugitive emissions from
crushing -operations, . conveyor  system,
haulage roads, transfer points, etc

In the year 2022-23, more than 90 % of r:oal is
produced through eco-friendly surface miner

Presently the CHP is not in used. For expansion
‘project, if CHP is requived and it will be operated :

fuifililng this condition. -

J Drills shall be wet operated

 Aumedmswmmm.snmdwmlmndeg

arrangement/dust extractor.

The pfoject, authonties shall. undertake
regufar repairing’ and tarring of roads

. | used " for mineral transportation. A 3-tier
| green beft comprising of a mix of native
'| species shall’ be developed allalong the |
| major approach roads. '

Maintenance of alf types of roads w;th in n the mine
is done at regular intervals to-avoid: creatwn of ruts,

and pot holes,

| Controlled blasting  shalt “be practiced-

with use of delay detonators and Onl_v
during daytime. The mitigative measures

| for control of ground vibrations and to
arrest the fly rocks and houlders shall be
implemented, :

The condlt_ton has heen co'mplieﬂ 'u‘rith-.' '

J A Prograssive afforestation plan shaIl be

implemented * covering an area of 1049.36
Ha at the end ofmining, -which includes

reclaimed external OB dump area (17.34

ha} and internal OB dump area (870 ha)

| and Green belt (79.87 - ha) by planting |
nativé species ln consultation with the |
Y local DFO/Agriculture Department. The |
density of the trees shall bearound 2500 ) -
| plants per ha. Massive plantation shall be |

carrded out ‘In’ open spaces in and

arpund the mine and a 3-tier avenue|
plantation along thie maln approach roads |

to-the mine.

The Progressive Afforestatlon plan \mll be

implemented covering an area of 1045.36 ha.
Till date total area- planted is 423 Ha of
0B/Slope/backfilled/block and 3.375 running km.
And total nos..of plantation Is 93,617 nos.

| An estimated total 1000.0B.Mm3 of OB wlil

‘be generated during the entive iife of the
ming, There will he two temporary |

external dump having 65.66 Mm3 081n |-

covering area_of 163.0041a on coat bearlng '

-rhé"'cm}éniah will b eampiiad and tha campliance |
status will be submitted to Regiunal Office; MoEF& _

CC on yearly- basls, '

TTESTED
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area which will be re-handled back" into
internat dump dunng mine life only. Out of

| which 1024.42 Mm? of OB will be dumpedin|
‘one "internal OBDumps incovering area
1217.74 Ha of land. The OB dump height |
| Isupto ground - fevel. The maxitmum- slope of

the dump shall

-not exceed 28 degrees,

Monitoring andmanagement of reclaimed.

dump sites shalt continue 4l the
vegetation  bécomes self- sustaining and

| compliance status shall be submitted to
| MOEF&CC. and its Regional Office on yearly
| basis.

35,

The proponent should prepare restoration

'| and reclamation plan for the degraded area.
| The fand be used in .a productlve -and

sustainable manner.

- Necessary restoration and reclamat!on plan will be :
- prepared for productrve and sustainable use of |

land,

| 36,

Compensatory Ecological

o8 dumps in fleu of breakmg open the
Iand be carried out.

& Restoratlun.
| of waste land, other degraded . land and

Ferest department is entrusted wnth compensatorv
Afforestation in liey of Forest land diverted for the
non-forest purpose, a sum of Rs, 2,11,02,000. 00}
has ‘been deposited in CAMPA- fund for ihls
purpose '

g

| sustainable manner,
| dumps are permitted.No groundwater shall

The mining should be phased out in
No extra overburden

be used for minin ng operations.

‘No éxtra OB dump will be made and the OB w:!! be |

backfilled simultaneously. For any purpose; watef
will be taken from the ming sump. S '

38!

No groundwater sha!l be used for mlmng
operations,

The condition has_ been cornpﬁed with, For any | E
purpose, water will be used from the mine sump

-39,

Of the total quarry area of 1409.54 Ha

-~ | the backﬁlled quarty area of 870 Ha shall

be reclaimed with. plantazlon and a void of

-] 539.54 Ha at a depth. uptodld m which is:
into a water |

proposed to be converted

- | body.. Shall be gently' sloped and
|- the upper - benches shall be terraced
1and stabilised
| plantation/afforestation by . planting

- native pladt species In consutation  with |.
| $he local’ DFQ/Agriculture Dapartment, The |-
- _{ density of ‘the trees. sha}I be around 2500"'
plants per. ha

with |

The condition will be compiied

Scanned with OKEN Scanner |
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_.Regu!ar monutanng of grounctwater Ievef
|and quality ' shall be carried out by
| establishing 2 network of existing weils and

construction  of new 8 iezometers, The

roonitoring forquantity shall be done four |
tmes a wyear in pre-monscon (Mav},'.'

monsoon . {August),

Envuronment Forest & Climate

guarterly

within  one
-monitoring. '

month  of

" post-monsoon |
(Novemher) ‘and winter {January) seasons | -
and for quality in May. Data. thus collected |
shall , be submitted to the Ministry of
Change {. -
and the Central Pollution Cortrol Board |

The network of Fiszometers has been completed |

and monltoring is-being done at regular interval by |
CMPDIL, Bhubaneswar -and the -data is: being.

suhmitted to Ministry. of Environment, Forest & { '
Poffution |

Climate Change and " the: Centrall
Contral Board - at Regular intervals. :

41,

" project

The Company shall put up artifi cuat ground
water recharge measures for augmentation
of ground water resource incase monitoring
indicates a decline in. water table. The
authorities  shafl _meet  water
requirement of near by village(s) incase the

| village wells go dry due to dewatering ' of

mlne

h below:.

Artifictal ground water ‘ recharge. is underway .
| harvesting structures has constructed in the colony [

| The Details of artificial ground water recharge: |

| 1. Guest House —2 Nos 3, Utkalika -

| 5+ Hingula OCP - 03 Nos.
| The requirement of nearby wl!ages in dry seasun is
| through an amount of Rs 314.16 takhs for supnh{ of
: drinkiqgrwater to nearbv villages. -

through storing of water in mine sum. Rain water :
and in other service buildings,

comipleted till date is.as follows:
“1. " No. of pond deepening ~ 11 Nos.

2. Construction of open well for RWS&S to |

- village Jamunali,
The detalls of Rain Water harvestlng as gwen

Roof top rainwater harvest:ng pit has been’ '_
constructed in folluwmg places in Balrany colony.
2Nos |
4.DAVschool-1No

2.N'loyclib— 2 Nos -

42,
{ the existing colony. ETP shall also be.

Sewage freatment plant shall be Installed in

STP is nat available as no separate colony is heing '_"
“provided for Hingula QCP,-

provided  for work shop and CHP | ETP - 270' M¥/day capacity is existing, whlch i’ss "
wastewater, ' i adequate as per requirement, after the treatment |
: | the water is being reused for vehicle washing. ETP |
- . | is regularly cleaned and maintained propérly, )
43 Besides  carrying  out regular ger!oclic Perlodical Medical examination of every warker fs 1

| health check-up of their workers, 10% of

the workers identified from workforce
engaged in active mining operations shiall
be subjected to health checkup for
eccupational diseases and  hearing
impairment, if any,through an- speclalized
agency/institution- within the District/State

| andl the results reponed to this Mlnistry_'
and to DGMS, |

_£-

done.at§ years interval,.

For workmien:above 45 years age: gmup, the PME ig'}
done In 3 years interval,. B
‘Qccupational health cell s established. :
Well equipped dispensary with staff is aiso;
-established In Centralcolony, |
- Workmen showing abnormat  symptoms -are
Itentified and treated acvordingly and In future the: |
| same workmen will bie posted safé place away |
from' dust generating source.The abstract of |-

_number of employees undergone PME ey Iast 3'

Q\)\ RV\‘W
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years are aiven balow. _
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Year o of employees i
2001 0
2022 - 172 :
2023t sept) 224 J—

4 Tand oustees shall becompensated as per

the norms laidout R&R Policy of Cil. or the

State Goverament which ever is higher.

- Compensation package “offered ‘10 family. as per
Odisha  State . _Compensation - Package- 2006 ¢
National R&R Policy or R&R policy of the

| The details is asfaudws_:' ;
11. Employment given s0 far up to 30.09.2023 =

' 1458
" Resettlement Status:

guidelines, which Is better thar existing National &
CIL R&R policy. - ' :

Rehabilitation status: .

2. PAF's opt for plot at re'settlernent:sitg s192
3, PAF's received cash compensation in lieu of plot |
=1998 B - o S

43,

landuse maps, based on satellite imagery

_ '(on ascale of 1:5000) of the core zone
and- buffer zBne, from. the start of the
| project -until end. of mine life shall be .

prepared once in 3 years  (for anyone

office.

For monitoring land use pattern and for !
post mining land use, a tims. series of

particular season which is consistent in the
time serles), and the report submitted to |- .
MOEF&CC and its concerned Regional | - -

Satellite images are being taken regularly by M/s |
CMPDIL. " The latest satellite imagery: has been ’
“submitted to the Regional office, MOoEF; vide letter
| ng-280, dt.08,04.2021° .

4

"~ 464 A detalled Final Mine Closure Plan along

with details  of -Corpus Fund - shall be
_gubmitted to the Ministry of Environment,
| Forest & Climate Change within 6 months of

grant of Environmental  Clearance.

The final Mine Closure Plan has been approved by

‘MCL Board in the 130th meeting of Board of | . |
Directors on dated: 22nd June ‘2011, The Corpus. .

Fund for Hingula expansion project under Escrow

Account has been deposited in Account no:l|

365203800000318 and the baldance -as on
31,03.2023 is Rs. 90.75 Crores. y

‘47

| balance life of the mine.

The  project authorities “shall  In’
| consultation - with the panchayats of the:
| tocal villages: and- admifistration identify
| socjo-economic. and weifare . measures
under CSR to be carried ~out over the | _

© | by MCL CSR celt after constiitation with the District |
1 Adivilnisteation. ' . -

"CSR activities are takeu after the consultation with

the Panchayats of the  local villages and
administration. _ . ;

CSR- activitles  will be raised by ‘Panchayats of |

villages and respective activities will be carried out

5 Eraate Environment Responsioiity:
'a) The Company - shall - have 3 welllald
down Environment  Policy approved by

the Board of Directors,

_ infringements/devistion/viclation  of the
environmental oy foregt

| b} The gnvironment Palicy shalt preseribe for
standard operating process/procedures 10
‘bring into focus - any

nopms/conditions. |

T Coal Tndia a5 3 whole Tas 1aid Jown an

_E_n_'\_;ernme_n_tal Policy for implementation In

different subsidiaries and _alsp SOP has ‘been

prepared in this regard for implementation.

A separate environment inanagement cell headed -

b D{T/PEP), MCL has been established in MCL and |

sultable qualified senlor executives at HQ & area

are belng posted to look after the Envt. dept.

TRUE COPY
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Also qualifigd environmental englneers have. been
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” c). “The hierarchical

| the company shall have a well laid down

1-company
| stakeholders at large.

~ system-or
Administrative ‘Order of the company to
deal with - environmental. Issues and for
ensuring - compliance - with-
environmental - - clearance  conditions |
shall be furnished.
d)To have proper checks and halances, .

system .-~ of ‘reporting  of non-|
compliances/violations of environmental
‘norms  to the Board of birectors. of the
and/or sharehulders Cor]

the| -

Dosied 2t the project Tevel exclusiveiv to Iook after . ' |
the environmental fum:tianaries ' N R

~ °_ PB.GENERAL CONDITION:

| sl, | DETAUS OF ' srATus OF IMPLEM!._-ZNTAT!QN? OF THE |
No. | GENERAL CONDITION. CONDITION. | _
1. | No change in mining technology and scope Compfied The rrilne is operatfng with shavel -1

dumper comibination & surface rniner is used for }

of working shall be made without  prior |
approval of  theMinistry of Enwronment, coal productlon n
Forest & Climate Change. |
| There is no change in calendaf p!an The abstract of |

2. | Mo change in the calendar plan of pmductaon 1
forquantumofmanera! coal shali be made. . «coal production Vs approved capacity for last 03 |
' years.are given below: -
Year Coal : _Approve_d-
o | Production | capatcity (Mt?}
o Loy -
202122 . 7735 3
202223 |1238 | | 4
| | 2022-24(till 63?' B AR
N o - - | sept.) :
E 3 Four ambient air quanty monitoring stations | Four numbers amblent air quahtv manitoring

‘topographical

in the buffer zone for PMI10,

and ecologically”  sensitive . targets  in
consultation with the State Pollution Control
Board. Monitoring of heavy metals such as Hg;

. As, NI, Cd, Cr, etc carrl led out at. least once in Si)l -

shall be established iri the core zone aswell as’
PM2.5, SOZ and -
"NOx monitoring. Location ofthe stations shall |
be decided based on the meteorological data, |
features and environmentally |.

station have been estabhshed m consultaﬂan with

(}PCB namely: :
1. North east of the mine Solada Village:
‘2. North of Mine, Pumapani_
. Village '
3. - Near Plrakhaman village
-4, Vme office

1 No. of CMQMS Is insta!ied in Pro}eet oﬂ‘ice of |

Kuminda |

-months

N
RUE CO"
| "‘ATTESTED

Hingula GCP :
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Data on ambient air quality (PM10,PM 2.5, S02
and NOx} and heavwy metals such as Hg, As,
Ni, Cd, Crand other monitoring data shall be
regularly submitted to the Ministry including
its concerned - Regional Office and to the State

| Pollution . Control ~ Board and the Central
poflution Control Beard once in six months..
" | Random  verification

1 - of samples
{ analysis  from
recognised under the EPA rules, 1986. shall be
| furnished as part of compliance report. .

_ through
independent - laboratories

T Noise Jevel Ts found to be withi

Ambient air quality monitoring being carried outin

the above mentioned 4{four) station on fortnightly

interval. © - .

The details monitos
for referance in annexure,

‘1 of noise levels below 85 dBA in the work
environment.Workers - engaged in blasting and
| drilting operations; operation of HEMM, etc
shali be provided with ear plugs/muffs.

Adequate ‘measures shall be taken for gontrol |

noisé monitoring report is enclosed herewith for
reference in anhexure. The workers engaged in
blasting and drilling operations of HEMM bhave

been provided with ear muffs,

ing reborf is enclosed herewith

1 limits. The details |

has been established for |

Tindustrial wastewater {workshop and waste
water from the mine) shall be propetly
collecied, treated so.as to conform to the
standards prescribed snder GSR 422 (k) dated
1is" May 1993 and 31 st December 1993 or as
.| amended from time to time before discharge.

| Oil and grease trap  shail be instatled. before

“Effluents treatment plant
‘I treatment of worksh
_conforming to .the !
| discharge from ETP is recycl
| The details report along witl

prescribed standard and the
ed for vehlcle washing.
h drinking water quality
is enclosed herewith for reference in annexure

Routine monitoring of v_éhicles are done, Periodical

op effluent and the effluent is |-

discharge of workshop effluents:

_and regalarly  monitored. Vehicles used for

tarpaulins and aptimaily loaded.

['Vehicular emissions shall be kept under contral
‘control vehicular-emission. Overlgading of trucks is

B transporting the mineral chall be coverad with-
| avoided. Trucks travelling outside lease hold area/

-carry ‘Pollution Under Control’ (PUC) certificate.

maintenance done as per schedule in order to

mining area covered with tarpaulin. Al the vehicles

| parameters ~ shai  be carried out through

i consuftation  with the ‘State Pollution Control
Board and data -gor analysed ‘through a

Tw#onitosing ~ of -énv.irqhmént'_al}' - quality {
centrally inthe Talcher Coal field and M/S CMPDIL.

| establishment of adequate number-and type of | is entrusted with the monitoring job and presently |

{ poliution monitoring “and analysis equipment |

‘taboratory recognised under EPA Rules, 1986, |.
' | -accreditation,

The environmental laboratory s established

they have started the air sampling analysis at the
Talcher laboratory. _ T

M/S CMPD! laboratory is of national repute & the
lab is approved by MoEF& CPCB and having NABL

' éé_r.sdnne'! wdrki'n"g""'fin i:l'u‘sty' .areas_. shall wear

Lalso be provided with-adequate training and
{.information on safety and health aspects.

| Protective respiratory devices have been provided

| protective. respiratory - devices and they shall 1 to workers working in dusty area. Adequate |

.| supervisors and workmen.

tralning s being given on safety management to

10.
| of the workers. shall be undertaken periodically

Gecupational Tealth survellance _ programme

to abserveany ‘contractions due to- exposure
to dust and to take corrective _
needed _and records maintaiied thereof. The

| quality: 'Qf énvironment due to outsourcing and
| the health. and safety issues of the outsourced

| manpower should . be addressed by the
company while ouggourging.” ' '

measures, if |

i OCCupéﬁqna'l heaith --cell_has. been created, PME 'df-
avery worker is done in 3 years interval. Mine also

has a well .gquipp_ed dispensary with all facilities.

Year No of  people |
. underwent PME

2021 120 -

Boer _ TR

20230tk sept)) [ 224 '

Pﬁ/)\/&&v  ATTESTED

TRUE COPY
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measures ar’é take;.v:___
rovision for PME in NIT-|.
ME of man power | by |
t. For all contractuat ,
company for't
to fulfil. the'_ }

: T - o ‘necessary  corrective
' accordingly. There is also p
| of the contract to take up P
| contractor before deploymen
man power. PME will be done by
which proposal is under process -
"I requirement.
A separate environmen
by D(T/P&P), MCL has b
suitable qualified senior-
are being posted to look 4

t management ce![ headed__

een. established in MCL and
executives at HQ & area |
fter the E£nvt. dept Also i

| qualified enwmnmental engineers . have been' | .
posted at the project level. exclusively to Jook a_,f_t_er-_:- s
the environimental functuonaries{mstal!atnnn : '

Fund earmarked for . environment: protectionf: '
meastres are kept in separate account. The detarls-
of expenditure durmg the year 2022-23 are given'|

11| A separate environmental  management . cell |
| with suitable qualified personnel shall be set up
under the Control-of a Senior Executive, who wil
report directly to the Head of the company.

~

12| The. funds = earmarked ‘for environmental
protection measures -shall be kept in separate
account and shall not be diverted for other | o
purpose. Year-wise expenditure shall be. below:
reported to this Ministry and its concerned ’ﬁad . ' _Expendlture
Regional Office. . O e . I'{Rupees)

g T “Tree plantatron : | 6,21,507.45
| Enviranmental Momtoring -11,68,46,090.18 |
Consent fees 1 60,00,00000 1.
Road Repaiting - 28,36,683.11
| Other environment expenses - o
(Ca_tch/GarIand drain, dust
suppression) ' '

/“_'\

' 93,60,086.77

Water Tax '29,75,418,00 |

. - Co Total 3,86,93,785.51 | °

13.[ The Project authorities shall advertise = at The condition has been complled wtth The: details

jeast - in two local _newspapers widely | of advertisement are as follows. _

| circulated around the project, one of which -1. In English daily “ODISHA POST", dt.
11,11.2015

shall be in the vernacular  language of the : .
focality concerned within seven days ofthe| 2. InOriya daiiv “SAMBAD" dt 11 13.2015

2T . clearance letter informing that the project has
' beéen accorded environmental clearance and a
| copy ofthe clearance letter is avallable with | . '
the State Pollution control Board and may
[ atso be seen at the website of thee Ministry of
Environment,  Forest & C!imate Change at

kitp://envfarnicin, Y T
14.] A copy of the environmental  clearance Ietter_ The condition has been complied with.
| shall. - be marked - to concern |. The £C letter is uplogded on the MCL website.
_Panch‘ayat/ZiIaParishad, Municipal Corporationor| R S
Urban Jocal body ~and  local NGO, ¥
any,  from whom . any
suggestion/representation  has:been received | o K
while? processingthe proposal. A-copy of the| a . S -~
| clearance . letter  shafl also be _'dlsplave'd' : -
| oncompany's website. . I -
15.] A copy of the environmental crearance | T s been complied with.
shall be shail also be -displayed on attt:; ' T-h ° Qﬁ_dl_t?gn has heen.;qm_gl_l_et.! with.

A e JRUEECEY

% \.'6\‘0
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166
™ Twebsite ~ of the Concerned State Pollution ' T ¢
‘Control Board. The EC letter shall also be |
displayed ~ “at the Regional Office, District |
Industry ~ Sector . ‘and  Collector's
- office/Tehsildar's - Office for 30 days. | o —
~16.| The ciearance letter shall be uploaded on the | The EC latter is uploaded on the MCL website.
- | company’s website, - The compliance status | The 'compﬁance' status . of the st;;iulated
of the stipulated environmental clearance [ environmental  clearance  conditions Is -also
| conditions shall also be uploadéd by the | uploaded on the MCL website and 'mll be updated
project authorities on their website - and | in every six month.. ‘
' updated at least once every .six months so as | The monitoring data of enwmnmental qual:ty
to bring thé same in public domain. The parameter and critical  pollutant such as PMI0,
| monitoring data of environmental  quality | PM2.5, SO2 and NOx {ambient} and critical
parameter (air, water, - noise and soil) and | sectoral parameters is displayed. at the entrance
critical pollutant such as PMy; PMyg,50, and | of the project Ofﬁce :
NCx (ambient) and critical sectoral parameters |
shall also be displayed at the entrance -of the ' -
project premises and mine office and in |-
A corporate office and on company's website,. | ; :
-17.| The project proponent shall submit six | The condition has been complied with..
: monthly ‘compliance reports on status. of o
compliance of the stipulated environmental
clearance conditions (both in hard copy and
in e-mail) to the respective Regional Office of | -
the Ministry, respective  Zonal Offices of CPCS
1 and the SPCS. o -
" 18.] The Regional Office of this Ministry located n | The Project authority will extending full
| the Region shiall monitor compliance  of the | cooperation - to the office(s} _of the Regional
stipulated conditions. The Project authorities Office '~ by furnishing = the reguisite
shatl extend full'cooperation to the office(s} of | data/information/monitoring '+ reports and will
‘the Regional Office by furnishing the requisite | also doso in future, .
data/information/monitoring  reports, 1 ) T )
19| The Environmental  statement for each | The Environmient Statement is being submitted to |
' financial year ending 31 March. in For -V Is | Board every year, Last year it was submitted vide |
mandated to be submitted by the project | letter no. MCIJHQ]EM 3 Farestﬁﬁzzizm datd.
propenent for the ctonceined State Pollution 10092022
.| Control.  Board  as prescribed . under the
Environment  (Protection) Rules, 1986, as|
amended subsequently;, shall also be uploaded { -
on the company's website ~along with the
| 'status of compliance of EC conditions and
shall be- sent to. the respective Regional_ i
Offices of the. MOEFS& CC bye-mall '

coPY
ESTED
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| mmmcomnmﬁ%umrrep
: monhnﬁmm Jlﬂm!llcalu:r
: mm
uumm
' . : nmmnmmmm
RefNo POIJNC!EnthZOZSI Ll.é oé, T szvmmzs
S s
 Te.
‘rhel)y Directar Geneul of Forest (Central}
Eastern Regional Office,
MoEF & CC,
* A/3, Chandrasekbarpur,
‘Blinbaneswar 751016

-Sub: Half yearly EC Compliance neport ot’ Jagnnnath Coilieay (?.S M’I‘Y). MCL for the
' penod of April 2023 o Septemher'

Dear Sir,

Enclosed please find herewith the halfyearly compliance veport for animnmmtal conditions _
Vide letter no..J-11015/177/2015-1A. TI(M) dated 09.09,.2020 for expansion offagannaﬂl

OCP from 6MTPA 10 7.5 MTPA for the period of April’ 2023 15 Septomber’ 2023,

-'I'h_ankingyou._ 3

Enclosed:
!,Pointwisecomphamempo:tofﬁc conditions
ZAmexure Tio X1 -

I'rhe Additional DlremM'(S}, Ehvt Monztm'mg Call MOEF Parlyavamz Bhawan, CGO

Cump[ex. New. Delhn 110003.

‘%ﬁkw/ TRU%VCOPY =
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_.HALF YEARLY COMPLIANCE STATUS FROM ’I‘HE
'PERIOD 01/04/2023 TO 30/09/20230FTHE
CONDITION S IMPOSED BY MOEF(GOI), NEW
DELHI IN ENVIRONMENTAL CLEARAN CE IN
RESPECT OF JAGANNATH COLLIERY OF R
' JAGANNATH AREA, MCL. A

] ‘Name qt"fthe Project Jagannath Colliery, MCL
Period of the report 1 - 01/04/2023 to 30/09/2023

~ J-11015/177/2015-1A- ATV, dated
No. & Date nfehtf:éOrEF gﬁeamnce 09092020 0f A DCE mm ¢
- - - to7.SMTY [

4. | Actual date of commencement 26011971

- Sino. .. ' - Conditions P | ; Complfantesutns :
43D | Project proponent shall be required 1o submit a ban { The Bank Guaraniee for s, 3987.74 |
- gusmntee of an amount of Rs.3987.74 lakbs Jakhs has been deposited with SPCB,
- |Remedistion plan and Natural and Comemunity] Bhubancswar on 19.06.2{}20.-
R.mme Auwntaﬂon plan. whh the SPCB prior tof : : .

Scanned. with CamScanner
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T Rxmedinﬂon plan_shail be - compléted in 3 year Theworksmtdcrmmeﬂ'mhonp!mand
wmbnnkgmmmahlibeforsmx.’mem netural snd community resource |
guargntee  shall be released after. successhi ‘Bugmenitation. plan are under progress
implememation of ‘the EMP, followed by andalfo applied for the time 1
| recommendations of the BAC and uppmvaf of th _extmsion.
regulatorynuthority. - . I
(¥} {Fund allocation for . Cotpume Bn'vimnm The mivi:_iwfmder:cmm“
- Responsibility (CER) of Rs. 2.80 crore/s o 8 Eavironmient Responsibifity is in
implemented &s per the dmls submltted infprogress.
theMinistry. T
V) lmpmduetogmundmabstacﬂmdmingnﬂni_' 1mpact due to ground water o
o operations analylical and numerical modelling by abstraction dusing mining operations .
-miero water shed anslysis shall be completed at-the mlyticalmdmenwimodeﬁmby :
carliest and submitied to the Ministry .and -t micro-water shed analysis will be
converned regional office completed before December 2023.
oo HnweverModeﬁmgofminfngmpwt -
due t0.ground water abstriction has:
been done during preparation of .
~ _ ' _nompmhmwebydlwwlogiml
co o C o . | #eport by CGWA consultancy.
' ) Embanhnm'm_hcemmwdalqhgthqmngam . %_pfmm__mbm;hﬂm
1 (vil) . Nodwdaargeofmmewmmmthewmnglme Mmcwam is/not discharged outside
. | area. _ | theMining lease Avea.
| Gy . chnlarwmu'qualitytobemonitmndinu' ‘l‘bewaterquamyinnpsm:md;
and downstream of Brahmant R:verwithﬂnwofth dowsstrcam  of Bangaru nallah is
nvertoobmvethennpmtuf‘lamm m!lah |'being’  monitored,. . Work . for |
: '-moni!oung the waler quality of
upstream and downstream  of
.| Brahmani River with flow of the
"mtolumwﬂxelmpactnf!%mm
| nallah  included 'in  annual work
m ofCMPDlL of F.Y, 2023- :
2.
{ix} | Action plan as- subnuued to Miuistry 1o control e Action plan as submitted 1o Ministry
o po!iutionatnakaswllmtobeimpimenmd Hito te to control air pollution at Rakas
r wllmisbmgnnplmenm'{'ml
| S | Famﬂysullmtsmmdﬁmnm
® A!lmwrymunmshallbemkenaspurﬂw _Mlslntﬁoqrpmuﬂonsm___j__'_'
| DGMS pemission, ' \mdumnmwmmsmn.
i) Mlﬁifemnmmmplmshﬂlhepmpmdfor ' "\Vildli&mamggmat lautbr :
Sﬁheduiﬁ{%wnwiamimnwdym _thedu!e-lﬁm(mt‘swl)mube
nndsuhmittedtoﬂwﬁmwemAmhoutyfw : _;:.Wm{mmmm
: Wvﬂmmmimﬂmmm B
approvalof the Competent A Mly : { December 2023; However she specific
' plnnforwﬂdh&haabewmadeby
" neighbormineAmmOCPforhuffu

TRUE COPY
~ ATTESTED
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(i 'nm Envimmnlal CIearance will ot be
operational till such time the Project Proponent

| complies with alt the. Stnttm'y reqiirements and. .

! jﬂdgfnmofﬂm‘hle SupremeCoaﬂdatedtheZ""
- August 3017 i in Wﬂt Petition: {Civify No. 14 of
120185 the. matmafCommon Came versusllnion
| ofmdemswrs | e

— Tlmﬂresmtimﬁhdwpecial
| Leave Pefition bearing SLA(C)No, ..

| thie judgmenit and order dated .

'_mghCouﬂofﬂnssaWP (C)Na.

x |38635/2020.
'l‘hel-lm'bla.-\pex(':ourtd
. 'aboveSLPvidaorderdaﬁed,-'
"] 05.0912022 with an observation that,
. theimpamedjudmermsinme .

= eommmeeofexpmsmd'mmcy
-are not inclined to interfers to:

‘?283!2021 befisre the Hon'ble. - |
| Stepreire Coiirt nflndia, challmging

05.02:2021 passed by the Hon'ble

impugned Jiidgment,. uhmlsom'
abiserved that, they hope and expect -

o _-'ﬂm:,ﬁnoommmeeofexymswtﬁtake S /—)
Ce ._upmeMﬂforhmmgmrddmdc R VT S

' ':."_expeditromly (Capyme!osedas )
| Anniexure-T)

(idy - Sta.te Gmmmm ooncemed shat! ensurctlm

: nﬁmngwoa shadl niot. conimeics 1 the: entmc
tion levied, if any;: for illepal mining paid
: by the P‘m;eet Pmpunm  through: ﬂnirmwctwe
omemg & Geolopy in strict =~

dated the 20d August 2017 in'Writ Petition {Cwil}
No.‘!mofzoumﬂmmw Cannm(:ame
memantf!ndiamem. R

cnm;,hm of jidgmen of Howhle Suprmem N 05.02.2021 madbythaHan'bb

':'_upihomauerforhmhgmﬁdeclde [

ﬂmﬂmsmGovmmentﬁiqda

| special leave petition buaﬂug SL‘P(C)
_:.Ho. 7283/2021 before the Hoo’lle

3;SupremeCowfofIndmchallmgmg T

Higb Gﬂmtodelsha W, PLC). No.

.-38635.421120 Thc Hon’b!e&pax Cmut

| it of expeds and hennethcy - 7
| wrenotinclined to interfore to. f TR S
| impugred judgment. Rhasalso been

_observedthat,they hopeand expect - | .
-commi&eeofmcpermwdlhhe 3

(xiv)

o CHP e not ln opemion since

‘!TPS:‘NTPC shoppedremvmg the h

_.._-'._._.-:;coaibybelt.lnstamshowwsystemus
imber - - mopcminm:exuoi‘ﬂxemine.m '
« o | of watertinkeis (28K L) areplied for -

- damtsnppressiuninCTmadsAIm

onemobﬂefogcamn:sinapemﬁon | R

S f5¢-a_hpe'd*-w;th CamScanner .
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for dustsuppreesion. Local safe -
.| Trueks ars covered with tarpantin and
- HYVA used for transportation of caal
. o for washery are also covered,
) Eﬂ'ectwe dust suppression system shail be adopted Railway siding is pot onderthe -
along the railway siding atea and between villages] administrative control of.lagamalh
‘Fabric wind barrier shall be established along the QCP. Hawever, the railway sidings (l.-

| L 0LV, V & VD) are installed with |

_\ _lewnySndingmd betweenirllhses- _ fixed type fog sanmons 100a Hhtow
: : ' ' . and sprinklees 1o curh dust polition. .
(xv) | Solid waste mamggmm.as per SWM rulc_s 2016 | The work is going for collection of
~ | shafl becomplied within their colony. household wastage from Individual
_ ' ' T quartmaudclwmngof‘dmtbmm
* 1 (xvil) | Energy eommmhn measures adhering 1o part of SSansof 110W,10n0s 0T 9GW, 15 nos.
ECBC nomis: sl‘mll be complied with. - of 250W,19 nos 400W LED lights are
installed in Jagannaih end Balenda
- colony. 129003 of 400W, 140nos of
: 200W and-61 nos of 250W 46 nos of -
~~ | 110W, 39 nos of 18W LED lights are -
' _ insfailedmm:mﬁnm&pn‘llﬁﬁm'
I ' ' | September2023 to conserve energy.
(xviif) Quali%y of Mine dis:hargp water, if any, wﬂl be used Mine discharge water is riot used for
B for drinking purpase shall be' checked and ‘should drinking putposes.it is used for dust
. mest the prescribed drinking wmrsmndards suppression,
1 (xix). . Penodma[ health. check-up shall be. cnaducled ) ,Heavy metals are being mommrad and,
' mnitorﬁlemupactofhwy mmlspmemmmn_mbebwdﬂwhmlmlmairqmﬁq
Zzone & buffer zone air quality and aiso to prepare| O corc and buffer zone. The -
(a0 action plan fo reducs heavy - .' Periodical health check-up will be
concentration and also report 1o be snbm:ﬂnd conducted if level of heavy metal
concemed regicnal office of MoEF & CC.. - increases m‘"’ the standard. _
(xx) | Study on"!mpacl of coal miring diist on the 'soi 'l’heFinalr@nltwnssubnﬂﬁad '
* | quality with respect to Physimhemlcnl fertility onls :!.2021
| status,  exchangeable .cations, CEC, '
) productivity of soil to be carried out and the
—_ report with dully authentication and verification by
o | the concemed authority be ‘submitted 1 Minis
__ | and concerned regional office by 3132021 |
(xxi) mjeapmponentduallobtainclomrerepmﬁum _'mmmwmbeom
' the concerned regionat oﬁ'icerewdmgﬁme o ':_ﬁhiﬁtheconeemedmgionalofﬁce
bound action plan submitied for partially -  regarding time bound action plan.
wmplmd earlier EC couditions. submitied for pertially complied

earﬁac EC ewditlnns,

) | 'Zhe mining Iease tiolder shall, aficr ceasing
o mining operations, under take re-grassing the
mining area and any othe# area which may have

operation fs ceased and this area iy
also - biologically ~reclzimed. The

been disturbed dae 1o thekr mining activilies and

sx@)‘ \“"’”

ATTESTED

| slopes’ ofthe internal d_u:_:_tg where. _

~| Regrass ing bas been doise on pm of:
the ‘mine  arca where mining |
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{Prevention &Conirol of Polluticn) Act, 1981 and

U1986/IND-1-NOC-6181 and CTO

: 172 .
Trestore the iaml fo oond:tlon which js ftfor | further dumpmg s not possible. IR
: | growih of fodder, flora and fauna etc, grassing is being done. J ' —
- [ (xxi) | Persons of nearby villages shall be given tralning o Under CSR activitics of Jagam;
=1 livefibood snd skill aalopment fo make thor “Ares, 31 nds. of youth from Talcher |
: -area- have ‘been prowdr.d skill
empluyable, . development - training in wielding, |. . -
| pluming, motding, etc., for-a period |
. | of six month at CIPET, Bhubaneswar
free of cost in the year 2019-2020
and 2020-2021. .
In OB gutsourced company i.e SRG '
‘Earth Mover §4d. and M/S Krishna
given employmext to 186 nos pm!e
.. |'of, Rakash,. Dera, Jomgadla
"(xxiv) | To ensure hiealth and welfare of nearby viflages, . "Mediml camps zre being condut‘:tetl
- f"i-mgularmedmlmpsshallbeorgmimdaliast _'forhealthandwelfawofnearby '
~onceinsixmonths. villages.
(xxv) - | Thick green belt of 75m wldth at the final -Pla:mion in-Ha land has been -
' .bmtdmymdwdownwinddlmﬁmofﬂ:e : mplmmzm-zlmm1-2z S
.| project site shall be developed to muﬂg:mieheck The rest of the area in the boundary of - |
. ﬂwtlustpoiiuthn _ expansmnmllbemkenupaﬁcr '
' technical radamauun. {Bncaosed in
- Annexure- II}
51 () Statuinry mmplhnee _
s1. eonditiuns '_ Cmp!hmee mtns .
111} -‘l‘he prtuoct pmpnnmt shall nlmin fumsl clmance Furﬁs 096 Ha.Fomst IaadFCobmned
‘under the jprovisions of Forest - (Consmion) Act, Y‘S%ﬁ;ﬁm dt=
::f:; in case ?ﬁ&mﬁ of?;:“ fand fot aom) 1 24.64Ha Forest' land FC obtained ﬂdc
e purposs {n n fheproeet fetter no. 3-87/2012-FC dt-15-03-2013
1an The project proponent shall ¢ pbtain clearance from the The cleamance will be obtained after the.
_ NatiomlBoardforWildlife, ifapplieuble 1 specific wild Iife conservation plan is
[{11}] Wild life conservation plan will be -
| The pmject pmpom slwll prepmasne-slawrc : pww;@m m . ™
_ Cmsuvulml’lm !W‘Idhfehﬂmmmmtl’ian ardd cbnsmtat_ion.with the State Forest C e
approved by the Chilef Wild fifé Wasden. The : -anaﬁzilcnt. _ '
| recommendations of the: approved SieSpesific |
Conservation Plan/Wild life Management Flan shall
be implemented in consultation wittithe State Porest
" | Depastment. The :mplememaﬁm repost shall be
furnished along with the six-monthly compliance
-report (in-case of the presence of Scheduiu- t spectas :
| in the study area). K _ S -
%) | The project proponent shall obtain Consent to “The project has obtained CTE o date
| Establish/Operate under the provisions of Air 1 04/1072018 for Syears vide letter o,
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| -wsdupmaummvialmm
| 4s34mD-1.coN-199 Date 22032023, |

e Wm(}’mention &Control of Pollition) Act;
| 1974 from the concerned State Polfution Control .
Bwﬂme‘nmittee

(v) | The project proponent: shail obmin me uecessm'y NOCIssueﬁbyCGWA,New Delllivide =
1 pcmisﬁmﬂnmmamwﬂﬁmwdwmmmw NOC No-

: CGWAMOCMIWORIG!ZBZO!?BS‘&
with validity up to 30/01/2022.The -
- application subimitted for renewal and

rpplication hbdngapprwedwm q4
. was.zazsa:CGWA,BBsnmﬂow 1
application Is with )
ot ' CGWA, NewDe!hiforﬁuﬂlerpmcess..
) Soﬁdfhmdouswashegcnmtedinﬂleminﬁnm Hazardous waste authorization was .~ |
1o addressedin socordance to - the Solid Waste: obtainied valid up to 31.03.2023 videne. |
_ Management Rules, 2 016/Hazirdous & Other '_IND»W-HW-IES! 4265 Dated _
- WmMamgement Rnlas,zom : 21 WlﬂzzmdaMmzaﬁmhasbem ¥
- | obtained up w0 31032024 vide No.

' mD-W~HW»22515275Dm

TN

o 31032023,

(b) Air '!“a“t!’ mcmi:taring and pmemm

ST

No..

T Contimmbiﬂmqmﬁ:ymmmas

-shailbedemdedhmedonﬁwmdﬁurolagwaldﬁa.

| Pollution Contro! Board. ' Online ambient air quality

: regular monitoring stations as per the. requirernent and/of in
‘consultation with the SPCB. Motitoting of hmvy metals

i six mvonths.

pmscn"bed in ‘the statue be established: in: the core zone as
well a5 in the buffer zane for monitoring of pollntants,
vamely PMIOM.S..SO?-MKINOJ! Location of the “stations

topographical festures and - environmentally -and
ecolopically sensitive targets in-consultation with the State

mmwﬂmwimumﬁdiﬁmmthe

such as. Hg.As.NLCd.Cr.ﬂembawﬂedoMatMom

'rn consultafion with the state

poliution’ cantrol board, the -
ambiemt air quality

mamiwring sttions  arca |
 established inmmemﬂ
buffer zon, .
‘An" Online

Monitoring statmn Im been |-

instatled near Dear villege in
‘consultation with SPCB. -
“Mohitoring of heavy metale |

“such as Hg, As, Ni, C4, Cr. |

mbeingwmeduutmin_

stx months,

The Ambient A:f Quality momtnr’ing ln the core zont shal.
be earried out to ensure the Cosl Industry Slandards natifie

vide' GSR 742 (B) dated 25Msepicinber, 2000 and ‘i
amended from time to time by the Central Pollution Contro

: Buard.!)a:aonambwntmrquality an&heavymmtssuch

Hg, As, Ni, Cd, Cr and other monltoring data shall -be

regularly repoited to the meuylkcgiml Office aud to1.

theCPCB/SPCB.

_polttmm - control.

lnwnsultaﬁonwiﬂ:ﬁwm. -

| ambiest  air © quality.

monitoring  stations  area |

i established in'core zone:
- Mpaoitoring of heavy mietals
':suohasﬂg,&s.Nn.Cd,Cram

bicing vanied out once fn six.

‘months. Report Enclosed in |
Annexure- 1) '
{ ‘The “monitoring’ :epom are
" | belng submitted o Ministry
- | and Regional offices.

Dust survey is being done by -

1 safety departmau of

- Scanned with CamScanner
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Jaganmth —GCP. (Report
enclosed in Annexure-IV}

Ty
{shall be camied out by" covered trucks/conveyors.

'spﬂnklingfram gonete shall be carried outin critical
| reas prone to air poilation (with higher values - of |
PMI10/P M2.s) such as haui road, inading{unioadmg and
| transfer points. Fugitive dust emissions from all sources.
shall be condrolied. regularly. 1t shall be. ensuwd that the |
“Ambient. Air Qnality parameters conform to the norms.

Tmnspomnuu of coal, to the extent permnﬂed by toad,

Effective contro! mensures such as regular water/mist

prcscnbedby lhe CentmlfState Poll ution Controlﬂtmd

All trucks carryfng coal which |

move out of the Mine
premises are covered,

" Effective dust suppression is -

-being done near the CHP -

rods and the points of loading
and unloading operation. Thé

following dust contyol
THEASUrES are msiailad. .
| IR BC 56n0s of misters

| installed in 4 cirouis and dnos

of 30mt and 20nos of 20mt
sprinklm along belt line are:

| installed.

ermkmmsofm
 used for dust suppression in -
tisul roads.

AIsoOnequ}lefog'mnIs
| in operation fordust .~

suppression.

-y

“Tho transportation of coal Shall bo carried out 25 per
provisions and route e:msaged in.the approved Mining Pl
or environment moniloting plan. Transportationi of the

throngh the existing road passing through aby v;llagc shall

‘be-avoided, In case, it is proposed to construct a "bypass)
Mhshonldbesommmsothﬂﬂmimpaaofmund,
dust and accidents could be sppropiately mitigated.

Coal corridor. roads are used

{ for trangporting coal out of

the premises of mine. The.
road ‘does not pass through
any villages. Bypass voads
“for villagers rre constructed.
Tuallengthafcoulmm
mdnle,ka S

@

| regulatly: monitored. All the vehicles engaged in. mimn

Vehicular emissions shall be kept under control. and

Certificats are allowed fm’
1 coal production and

and sllied . activities shall operaic only after obtaimn tmmportatmnliptostock,
PUC’ cartificate from the amhorlzed pouum testing Siding and FC.

For oulsoumlng OB

umMFSSRG&MfS |-

glmmgwc

l&

(Copy enclosed in Ammure-
v)

‘BYVAS] vms i’E}C

Toal siock plle Jorudher/fecder and breaiker e
transfer points shall invariably be provided with @

- | suppeession system. Belt<conveyors shail be fully covered:

fo avoid aif bome: dust. Side qlaﬂding' all along the

| conveyor ganiry should be made 10.avoid air borne dust;
Dri!ls..m be wetopemted or fitted with du’si extractors,

_-At_feeder and trangfer points,
‘misters and speinklers are .
stallod. Belts are fully
covered and sids cladding
nhng the convayor are made
-Al1 05 nos drills are fitted with
dust extractor and wet cutting
grungements,

Scanned with CamScanner -
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mq:lememed for mntigating suchparametus

Jessures  W.It various mvnonmeaml paranwtm stoppagzofcoalmpmﬂﬂon
Environment fuendiy sustainablc vmtuwlogf ahoult! be mmsm’rm ’ _

1inRC ,56 nos of misters
'.-Eitmal!ad in4 circuim #nd
| 408 of 30mt and 201105 of
. | 20mt spriniders alotg belt-
'llne are installad. '

(c) Water quality_mnni(ﬁﬂng aid preservation . :

st

No.

coud_iﬂons ’

[ Compliance statds

®

’I‘he ef‘ﬂuem discharge (mine waste water. mrkshop
eﬁ‘tuenﬁ shall be monitored in ierms of the pammeters
'nouﬁed wnder the Water Act, 1974 Coal !ndusu-y
Standards vide GSR742(E) dated 25*Scptember ; 2000
and as amended from time, to time by the ‘Canteal
Pollution Coitrol Board, '

Th cfvent dschage Woo
monitored as per notification by
‘Central Poliution Contro! Board.

The monlioring report ishelng '
subzmmd to th: SPCB

1 The monitering data shall be uplmded on the company’

|- website and displayed at the project site at ‘a suitablé

location.’ 'I'he circular No. 3200 12 7 12006-1A4.11. (M)
dated 27"‘Mﬂy, 2009 . igsued by Minislry of]

- | Gwironment, Forest and Climate Cliange shall also be

' ceferved in this regard for its compliance.

'Ihemonimﬂngdmisuplnadedmme

conipany's website regulariy and
monitored data Is being displayed at -
displaybmdﬁﬁedaﬂ’mjwt()fﬁce
ofJagmnalhOCl’

I

Regular monitoring of ground water Tevel and.quality
shal) be. carried owl in and around the mine lease area
by cstablishing a network. of existing. wells and
constrwtmg new  piezometers ‘disting ‘the mmiag
operatlons The monitoring of ground water levels shal]
be carried out four times & ysar ie. pre-monsoon,
MonsEm, post—momm and winter. The: ground water

| thus collected shall be sent regulariy to MOEFCC?RO

quality shall be monitored once & year, and the dath] o;ound water lml data enclosed. in

Tlm'gromuiwaterlevelmmthc .
mine ledse aren are motitored through |
pmmetmfomtxma;mri.em '

TORS0ON, MOREOOR, POt ‘monspon
and winter and data coflectad i being

sent to Ministry.

Groundwater “quality is mnn‘homi

'omeinaym(&mmm

Amexire-V1). and  monitoring of

Annexare-VII

‘Monitoring of water quality upstream and downstream|
of water bodles shall be camied out once: ih six. months

|and record ofmomlonngdalashall be maintained and
' { submitted to the Ministry of Environment, Forest apd|

Climate Change! Reglmﬁ Office,

"Monitoring of water quality upstream 3

au&dnwmcamofwaterbodiesn

bieing carried out once in six months.
| and datais beinig submitted to the
Miristry of Environmerit, Forest and |

Climate Change/ Regional Office.

- | (Report Atiached in Annexare-VIII)

)

for mining operations. Rainwatér harvesting. shall be
implemented for conservation and augmmtsuou of
ground waier resom - _

| Ground witer, excluding mine water, shall not be uwd f
Rein, water:

Onlymincwmiswedfntmlnes'

‘pperations ‘and. dust suppsession et
1o augment

-mdwarmommdomu%
points f.e -at Project effice, JET|
‘Hostel;, South balanda civil ‘office,
| D102, 3C/14, Primicy. school, CMPF.
Oﬂlce. JB!O:!, JB /S, Kalakendra,

Goham line), A

_ Scanned with CamScanner -
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TP StF i)

i)

Catch and/or pgarland drains and sihafion ponds in

| Further, dump material shalt be proper consolidated/|
- | compacted and ‘accumulation of water aveir dumps

| constricted shall be vegularly de-silted. particulary|.
 Sump capasity should peovide adequats retention
| period to allow propér settling of ‘silt material.. The

- lindustrial ¢se. Dimension of there taining wall

on the rainfall data. The plantation of native species to
e of the dump .and| -

adequate- numbers und ‘appropriaste size- shall be
constructed around the mine working, coal heaps & OB

Catch deains are co_nmc:éd aﬁ,mnd
the m_ine working, area, coal heap and
OB dusp, The run-offis being

dumps. to prevent run off of water and flow of WlléﬂedﬁleﬂSﬁng'3 number of

sediments directly into the river: and  watet bodies.

shall be avoided by providing adequate channels: for|:
ﬂowofsillmtothedmins.'lhdmm!pondsso

before on set of monsoon and maintained properly.
water so collected in the sump shall be utilized for dust
suppression and green belt development and ather

mnsizucted. if any, at the toe of the OB dumps within
the infneé to chéek run-off and siltation should be based

be made between
adjacentfield/habitation/water bodies.

sumps of the mine 1o prevent flow of
sediments directly _in to the river and
water bodies ,External dump of mine
41 slabllised and biologically -
reclaimed. Toe wall is constructed st
the foot of the dumyp. All'drgins -

“present in the minas are de-silted

: mgularly' befire the monsoon

e

'.authoriticsshanmetwmermqmneutofmw

Adequate groundwater recharge measures shall be taken
up for augmentation of ground water, The project}

villagefs} afler due treatinent conforming to the!
‘specific requirement(standards). .

T

Gmundwater recharge is done in the
23 figs.. recharge pits davelopad at
Jagannath colony, PO Office building,
Jot Hostel and civil oﬁioe building.
Apert from that in the Mines, 3 nos

 { large sumips acts 6 reservoir and. ~

‘villages are being provided with water
from WSS for drinking water .
| purposes by water tanker.

(viiD)

 Adequate ETP/ STP needs to e provided, -

Industrial waste water generated from CHP, mﬂtﬁlio'p
and other wiiste water, shall be properly collested and
treated s0 a5 t0 “conform to the standards prescribed
undcrﬁn: standmﬂsmwscn'bed under Water Act 1974
and Environment (Protection) Act, 1986andthe Rules
‘made there unider, and ns emended from time to time.

Near workshop, ETP is. in opetation _
for teatment of industrial waste
watet. The. capacity -of E'ZP is
140eunvday.
OneSTPoflMLDcapachyisin
operation for treatment of domestic

“eftlpent, Aﬂpmmetmm :

| inaintaincd as per prescribed stanﬁalﬂ.

e

| shiall be utilized for iudusi_na} purpose viz. watering ihe
‘mine area, roads, green belt development erc. ‘Thel for fire fighting, dust

: monsoon and maintmned propu'ly‘

The waler pumped out from Ghe mine, afer sThaiion,|

drains shall - be mgularly desilted paﬂmutariy afler

The water pumped out from the
miie, after siltation is being utilized

suppression.The drains are *
‘regularly desilted.
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The suriace draimage plan including. surface water
conservation plan for the srea of influcnce aifected by
the sald mining operations, considering the presence of]
riverfrivalet/pond/iakeets, shall be prépared and

| implemented by the projest proponent. The smfwe

- drainage plan andior any diversion of vatural water

courses shafl- be as per the approved  Mining

Plan/BIA/EMP teport and with due approval of the
| concerned State/Gol Authority. The construction of

The lease area is bounded by mining
‘Jeases of Ananta OCF, Bharatpur- -
QCP, Balanda OCP on all directions.
‘However, the area Is primarily drain
by 8 strcam namely Bangaru pallah - *
levated at about 100mt nocth of the

Work of a Mound/ embankment

(dimensions of 6 _
m (width) X 3.00.m (Height), from .
eartién material with stone pitching -

erabunkment to prevent any danger against innwhﬂfjtcwards ﬂmua!lah side is under

surface water into the mine should be as per the

spproved Mining Plan-and as per the permission off

DGMS or any ather suthority as prescribed by thelaw,

of 600 m (Lengt) X200 |

The project: proponent shall take all precautionary

' migasures 1o, ensure tivetine/riparian ecosystem in and

around the coal wine up o, a.distance of -5 km. A

riverine/ripatian  ecosystem  conservation - ind

‘management plan should be prepared and implemented
1in  consultation w_ith the: irfiga;iun!wgter resouree

department in the state government.

The lmaarea lsbﬂ“mwminhﬁ
{eases of Ananta OCF, Bharatpur . .

‘However, the area is primarily drain
b s namely Bengaru allsh
located at about 100t nosth of the.
“Work of 8 Mound/embankmit
-(dimensions o 600 m (Leagth) X 2.00

| n (ovidthy X 3.00 m (Hcight)), from:

carthen material With stonio pitohing

Monsoon pa i prepared cvery yéar

OGP, Balnda OCH on sl direstions. |

et

(@) Nolse gndz\’ibtit_!q'n‘ monitoring mdl’mwtlon '

| toassessthedangers,

Sl
No.

Couditions

| Compliance statas

| protective equipments (PPE) like ear plugs/muffs

T Adequate. messures shall be taken for control of} The poise lovel survey at the working
oise levels s per Noisé Pollution Rulcs,2016 in| Pioce and atming operations are .
the ‘work. enviconment. Workers engaged in being conducted regularly (copy
Personal memveeqmpmmﬁate
being distributed to workers cngaged | -
inblasting, driflingand HEMM .~
guidelines: in. this regard. Adequate Rwareiicss Awareniess programines and safety
progremme, for users to be conducted. Progress inf telks at the start of shiftare
{conduetes.
- | safety day colcbratedand - - |
.| Safety meeting once in amonth is - -
peiogoondvoted:.

Wasting and :deilling operations, operation. of
HEMM, etc shill be provided with personal

in conformity with the prescribed norms  and

usage of such accessories to_be monitored.

a

Controlied basting techpigues shal T practicod] Control blasting techniges Witk help
{ in-order to mitigate” ground- vibrations, fiyrocks, of RAYDET/NONEL is aal

noise and alr blast ete., #s per the puidelines “used for iniﬁsﬁohﬂnwhthebbie-" '

. Scanned with CamScanner.
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prescribed by the DGMS. Also ]:moper s_temming is being done
: B | to comrol the fly rocks, To addition -
guidelines prescribed by DGMS are
1. ; : followed,
() | The noise level survey shall be carried out as per| Noise level survey is carried out as
: the prescribed guidelines to assess noise exposure| Per the prescribied guidelines to
- | of the workmen st vulnerable pofis in the mine assel?;he noise-ex;;tgm 2}1; e
prem and tt in this re shall . be| Workinen at vulnerable points in
- submlis:d to the Ministry/RO :n sifmrgmmyms. mine premises (copy enclosed in
Annexure-)() '
(¢) Mining Plan . co
[SI. | Cowditions T Comphianre Status

h ) . L - ) . ’ ; ‘. .

(® | Mining shall be carsied out under strict adherence id Mining is strictly carried out as per
provisions of the Mines Act1952 and snbordmatq_m o*::f 1952 & - subordinate
legtslaﬁons made there-under as appllcable. .

) thgshallhemmedouzasperlhsapmved s Mming J5 cmcdh:ui;dasdpetmﬂfg

N LN Tud ink uppraved mining p uding
- :’a:;ﬁ“: :‘: ﬁ:’ Closuro P;ﬁ“:ﬁ;’:’ﬂ':;’: ‘closute plan and abiding. by mining
' Taining. &1l - 'hmmdtelemncimulmussuedby
: ksudbyDﬁmchmﬂMImSafely(DﬁMS} I DGMS
(@) |{Ne mining shall be camied out in. forest lalul .Miwng:scaxﬁedoutmfomsﬂand
' withowtobtaining Forestry: Clearance as per Forest | after obinining forest clearance.
(Comervat:on) Act1980. Por58.096 Ha Forest land FC
obtained vids letter no B-T/2004~
.FC,dt-19.11.2004 and for
24.64Ha Forest Jland FC. obfained
| vide letter no. N?ﬂOlZ-FC dt-IS-
03-2013
(lv) | Efforts should be made 10 reduoe encrgy and-fisel 85 nos of 150W, lDuosofNW,lS
~ consumption by - conservation, efficiency) nos of 250W, 19 nos 400W LED
improvements mcl usc of renewable energy. lights are installed inJaganmath
, tolony. And Balanda Colony, 140 nus
of 200%, 129 nos of 400W, and 61
 nos of 250W, 46 nos of 110W, 39 nps
 of I8W LED lights are iristalled in
-minie from April 2023 to Scpmber
2023 to conserve ﬂmgy

' chn(red with CamScanner
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) md_"wd'aréaﬁm‘l

| in1:50,000 scale or as notified ty Minisiry of Enviconment,

Satellite Remote Sensing survey shall be carried oult at least
once in three years for monitoting Jand wepauemandrcport

Forest and Climate Change{MOEFCC) from time ta time shall,

{be suhmmed 1o MOEFCC/Regioml Office(RO).

[Si. [ Conditions Cnmpufaqmum-
| o | o o |
73} Dugata! Survey of entire’ Tease hold arealcore zone. using. ; The digiial survey uf enﬁm :

feass hold sarea’core zome |
usingsalellihmsmsing-
| survey has been done & the

repoct has- been submitted to
MoEF&CC vide lefier no.
Mm?m@&m‘m
75 dated 15.06.2018. :

. 5 (’D-

The final mine void depth should proferably he as per the

| approved Mine Closure Plan,: and in case it exceeds 40,

adequate engineering mterventmns shall be pmldad for
sustenance of aquatic life theréir. The femaining arca shail

-l be backfilied and covered with thick and alive top soil: Post-
 mining land be rendeéred usable for a@mﬂmﬂhﬂu‘y

purposes and ghall be divested. Further sction will be treated

as specified mmegmdclinesformmm of Mine|
Closure Plan issued by the Ministry of Coal dated 27%|
- August.2009 and subsequent amendments. ' ' '

‘MNoted. . and complietl

The final ‘mine void will be
keptasperthupprovedmme
closure plan. Mine closuie

plan for 7.5MTPA has been
approwdhythaMDC,GOlen

16.(!5 2M7

Tow

The enfire excavaied ares, backfilling, external OB damping

(including top -seil) and afforeststion plan shall be in

conformity with she "during mining"/” post mining* “land-use
jpattern, which is an integral park of the approved Mming Plan

and theElAfEMP submilted. to. th:s Ministry. ngressm
compliance status vis-a-vis the post mining. land use pntlarn
s!ull be submitted to the MOBF&CC!RO.

iasanna:h OCP Ea:pmion.. -

6.00- 0 75 ‘MTPA) is 3 on

-going project, The details of

excavated anea,
afforestation plam s m
conformity to

Mining  plan & EIAVEMP| -
submitied - to  Minigtry & |
| progressive corapliance status {
vis-g-vis the post minlig tand

usepat(emmmbmttedsix,_'

monthly basis...

| Status up io September 2023:

1:Area excavdted-401.18Ha

o _Decoaiedhwﬁ-a?l 16ba
- | Techmically

lenimed—
212.03Ha

| Biologically Rechmed'

| Cintarmal Bump)-léls lSHa

| Area_under External Dump-
: ;"'3&47“& '

Biological -

Reclimed |

‘Scanned with CamScanner
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iv rly ash shali be used for exterval dumgp of over blm:fa:. No fly ash isdumped over -
| backsilling or stowing of miine as per provisions contained in | extenal OB dump,

‘| elause (i) and (i) of snbparagraph (B) of fly ash notif‘ ication | buckfitling or stowing of
issued- vide SQZSM(E}daled 7™ November,2009 as amended | min€ as per provisions
from time. 1o time. Efforts shall be made to-uilize gypsum | comtained {n clause (f) and
genensied from Flue Gas Desulfurization (FGD), if any, along | (i) of sub paragraph (8)of
with fly ash for externa) dump of overburden, backfilling of | fiy ash notif cation issued

| mines. Compliance vepoit shall be submitted to Regional videsmw‘t(ﬁ)datediirdNov
Office of MoEF & CC, CPCB and SPCB. | ember.2009 -
() Furﬂzer. it may be ensured that as per the time schedulz: The top soil as been: stmd at
| specified inmine closure plan it should remain tive till the .~ | a sepacate place and top soil is
poing of utilization. The topsoil shall temporarily be stored'st- | being spread overthe
carmarked site(s) only and shall not be kept unutifized. The top | Hectinical reclaimed area for
soil shall be used for land reciamation.and plantation purposes. p!m&ﬁon. '

| Adtive OB dumps shall be stabilized with native grass species | Plantation is being done at the .
to prevent erosion and surface run off. The other overburden | fup and slope of OB dumps
dunips shall be vegetated with native floraspecies, The - { for stabilization.
excavated drea shall be ‘tmkﬁlled and afforested in line with | A total of 298436 nes of

| e approved Mine Closure Plan. Monitoring and maungmmnt ‘plants | hiave been pIamcd .
of rehabilitated anca shall continue until the végetation  ~ [ ueder Jagannathi OCP in. an
‘becomes seif- sustaining. Compliance status shall be submimd }area of 124.205 Ha since

to thie Ministry of Enviranmeit, Fnresmd Climm Chunw 1992-93.
o chmual Offiee .
- [€¥D. | The project proponent shail nake. -y altemative ' No grazlng lmd is involved iu
© lamangements, if grazing land is involved in core zone, in | the project.
1 consuitation with the State government 10 provide aligimate : '
: amasfnrlwesmckgraﬂng.ifanm Tn this context, the project
. | proponent shall implement the directions of Hon'ble Supreme-
| Court with regard to acquiring grazing land
{g) Green Belt
SL | Conditions Compliance Status’
No. | P
() | The. pro;eez pmponent shall !akeall pmcaumnary Wildlifemusmaﬂonplanwdlba
: - | measures-~ diing mining opetation  for| preparedand jmplemented in
" | conservation - and _protection of| consultation with the State
endangerediendemic flore/. fauna, if any, spotted| Forest Departraent.
freported:in the snudy area; The Action plan in this} -
| ségard, if any, shall be prepared mmd. lmpiemenﬁed _
in consultation with the State Forest and Wild Ilfe._
1 Departmem. ' E . . _
[€6B. | Greenbelt consisting of 3-tier plamation of { 4Ha area phinted iz ﬂw yesr 2020 _
‘width not* less than 7.5 ‘m shall be - | aud SHa area planted in year 2021 |
'-dweioped all niengttm roine lease area as | with native species all along the |-
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| the personael enpaged in the project end maintain records -

accordingly as per the provisions of the Mlm Rules, 1955
and DGMS circilars. Besides regular penodxc heatth
check-up .20%. of the pmonnel identified from :
wotrkforceengaged in active mining operations shsll be
subjected to health check-up for occupahonal diseases and’
hearing :mpa.mnent. if any, as, mmdﬁd time 16 thme.-

e 181. _ L
soon as possible. The “green “belt . | mine lease area.
comprising & mix of native species o
(endemic species should be given priority)
shall be developed all along the major. '
approach/ coal I_ra_;_v.t_appr_mtlnnma:ls~
(h) Pnb_lié"_hm_r‘ing'and Humsn henltl_i'ma o | |
D Conasﬁm " | | | compu-_m_mm -
No.
W "Adequate illumination shall be ensumd in all mine| Illwninaﬁon isbe'ing measmd in |
: locatlm (as per DGMS. standards) and monitored weekly.| luxmeier and maintained as pesthe |
:epo:tonmesamshallbesubmmedmthlsmiuisw DGMS staridards by the Safety
&11;’3 RO o1 six~mmthlybasis. _ Deparitent of Jagaunath OCE. The
" | monitered illuminstion report is
o - bemgsubmmed. (copyene!oseéin
) ‘Anngxure -XT) :
) Thi occupational heaith: sw#cy of |-
W) | The project pmpomnt shall undcrtake uccupallonal hcs!th the workers engaged in the project|
survey. for initial and periodical medical examination of - is being condeted. departmentally

by the Repional Hospital and |

"Rccordsmmimmnodatﬂcspiml :
‘and safaty d.apartmeat of the:

project,
From Apfil 2023 to September | <

mm,Mmudmdlemd.
36 nos ‘IME: conducied for
Departinental . wotlers. PME  and

IME mnductad 65 nos and 207 nos"

(D

Pemounel {including omsourced anmloyees) working: in

| core zone shall wear protective respiratory devices and
shall also be provided with -adeguate’ tminms ‘wad

mfonnaﬁon on safety and healthaspects.

i
'PPE is bemg dimibmd us perthe
fequirement and monitoring s

being done for compliance of the

| PPE usage. From. Apeil 2023 ol
. -_'Vmﬁonal 'nmriing mpmed o

persot-
' -Departmental 103(Rafmher),

40(Basnc)
Contractual: 99(Reﬁ'eﬂ|er)
lSG(Basic)

(V)

Implemmtamn afﬂ;e action plan on the ismas ratsed\
during the public heaﬂns shiall be ensured. The projwt.;

. proponent sh&ll mdemkc all ﬁna mksfmeasum as per"ﬁ

' dunng the public heuring. Land outsens shall be

compensated as per the noems laid down in the R&R

T e sed mpm —1
| hearing are being. implomented.
1.Coal wmdor road has been -

cumpknad

2. Intornal Concmtc Road:
cnmplaledabont 91% ﬁ'omtoml :
leﬁsﬂl of 6.23 m '

pqlicy of the compasny/State Gove_p;x_nemf(:eml:

R

- Scanned with CamScanner




environmental policy duly approve by the Board of
Directars. The environmenial policy should pmcnbe
for standard operating; promdutes to have proper-
checks and balances and to bring into  focus

" | any infringement s/deviation/ violation of the . _
| environmental/forest/wildlife norms/conditions. The | -

"company shall have defined sysiem of veporting in
ﬁingemmtsidwimomiomion ofthe

sharcholdersfstakeholders.

environmentat/forest/wildlife mms!wnduimandfor '

182 o -
‘Government, as appiicable. | 3.Instant shower system at the exit
L . ' point has been ingtalled.
‘| 4.Control blasting lechniquctsm
| practice. : _
| 5Plantation of 8000nos plamlws
been completed in F.Y, 2021-22.
| 6. Drinking water is being
-suwhed fo nearby vil]ngm
The land outsu;s has been duly
. | compensated as per the norms laid |
| down 1 the R&R Policy of Govt.
- | of Odisha, i
W) | The pmm proponmt silall fol!uw the mltisation Regular moniforing of water table |
| measures - provided in- this Ministry's OM NoZ- | is being done to ascertainthe -
11013/5712014-1A. nevy dated29™ Ociober, 2014, | impact ot-‘mining'ove'r ground -
titled "Impact of mining activities on_ habitations-issues | table.
related to the mining projects. where inhab?tatlons 4nd | Mainhaulage roads oflhe mine
villages are the part of mife lease areas or habwn:ous and othe roads are regularly
{ and villages are surroiinded by the mine fesse pred. wetted by water sprinklers. -
B . . . 'Connulblasnngisumedoutw
’| mitigate the poise and vibration.
Coal coréidor has been constructed
-awayﬁomhabimtomuigatedm .
. andﬁigitive emnssmn :
(i)Corporate Environment Resporsibility
‘| SL | Conditions ..mpllanusm
 No. ' :
a - "Ihe prujwt proponent shaﬂ comply with the| The activities underCorpomtc
1 |provisions contained in this 'Ministry's OM _vide| Enviconment Rﬁpﬂmhﬂﬁfwmh
- FNo22-652017HANH  datedl"May2018,  -as| undetaken. -
L 'applieable, regmling Cmporm Env;munent _ '
i “meuompanyshal! haveawvell Taid down The oompauy s well Taid dnwn

| environmental policy sppeoved by
lheMCLBoardanfSﬁ‘.Zowas o

| per CIL policy.

B
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A separate Etmmmuntal Cell hoth af the project. mqmmdy framed and “implemented

{ company bhead gquarter level , withqualified personnel from HQ level to Unit. Level. m.
_m) shall be et up under the control of serior Excoutive, m‘““?”ﬂ ““m”mlm‘”

wilowilldmlytmhehmdoﬂhemwﬁmﬁm | Project Bﬂvirommm Offloer .-)_._
' _ ' Arca Environment Officer »OM |
"1 (Envi). Between vach step; line|
: managememshmheenap;mmd.
AtUnitlevel:.
- | Project ant. Officer> Pﬁectt-'
Officer-
MAm!evei ' :
Area Emvt, Oﬁica-)ﬁmal

Manager.
AtHQlevel:
GM (Eavi) 2D (’rm&m

L) MWplanfwinmlmenﬁugEMPmdcnvmnmeml’ Aﬁw dalready mm .
conditions afong. with responsibility. matrix of the By and year w i
company shall be pre[mad and shall be duly appmved} i also"““'m“‘mm m"”‘“ﬁ“‘ TEASUrS .
by - competent suthority. The year Wise . funds| Responsibility -of the different.
earmarked for envmnuienml prowction measures| depariment. is being: fixed. by the
shall be kept in. separate account and not to be di\rerte:# m&fﬁhﬂ wmm
| for my other prwpose. Year wise progress o
-lmplmemaﬂan of action plan shall be mporled to the '
. | Ministry/ Regional Office along with the Six ‘Monthly
| Compliance Report.
). | Seif environmental andit shaﬂbecouductnd muntly anummcmslaud;mmdmﬁad
" [‘Every- thiee years third parly- enwmnmental amd:t antiually by & team of persons of

shalt be catriedout. S _ - different disciplines from MCL. HQ
L ' : ' andmevcrythrmywsthwdm -
envimnmentalmﬁtisbaiugmed_
. : m
() Miscellaneous | | |
51 _cw:m&n — — Cow_meeqsﬁmi

® [ The project proponent shall make public the environmental M‘Wl‘ﬁmﬁl‘s hﬂ"ebmm 1

" | cloarance granted for their project along. with  the ‘i two local newspapers, of
environmental conditions and safe guards at their cost’ by ~which oe s in vunanuhr
_mminenﬂyadmﬁsingunﬁeastmmwmmmof Tengnage: -

{ the District or State, of which oneshall be inthsvmauﬁnrl

) lmguagcmlhinscvmaysmﬁinﬁdmntbisshﬂlalsﬂbe
displéyed in the project proponent's websitepermanently

@) | The copies of the environmerital clearance shall be submitted|
' bytheproject pmpomnlstotlwﬂemk uf‘locat bodies, |

’I:‘heHuviwumen:Clearame :
wpiashawbemsnbmﬂbedm:hc -
Headsofﬂlelocaibodie&
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Panchayat smd Municips! Bodies in addition to the felevant
offices -of the Government who in tum hm to dlspiay thc
sarne for 30 days from the date of receipl.

Pemchayals in sddiliorn to tlle :

'Govt oﬂ‘ces for disptay‘

| The project proponent shall upload the status of empﬁam

of the stipulated cavirontent clearance vonditions, including

. results of monitored . data on their wabsnle and update the )
| same on half-yearlybasis,

Itis Been uploaded in website and

upda:ed halfywlx._ o

(v)

fevel namely; PM10, § 02, NOx (ariibient levels) or eritical
‘sectoral parametess, indicated for the projects and display

| and put on the website of the company.

The' project proponent shall monitor the critena pollumnts

The mmrzug datn is displayed
at Project Office, Balanda -
sht)’wjng Ambient levels.

the same #t a convenient, chalmn for disclosure to the ;mh!lc B

|«

{ the status of the compliaiee ofthe sﬁputﬂtad envimnmeatal

.clearanceportal.

The. project proponent shall submit sm—monﬂﬂy repoﬂs on

condifions on the wobsite of ihe ministry  of]
EnvuonmmFumt and - Chmate Clumge at environment

The status ofthe environment .
mditlbns 8 being submitted six
mm'ithiy to MoBF and R:agmml
Oft'cc. '

o

_j provided in this Mm:suy‘s OM. No.Z—llﬁleS’?lzold-

The project proponant shall. follnw the. mltigat:on mEASnrss

l&ll(M)dstedZ?"'thmﬂﬂM titled‘lmpacwﬁniningawviﬁe

s on habitations-issues related to the mining projects wherein|
| habitations and \nllagasawthe puﬂufm:mhﬁsem or

habitations and villages are surmundal by the mine
_leaseama’

'Nomt and Cmp:wd,

Regularmomtoring of water !ab!e_
is being done fo ascertain the

impact of mining over gmamd
tﬂblﬂ. L. .

,| Main haulage road of the mine

snd other foads are regularly
wetied by water sprinklers. -

| Control blasting is carried out to .

mitigate the noise and vibration.
Coal corridor-has been -

| comsticted away from hablmito |

mmgatedustandﬁlgiﬁw
craissioft.

(vily

| statement for each financial year in Form-V to the concermned

The - prioject mpmwm shnll submit t’he euvzmnmumll
the

State - Pollution Control Bowd as prescribed under
Environnsent {Proiecnon) Rules, ' 1986, as amended
subsequently and put on the websits of the company. -

’I‘heenwmnﬁne:ﬁsmtenmﬂfor

‘each financial year belng

' submitted in Form-V to SPCB.
Last Environment Statersient
‘snbmiﬁedmdated 19.09.2022

il

| miningoperations.

Thie project aulhoritics shallinform 1 the Reglonal Office of

the = MOEF&CC  reégarding =~ commencement ~of

1t is-anongoing project and EC is
obtained for expansion from

| 6MTPA 10 7.5MTPA. .

-

@

“The pnjeetamhoriues rrsist strictly adhere to the -

- theSmGovwnmeut

stipulations meade by the State Poliution Control Board aud

v

¥

| Noted.

CTOobtained up o - .

3 lf03!2023\rlée consent order ng.
5122![ND-I-CON~!99 dae
30.03.2022 and CTO obtained [
10 31.03.2026 vide lefter No,

' 43%1}1{01@-199%

22.03.2023

RL
ATTESTED
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|® ThEpmjeot propnnent shaﬂ abide by all. mceommﬂmuts_g_l\fnted. o

and mommenduiom made in the EIWEMP. veport, 'I‘hclauesmsed mﬁnpublie .
| commiitment made during Public. Hearing and also that -huarmg are beiugimpimnntad. .

unngtheirprmnmaothe Expert AmmimlCommithee, -

8y Naﬁmﬁer:xpansionormodzf mtlons intheplantsllallbei Neted. B .
carried ont' without prior approval of the Ministey of ' Nof‘mﬂnrapmsionm
E EnwmnmenLFmsIsandClimmChanm : : ‘modification will bemsde |
' R sﬁmomappmlnfthcmninry
: nfEnvimnmmt,Fomt&Clmuw
} | change.
| D Comwlmg factual data or submission of fqlsa!rammad | Noted
data may vesult in revocation ‘of s enviconmentad |
clearance and sttract action under the pmvisitms of | -
Enwmmmt (Prowctlnn)ﬁct.l%& '

.. {xiil) TlieanstrymaymokgorSMdﬁwd if' i -
; . W*meﬂmﬂnofmyofﬁ!enhovewndmonsu_ S
TN . - | nmﬁfam | |

@) | The Ministry fescrves the fight © ;sﬁpuiafe “additional | Noted
conditions if found negessary. The Comparny in & time ﬁ o
bound nmnna‘shali ur:p[mnent !hmndillons. -

v The Reglnnal ‘Office of this M‘nim:;r shall monitor | Noted
K complignoe of the stipulated conditions. ‘The: ‘project | '
,authorities should extend fisll cooperation 10 the |
| officer(s) of the Regional Office. by fumishing the-
) 'requis:tedatalmﬁmmtmnhnmimﬁng refiorts.
(xvl) | The above conditions, shall be enforced, inter-alia under | Noted
" | the provisions of the Water (Prevention8. Control of
| Poltution) Act,1974, the Air (Prevention& Gontml of
- | Poltution) Aet, 1981, the Environment (Protection) Act,
- {1986 , Hazardous and Other Wastes (Management. and-
| Trans-boundary Movement) Rules. 2016 and the Fublic
™o _ L  Liability - Insurance ﬁct,l%lalong with - their |
' amendments and mules made their under and any other
- | orders passed by .the Hon'ble Bupreme Court of frdia /
High Courts and any olher Connof Law relating 1o the
wbjmttcr. _

S TCmditom | Complamesns
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and mmmmendaﬂons made in the EYA/EMP report
as well as during presentation to the EAC. All the

B ;commmnents made.on the. issues raised during |-
: pnblu: hearing shalf also be lmplmented by the EC.

in tetter and spirit.

The proponent shall abide by all ﬂ'ueeomm:tmentsj

Fowd .

| The proponent shall obtain all necessary clearances .
Japprovals that may be required before the start of the
project: The Ministry or any other _cofmpelent |
| authofity may stipulate any. ﬁlrther mnd:tion t‘or.

enviranmerital pmtecﬁon.

“Noted and Compiied

Act2010,

Any appeal against this. Envimnmmt C!mrance (EC)
| shall lie with the WNational Green Tribunal, if | -
‘preferred: within a penod of 30 days as pmscﬁbed_

under- Section 16 of the National Green Tnbamal._ :

Noted -

The coal company/ prbjecl pfoponenl.sh.all be liable
‘any. and as raised by the iespective ‘State
Governments at any point of time, in terms. of the
orders dated 2™August. 2017 of Hon'ble Supreme

Court in wP (le) No.1 wzma in the matter of*
: Common Cause Vs Union of lndm&mhm

to pay the compensation against illegal mining , if .

: Then the State Govi. Med & Spevial- .I
3 Leave Pedition bearing SLP(C) Mo.

7283/2021 befors the

'_ Supreme Court India, chalienging the
.| jwdgment and order dated 05.02.2021 -
‘passed by the Hon'ble High Court of -

Otissa in W.P. ( C ) No. 38635/2020.
The Hon'ble Apex Court dismissed -

“the above SLP vide order dated

05.09.2022 with an obscrvation tht,

- the finpugned judgment is in the

naturé of remand order; o the

| committes of experts-and hence they |

are notinelingd to interfere to

impugned judgment. It has alsobeen |

observid that, they hope and expect
that, the commitiee of expert will

_ takeupthemaﬂerfarheqﬂngand '

decide expeditiously,

The concemed State Government shall enstire no

| mining operations . to commence ‘tifl theentire
mmpensahonforillcgnl mining, irany, is paid by the |

project - proponent  through their . mspeetivc-:'
Department of Minmg &Geology, in  steict

compliance of the judsment of Hen‘b‘la

Then the State Govt. filed a special

Leavé Petitlon beating SLP(c)No.

728372021 before the Hon'ble
‘Supreme Court of India, challenging
the judgment and order dated
05.02.2021 passed by the Hon'ble
‘High Coiurt of Orissa in. W.P. (C)

| Me. 38635!2020 .

@Ww v@«/ ne

SupmmeCou:t. )

TTESTED
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| e dbove SLP vide order dated -
| 05.09:2022 with an observation |
- "'?ﬁmt,thehnpugnedjudgnamisinm_

~ - | nature of remand onder, tothe
comintitee of experts and hence they
are notinclined to interferete - | .
ill'lwgnedjudgment. il has‘also been -

. tl‘mt.theeommltmofexpmsmll o
| take up the matter for hearing and
deﬁdaapgdiﬁmig. '

ET 'This anironmem Clearaice (EC) shsll not be Qomplwdamdnoted s
operational till such time the project propoment| .

complies with the -above sald judgment of Honble

Supreme Court, as apphcnble aud o!her s!atumly

requirements.

“This is for your kind - information.
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SIXMONTHLY PROGRESS REPORT ON THE IMPLEMENTATION OF ENVIRONMENTAL
CLEARANCE CONDIT!ONS IMPOSED BY MOEF (GOI); NEW DELHI IN RESPECT OF
KANIHA OCP, KANIHA AREA, MCL. o

Sfattis of period ending

30.09. 2023

[ Name of the project .

“ Kamha OCP

No. & Date of MOEF clearance letter : .

i) No.J- 11015/42/2001 IA II[M] dtd 12.04. 2002

for 3. 5MTY

)NoJ 11015/134/2007 -IA. II[M]dtd 31. 10 2007

(For Expanslon Pro;ect 10 MTY)

iii) No.J- 11015/ 134/2007 IA«-II[M]pt dtd
17.07. 2017

(For Expansmn Prolect 14 MTY]

Project appfoval

T 1] Approved by Department of coal, Mlmstry of

Energy Govt ‘of India Vide No. 43011 /2[B]/ 2002-
CPAM dtd .19.01.2005 for 3.5MTY

_11) Approved by MCL Board of D1rectors on

22.12; 2007v1de letter 0. MCL/HQ / CP &P/ 08
dt 11.1:08 '

) (For 10 MTY Kaniha oC expansion Project)

Present status of the project

‘Mining operation

The Mining bperdtion in the_project,_hae beén
started w.e.f. 24.11.2010 '

Total OB removed during 15t April 2023 to -
‘308 September 2023

3222546.37Cu.M

Total coal raised during ist April 2023 to

30t September 2023 -

"15690706.30Te

Cost of project

96.18Cr. for 3.5MTY, 457.77 Cr. For 10MTY .

‘Actual date of commencement

24.11[j2010.
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Conditions given by MOEF while
granting Environmental
' Clearance.

' Status of impl_efnen_itation of the
-Conditions. -

Specific Conditions

| ) The maximum .' production from
the mine at any given time shall
not exceed the limit .as prescnbed'

in the EC.

The production of the mine shall be 14 MTY (max1murn) 3

as per conchtwn “of EC

(11} The va11d1ty of the EC is for the

life of the Mine or as specnﬁod in |
2006,

the = EIA  Notification,
whichever is earlier.

_Agreed.

(i) The proposed tme bound

/| action plan shall be implemented in

letter and spirit and reported to the

" | Regional Office' at Bhubaneswar by-

September, 2017. The same shall
be subsequently reviewed by the
EAC. o

The proposed time bound oction' plan -

'is  being :
implemented. The report. of time bound action plan is-
_enclosed as annexure 1. :

| to sett_mg
infrastructure for
 incrémental capacity expansion. of

(iv) Consent to Establish under the
Water Act, 1974 and the Air Act,
1981 shall be obtained from the
State Pollutmn Control Board prior
up the

4 MTPA.

required.
the proposed |

‘For Kamha QCP Consent to Estabhsh obtained from the

State Pollution Control Board, Odisha vide letter. no.
16493 on dtd. 26.12. 2017 for the proposed incremental.
capao1ty expansmn of 4 MTPA. '

() Transp_ortation of ooa.l from fdce
to Coal Handling Plant and silos
shall be carried ~out

- .through |
: conveyor belts, and then to the TPP
by rail. 3 :

'Presently transportauon of coal from face to siding is |

being carrled out through tippers. and then to TPP b
rail.

| As per Projéct_ Report of Gopalji-Kaniha Expansion OCP

the laying down of conveyor belt is to take place through

-village Jarada, but at present ‘due to ob_s_truction..-of
villagers. of Jarada over R & R issues the shifting of the |

village becomes extrémely difficult hence the land over

which 1nfrastructure and laying down of conveyor belt' :
has to be ca.rrled out is not under physmal possessmn :

Due to tms reason, any actlvmes towards coal.

'transportatlon through conveyor belt has been stalled. |
An effort towards possession of the above-mentioned |
" | 1and for necessary compliance to the EC conditions is on |
progress by Estate Manager, Kaniha Area. As soon as '

-.J

TRUE

MM ‘%"

the land. comes under the physmal possessmn of . the
PY . .

ATTESTER
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pro;ect a detaJled action plan in “this regard w111 be_ '

prepared and will be submltted to you for your necessary
suggestlons and ad\nce :

The work order for executlon of the Work CHP thh RLS
through belt conveyor & surge bin has been issued to

-MEKON on 30th April 2021,

Work has already been startecl on 08t June 2021 and |
likely to be completed by March 2024. .

1 (vi) Mitigative measures to - be

 undertaken to control dust and.
other fugitive emissions all along.

the roads - by providing sufﬁc1ent
numbers of water spnnklers -

Railway Sidin,

_14.nos of fixed water sprinklers of 30m throw capa01ty &
360 degree rotation facility have been installed covermg

the entire length of siding and are in operation.

_ Three nos of ﬁxed type fog canon have: also been

commissioned..’ .
Haul Roads & CT ‘Roads '
Two numbers. of mobile tankers of 12 KL capamty and

| three nos of fog canon of 12KL capacity are m operatlon

during all three shifts.

One truck mounted fog canon / atomizer has a]ready'

been commissioned since 17th Aug 2020 for suppressmn
of fugitive diist.

(vi) Continuous monitoring of
occupational safety and other
health hazards, and the correctwe
actlons need to be ensured

IME/PME as per provision of Mines Rule,
| Corrective actions are being taken as and when reqmred- _

Continuous rnomtonng of occupat10na1 safety and other
health hazards is. being carried out continucusly by
1955.

through referral hospitals.

.| For the penod 1st April 2023 to 30th September 2023 the, :
total number of persons who have undergone IME is

18 nos & PME is 11 nos.

(viii) Controiled blasting techniques
should be  adopted to control
| ground vibration and fly rocks.

Controlled blastmg in OB is bemg carrled out -as per
“térms & cond1t10ns of pemnssmn granted by DGMS

- | with

(ix) More locations (4-5 nos) to be
iidentified in downwind areas in the
buffer zone for ambient air quality
momtormg in consultatlon w1th_ the
‘State Pollution Control Board. One

- |of -such key locations  at
.| Patharmunda, shall be provided
_continuous  air  quality

monitoring station.

Four more mornitoring locations have been 1dent1ﬁed at
four different locations i.e. at village Jarada, at village

Chhelia, at village Jamama and at village Jaipur in
SPCB, Angul in

consultation with Regional Officer,
downwind areas for - ambient air quality .monitoring.
Regular ‘ambient. air quality monitoring

e}ustmé ones..

One Continuous Ambient Air Quality Monitoring Systern
has been installed on 15t September 2021 and finally

is - being
‘conducted in these newly located stations along w1th the

Rt Y
TRUE SIS

commissioned on 20. 1 1. 2021 after successful tna.l UL,
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out in open spaces in and around || Y®r  of | Location No  of | Types of
h ) q 3t Plantation : | seedlings | species
.t ¢ mine and a J-tier avenue|; _ planted planted
plantation  -along  the — main | 565753 | Kaniha 7000 Neem,
approach roads to the mine. : | Jamu,
: : : ' Sirisa,
3 : Kadamba
2021-22 | Near- 3200 Neem, Sisso,
' Kansamunda - : ‘Karanja, Jamu
_ _ site Office _ | Panasa
| 2021-22 | Near _ 3200 | Amla, Kaitha; —d
' Gundurinali . Tentuli,Patul, )
: Sirisha -
2020-21 . | Near Project | 200 - Mango, Guava,
' Office ' granate, Sapota,
o . _ Lemon
[2019-20 NA Nil NA
2018-19 ° NA Nil NA..
2017-18 Near Railway | 150 Mango,Neem,
‘| Siding Kadamba,.
. - Chakunda
| 2017-18 Medicinal " 1100 Ashoka, .
garden near Basanga,
| ETP ‘Aswagandha,
. : : : Aloevera,
.- \,, “TRU E .
| - ATTE‘ST":"D _

192

1

(x) Interlocking waters praying
arrangement with surface. miner
cutting picks may be explored for
introduction” to  help.
generation of dust at source itself.

prevernt |

In all surface miners there is provision ‘of in” built .'water
spraying arrangements - through its cuttmg drum up to

-edge of the picks, which inject water during operations
"and reduces the gencratmn of dust in source itself, -

(xd} Contrlbutlon of Prcgect through

its CSR initiative may be quantlﬁed“

in parameters pertaining to Human

Development Indices (HDI).

villages

Development Index and quality of life index of seven
around. Kaniha OCP”  issued to 'ECO
CONSULTANT ¢ SERVICES, LUCKNOW vide letter . no.
MCL/GM(KA)/SO(C)/2023- 24/69 dtd. 22.05.2023.

The study "is under progress and expected to be

'completed by 31st October 2023,

1 68.80 ha. -

(xii} A progressive afforestation
plan shall be implemented covering

‘an area of 384.94 ha at the end of

mining, Green Belt over an area of
‘Density of tree
plantation is about 2500 trees/ ha.
Massive plantation shall be carried

384.94 Ha. in dlfferent locatwns at the end of mining as’

,spemﬁed in the permission. This will be done in phased

manner as per availability of land. However project has
planted saplings in various years, list of which is
tabulated below. ' '

The work order for the study of “Meas‘uring'. Human |.

d

__)

It has been planned for afforestationn about more than
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Kanchan,
5016-17 | Along _ both | 2400 | Boula,
' ~ | side of CT| Kadamba, )
‘Road. "~ Chakunda,
L - . | Mango etc.
2016-17 -| Revenue 3750 | Radhachuda,
Inspector - : ' | Krushnachuda,
office, Bada Kadamba, o
Gunduri - & Chakunda etc.
Badagundum T I
field _ _
261617 [In front of [100. Kaj,
: .| Project Office | Mango,
in Van Guava, .
Mahostav - ! Jamun etc.
| Programme. '
N : -
) 2014-15 | Near raﬂway 1300  Sisso,
: 'su‘hng - | Kadamba,
: . | Boula
2014-15 - | Inside Prq;ect 124 ‘Guava,
: Office ' Mango, . -
: S _ - ' Jamun
(xiii) There will be one external | Till date there is only one external OB dump; which is on
dump during Phase-I having an ‘coal bearing area. No new OB dump has. been created. _
area of 172.0 Ha (around 59.17 | The present helght, area and volume of OB dump is | -
| Meum during phase-]) with height | 90.00m (Max), 96.04 Ha.. & 45.03 Million. Cum
of 85 meter above the surface level, respectively. Till date 28.40 Ha. of area has been de-
this will be later re* handled. | coaled, backfilling has already been started in the area of
Remaining quantity of overburden 27, 71 Ha. but most of these area are yet to ach1eve
will be internally backfilled having ‘ground level :
an area of 196 ha in phase-1.

(xiv). The mine will be continued

for phase -1l operation after stage
orest | the -
| remaining area so mine will be
ultimately closed only after phase

I forest clearance of

I1 operation. The final mine void
would be in 339.00 Ha with
maximum depth up to 80 m out of
the total quarry area of 1188.00
Ha. The void of -339.0 ha with
depth of 80 m {max) & 20 m (min)
to be. converted into a water body.
Remaining quarry area of 849 Ha
should be backfilled. Out of 849.0
ha, 298.60 ha -will be afforested

| and the remaining 550.40 ha will

No operatlon has been started in Phase-II till yet All the |
‘parameters as per the terms and cond1t1ons of EC shall
be comphed ' ' : 1

})% @g‘? TE‘-;E‘(S:TEVE;




. yearly basis.

o4

be use'cl for agriculture purpose

- (conceptual) during mine closure

period. -

('xv) ‘The maximum slope of the.
dump shall not exceed 28 degrees.

| Monitoring and management of

reclaimed dump - sites = shall |
| continue till ' the vegetation
‘| becomes self- sustaining and
compliance status shall be

submitted to Regional Office on

Slope of the existing dump is maintained at-28 degrees
‘| to avoid steepness and to reduce erosion of particles.
Grasses havé come out naturally.and the dumps are |,
stabilized. Leguminous plants planted in Top Soil Dump

in 2015-16. In the year, 2017 additional 50 kilograms of
Dhaincha. seeds has been broadcasted over the topsoil
dump before onset of monsoon to conserve the nutrients |
and mmsture

| -During.the' year 2023-24, before the onset of monseon,

20 kilograms of Grass seeds has been broadcasted. over

| the topsoil dump to conserve the nutrients ancd-
moisture.. Seedlmgs have come out in these broadcasted |

areas

‘As -the external 'OB dump is goiﬁg to be fe-_han_dle'd in

near future, no plantation afresh is proposed now.
Compliance-status is being submitted regularly. -

N

E. General Conditions.

- {a) Mining

() No change in

mining

technology ‘and scope of work shall_
be made without prior approval of
the Ministry of Environment, Forest _

and Climate Change. No change in
the -calendar ' plan . including
excavation, quantum of coal and

' waste should be made.

No change has been madeé in the mining technology and
scope working till yet. No change in calendar plan has
been made so far. The details of production for the last
10 years are given below and the production is within |
the sanctloned capamty of 14.0 MTPA.

Year Co_al _ OB (Mm3)
o Production
{Million
tones)
2011-12 |- 0.337 157
2012-13 0.682 0.583
2013-14 4.525 T0.131
T 2014-15 6.99 T 1.334
2015-16 .| . 9.837 4.085

' WUWM/
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"2016-17 8.709 3.95
2017-18 | 833 T
2018-19 6.61 3.99
2019-20 753 T 3.65
| ~5020-31 764 385
-20"21;22.___ 710,09 — 780
202323 1215 7'.;41'

(i) Mining shall be carried out as
per the approved mining plan, and
also abiding by the relevant laws

| related to coal mining and the

circulars issued by Directorate

| General Mines Safety (DGMS). An

approved progressive Mine Closure

Plan shall strictly be comphed with
| and submitted.

Mmmg Plan and Mine Closure Plan for Ka.mha OCP :
Expansion from 10 ‘MTY to 14 MTY (ReV131on—2] was

approved by’ Ministry of Coal on dtd. 08th’ February, 2017

| vide letter no. 34012/(04}/201 1-CPAM. Mining is carried

out as per the approved mining plan. All the laws &
reégulations related to coal mining with'circulars issued
by DGMS from time to time is being abided. The

prov131ons of approved mine closure plan is  being [
'ablded : '

o). Tand Reclamation

(i) Digital processing of the entire

lease area using remote sensing

technique shall be carried out

: regularly once in three years and

report submitted to Ministry .of
Environment, Forest and Climate

| Change its Regional Office.

Satellite imagery based land. use pattern monitoring is
being carried out regularly and is avallable in the MCL
web31te

The same in reSpect of Kaniha OCP has been subrmitted

to ERO, MoEF, Bhubaneswar on 05.03.2015 and is
avallable at www.mcl. gov in.

‘Data obtained from the satelhte image. of Kamha OCP for

the year 2015, 2018 &s 2021 is presented in tabular
format.

.Lancl Use (Ha)j Year 2018 | 2021

2015
Settlement 116,80 16.24 1 31.00
Vegetation Cover 50.20 | 57.08 | 80.00
Mining area 87.49 1169.80 | 209.00
Plantation '10.53 10.53 | 7.00 -
Waste land 142.81 | 125.72 | 100.00.
Water Bodies 6.6 8.19 7.00

| There is increase in vegetation cover in year 2021 as |

compared to 2018 & 2015 because of growing of scrubs
in the process of natural regeneratmn ' '

The detalled report on information on of satelhte Imagery

- }P}) R\fi‘“/ | TRU

on land use patterns changes for the year 2021 is
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enclosed as annexure 2.

(i) Final mine void depth should

not be more than’' 40 m. The void

area should be _con'ver:ted' into water

body. The remaining area should

be back filled up to the ground level

| and covered with thick top.soil. The'

should . be |

_ | restored for agriculture or forestry |-
| purpose. ' I

land after mining

As per approved mine closure plan ﬁnal mine VOld depth
shall be kept maximum 40m which shall act as water |

‘reservoir Maximum excavated area shall be backfilled up
‘to original ground level and restored for agnculture and _

forestry.

continue

() The top soil, if any,

kept unutilized for long. The topsoil
shall be used for land reclamation
and plantation. The overburden

dumps should be vegetated with

suitable native species to’ prevent
erosion and surface run off.: The
entire excavated area shall. be
backfilled and afforested in line
with the approved Mine Closure

| Plan. Monitoring and management
“should-
- vegetation

of rehabilitated areas
until  the

' self-sustaining,
Compliance . status -shall be
submitted to the Ministry of

Environiment, Forest and Climate

becomes .

‘Change and its Regional Oﬁice on

six monthly basis.

, shall..
| temporarily be stored at _ear_marked_ :
| sitefs) only and it should not be

Top soil has been excavatecl ancl stacked in earmarked
site maintaining proper slope to be used for reclamation
and development of green belt in future. Plantation of
leguminous. plants for soil conservatlon and nutnents
has been done, : '

| At present there is only one external OB dump, which |

spreads in an area of 96.04 Ha. Due to constraint in

land, presently. the OB is being durnped over coal |

bearing area, which will be re-handled in future as seon .
as de-coaled area created for backﬁllmg Moreover the
present dump.yard is on active stage, so no plantatlon is |

being carried out over the dump yard HOWever some

portion of the present dump is stablhzed due to growth .
of natural vegetatlon '

Compliance in this regarcl is submitted along w1th ‘six
' monthly EC conditions comphance

(iv). Greenbelt. shall be developed all

along the mine lease area in a
phased manner. The width of the
green belt along forest area should"

not be less than 7.5 m, and the

" .| total area covered by 3 tier green

.developed  all-
- approach roads.

belt shall not be less than 100 ha.

A 3-tier green belt comprising of a

mix of native  species shall be
along - the major

Green belt of length 1.5 RKM'has been developed along

“the major approach road to. Project Oﬁice Site Office and

along the service road of Kamha OCP

During the year 2022—23 an_area of 4.35 Ha. 'ha'._s been

_ planted along the mine leajse.

The: phase-I' mining does not involve any non . diverted
forest land, and all the forest land present in the project
will only be worked as a part of Phase —II mining after 11
vears and it will be ensured for development of green belt |

1 of 7.5 m all around the forest area.

(c). Emissions, E.fﬂuents" n_d Waste Disposal

TRUE C
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(i} Transportation of coal by rgad

should be carried out by- covered |
trucks only. Effective measures |
such as regular water sprinkling

shall be 'c;ar_riecl_- out in critical
areas prone to air pollution and

“having high levels of PMj and.

PMa2s such as haul road, loading
and unloading peint and transfer
points. Fugitive dust emissions

from all the sources. shall be
It shall be.
the Ambient Air |

controlied . regularly.
ensured that
Quality ‘parameters conform to the
norms  preseribed by
Central/ State Pollution Control
Board in th13 regard

the.

'It is’ ensured that all the trucks are covered by tarpulm

durmg transportatlon of coal.

"Two numbers of moblle tankers of 12 KL capaczty and |. -
‘three nos of fog canon of 12KL capacﬁ:y have. been:.
deployed in haul roads, and other tranSportatlon roads
-to arrest the dust before it gets air: borrie.

In siding areas, 14 nos of fixed water sprmklers w1th

| 30m throw capaelty and 360° rotation are installed by
‘covering entire length of s1dmg to suppress the.dust.

Sprinklers remain operational 1n all the three shifts -
durlng loadmg and unloadmg :

One no of Mohlle Fog carion is also in operatlon for
suppresswn of fugltwe dust :

‘Three numbers of ﬁxed type fog canons has also been
mstalled at rallway sldlng : '

|y Veh1eular__._er_r_1_1_s_s1ons shall -be
‘kept under control and 'reg.ularly;
monitored. Project should obtain

‘This is being' complied.- R

'PUC' certificate for all the vehicles | |

from authorized po]lut1on testmg..-
_centres -

{iiid) Adequate' ambient air quality
| monitoring

~ stations | shall
established in the core zone as well

as in the buffer zone for monitoring’
of pollutants, namely PMiq, PMas,.

80, and NOx Location of the
stations shall be decided based on
the meteorological

topographical features and

environmentally “and ecologically-

sensitive targets in consultation

‘| with the State Pollation Control
| Board: Momtonng of heavy metals

such as Hg, As, Ni, Cd, Cr, etc

carnecl out at least’ once in six
months ' : '

be

" data, | Time Office,

Air quality monitoﬁng is being done n the core and |
buffer zone by CMPDIL, Bhubaneswar at eight different
locations in 2023-24, which is_ m cOnsultatlon w1th _

Regional | Ofﬁcer SPCB

For the year 2023 24 momtormg is being done at. elght
dlfferent locations viz, Old site Office North of Mine, New
Near . Project Office, Near Jatra Padia,
Jarada, ‘Near External OB dump Jamama, South of
proposed quarry limit of KOCP, South west of mine
which are present in upwind and downwind direction. * |

| borne dust,

(iv) Crusher/feeder and breaker
material transfer points should
invariably be provided with dust
suppression system. Belt-conveyors
should be fully covered to avoid air
Drills shall bépwet

No CHP exist, as the mine is producmg sized coal by

surface miner. However, for dust suppressmn at loading | R
 points like rallway s1dmg auto sprinkler arrangements

has been provided. In other part of the mine dust
suppression is being done by two numbers of mobile

e

tankers of 12 KL capac1ty and three nos of fog canon of |

AUE COPY
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| operated

or ﬁtted Iwith_ dust

extractors.

.' 12KL capacity.. No. clnllmg is requlred in coal benches

Drilling operation ‘in hard OB strata is done and is
equlpped with dust guard to arrest the air borne dust

| around the source of generatlon

Now in Z- South Quarry, OB is also removed through ,
ripper, which rules out the process. like -drilling & |

blasting and hence reduces vibration & ﬂy rocks.

(v) The project proponent shall not
alter the major channels around
the site. Appropriate embankment.
should be provided along the side

of the river/nallah flowing near or
adjacent. to the ' mine. The
embankment constructed along the
river/nallah boundary should be of
suitable dimensions and critical
patches should be strengthened by

"| stone - pitching on the ri\fei‘ front
| side and stabilised with plantation

s0 as to withstand the peak water

" flow and prevent mine inundation,

“There'is no alteration of major channels around the site.

Presently the quarry edge is situated at a distance of 5
KM away from bank of river Brahmani with the mine
being at about 10m hlgher altitude and about 3 KM from
the Tikira Nadi and 2.5 Km from Bhalutunguri Nad1 with
the mine being at about 8m. h1gher in altitude. The.
embankment as stlpulated in the perrmssmn shall be

required when the quarry edge will reach nearer to |.

rlver/nallah boundary . . _ I

Y

(vi) Rainwater harvesting shall be

implemented for conservation and
augmentation of ground water
resources in the ~ area in
consultation with Central Ground
Water Boarcl ' :

| For augnentati'on of groundwater resource, rainwater-
 harvesting system has been provided at Coal Sampling
lab & Project office of Kaniha OCP, where the rainwater

is captured from the roof catchments and water is
channelized to rain water harvesting system for- ground
water recharge :

[Ty

| constructed around

Catch drains and siltation
ponds of appropriate size shall be
_ the. mine
working, coal heaps and OB dumps

.| to prevent run off of water and flow
| of seclnnents dJrectly into thé river
| and other water bodies. The water

so collected should be utilized for
watering the mine. area, roads,
green belt development etc. The
drains shall ‘be regularly desilted

partlcularly “after mongoon and:

maintained “properly.  Sump

| capacity should provide adequate |- , :
The catch drains are being regularly de-silted and are

retention period to allow proper

setﬂmg of silt material. Dmpéhsmn

Siltation ponds of sizes 68 00 M X 28. 00 M X 2 o0OMe
98.00 M X 28.00 M X 2.70 M as pre sedlmen_tatton pond

1 & [T and two other sedimentation ponds of capacity 135 |

Mx95 Mx4.5 M and 11'5Mx88'Mx20Masc1ear
water pond has been constructed to accommodate the
surface runoff within the mlne lease. '

Constructlon of .catch drains for free 'ﬂo'w of water

leading from the source to sﬂtatlon pond has also been

completed

The water collected in the sﬂtatlon pond is bemg used ‘

for water spray:ng the mine area ‘I”OQ.C]S

gldlngs ar_:i.d
development of greenbelt C
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of the retaining wall to be_

‘constructed at the toe of the dumps

and OB benches within. the mine to

check run-off and siltation should_
 be based on the rainfall data..

size ‘and proper gradlent is- made a.long the toe. of OB
dump as well as quarry edge to ensure free flow of '
monsoon water :

Adequate sump capacnty has been prepared con31der1ng _

.| fifty percent safety margin- and reterition period to allow

proper settling of silt- matenal The sump capacity is also_
being monitored on regular basis before onset of |
monsoon every year ' - '

(wviii) Industnal waste watetr (CHP

workshop and waste water from the’

mine) should be_properly collected

and treated so as to conform to the |
standards prescribed under the:
Environment (Protection) Act, 1986

and the Rules made there under,
and as ax_nended from time to time.

'Oil and " grease . trap should be

installed  before -
workshop effluents.

discharge of

There is no CHP present 1ns1de the mine- lease of the
project : :

There is no departmental HEMM in the mine and no
wastewater:. frorn Workshop is allowed to be dlscharged to
0uts1de . _ _

But now a. permanent locatlon have been ﬁnahzed for |
constructlon ‘of workshop for newly engaged’ contractors
inside the ming lease area and near the work shop area
constructlon of ETP equ1pped with O &G trap has: also
been. completed ' : . .

d. Noise & Vibration Control

[

~ Adequate measures shall be
taken' for control of noise. levels |
below 85 dBA in the work|
environment. Workers engage in
blasting and drilling operations,

_operation of HEMM, etc shall be

provided with ear plugs/mulffs.

Adequate measures are be1ng taken for control of noise |
level. Noise level is ‘monitored at' three places viz., near
Jarada village, Patharmunda vﬂlage and at Site ofﬁce As
per the noise level monitoring’ data, the noise level |
‘during daytime and durmg n1ght t1me is \mthm the .
l1m1ts : : : : '

All ‘the Workers engaged in blastmg, drlllmg and HEMM

: operatlons are bemg provrded with earmuffs

" | vibrations and fly rocks. . ..

() Controlled blastinig techniques
 should be practiced with use of

delay detonators to mitigate ground

.. | eleetronic

Recently blast free mmmg, usmg rippers has been:
mtroduced inZ- South Quarry (part of mine).

Controlled blastlng in: OB is belng carned out by using |
-delayed detonators to m1t1gate ground
wbratton and fly rocks ' : :

| e. Occupational Health & Safety -

_workers_
‘identified from  workforce engaged |

(i1
periodic health check-up of .their |
20% "of the workers

in active mining operatlons §,@all be

Besides carrying out regular

As per perrmssron of the Mines Rule, 1955 Imt1al_
Medical =~ Examination - (IME) & Periodical = Medical

| Examination (PME}.are being carried out at the regional

Hospital MCL, Talcher for the employees of Kaniha OCP
Kaniha Area as per target assigned. .

o

QUE COPY

AT-\-EsTEtjl |

108




109

| respiratory devices and they should

- 200

‘occupational diseases and hearing

| results’ reported to. ﬂ'].lS M1mstry
| and to DGMS :

() - Personnel workinig in dusty.

subjecfed to health check-up: for
impairment, if any, through an

specialized . agency /institution
within the District/State and the

areas should wear . protective

also be provided with adequate

training and information on safety |

and health aspects. Supervisory

staif shall be held responsible for'{

ensuring - compulsory wearing of
dust mask.

During the year 2023-24 (from Ist Apnl 5023 to 30th

September. 2023} the total number of persons who have
undergone IME is 18 nos & PME is 11 nos.

" The. employees workmg in dusty -areas "have been

provided with protective respiratory devises like dust

‘mask. Regular training and information on safety and '
‘health aspects are provided in vocational training center,

pit safety meeting, and safety fortnight celebrations etc.
99 nos. of dust masks provided du_nng the period 1st

‘April 2023 to 30t September 2023.

| through

(iii) In case of outsourcing of work
MDO, the project
proponent Shall ensure the strict.
enforcement. of  the
conditions. -

‘above |.

Not a'pp]ieable :

['f. Biodiversity

-of flora and fauna shall be prepared

"Ofﬁce

(i) The project proponent shall take
all precautionary measures during
mining operation for conservation
and protection of endangered
fauna, if any, spotted in the study
area. Action plan for conservation

and implemented in consultation
with the State Forest and Wildlife
Department. A copy of action’ plan'.
shall be submitted to the Ministry
of- Environment, Forest "and
Climate Change. ancl its Reglonal

The project authority .is taking all precautionary

measures during mining operation for conservation and-
protection of endangered fauna. If any wild life spotted, a

wild life management plan will be prepared aiming at the

prowdmg safe passage to the ex1stmg wild animals in the

lease area to the nearby forest areas. Along with the safe

passage of animals an afforestation programme will alse™ )
be taken up by user agency for restoration of habitats ot
wild animals in consultation Wlth the State Forest and
Wlldhfe Department ‘

1€
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g Implementation of Action Plan as per Public Hearing and CSR Activities S

| the

. Public

i) Implementa,tlon- of Actmn
Plan on the issues raised during
Public Hearing shall be

ensured. The Projéect Proponent

shall complete all the tasks as per

the Action Plan submitied with’

Hearing. Land .
should be compensated as per the

' norms laid out R&R Policy of the

Company or the National R&R
Policy or R&R Policy of the State
Government, whichever is higher.

The issues ralsed by the pubhc durmg public

- consultation have béen addressed on priority. 'I:he detail
-of compliance of issues raised during public hearing has

already been submitted. Rehabilitation & Resettlement is
being done as per the R & R Pollcy of Govt. of Odlsha

:2006
budgétary provisions duiring the |
oustees |

The R &R detalls are as under
a. PAFs:2132 '

b. Employment given till date: 1590
c. CéLSh':COmpehsation Provided: _'5_1 :
d. Annuity Given 08 |

- .Resettlement Provided: 971

(ii). " The Board of every company
shall -ensure that the company
spends, in every financial year, at
least two per cent of the average
net profits of the company made
during the - three immediately
preceding financial - years, in
pursuance of its Corporate Social
Responsibility Policy under Section
135 of the Companies Act, 2013,
for the socio economic development_
of the nelghborhood

| 2022-23

Itis being compliecl with

The CSR expendlture 1ncurred clurmg last ﬁve years is .
glven below: :

'_Year - C8SR: Expendlture
(in Lakhs)
2016-17  77.21
2017-18 68.23 | |
2018-19°  45.14
| 2019-20  36.29
202021  92.60"
1202122 1‘4'0;59'
._99;30 |

b. Corporate Social Responsibility

{i) ‘The Company should have a

‘well laid down Environment Policy

approved by the Board of Directors:.

The company has a well laid down emnronment pohcy,

approved by Board of Directors, where MCL is committed
to protect the environment through prevention

| mitigation of pollution, proper disposal a_nd recyclmg of

wastes, conservation of blo—djvermty and bringing
awareness among all its stakeholders for - continual

}) @WN : :
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following the best ﬁracti-ces.

(i) -

balances, the Company should

| have a well laid down system of
| reporting

" of . ‘non-
compliances/ violations of
environmental norms to the Board
of Directors of the Company and / or

shareholders or stakeholders at

large

To have propér‘ checks and |

The non compliances /violations of conditions mentioned
in EC are brought to the notice of Project proponént at
the project level and General Manager at Area level by
Project . Environment . Ofﬁcer and Area Environment
Officer. These non-compliances are then commumcatecl
to General Manager (E&F}, MCL HQ to take up these
matters ih Board for resolving the hmdrances in the way
of requisite comphances as per the enwronmental
statutes '

(iii) - A separate environmental

| management cell with -suitable

qualified personnél should be set-
up under the control of a Senior
Executive, who will report directly
to the Head of the Organization.

Ther-e is one Project Nodal Environmen_tal' ‘officer at |
Kaniha OCP under project officer. There is one Assistant |

manager in envircnment cadre posted at area level under
Area Environment Officer who is reporting to Area.

| {iv)

The funds earmarked for
environmental protection measures

should not be diverted for other

purpose.
should be reported to the Mlnlstry
and its Reglonal Office.

Year wise expendlture_

General Manager, Kaniha Area for. all environmenta
| issues. Above all there is Environment Department at

MCL, HQ headed. by General Manager '[Environment).
| who Reports to Director (Technical), MCL. -

T The fund is - not bélng - diverted - to  other
purpose /activities. Sufficient funds have been allocated
for - nnplementatlon - of - environmental safeguard
measures. The expenditure details for the last 10 years
are as fo]lows

Year Expenditure’
[2012-13 | Rs.43.70 lakh
2013-14 | Rs.51.10 lakh -
2014-15 | Rs 44.76 lakh e
[2015-16 | Rs 157.95 lakh
2016-17 | Rs.217.34 lakh
' 2017—__18 RS 220 81 lakh
[2018-19 | Rs. 211.98 lakh. E
2019-20 RS_ 297.87 lakh
| 2020-21 | Rs. -26_2.35 lakh
2021-22 | Rs. 264.18 lakh
2022-23 | Rs. 353.96 lakh

B
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1

{i) _ Statutory Obligations

| other Court of Law, if any, as may

i)  Environmental -clearance is
granted subject to final outcome of
Hon'ble Supreme Court of India,
Hon'ble High Court, NGT and any |

be applicable to the project.

Being compiied_'witn C

“applicable to the project.

(). - This Environmental
Clearance is sub_]ect to -obtaining
requisite NBWL Clearance from the
Standing Committee of National
Board for Wildlife, if any, as

At present no 31gn1ﬁcant wildlife. present in the mine -

lease area of the project. If any wildlife reported NBWL

‘Clearance from the Standing Commlttee of Natlonal o

Board for W]ldllfe will be taken.

‘Consent to ~ Operate from the

|of washery and
| implement.  all - the.

(iii)y The prolect proponent shall
obtain Consent to Establish and

There is no washery attlached-to_this mine,

concerned State Pollution Control | -

Board prior to increase in capacity

_ effectively |
conditions

stlpulated thereln i

| (v} Project Proponent shall obtain
| the necessary . prior permission
‘1 from the Central Ground Water

Authority. (CGWA) for drawl of
water (surface and ground water).

No Objectlon Cernﬁcate [NOC) in respect of Kaniha OCP,
MCL has been obtained from CGWA for ground water
abstraction vide letter = - no.

CGWA/NOC/MIN/ORIG/2021/13702 and is valid from |
11.11.2021 to 10. 11 2023 Copy of NOC is enclosed as |

annexure—S

J- Monitoring of Project

| during the mining operation. The
| monitoring shall be carried out four |
| times in a year pre monsoon (April-

| monsoon (November) and winter
| January)

| Ministry of Environment,

(i) Regular monitoring of
ground water lével and quality shall
be carried out in and around the
mine lease by establishing a
network of - emstlng wells and
constructing new  piezometers |

May), monsoon . (August), post-
and the data thus
collected may be sent regularly to:

Forest

and Climate Change and

its,,{

The ground water level and quality is being rnonitore‘d. on

regular basis by CMPDIL. Water - level is monitored in’

three nos. of well & three nos. of Piezometer (already
installed) at inside the premises of Chellia Prathamika
School, Outside Golaghar sahi prathamrka school,
Bijigol and inside the premises of Kansamunda
Uchhav1dya.la on quarterly basis..

The Comprehenswe Hydrogeologmal Report and Ground

Water Modelling Report in Kamha OCP is - enclosed as |
-annexure-6. '

W
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_safeguards to

‘Change, its Regional Ofﬁce, Central
Pollution Control Board and State

204
Regional Office, Central quund
Water Authority and Regional
Director, Central Ground Water
Board. : _ :
(i} The project proponeht shall [ The details of implementation. of the "s_tipl\llated

submit six monthly reports on the
status of the implementation of the
stipulated environmental
the  Ministry of
Environment, Forest and Climate

Pollutlon Control Board

environmental safeguards is usually incorporated. in six
monthly. progress report on the implementation of
Environmental Conditions and is submitted to MoEF-
within the stipulated time. ‘ '

| (i)

Teports.’

The Regmnal Office of th1s
Ministry. shall monitor compliance
of the stipulated conditions. The
project authorities should extend

full cooperation to the officer (s) of|

the Regmnal Off1ce by furnishing
the
data/information/monitoring

requisite

__PrOJect has always extended its full cooperatlon to the. ’
officer- (s) of the Regional Office, MoEF by furnishing th.

requisite data/ mformatmn/ momtormg reports and. the
same will also be extended in future also

| belt/horticulture shall be reported

(iv) The  activities pertaining to
development of ' green

to concerned Regional Office of
MoEF & CC on six monthly basis
from the date of commeneement of
mining operatlons

The report pertaining to development  of green
belt/horticulture ‘from the date of commencement of |
mining operations is being furnished. '

. lff"'

(V)

the financial years and submitted

For half ye_aﬂy- monitoring
reports, -the data should ' be
monitored for the period of April'to
September and October to March of

to the concerned authorities within.
2 months. of - the completion of
penodlc1ty of momtormg

Six monthly progress. report on the implementation ot |
Environmental Conditions is prepared on.the basis of
momtonng reports for the period of April to September

‘and October to March of the financial years and

submitted to MoEF within the stipulated time.

k. Miscellaneous

(i} A copy of clearance letter will
be  marked - to concerned
Panchayat/local NGO, if any, from
whom . 'suggestion / representatlon

A copy of the EC letter has .al_ready been :'na.rlced.to
various panchayats namely Kamarei, Badat_ribida,- ‘
Jarada & Kamha

I has been received w. processing
@M \r TRUE COPY |
uD7 TTESTE,D | ’
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thie proposal.

(i)

| Office/Tehsildar -

An electronic copy of the EC

letter. shall be marked to . the’
concerned State Pollution Control
Board, Regional Office, Distriet |

and Collector's

Office- for
information in pubhc domain within
30 days

Industry  Sector

A copy of the EC letter has already been forwarded to
State pollutlon Control Board, Regional Ofﬁce
Collector S Ofﬁce Tahsﬂdar Ofﬁce

'|. (air,

(@) .The EC letter shall be

‘uploaded on the company's website.

The compliance status of the
stipulated EC conditions shall also
be ~uploaded by the project
authorities - on their website and
updated at least - once  every six

months so as to bring the same in

public domain. The monitoring data
of ‘envifonmental quality parameter
water, noise: and soil) and
critical pollutant such as PMio,
PMzs, 80; and NOx (ambient) and
critical .
also be displayed at the entrance of

| the project premises and mine office

and in corporate office and on
company's website.

EC letter and comphance status of the st:pulated EC
conditions is uploaded in the company’s website a.nd is
available at www.mcl.gov.in

A display board has been instailed at Project Office of | -

Kaniha OCP and monitoring data of environmental
quality parameter {air, water and nmse) and critical
pollutant such as PMig, PMas, S0z and NOJt (amb1ent)
are also dlsplayed '

sectoral parameters  shall |

(iv) _ The project authorities
should advertise at least in two local

- | newspapers widely circulated, one of

which shall be in the vernacular
language of the locality conecerned,
within 7 days of the issue of the
clearance letter infoi‘ming that the
project has = been
environmental clearance and a copy
of the clearance letter is available

| with. - the State . Pollution Contrel

Board and also. at web site of the

‘Ministry of Environment, Forest and
' Climate '

Change at

www.environmentclearance.nic.in .

and a copy of the same should be

forwarded to the Regional Office.

accorded | -

Advertisement of grant of EC to Kaniha.OCP, MCL was
published in the English news paper Indian Express on
dtd.26.07.2017 and in Odiya newspaper Dharitri on
dtd.26.07.2017. A copy in this regard has already been
submitted to regional office vide letter no. MCL/GM/KA

'Envt. & Forest/2017/56 dtd. 15.09.2017. '
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':suhmttted: hy the

PP for the-_
datnel

'f:f'f_Enwmnmental Audlt is being eonducted in every|
ﬁnancml yeer and #ts report 'is submittéd to SPCB; |
r. For the financial year 202243 the.
Orm~V in. respecl.; of Katuha OGP fias been subniitied |
- vide . lettst. no. MCL}HQ/E&F/QOQS/S?'Z'

1219.2023 Gapy of Farm~V s encloscd as
annexure 7, ' _

m;eet Oﬂ'icer

18
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=!ni§g?ﬁted R;émnai Oft“ ce, Afs Chaa mkharpur, U
. Bhubaneswatr, Odisha, PIN- 751023
Email-roez bsrmef@nic.in

" _.-suib;-: Half yeatly comphance report (01 04.2023 10.30: 69 2023} on fmpiementahm of Environmental |
Clegrancs conditions imposed by &&QEF&CC ‘Govemment of India, in: respect - of Lingaraj
- :memi Project of M:‘s Mahan&eﬁ o8 :aids Limited

Eér 8ir,

_ _ S ewith the Ha!f yeaﬂy mmpllanw report for e peﬁaﬁm 01.04.2023 -
i 5 3&" 6023 on ump!emenzatzm oF Environmental Clearange conditions imposed Ministry: jof

t Forest & Climate change Govermmetof fndia, i mspact nf-Lingam} Opencast Project

Thigis. farwwmnd information: piaasa B T S

Memher Secretam &a’m Poﬂutfon Ctmtwi ﬁaarti “m -Paiibesh Bhawati, Umt’sf%ik:
ha:Nagar, Bhubaneswar, Odisha, PIN-751023. :
egional Director, Central Poliution Control Board Zonal Office, Kolkata, South ond
ariclavé Block-502, 5™ and 8" fioor, 1582 “Rezidanga, Main Road, Kalkaia, West Bengal,

"?“E}ﬁ?ﬂ?

Ganemi Manager ngamjm*ea* o
Gamrai Manager (Envu'onme |
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LINGARAJ OPENCAST PROJECT, M/S MAHANADI COALFIELDS LIMITED -

‘Project Details:

Name of the project

Lingaraj Opencast Project -

Name of shbsidi'ary ‘colmpany'

‘Mahanadi Coalfields Limited

Location of project

| AUPO- Deulbera; Taicher
Distt.- Angul, Odisha, PIN-759102

-{ Latitude - 20° 57°.39” N t6 20° 58’ 18" N

Longitude - 85° 09’ 33" E to 85° 12’ 12" E

Penod of Half Yearly EC Compllance -

| 01.04.2023 to 30.09.2023

| Ref, No & Date Environmental Clearance :

letter issued by of MOEF&CC, Government
of India

Ref. No.

dated
27 11. 20‘15 '

> 1101 5;'174!2010-IA II(M)

Project approval

E Approved by, Department of Coal, Mlmstry of |

Energy Government of India ~vide No.
43011/20/86- CPA dated - 21.02.1991. .

Prése'r_lt status of the project:

Type of Mine

| Opencast

Minin_g operation

Continuing

Total coal raised till 30.09.2023

296.098 Mil. Te.

Total overburden removed till 30.09.2023

232.224 Mii. m*

Actual date of commencement

17.04.1991

Project Capacity

20 MTY

Life of the project

| 21 years from 01.04.2010 (as per EMP)

VE CO!
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' COMPLIANCE STATUS OF CONDITIONS OF ENVIRONMENTAL CLEARANCE
GRANTED BY MOEF&CC, GOVERNMENT OF INDIA VIDE LETTER NO. J-
11015/174/20104A.J1(M) DATED 27.11.2015 IN RESPECT OF LINGARAJ OPENCAST
" PROJECT, MAHANADI COALFIELDS LIMITED _

(A) Compliance Status of Specific Cond itions -

3. No.

Condltlon

. Compii_an_ce Statu_'_s. o

The maximum productlon from the

‘| mine .at any given time shall- not'
| exceed the limit as prescrlbed in.

the EC

The - productlon of coal was within  the
perrnlssmle limit as specified in EC. The last
five years production is mentloned below

Year  Production '
2018-19 - 13.57 Mil. Te.
2019-20 - 14.01 Mil. Te. .

| 202021 - 13.33 Mil. Te.

| 2021-22 - 14.46 Mil. Te.

2022-23 - 16.51 Mil. Te. -
2023-24 - 08 7 Mil, Te (up fo 30.09. 2023)

The validity of the EC is for the life

of the Mine or as specified in the |
ElA Notification, 2006, whic,hever. -

earlier.

Agreed. .

Periodically monitoring of WHS
constructed / maintained and study

their effectlveness and all the

The water harvesting structures ‘are

. periodicaily momtored and malntalned every
 year. :
works should be completed by |.

monsoon of year 2016.

iv 1 Silo should be commissioned by | Silo 2 was commlssloned on 2?“’ March 2020 |
" | the.year 2016. ! and Silo 1 was commnssnoned on 25" April
' 2020. -
Y Di_spatbh 'cl)'f 18.87 MT of Coal _wiil  Details of year wise dlspatch of the years from

be _started from January, 2017.

2015-16 to 2023-24 (as on 30. 09 2023) is|
glven below. _

Dlsgatch Quantltz

- 'M
1201516 - 14.52 Mil. Te.
2016-17 -14.51 Mll..Te._
2017-18 -13.71 Mil. Te.
2018-19 -13.32 Mil. Te.
. i _ 2019-20 - 13.31 Mil. Te.
: - :2020-21 = 13.38 Mil.Te.
_ N _ 2021-22._-2058M|I Te.
| @)M N TRU%VCOPY
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2022 23 -21.34 Mil. Te.
2023 24 - 09.73 Mil. Te (up to 30. 09 2023)

Vi

Initial OB will ‘be filled in. Out of
538. 851 ha excavated area of
202.18 ha will be filled in and

‘brought to the: ground IeveI, and

balance 246.71 ha shall remain as

‘partially filled void 185 m deep.

Overburden is. concurrently being backﬂlled. '

Total area of backfiling is 144 Ha. as on
30.09.2023 out of 432 Ha. excavated-area.

vl

| post mine - closure..

There will be no external OBD in

Alkhapal and Sakshigopal  OCP
under ~ formulation

Level. This refilling is expected by

_ g year when the mlne is |n_

operation; -

OB . from:

_ | having a.
| stripping ratio-more that 2-3 m¥T

initial OBD will be filled in this,mine

‘| void and -brought to the Ground

Overburden is cbncurréntly' being backfii.led. :

Alkhapal and Sakshigopal OCP has not beerl
started yet ' .

viii

The wild life. conservation plén

should be reworked out with time

bound and site specific action plan

and got approved from the PCCF

wild life "and be submitted to
MoEF&CC within 3 months.

" | Eastern

‘The wild life conservaion plan has been |

'apprcivecl by PCCF - (Wildlife) ./ Chief Wildiife
Warden, Odisha vide Ref. No. 594!1WL SSP-
235/2016. dated 19.01.2017.

| Copy of _approval- has _been _subn‘iitted fo. _
MOEF&CC, |-

Regional . Office, '

Efforts be made to explore the

availability of mechanically covered |

trucks.

Government of India.

All the trucks which are goi_ng outside of r_nine
are being covered by tarpaulin cover. .

| Total excavated area of 538.851
| ha, shall be backfilled. With the

available OB up to ground level to

| the tune of 292.141 ha and balance

246.710 ha shall remain ag partially

filled void which will be developed |
as water body with maximum depth :

185 m.

Overburd'en is t:oncu_rfently being backfilled. .

Total area of backfiling is 144 Ha. as on
30.09.2023 out of 432 Ha. excavated area.

Xi

There shall not be any external OB
dump post mine closure. Out of a

‘| total . 292.141 ha backfilled area
186.311 ha shall be affotssted and

Agreed to comply as required post mine

closure. Post mine closure activities will be
carried out as per the Mine closure plan..

)Mw Westes
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balance . 105.83 ha shall be
developed for agriculture purpose. -

Plantation is being carried out on the backfilled )

area on regular basis. 103102 Nos. of -plants

have been planted over 37. 23 Ha backﬂled
| area t|II 30 09. 2023 '

xil -
| dumper,

Coal transportation
‘Surface to Siding by
dumper and siding at Ioadmg by
pay loader.

in. pit. by

Coal transportatlon is bemg carried out in pit by

tipper; Surface to Siding by tipper and loading

'at S|d|ng by pay Ioader

Xiii -

The production shall be within the

: Productlon is belng carrled out within. the mine
: iease area. :

Xiv

" | same Mining Lease area.

| The OB shall be complete re-

It will be complied. -

- Xv-

handled at the end of the mining.

Final mine void depth will not be
more than 40 m. The void area will
be converted into water body. The
rest of the area will be back filled

up to the ground Ievel and covered
{ with about a meter thick top soil

and put to use.

It will be complied.

Backfilling -is 'conti'nueusly- -going - on. Total

backfilling area as 144 Ha. as on 30.09.2023. .

Top soil is being spread over the backfilled
area for the purpose of biological reclamation.

i

Garland drains be provided. -

" .| 8 KM long earthen garand drain has been

provided around External OB dumps.

46 KM long garland drain (3.8 KM long

earthen garland drain° and 0.8 KM long

1 concrete garland drain) have been provided

around mine pit.

xvii,

Apprd_priate embankment . shall be
| provided along the side of the

river/nallah  flowing near or
adjacent to the mine. '

There is no river / nallah ﬂownng adjacent to
the mlne

xvili

| purpose.

The land after mining shall be

brought- back for agriculture

The Iand after mlmng shall be brought back for
agncultural purpose :

Xix

Mine water should . ba treated for

discharge into the lagoon. The

quality of lagoon water shaill be
regularly momtored and mitigation

Mine water is being tre'ated and recycled.

Lingaraj . oCcP ‘has - tmplemented - Zero

Dlscharge System and S0, mine discharge is

_ measures taken. : (_f not belng made to outsude of  the mlne_'
@\)\ \wA TRJEV COPY
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premises.

xx | The"CSR cost should be Rs.5 per
Tonnes of Coal produced which
should be adjusted as per the
o annual inflation.

CSR expenditure is being made as per
Schedule-VIl of Companies Act, 2014

The last three years CSR expendlture is given

: below

Year . CSR Exge'_nditure
|2022-23 - Rs.477.10 lakhs
2021-22 - Rs.282.71lakhs
2020-21 -

Rs. 442.84 lakhs

XX Everybody' in the. core area shouid
be provided with
| protection agalnst fugitive dust
emissions. - : .

mask for

Evelrybody ih the core area is provided with

mask for protectlon against fugitive duet _

pollution.

The issue of dust fnask to employees is a

continuous process. -

| 354 nos. of dust masks have been issued to
_employees during April 2023 to September

2023.

 xxii .|Dust Mask to be provided to
| everyone worklng in the mmmg
'area -

Everybedy in the core area is provided with

| mask for protectlon against fugltlve dust

pollution.

| The issue of dust mask to employees is a

continuous process.

354 nos. of dust.masks have been issued. to

employees during Aprll 2023 fo September :

2023,

- xxiii ‘The supervisory staff should be
‘held personally responsible for

ensuring -compulsory regarding
wearing of dust mask in the. core

area.

Dust masks are provided too all the workers

worklng in the core area. The supervisory
staffs are tasked with the responsibility of

_ensurmg wearing of dust- masks by the workers.
while working in the core area.

xxiv | People working in the core area
should be periodically tested for the
lung diseases and the burden of

cost on account of working m the
coal mine area.

&

People working . in _
‘periodically tested for the lung diseases for |-
 which the expenditure is borne by MCL. '

the core area are

Periodic Medical Ekamlnalloh of 397 nos. of

persons was carried out during Apnl 2023 to

TRU
ATTESTED
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XXV

‘The “mining ‘area should be
‘surrounded- by green belt having

thick .closed thick canopy of the
tree cover,

Except for the- ‘moving front of the mine,

plantation has been carried out at all; feasible |

sides of mine for development of green be!t

Tl 30.09. 2023 a total of 508629 nos. of _
saplings have been planted over an area of |
: 186 66 Ha. at Lingaraj. OCP :

Further detarls in this regard are mentloned |n'

Annexure-ii.

XXVi

The embankment‘ constructed

| along the river boundary shall be of

suitable ‘dimensions and critical
patches shall be strengthened. by

stone pitching on the river front

side and stabilized with. plantation

S0 as to withstand the peak water [
| flow and prevent mine inundation.

There is no river adjacent to mlne and hence ’

there is no chance of mlne mundatlon

xxvii

‘There _e_hati be no overflow of OB

into the  river and into the
agricuitural fields and massive
plantation of native species shall

'be taken up in the area between

the river and the project.

There is no river adjacent to mine and hence,
river.

Overburden has never been disposed -

agricultural fields. Currently, the overburden'

there is no possrbllrty of overﬂow of OB into -

xXxviii-

becomes

OB shall be : stacked at two
earmarked

slope of the durnp shall not exceed
28°. Monitoring and management
of existing reclaimed dumpsites
shall continue until the vegetation
self-sustaining.
Compliance - status = shall - be

| submitted to the Ministry of

Environment, Forests & Climate
Change and  its _ooncerned

external OB
dumpsite(s) only. The .ultimate

generated is bemg backﬁiled in the mine v0|d

OB is stacked at the earmarked sités. No

external dumping has been done after the year .

2015-16. Terracmg/ benching/ stepping/ re-
sloping as required has been done to keep the
overall slope angle of the dump- within -28°,
Monitoring and management of the vegetation

is being done for four or more years. by which
self-sustaining.

the vegetation “becomes
Compliance status is submiitted to the Ministry

of Environment; Forest & Climate Change and |

its concerned Reglonal oﬁ“ce on half yearly

basis:

XXix

'Regional office on yearly basis.

Catch drains and siltation ponds of
appropriate  size  shall = be
constructed to arrest silt -and
sediment flows from soil, OB apd

17.8 KM long "catch -drain (123 KM -long

earthen catch drain and 5.3 KM long concrete:

catch dram) have been provided along the
approach / haul roads.

S
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mineral dumps. The water so
collected ~ shall be utilized for
watering the mine area, roads,
green- belt development, etc. The
drains shall be regularly desalted

‘and maintained properly. Garland

drains (size, gradient and length)
and sump capacity shall be
designed keeping 50% safety
margin over and above. the peak
sudden’ rainfall and maximum
discharge in the area adjoining the
mine site. Sump capacity shall also
provide adequate retention period

to allow proper -setfling of silt |-
| material, :

8 KM Iong earthen garland drain has been
prowcled around External OB dumps.

4.6- KM long garland drain (3.8 KM long-

earthen garland drain and 0.8 KM long
concrete garland drain) have been provided
around mine pit. ' :

The water so oellected is utilized for inlet_ering
the mine area, roads, green belt development,
ete. - : '

' Sumpe_ of around36 lakh m® capacity combined |

are available for proper settling of silt material.

Mine Discha'rge Treatment Plant comprising of
two settiing tanks of size 40 m. x 80 m. x 4 m.
each and a clear water reservoir of size 40 m.

‘X 40 m. x-6 m. have been constructed near

dumper parking for the settling of mine water.

Two settling tanks of size 40 m. x 80 m. x 4 m.

each and a clear water reservoir of size 40 m.
x 40 m. x 6 m. have been constructed near
Deulbera Siding for the management of
Surface Runoff generated around Deulbéra
Siding. -

Two settling tanks (of size ST;: 46 m. x 16 m. x
4 m. ; STy 38.40.m. x 17.50 m. x 4-m.) and

 one_clear water reservoir. (of size 13.60 m. x
9.30 m. x 3.20 m.) have been constructed near |

Prolect Office for seltllng of overflow runoff
water ancl its reuse. :

Four settling tanks (of size STy 35 m. x 33 m.

x2m.;ST:38m. x34m. x2m.; ST;36'm. x_

BmMx2m. &8T4£3dm x36m x2m)&
one clear water reservoir (size 48 m. x 48 m. x
1.5 m.) also are available near Lingaraj siding
for- proper management of surface run off
generated near Lingaraj Siding and its reuse.

Dimension of the retaining wall at
the toe .of the dumps and OB

419 km long toe wall / retaining wall of 1.2 mir.

width and 1 mifr. height has been provided N

peA e

benches within the mine to check

along External OB Dumps.
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1%

run-off and siltation shall be based |
on the rainfall data. -

145 mitr, Iong retalmng wall has been provrded
in the backfilled area.

XXXi

| crushing

Crushers at the CHP of adequate
capamty for the expansion project _
‘shall be

-operated  with  high
efficiency  bag filters,
sprinkiing system shall be provrded
to check fugitive emissions from
operations,  conveyor
system, haulage roads
points, etc

- water

transfer

During. the year Aprit 2023 to Septemb'er' 2023,
around 94.53% of coal was produced by

Surface Miners at Lingaraj OCP. Only minimal _

quantity . of Coal produced by conventional
meathods i$ being routed through CHPs which
has rendered the use of CHPs at minimum
level. Furthermore, the only working CHPs are

located .inside the pit. The following pollution |

oontrol measures' are at place at CHP. .

¢ The CHP feeder breaker, belt conveyor
- coal bunker are .covered by G.). sheet to
prevent propagation of dust. Mist fogger
‘system has been installed at CHPs.

+ Fixed sprinkiers are'provided around the

CHPs.

». Mobile water tankers and moblle fog canon
are also used for controllmg dust around the
CHP.

With the abovementioned poilution~ control

_ arrangements the dust is arrested at CHP.,

. XXX

Drills are wet operated

XXXiii

"The . project’

Drilis shall be wet operated.

undertake . regular repairing and
taiting of roads used for mineral
transportation. A 3-tier green beit
comprising of a mix of native
species shall be developed all
along the major approach roads.

'auth'orities ~-shall

Regular -maintenance of temporary roads is
bemg carried out by using graders. . - '

The permanent coal transportatlon road has'

been made concrete

26752 nos. of saplings 'Ihave been planted in

| avenue plantation as on 30.09.2023.

XXXy

Controlled  blasting shall be
practiced with use of = delay
detonators and only  during
daytime. The mitigative measures

for contral of ground vibrations and

to arrest the fly rocks and boulders
shail be implemented.

Controlled blasting is being practiced with the
use of electronic delay detonators for control of

ground vibration and to arrest fly rocks and

boulders Blasting is carried out only during the
day time. Vibrometer is being used to monitor

the vibration readings and all readings are |.

found to be within strpulated standards.

XXXV

A Progressrve afforestation plan

. Plantatlon has been carried out at all avallable

pbibe
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shall be implemented covering an

| area of 256.03 ha at the end of
mining, Green belt and in township
| located  outside the

lease by
planting  native  species” in
consultation:  with  the  local
DFO/Agriculture Department. The

density of the trees shall be. around

2500 plants per ha. Massive
plantation shall be .carried out in
open spaces in and around the
mine and a 3-tier avenug plantation

.along the main approach roads to

the mine.

Iplacﬁes sﬁch as along the periphery of the

mine, inactive dumps, backﬂl!ed area, vacant
area and oolony

Til 30.09.2023. a total of 508629 nos.- of

‘'saplings have been planted over an 'area_of'

186.66 Ha. at Lingaraj OCP out. of which
26752 nos. of saplings have been planted in

‘avenue piantation. Three tier plantation exists

around the quarry area.

- Further detalls in this regard are mentloned in

Annexure-1l.

XXXVi

| nine external
| earmarked area covering. 256.03

An estlmated 1otal 222.23 Mm® (for
the proposed expansion project) of

| 1 OB will be generated during the

entire life of the mine. Out of which
8.18 Mm?® of OB will be dumped in
OB Dumps an

ha of land. There will be one

internal OB dump covering an area

of 292.141 ha. The maximum
height of external . OB dumps will
not exceed 80 m. The maximum
slope of the dump shall nat exceed
28 degrees. Monitoring  and

| management of reclaimed dump

sites * shall continue fill. the
vegetation becomes self-
sustaining and compliance status
shall be submitted to MOEFCC and
its Reglonal Office on yearly basis.

OB is stacked at the .e'armarked sites. - No:
external dumping has been done after the year |

2015-16. Terracing / benching / stepping / re-
sloping has been done to maintain the overall

slope of OB dumps within the specified limit. |

As on' 30.09.2023, the total External OB Dump

area is 108.88 Ha. The maximum height of OB -

dump is less than 80 mitr. Plantation is being
carried out over the external and internal OB
dumps. A-total of 107.05 Ha. of External OB
dump and 37.23 Ha. of intemal. OB dump

(backfilled area) have been technically and |
Monitoring.  and-

biologically.  reclaimed. )
management of the vegetation is being done

for four or more-years by which the vegetation| .
becomes setf-sustammg Compliance status is -

belng submitted to MOEF&CC and its Regronal
Office.

xxxvii

The prOponent should_ prepa_re

restoration and reclamation plan for
the degl_'-a_ded area. The {and be
used in a productive —and

sustainable manner.

Restoration - .and reclamation ptan has been

prepared and incorporated in the EMP.

Mine -ciosure plan has also been prepared to

devise the measures for sustainable 'phasing-

out of mine and producllve & sustalnable use
of land,”

Concurrent_béékfilling of ‘mine void s carried

P e TRUE ‘copy
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reclamatlon of the backt“Hed area s bemg :

done,

AXXxviii

Compensatory  Ecological &
Restoration of waste land, other
degraded land and OB dumps ‘i
lieu of breaklng open the land be
carned out. o -

Concurrent backﬂhng of the mine v0|d is bemg T

carried.out,

Reclamation of ‘the backfilled area and other
degraded area such as External OB dumps is
being carried. out’ contlnuousiy

under urban plantatron scheme

A total of '
| 508629 ngs. -of plants has been planted over
| 186.66. Ha. area at 'Lingaraj OCP as on
30.09.2023. In-addition to above, 7000 nos. of.
plants have been planted on Govemment land |-

XXXiX

The mining should be phased out

in sustainable manner.

Mme closure -plan has 'also_ been 'prepared_ to
devise the measures for sustainable phasing
out of mine and productlve & sustarnable use

| of Iand

Technical and biological reclamation of
backfilled area and other degraded areas such

‘| No gro'undWater'_shall'be_ used for
mining operations.

| as External OB dump is being carried out.

dewatering, of mine sump water is being
carried out for mining purpose. .

Ground wafer is not being abstracted through |
abstraction structure for mrnlng purpose. Only |

© xli

{with the

The total quarry area of 538.85 ha.
A void of 246.709 ha at a depth of

40 'm which is proposed to be

converted into a water body having

gently ‘sloped and the. upper
benches shall be terraced and
_stabilized . T with

plantation/afforestation. by planting

native plant species in consultation
-local DFO/Agriculture
Department. The density of the
trees shall be around 2500 plants
per ha.

432 Ha. area out of planned 538.85 Ha. area

has been excavated as on 30.09.2023.

Plantation is being carried out on backiilled
area. A total of 103102 Nos. of plants have

been planted over 37.23 Ha backf‘ lled area till

30.09.2023.-

Further details of plantatlon are mentloned in
Annexure-ll. ' -

Coxhii

Regulai monitoring of groundwater
level and. quality shall be carried

Monitoring ‘of ground water 'Ie\(el is being

carried out from existing welis by CMPDIL. The

out by establishing a nejwork - of -

Teug‘gopv
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_Environment;

existing wells and cohsiructlon of
new plezometers The monitoring

[ for quantlty shall be done four
times a -year

in pre-monsoon
(May), monsoon (August),. post-
monsoon (November). and - winter

| (anuary) seasons and for quality

in May. Data thus collected shall be
submitted to - the - Ministry of
Forest & Climate

Change and to the Central

Pollution Control Board quarterly |

within one month of monitoring.

Annexure-1V. for reference Detauls of water

level monitoring of plezometers are enclosed '

as Annexure- V for reference.

xliii

The Company shall put up artlflcral-

groundwater recharge measures

1 for augmentation of groundwater

resource . in ‘case . monitoring
indicates a decline in water table.
The project authorities shall meet
water requirement of

go dry due to dewatering of mine.

" nearby
village(s) in case the village wells

Frorh_ the water level monitoring reports it is

observed that there is no decline in water |
table.

Drinking ‘Water is “supplied .to' 43 nos.. of

villages through water tankers.In addition to

above, piped water supply arrangement is
made for supply - of dnnklng water to 17

| villages.

" xliv

Sewage treatment plant shall be

| installed the existing colony. ETP
“shall also be provided for workshop
and CHP wastewater. :

| grease.

Sewage treatment plant is installed at Llngaraj _

Township.

Effiuent Treatment Plant of 100 KLD capacity
is provided at workshop of Lingaraj OCP for.

treatment of waste water cortaining oil and
The Effluent = Treatment Plant
comprises of 2 nos. of Primary Settling Tanks,
an Oil and Grease Trap equipped with  oil
sklmmer aeration tank, a clear water réservoir

and a pressure filter, The treated clear water |
generated from Effluent- Treatment Plant is |

completely reused in vehicle: washing. No |
wastewater from the Effluent Treatment Plant-
is discharged to outside. No- wastewater is |

generated at CHP,

xlv

Besides  carrying” - out  regular
Periodic health check-up of their
workers, 10%
identified from workforce engaged
in active mining oﬁrapeﬁs shall be

‘of the . workers

Occupatlonal health surveillance program of
the workers are being carried out regularly

Periodic Medical Examlnatlon of 397 nos, of |-

persons was carried out during April 2023 to

RUE COPY
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subjected to health check up- for
occupational diseases and hearing
impairment, if any through an
specialized agency /institution
within the District/State and the
results reported to this Ministry and
to DGMS. '

[ September 2023.

Facilities such as dispensaries at townships |
and Central

Hospital, Talcher are  also
available for the purpose of hearth check up of
emproyees

Reglonal Hospltal Dera is manned W|th Doctor

and paramedical staffs who are trained in|
carrying out heaIth check up for occupatlonal'

dlseases

Provision of referral of employees to outside _
hospitals for further, treatment as reqwred is

also available.

In addition to above, health check up of 976
nos. of contractual employees, engaged in

active - mining operations, - was carried out
during the - year 2018-1¢ by ILO_ certified |
doctors for occupational dlseases mcludlng_
[ hearing mpam‘nent S '

Qustees '

xlvi | Land shall be | Land oustees are bemg compensated as per
- | compensated as per the norms laid | R&R policy of Govi. of Odisha and R&R
out. R&R Policy. of CIL or the gmdellnes of CIL & MCL.
National R&R Policy or R&R Policy
of the State Government. whlchever |
is higher.
xhvii For monltoring land use patt'ern 'Dlgltal processing of the entire lease area

1 and for post mining land use a time
' series of land use maps based on

satellite Imagery {On a scale of 1:
5000) of the core zone and buffer
Zone, from the start of the project
unti end of mine life shall be
prepared once in 3 years for any

| one particular season Which is
consistent in the time series), ‘and. ||
the report submitted to MOEFCC

and its concerned Regional office

using remote sensing technique is being done
regularly and the report is submitted to the

MOEF&CC and its reglonal office on. regular

hasis.

The important parameters of land use patterns
are given below.

Co Area (kmz)dunng the
Land use - year 2021

~ Total vegetation - 3.05

* . Agriculture land - 0.96
Waste land 1.33
Mining area 577

e
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~ Settlements. .0.53

© Water body - 0.09

xhviii

A detailed Final Mine. Closure Plan
| along with details of Corpus Fund

shall be submitted to the Ministry of
Environment, Forest & climate

_Change within 6 months of grant of
B Envnronmenta[ Clearance

As per Mine Closure Plan of Lingaraj OCP the
total mine closure cost is Rs. 1 2319.77 !akhs

Copy of the Mme Closure Plan has been
-submltted to MoEF&CC. ' '

xlix

The pro;ect _authorltles shall in;
consultation with the Panchayats of |
the local villages and
administration  identify  sdcio-
economic and welfare measures

under CSR to be carried out over '

the balance life of the mine.

| - Corporate Envuronment
Respon3|b|hty -

The Company_ shall have a well
laid down Environment Policy

a)

~ approved by the Board .of

Directors.
The Environment Policy shall
prescribe for standard operating

b)

" process/ procedures to bring in

to focus any infringements/
deviation/ violation of
envuronmental or forest norms/
~ conditions. -

¢} The hierarchical system or
- Administrative  Order of the
company  to.. deal - with
environmental issues and for
ensuring compliance with the
_environmental = clearance
' conditions shall be furnished.

To. have proper checks and
balances, the company shall
have a well laid down system of

d)

reporting of non-compliances/ |

. violations of  environmental
norms to the Bq,ard of Directors

the .

d)

‘CSR ~ works are belng camed out in
oonsultatlon with Panchayats of the local
wllages

a) The company has -a well laid down

Enwronment Policy. -

b} The 'Envirohment P'oli'cy' prescribes  for
standard operating process / procedures to |

bring in to focus - any infringements /

‘deviation / violation of the envaronmental or |

'_forest norms / condlttons

Environmental  Monitoring Cell /
Enwronment Department exists at Project
Level, Area Level and at Headquarter Level.
The hierarchical system or admmistlatlve
order is given below.

Project Officer > ‘General Manager 5
- Director (Tech IP&P) > CMD

Inter Area Inspection ‘is carried out on
quarteﬂy basis to assess the .status -of
" compliance of conditions of Environmental
Clearance and Forest Clearance and also to |
bring -in to focus any non-compliance /
infringements / deviation / violation of the

JL@’/L\&,

v TRUéD“/COPY
ATTESTED

13



130

of '_t'he company  and/ - or
shareholders or stakeholders at
large. ' e

environmental or forest norms / conditions. |

- The Status of compliance along with any

-such nhon-compliance /-
deviation. / violation is

infringement /|
'reported to| -

-'Enwronment Department, MCL Hq. and to-

the Board of Directors of the company. - -

(B) Compllance Status of General Condltlons

-SNo

' Condltlon

_ Compllance Status

| No ohahge.ln mining technology and
‘| scope of working shall be made
-| without prior approval of the Ministry

of En\nronment Forest & Cllmate
Change.

No change in mining technology and scope
of working.  will
approval - of the Ministry of Envuronment

'Forest &Cllmate Change

No chang'e'ih'the'calenda_r plan of
production for quantum of mineral

.- | coal shall be made.

The'. production of .c:oal .w_'a_s. within  the
permissible limit as specified in EC.

"1 Four ‘ambient air quality monitoring

stations shall be established in the
core zoneé. as well as in the buffer
zone for PMyo, PM2s, SO» and NO,
monitoring. Location of the stations
shall be -decided based on the
meteorological data,

consuiltation with the State Pollition
Control 'Board. Monitoring of heavy
Metals such as Hg, As, Ni. Cd, Cr,
etc carried out at least once in six
months. :

topographical
"t features  and environmenitally ‘and
ecologically sensitive targets - in-

Four ambient air quallty monltormg stations |

have been established whose locations were |
decided in. consultatlon with" State. Pollution |

Control Board, Odisha. Detailed monitormg
report of ambient air quality is enclosed ag| -

Annexure-lll for reference. Monitoring of

details of heavy metals ‘is also carried out
Detailed report of monitoring of heavy metals
is enclos_ed herewith as Annexure—ll_l '

-including

-Da'ta on am_bient air. quality (PM, 1o,
PMzs, 802 and NO,) and heavy |
“metals such.as Hg, As, Ni, Cd, Cr

and- other monitoring ‘data shall be
regularly submitted to the Ministry
its. concerned Regional
Office and to the State Pollution
Control Board and the Central
Pollution Control Board once in- six
months. Random  vetification . of
sampies through analysis

from.

Data on ambient air quality (PMo, PMzs, SO,

and NO,)-and heavy metals such as Hg, As, |. -

Ni, Cd; Cr and -other monitoring data are | -
submitted to MoEF&CC ' including - Eastern
Regional -Office, Bhubaneswar and to' the | .
State Pollution Control Board, Odisha and to |

the Zonal Office of Central Pollutlon Control

Board once in six months

Analy3|s report of -the air quality. is also
submltted -as part of the compllanoe report.

dh)@/& \r TRngCOPY
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independent laboratories recognized |. -

under the EPA rules, 1986 shall be

fumnished as part of - compllance o

report.

Aclequate measures shall be taken
for control- of -noise levels below 85
dBA in the work environment.

Workers engaged ‘in blasting and |

drilling.  operations, operation  of

| HEMM, etc shall be prowded with
ear plugs;'muffs

Noise levels are controlled to the minimum |
“with improved blastlng technique & |mproved- _

machmenes

Drilling and blasting have been minimized as | -
‘maximum coal is produced by surface miners

(around '94.53% _during  April 2023 to

| September 2023), leading to reduction in

noise level. However, persons those who'are
working near high noise level zone like the
HEMM, CHP & blastlng etc. are prowded with
ear plugs. 113 nos. of ear plugs were given

Vi

Ihdu‘str_ial wastewater (workshop-and

. [ wastewater from. the mine) shall be
- properly collected, treated so -as to
‘conform to the standards prescribed

under GSR 422 (E) dated 19" May

' 1993 and 31% December 1993 or as

amended from time to time before
duscharge Qil and grease trap shall
be installed before discharge - of

_workshop effluents.

| to employees April 2023 to September 2023.

Effluent 'T_reatment Plant (100 KLD cap'acity)

- comprising of Primary Settling Tanks; Oil and

Grease Trap, Aeration Tank, Clear Water
Reservoir and Pressure Filter has. been
installed to treat the. workshop effluent.
Another Effluent Treatment Plant of 50 KLD

capacity comprising of one primary. settling |-

tank, one oil & grease lrap and a clear water

reservonr was available for the treatment of

effluent ‘generated due to vehicle. washmg
The treated effluent is completely - being

| reused in washrng of . HEMMs and no |

dlscharge is' being made - to outside. The

_monitoring-  water: quality of treated |
wastewater is . enclosed -herewith as |
Annexure—Vl ' ' s -

1 vii

| Vehicular emissions shall be kept'
_under

control  .and reguiarly
monitored.  Vehicles used for
transporting the mineral shall be

" |-covered with tarpaunns and optlmally
1 loaded.

The PUC certificates of the vehlcles are' '

belng checked regularly

Vehlcles used for transporting the mlneral are
covered with tarpaullns and overloadlng is

' avmded

vili

:Momtormg of envlronmental quality
parameters shall be carred out
through establlshmg%l of adequate

Central Mme Plannmg and Design lnstltute
lelted (CMPDIL) has been assigned .with

e
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number. and -type of pollution
eonsultatiori with the State Pollution
Control Board and data got analyzed
through a. laboratory recognized
.under EPA Rules, 1986.

monitoring and analysis equipment in’

enwronmental quality parameters.

Enwron_r_nental_ Iaboratory wrth adequate :

number and type of pollution monitoring and |

analysis equipments has been established by |.
CMPDIL. It is accredited by NABL. and is

- _recognlzed under EPA Rules, 1986.

ix Personnel working in dusty areas

shall wear - protective - respiratory
devices and they -shall also be
prowded with adequate trainirg and
tnformatron on safety and health
aspects.

_Persons workmg near to the dust generatlon_

source are prowded with Dust Masks. -

_354 Nnos. of dust masks- have been issued to

dl.iring April 2023 to September' 2023.

| AN the employees are undergone through o

reguiar training and are provided with

| information on safety and health aspects.

x | Occupational health- suNeiIIahce
prograinme‘- of the workers shall be
‘undertaken periodically to observe

dust . and ~ to take corrective
| measures,- if needed and records

environment due to outsourcing and
the health and safety issues of the

|-any contractions due to exposure to

maintained thereof. The quality of

outsourced manpower should be,
‘| addressed by the company whlle'

Occupational health surveillance program of
the. workers are being made regulatly.
Periodic ‘medical examinations of 397
persons were examined during April 2023 to |
_September 2023. ' : '

In addltlon to above, health cheok up of 976

nos.’ of contractual employees, engaged in

active ‘mining operations, was carried out

‘during the year 2018-19 by ILO  certified

doctors’ for occupational dlseases mcludlng '

heanng |mpa|rment

outsourcmg

Xi A separate

~ environmental
management - cell

. with' - suitable.
under the control.

- { the Head of the oompany

| qualified personnel shall be set up,
of a Senior |
Executive, who will report dlrectly t0-

Environmental Monitoring Cells have been.
set up at Project Level, Area Level and at
Headquarter Level. :

The  Project Level Environmental _
Management Cell is headed by Project

Officer ‘of Li level Envuronmental Monitoring | B

Cell (EMC).

The Project Environment Officer of Lingaraj
OCP functions as Secretary of Project level |
Enwronmental Monltorlng Cell. '

The Golliery.- Manager, Pro;ect Engrneer'

| (Excavation), Project: Engineer (Electrical &

Mechanical), Safety_ Officer, Deputy Manager

TRUE COPY
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(Finance), Medical Officer, Project Engineer

(Civil), Depot. Officer of HSD-Dispensing Unit
and Dy, Manager. (Survey) are the other

| members of the Environmental Monltorlng'
Cell of Llngaraj OCP

The Area F_evel Environmental Monitoring Cell
is. coordinated by Staff Officer (Environment)
of Lingaraj Area. The Headquarter level
Environmental Monitoring Cell is coordinated
by General Manager (Environment), MCL. "~ -

_ “The ‘General Méhager"(Environmént)_; MCL

repotts to Director (Technical/P&P),l MCL and
the Director (Technical/P&P), MCL reports to

Xi

- | shall be kept in separate account
and shall not be diverted for other

The

funds  earmarked  for
environmental protection -measures

purpose. Year-wise expenditure shall
be reported to this Ministry and its
concerned Regional Office, -

,2/

11 NOC charges, HW

| Purchase of mobile

| mechanical road
1 sweeper
| Other works related to |-

_ Wprks related to water-

Chairman-cum-Managing Director of MCL.

Fund eamnarked for environmental protection
measures is not diverted for any 'other

purpose. The following expenditures have |

been made during the year FY 2022-23.. .

Particulars . - Expenditure

CTO fees, CGWA .

authorization fee and
water tax

| Rs. 245.49 lakhs

‘water sprinklers Res. -64.12;33.lakhs_

Dust suppression by
mobile water tankers,

mobile fog canon and | Rs.. 1465.27 takhs

air qualitymanagement Rs.‘49,?§.lakhs

quality management - | Rs. 208.31 _Iakhs

Tree plantation Rs. 53.15 lakhs

TN
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Other enwronmentai P |
lworks Rs. 15.06 lakhs
Total - . Rs. 2843.29 lakhs

Envuron mental
momtonng works

Year—wnse expendlture is reported to. Eastem
Reglonal Offic:e of MOEF&CC

Xiii

.| website . of the

The Project . authorities - shall
advertise at least in two local
newspapers widely circulated around
the project, one of which shall be in
the vernacular language of the
locality concerned within seven days

of the clearance letter informing that
.the project . has been accorded

environmental clearance and a copy
of the clearance letter is available

with the State Pollution Control

Board and may also be seen at the
Ministry- . of
& Climate

Environment, = Forest

-Change at hittp: f;‘envfor hic,in.

_Advertlsement was put up in New Indian |

Express and Dharitri (in Odia Ianguage)
dated 09.12.2015 ‘informing that Lingaraj
OCP has been accorded enwronmental'
clearance and a copy of the clearance letier
is available with the State’ Pollution  control
Board .Odisha and may also be seen at the
website of the Ministry of Environment,.
Forest & Cilmate . Change  at
http Hlenvfor.nic.in. R )

Xiv

A copy of .the e_nw_rcnmen_tal
clearance letter shall be marked to
concern  Panchayat/ ZilaParishad,
Municipal Corporation or. Urban local
body and, local NGO, if any, from
whom ~any

while processing..the proposal. A
copy of the clearance letter shall also
be displayed on company’s website.

suggestion/-
 representation has been received
‘No. MCL/PO{LOCPYENVT/2015-16/4734

1-21.12.2015

Copy of Environmental Clearance lefter was
marked to  the Sarpanch of concemed
Panchayats (Dera G.P., Ghantapada G.P,
Hensmul- G.P., KandhaI G.P. and Kankili
G.P.)  vide letter

the'President ZilaParishad; Angul vide letter
dated 21.12.2015 and . to the Executive

Officer, Talcher MUI‘IICIpath vide letter No. |
MCUPO(LOCP);‘E NVT!2015 16!4737 dated

Xy

A "copy of the environmental
clearance letter shall also be
displayed on the website of the
concerned State. Pollutlon Control
Board. The ECletter shall also be

A letter requesting to dlsplay a copy of |-

Environmental Clearance letter was wntten fo
State Pollution Control Board, Odisha vide
etter No.
16;'4736 dated 21.12. 2015

Rs. 163.89 lakhs ||

" MCL/PO(LOCPY |
_ENVT/2015-16/4738 d_ated 21.12.2015, to |

MCL/PO(LOC P);'ENVTJ’201 5|

W/

F
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‘District -
| Collector's Office / Tahsndars Office
'for 30 days

displayed at the Regional Office,
Industry”  Sector and

A letter was also written to the Collector- cum
District ~ Magisfrate  vide . letter = No..

MCL/PO(LOCP)/ENVT/2015-16/4735 _ dated |

21.12. 2015 requesting to display a copy of
Environmental Clearance letter in Collector's
Office, Tehsildars Office’ and Reglonal
Office, District Industry Sector.

xvi

| The
| uploaded on the company’s website.
.The
‘conditions shall also be uploaded by

|'website and updated at least once

clearance lefter shall- be
comphance status of the
stipulated énvironmental clearance
the - project authorites on their
every six months.so as to bring the
same in public domain. The
monjtoring data of environmental
quality .parameter (air, water, noise
and sail) and- eritical poliutant such
as_ PM1_0, PM2_5_, 802 'an'd NOX
{ambient) and critical . sectoral
parameters shall also be displayed at
the entrance of the project premises
and mine office and in corporate
office and on company’s website. :

The environmental clearance letter has been
uploaded on  website of MCL. The
compliance ~status of the stipulated
environmental clearance -conditions
mentioned in the EC letter is uploaded MCL

website and updated once every six months

The monltonng data of environmental quahty

critical pollutant such as PMyo, PM,s, 850,

and NOy (ambient) etc. are also displayed at |

Office of the General Manager,

Lingaraj
Area S

' parameter (air, water, ‘noise and soil) and | .

Xvii

-environmental clearance conditions

The project proponént shall submlt
six -monthly compliance reports on .
status of compliance of the stipulated

(both in hard copy and in e-mail) to
the respective Regional Office of the
Ministry, respective Zonal Ofﬂces of
CPCB and the SPCB

compliance of the stipulated environmental

clearance conditions (both in hard copy and |

in e-mail) are submitted to the respective

Regional Office of the Ministry, respectlve -

Zonal Offices of CPCB and the SPCB

' Six monthly compliance reports on status of N

xviii

] compliance  of p
‘conditions. . The -Project authorities

The Reglonal Office of this Mlnlstry
located in the Region shall monitor
the  stipulated.

shall ‘extend full cooperation to the:
office(s} of the. Regional Ofﬂce by
furnishing the requisite = data/ |

Full cooperation will be ._extended- to the| .
Regional Office of MOEF&CC for monitoring |-

the compliance of the stipulated conditions by
furnishing the requisite data / information /

-momtonng reports.

e

information/ monitoring reports.
v TRqu/CopY_ |
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“xix- | The -Environmental statement for

each financial year ending 31 March
|in Form-V is mandated to be
submitted by the projéct. proponent
‘| for the concerned State Pollution

the Environment (Protection) Rules,
1986, as amended subsequently,
{shall also -be uploaded on the
| company's website along with the
status of compliance of EC

respective Regional Office of the
MoEF&CC by e-mail.

Control Board as prescribed under-

conditions and shali be sent to. the| .

Environmental. statement for the year 2022-
23 ending .on 31st March 2023 in Form-V is
submitted to the State Pollution Control
Board, ' Qdisha -vide letter No.

TH. 9, T/ qeIed/UgiaR0] Uq §/2023/

872 dated 22.09.2023. Copy of Environmerit

Statement is enclosed herewith as Annexure-

VIl. The Erivironment Statement has .also

been uploaded on the company’s website.

(C) Compllance Status of Other Conditions.

8. No. Condition -

Complianbe Status

5 | The proponent shall 'abide by all th_e'

commitments and recommendations

during presentation to'EAC.

made in the EIA/EMP report so also.

Al commitments and recommendations

‘made in the EIA/EMP report as presented to |-
‘EAC are being implemented. . -

6 | The commitment made by .the
proponent to the issues raised during
Public Hearing shall be |mplemented
1 by the Proponent.

The commitment made by the 'Linga'ra'j OCP

to the issues raised during Public Hearing is
bemg |mplemented

7 | The proponent is required to obtain
all necessary clearances / approvals
that may be required before the start
of the project. The Mi_nistry or any
_other - competent
stipulate any further condition for

authority may.

Coh_s_ent t'o.‘E.s.tainsh, Consent to Operate

and Hazardous waste aufh_orii_atibn have |

been accorded to Lingaraj OCP,

Any condition when stipulated by Ministry or

any other competent authonty shall
.complled

environmental protection.

8 The proponent shall setup an
© |Environmental  Audit Cell  with
responsibility and accountability to
ensure mplementatton of ali EC

Enwronmental Management Cell .has been

set up at Lingaraj OCP which monitors the | -

1mplementat|0n .of EC conditions. The

respective departments are also accountable

condltlons | for  implementation of EC condltlons as
appllcable to them '
9. | Concealing factual = data or | No factual data have not been concealed and |-

submission of false / fabricated data

no félse_! fabricate data has been submitted.

| and failure.to comply mf;ny of the
| "\ TRUE COPY
b e

ATTESTED
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- provisiong _
o (Protechart)ﬁsct 1986

':__-cendttsans mentioned ab@ye may o
result in withdrawal of thzs clearance |

‘under
'En?ifar;mm

and - attraat acﬂon_

- of

&

10

-”!“h& sibove. nndmczns szI be
-aafameﬁ mtar—aha under  the|
| provisions of the Water (Fz‘evantmn
and. Contrsl of Pollution) Adt, 1874,

13 F’qﬁmmn) Aﬁ% ;¥

and any offier orders passed by the
"Hen'ble Supreme Court of India /

proponent;

 measures
"rcar&armrrazimn

in

Lingare OCP is o undertake and provide for |

‘the Air {Prevention and Cerzfrcai of |
1 ‘fhee Enm‘onmem;

:LEabﬁifty irzsuranoe Act 1@9‘! aiong::f
with their ‘amendments and Rules|

[ Hight Courts and any: other Court of
Leaw refating 16 the subject matter.

: shall ensure fo!|
- [undertake and provide for the costs |
fn&z.tfm&' for taking e remedial
caw of sail|

' ground wafer and surfam'wgiar and.

the costs inclmed for taking up remedial |
‘measures in case of soll contarmination, |
-contamination of ground water and surface |.
watér, and. ocoupational and- other- d:seases -
due ia zm mming aamﬁzd‘ns ' S

ag&inst

ition: __Gmen “I‘nbunai Ae:t

thzs N'ra appeal
mental cleararics shall ligy
- Nations! Green Tribuned, if | rede.
4, within & pariod of 30 days |

under Section 16 of | -

agamst tha Elnwmnmental a
C!earartc@ ascordad o ngaraj C}QF’ Was | |

vwﬁe ~No.

ietter

| _'C m@@rsedes the earlier EC | Ag

| TRUI COF-’Y'

Project Offichr  /
, Lingaraj QCP, MCL
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agka 6@ GMGD APEGY | OFFICE OF THE PROJECT OFFICER (T&D) | /4

' - . TALCHER.COLLIERY . - |/

Td e BT | AT/PO: DERA, TALCHER, DIST: ANGUL ||

" - - (ODISHA), PIN:759103 ..

Mahanadl Coalﬁe!ds lelted o E_mail: ;1:.\1;2&{}0:'30]()-lé"sz]mliixn|_ﬁ.

{A Subsmary of Coaf andia Limitad) © seowdmel o grogil.eom _

Ref.No: PO(T&I—I;’D)/TALIEC Compllancef2023-24f lée T bt 6] _,&2_0'23 -
" The Additional Director, -~ . . REGD.POST

Minisiry of Environment Forest & Climate Changc
Eastern Zonal Office, :

A3, Chandrashekharpur,
Bhubaneswar — 751 023 .

Sub: ~Subm|ssmn of Half Yearly Compliance Report of Env:ronmental Clearance condmon

'Jl‘l respect of TALCHER U/G Mine (0.27 MTY)

. Dear Sir

‘Enclosed please. fi nd herewnh Half Yearly Comphance Report along. with Form-I it
& 111 and abstract of the monitoring report of Ambient Air, Noise level & Water Efﬂucnt quahty:

in. respect of TALCHER U/G- Mme (0.27 MTY) for the penod “from APRIL 2023 to

SEPTEMBER 2023

This is-for your kind information '& necessary action,

Encl: As above. . : : . Yours faithfefTy
. _ . . : D12, w2 )
' o o PROJECT OFF[CER (T&H/D) -
: : _ TALCHER COLLI_ERY '
Copy for Kind mformanon to:- ~ . : ":“ﬂ:

I. The Director, E.LLA Monitoring Cell, Ministry of Envlronment & Forest Paryavaran Bhdwan, .
C.G .0.Complex, New Delhi-100003 (With Encl) "

+ 2. The M(,mbcr Secretary, State Pollution Lontrol Board (Odlsha) A/l 18 Nllakanthanagar -

Umt»V[Il BBSR-751012. (With Encl.) :
3. The Regional Officer, SPCB (Odlsha) Reglonal Offi ice, lndustna] Estate, Angul (Wlth Encl)

Copy to:-
1. The General Manager. MCL Talcher Area.

2. The Gencral Manager (Environment,) MCL HQ, Burla Sambalpur

3. The Colhery Manager, Talcher Colliery,
4. The Area Environment Officer, Talcher Area (with Encl.)
5. The Nodal Offcer (Envt ), Ta]cher Colliery (w1th Efic], ) .

g e
%@\/J \Q}f TRUF COPY . PROJECTOFéER(T&Hij

ATTESTED © TALCHER COLLIERY
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HALF YEARLY PROGRESS REPORT

'OF COMPLIANCE WITH

| ENVIROMENTAL CLEARANCE o

CONDITIONS

(APRIL 2023 TO SEPTEMBER-2023)

TALCHER u/G MINE (o 27MTY)

MAHANADI COALFIELDS LIMITED

TALCHER AREA |

AT/PO DERA, TALCHER, ODISHA o

~PIN- 759103

/J (:OPY - o
@ﬁ "’W/ ATTESTED
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- Present Statu_s of 'the_'_'Pl_fOi'ect - ' 

The coal production in Talcher Colliery is temporarily suspended since
dt.24.02.2018 due to dc_cess restriction as per Clause No.158 of CMR Act’20‘1 7.

- COMPLIANCE OF EC CONDITIONS OF

TALCHER COLLIERY

S,

- EC Conditions

: Comblian__ce_ Status B

1 The SPM level in the ambient air

| observation point within the mine
leasehold. The emissions or SO2,

should not exceed 500 pg/m at-any

NO and CO should be 'maintainfcd_
below the levels prescribed by the
competent authority. C

iven below:- B _
Locution | Paramet | SPM [ PMw | Py | s0, NO, .
“ers | Wem) | (pefe) | {ugim’) | (ug/m) | (pgim®)
| Officer's . ) ) : :
| CubTa | A¥2 19114 .| 988 | 427 1431 | 1650
Canteen, | . . . )
Talcher | Avg, 20093 | 10207 | 4536 1377 | 1518
colliery ' ) |

Coal production- in the mine has been suspended: since
24.02.2018. However, all. parameters viz. SPM, SO2,
NOx, PMo, PMs are being monitored on_fortnightly
basis. The values of all parameters are found to be within
the prescribed limits. The average value of the same is

discharged. into ‘the main water.

“prescribed

The quality of effluent finally

course shall conform to the standard
‘under  notification
No.0511 91 9(1[) dated 12.09.1 988.

Coal production in the mine has been suspended since |

124.02.2018.. However, mine discharge water is being

properly treated at Treatment plant and quality of effluent
is regularly monitored. The values of all parameters are

| found to be within the prescribed limits. The detailed ..

report of Effluent Quality is given in as Annexure-

II. The

average value of the same is given below:- _

: Param . - :
Location eter's | O&G T8S CoD
Mine . ' o
. Discharge Avg. - 762 <4.0 43.50 31.67
waler : - : :

No
1.
2.
ﬂl
3.

' possible the reclamation of subsided
| area
| /agricultural

The likely subsided area should be
brought back to the original land use
pattern- to the maximum . extent
and subsequent
activity

carried out as per the Environmental
management plan. The ultimate area
of agricultural land after mining
operation should be 694 hectareg

plantation

should 'be |

There is no occurrence of subsidence so far, so the original

land use pattetn is not disturbed due to mining operation.

TRUI;%QPY T R
.ATTEST__ED - L N | f
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The coal Handling Plant and Fan:

{House should be designed -

minimize noise and polymers
including rubber -and polyurethane

|should not exceed the norms
prescribed by  the

' competent
authority. -

. mmlng actmtles except dewatering takes place. However,

‘w1thm the prescnbed standard,

Coul produenon has been suspended smce 24 02 203 8 No

noise level -is being regularly monitored -and it is found '

Noise Level Measuréement {dBA)

o : 2) Canteen,: Talcher 1
Location |~ DG O""'?”. . Colliery :
Day - Night. |~ Day - Night
Ave. | 6227 5883 | 6397 e 59,78

Regular monitoring of ambient air

and water quality and noise levels

| should be done and recorded data

should be - fumished .to this
Department once in three months.

‘Regular. momtorlng of air, water and noise level arg being |

carried out. and are found within prescribed. limit.
Recorded data of air, water & .noise quality are being ;. -
fumlshed and subm1tted 10 MoEF&CC at regular intervals.

Lo

No change methodology of working
and the scope of ‘working should be

| made wnthout the approval of this

Ministry,

'(,oa[ production IISelf suspended in the mine since |

- dewatering to fulfill the demand of surrounding villagers.

24.02.2018, At present there is no mining activity except

Hence there is no chance of change in methodology of |
working.

1'The green: belt around assoc1ated

industrial  complete  residential

| colony should be provided as per the

Environmental Management . plan.

The afforestation scheme should lay.
on mixed culture rather than mono-
_culture e

As per EMP, adequate plantatlon has already been done in |-

the mine Ieasehold -area. of the mine. Moreover, | - -

considerable amount of plantatlon is being done every
year by departmental as well as through Agencies like.
OFDC, DFO, CGRVVNL etc. over the free ‘spaces
wherever available. No. of: plantatton done in the recent
years are as follows:- :

2019-20: 945 '

2020-21: 2260 -

2021-22: 2914

2022-23: 4400 -

2023-24: 550

| The project authority_ should submit

to this. Ministry a quarterly in
respect . of env1ronmental eontrol
measures : :

Environmental- control measures report is belng sent in | .

terms of compltanee report on Half -yearly basis.

Separate /
management cell.  with

various  functions relating to
Environmental management should
be set up under the control of senior

technical person who will directly |
report to.chief Executive of the area,’

A laboratory facility should be set

up for colleetlon and analysxs of |

samples

Environmental
suitably
qualified personal to carry out

by SPCB,

A separate environment management cell with suntably
qualified personal. is established under the control of |
Senior technical person who <can directly report to General | -

Manager of the area: . '
Environmental momtoung works- is being done through
CMPDIL having adequate laboratory fauhues as reqmred

e

PY
TRU ECO
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10. | The funds (Both capital - and | The funds earmarked for en\nronmental control measures
revenue) . earmarked for | are being utilized and it is.not ysed for any other purpose.
envirOnmental control measﬁres ‘Expenditure of Environmental protection in the last 3
: S ar below:- o
should not be diverted- for any other year e gwen e i
purpose . Yéar-' Expen_d.itur'e " for Env-iron_m‘ent
~_ | Protection
| 2019-20  |28.00 Lakhs -
-1 202021 | 31.95 Lakhs -
[2021-22 | 5358 Lakhs
o 2022-23 | 144.49 Lakhs
11. | The Mlmstry may additional | NA. - S
conditions if so necessitated either | s
by.in scope of the project or on the o -
‘| basis of feedback on impacts. I
- PROJECT OFFICER (T&HD)
N Gf TALCHER COLLIERY
e cOPY

13
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PORM -1 .

MINISTRY OF ENVIRONMENT & FOREST
"~ REGIONAL OFFICE
MONITORING PROFORMA PART I (DATA SHEET]

price reference,
b) Allocation made for environment
. management plans, with item w1se and vear
© wise breakup.
c) Benef t cost ratio/interest rate of return and
year assessment.

- d} Whether ©
environment
above,

e} Actual expendlture incurred on the PI‘OJeCt
so far |

) Actual expendlture

includes the ecost of,

incurred on the
environment management plans '

management as.shown in (B) |

'Pr0_|ect type: Rwer-ValIey / Mining / lndustry !l Mmmg
Thermal / Nuclear / Other (Spemfy)
2 Name of the Project ) .| Talcher Colhery (UG) .
3. Clearance letter(s) OM No. & dt.. [ J—~11015/5/91.1A-11 dated. 22 6. 1992 |
14 Location: - Angul Odlsha
a) District(s), State(s) . _ [ ' .
b) Address of concerned project Chief Engincer | Sri D Sahoo, Project Officer (T&H), = |
1 (with pin code & Telephone/Telex/Fax Nos.). Talcher Colliery, Dist-Angul (Odisha),
¢) Address of Executive Project Engineer Manager | Ph: 06760 269955 (O
with Pin code and Telephone/Telex/Fax Nos.) - _
5. Salient Features: It is an underground projéct “was
' ~a) Ofthe Project .produced coal with help of SDL’s &
loco ete.
b) Of the l:nwronment Manager plan EMP of 0:27 MTY as per EMP
6 Breakup of the Project Area -
a) Submergence area (f‘orest & non—forest) NA
: " b) Others "NA
7 Breakup of the Project affected population wnth
enumeration of those losing houses\dwelling units
only agricultural lands only, both dwelling units
. -and agricultyral land and less laborers/artisans. '
~ ay SC/ST Advises NA
b) Others NA -
3 Financiai Details:
a) Project costs as orngmaily planned ‘and

3869 Lakhs
subsequent revised estimates and the years of | o

Allocatton made for EMP 31 .54 lakhs
a) Afforestation cost: 2.8 fakhs;

b} Pollution measuring cost: 12,32
lakhs;

| €} Envt, Quality data gen. cost 16.42

lakhs
ves

47’.’43 Crores :

144.49 Lakhs (2022-23)

TRUE COPY
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Forest and requifements. - ) -
a)-A status of approval of diversion of forest
and  non-forestry use,

b) A status of clean fi Ilmg in forest and non-' '

~forest lands

¢) . Comments on avallablhty Cand |-

- sustainability . compensatory afforestation

program in the llght of actual fell experxence :

- $0 far.

‘Obtained Stage-It FC for the entire
forest fand for UG mining operation.

Nil
Nil

10

Status of Construction.
a) Date of commencement (actual and/or
planned)

~b) Date ol completlon (actual and/or planned) '

1926

1928

n Reason for the delay if the prcgect is yet to start

- NA

iz

Date of site visit
a) The dated on whlch the prcuect was

monitored by the Reglonal Oﬂ" icer on. the

previous occasions if. -
b) Daté of site for the monltormg report

s [122.09.2023 -

13

Details of corresporidence ‘with Project Authorities
for obtaining action plans information and
* status of compliance to safeguards..

122.09.2023
NA

: PROJ ECT OFFICER (T&HfD)
ﬂfl‘ ALCI{ER COLLIERY '

"f;‘/ pY
o ‘“*”_ et
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FORM

| PROFORMA FOR PROVIDING INFORMATION ON REHABILITATION

No. of Vlllages Affceted

TNl 3

Famllles Affected

Nil

Compensation package offered per family

| State/Centre Norms Project package '

- As per State Government R&R policy

Nil

Budget Esti.mate for rehabilitation
a) Total Outlay
b) Amount Paid/used” -

it

Employment Details '
Total Employment to be prov ided Em ployment gwen So far

Nil .

Rehabilitation /Resettlement details

| @) No. of Families rehabilitated

Name of the site -

 Families Rehabilitated,

b) Families vet to be rehablhtated
Name of the site
No. of famlhe_s

~Nil

*-| Any other Information

Nil

ﬁ/ oPY )ol 2 s
T RUE SCT eD =
L YTE PROJECT OFFICER (T&H/D)
- A o  TALCHER COLLIERY
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FORM III

FORMAT FOR PROVIDING PARTICULARS ON GREEN
BELT/ PLANTATION UNDER FC ACT 1980 AND E {P) ACT 1986

1. a: Name of Orgamzat:on '

. b. Envt clearance ordcrNo

2 Locatton Block/Sub les:onl
Dlstrlct /State,

3. Address for communicatioﬁ '

4. Existing vegetation in the area/region .
a. Species (Trees/shrub/Grasses/climbers.) -

b. major prevalent species of each type

5. Land coverage by the project
a. Total Area unider the project
b. Area covered for basic infrasiructure
(road, building/factory etc.)

6. Details about natural vegetation _
a. Name and number of tree/species felled
b. Name and number of plants species still
available in the area
- ¢. By protecting the area will indigenous

~ d. Extent of green belt developed.

7. Plantation required to be carried out as per.
a, Condition of Environment -
(Clearance in Ha/No.s plants/Ha)

* b. A condition of forest © Act -

Forest clearance in Ha/No,
<. Voluntarily in Ha. /Nos,

8. Detalls about plantat:on

: MAHANADI COALFIELDS LTD. - :
+ J—11015/5/91.1A-11 dated. 22.6.1992

1 Dera, Talcher, Dist-AﬁguI;_’Odisha

: Pi‘bject Officer, Talcher Colliery, -

Po-Dera, Dist — Angul, Odisha, Pin-759103

' Sél, Bargad, Kendu, Mango, Pattas & grass ete

—

“: 1140 Ha.

:119.8Ha. -

: Nil . ' ’ -
: Sal, Bargad, Kendu, Mango, Pattas & grass etc
: 1,13,350 Nos
: Nil

: 2500 Nos.plants/Ha

. 1600'Nos.plants_/1-la
: 2500 Nos./Ha,

Total area available for plantation in 2023-24 in each category. :

Green | Ext B/F Area | Road sides [ Block. . Remarks

belt dump o ' | plantations I

Nil -~ [Nil - Nil Nil- 500 Frait bearmg plants and forestry -
- ' kpecies were planted

Plantation details (Category- wise & Methodo]ogy used)

‘Propose plantation

Year  of | Species Spacing | Height Total -area
plantation | planted attained covered . till | program in 2024-25 -
o : . - Sept’23 ' L
(990-91 10 Indigehous 2mx2m | Sto 8 meter | 50.16Ha 500 hos
| 202324 - | species

Survival % of plantation (for [ast f‘ ive years) 80 185 %-after 3 years of plantatlon .

9. Agency cartying out plantation and mamtenance Departmental
10, Fmanc:ai Detalls {Year wise and ftem wise)

e

1.
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[SI No Year Fund allocated - NO. OF PLANTS "Average cost each surviving plants
(in Lakh Rs. For 3/5 | o {in Rs.} plantation scheéme valid for | .
-years : 3/5 years) s '
I _ 1990-94 Lod 12000 17.08 for 9600 plants
2. - 1991-92 1.77. 212500 17.7 for 10000 plants .
3. 1992-93 2.0 15000 - 16.67 for 12000 plants
4, 1993-94 - 1.6 1304 15.38 for 10400 plants
5. 1994-95 - - 3.75 29000 16.16-for 23200 plants
6. . 199586 - 6.55 20500 19,93 for 16400 plants.
7. 1996-97 2.46 3100 & 7935 78.99 for 3114 plants
8 . 1997-98 : "~ Nil ‘Nil Nil
Q. 1993-5% - Nit - Nil- Nil -
10, . 19962000 | . . Nil Nil . "Nl
1. . 2000-01 Nil- Nil Nil
12, 2002-03 ' Nik Nil Nil
13. 1 2003-04 - Nil Nil Nil
4. = 2003-04 - Nil Nil - Nil -
15, - 2003-04 - Nil Nil - Nil
16, - 2004-05 -~ Nil Nil Nil
17, 2005-06 : Nif Nil Nil -
18, 2006-07 . . Nl Nil Nil- -
119, ’ 200708 | . Nil Nil Nil
20. 2008-09 . Nil Nil ~ N .
21 2009-10 © 321 3675 109,18 for 2940 plants. .
22 2010-11 Nl " Nil Nl
23 - 20011-12 - o Nil . Nil Ni} :
24 2012-13. Nil - . Nil Nil ]
25 2013-14 - Nif Nil - - Nil
26 - 2014-15 Nit Nil Nil
27 N 2015-16 Nil Nij Mil
28 - 2016-17 5.80 2000 - 295
29 . - 2017-18 Nil Nil CNil
30 - 2018-19. - Nil Nil - Nil
31 . | 200920 | 0,40 . " 1000 - 40
32 2020-21 R 2000 .50
33 - 2021-22 3.0 3950 58228
34 ©2022-23 _ 24.0 4400 54545 -
35 - 2023-24 Nil 506 -
Total 77.28 ©1,22,918 -
Plant Distribution:
| SINe Year Fund allocated for | Expenditure made Average cost.- for each
: . _ distribution of plants : " plants -
1 2014-15 0.261akhs 0.26 lakhs . Rs.26.2/plant
2 2005416 . - 0.46 lakhs 1.46 lakhs Rs.23.0/plant
3 2016-17 3.24 lakhs 3.24 lakhs - Rs.32.4/plant_ " .
4 2017-18 3.15 Lakhs - 3.15 lukhs 'Rs.31.3/plant,
5 - 2019-20 3.33 Lakhs 3.35 Lakhs Rs.33.5/plant”
6 2020-21 3.10 Lakhs 3.10 Lakhs Rs.31.0/plant -
7 2021-22 0.75 Lakhs (.70 Lakhs Rs.30.0/plant -
8 2022-23 0.95 L.akhs © 0,95 Lukhs__ Rs.34.55/plant
9 2023-24 1.95 Lakhs 1.95 Lakhs Rs.34.21/plant__

10. Inspection of plantation by fields
Experts and thejr comments and
Follow up action.

| 11. Remarks /any other iﬁﬁﬁyﬁon‘
@J/k , TRUL CCPY
WA N ATTESTED

-Nil- -

"+ Inspected & found satisfactory
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- Ref. No.PO (Ananta OCF[/ Brut,) F-207 2023/ 54995

- 239 R
| Offioe of the Project Officer -
Mapans o nieed THINEE | Ananta Opencast Project
Mahanadi Coalfiélds Limited | PO-Rera Colliery,*
(A-sabsidisry of Coal India Limited) | Odisha-789103 Pi

The Additional Principal ‘Chief Conservator of Forest, [c]
aagtern Regional Office, S
A/3, Chandrasekharpur,

: 3hy.banemr - 751023

 Sub  Submission of half yearly pmgressive report, ‘the campftanﬁe of the

Ref.No- J:1 ijﬂz-ﬁfsamaaé;ﬁlﬁm ~Dated-10.12.2

Dear Sir, -

‘This is for your kingd information,

E:rieZijSed ~As raﬁoﬁe-

' YgursFazfﬁ ully

- M)/ Project Officer

o Anantd OCP, JA, MCL -

- Ananta Opencast Preject:
JagannatlyAres, MCL

Copy to: - -

1. The Director,
EIA moenitoring cell,. R
Ministry of Environment and Forest &CC
'Pax_‘yavanan. Bhawan, C.G.0 Complex,

- New - Delhi- 1600p3 N

- Angul Division, . _
District: - Angul, Odisha

- 2. The 'ﬁiﬁisib;gﬂ qu_jé.‘st Officer, '

The Getieral Manager, Jagannath A:%F—Tor. kitid 4n

The General Manager (Bavyt, 8 Forest), MCL, HQ -
The.Staif Officer, (Envi), Jagarinath Area, - .
6: The Envt, Officer; Anantg OCP . .

e‘bd}\; \:\KM TRU%\EOPY

formation,
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Mahanad; Cna]ﬁeids L:mttéd PODera Calliery, Taicher, Angul

1 The Director; |

| '24'0-'- S '__- R - Page2of 31
NS ﬁ%@@ Oﬂice ef th& Projoct Dﬁ’ cer:
' * Ananta Opencast Project

(A subsidiaiy of Coal-ingia Linited) Qdisha-769103 PH +91 (§760) 269610 __ o o B e =
" Ref. No.PO (Ananta oCcP) /Envt. /F—20[2023/ 5q gvcf.l . Dated3/ 10/2023

EIA monitoring céll,

‘Ministry of Environment and Forest & cc
Paryavaran 3hawan, C.G.O Eomplex,
New — Delhi~ 100003 _

2. The :Dwismnal Fomst efficer, g
ingul Division, .
istrict: - Angul, Odisha.

Sub: - Submlssm of Half I’"ear{p progf‘e&sm reporis’ the comp!mnce of the Enwmnment
Clearance Candmons in respefct of. Amnta OC Project, Jagannarh Areq, MCL, for 5
the period from- - April-—2023 to Sept. 2023 '

Ref No- J-1101 5/39 7/2008~IA 11 (1)

Bear S;;«, o _ ‘ :
Enclosed please f Tnd Jzerewsz 8 b e vpors b b weﬂ Soﬂmpy

ﬁser the perzod Jrom April—zm to Sept.- 2@23 n respect fo Ananta OCP,
Jagannw!z Area; Mjs. MCL. - o . _ S _ N

T?ais iy fbr Yo kmd mﬁ;rmaiz@n e

Eiwlosed o As abwe -

. Yaurs Falfth'f‘l@
..... gq{\-p\

GM{Mn)/Pro_yect Oﬂicer

- Anante GCP JA MCL
-' Copy to: - ' o 'i"--_'Ananta Opencast Project
L. The General Manager, Jaganmrk Area forkind z,»y‘brmmmn"aga“mm fres, MCL
2. The General Manager, (Envt, &Forest) MCL HO, Sambalpum
3, - The Staff Officer. (E’nvz:) Jaganj“'” e Are
4. The Envt. Ol dnc '

QM,%@»TRUECOPY
' ATTESTED
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| PROGRESS REPORT ON THE IMPLEMENTATIGN OF ENV RONMEN_ ALC

CONDITIONS IMPOSED BY MOEF & CC (GOB,NEWDELHI IN RESPE
. ANANTA. OPENCASTPROJECT Pliase III OF JAGANNATH ARE

‘Status -off;s.eﬁbd ending

| _‘ | __30 09 2023

- | No. & Date efMOEFCIGaIanceletter ”

Present status of the Project | | ”

[@

Mining operations

1 ;‘ Itis an’ Opencast Prﬁject, the coal |
| |is extracted by using surface |
1 q_x;_r_ler after OB is exm'acted by

. ﬁléfenal is excavamd by usmg;'
_shovel dumlaer cambr i

- :.'_(b)

"Prcgect Capaclty as per EMP

©

. Coal Productlon

84:6 |

@

__Total Coa] Extracted till 30 09 1023 S :

_ @ |

Total OB Excavated

| (From April-2023 to Sept. 2023)- | (1891 M m

| Tatal OB removed t111 “30&@9 2023 o

' (g);'

B ;.238 85 MM3

B Total Excavated Area;z’ Bmkezi Area

(Up 10.30.09.2023)

0)

[Total Backﬁlled Area (Up t@ 30 09‘2023 -

(k)

, e

- "Total Bmlegleally recla:tmed,m Backﬁlled ',
Area as on 30.09:2023 s

e

-_Dump

S o

Total Bm]oglcaliy Teclaimed in. #'- e

RUE CopY
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‘COMPLIANCE STATUS OF THE ENVIRONMENTAL CLEARANCE commows
‘Name of the Pro vject: Ananta Open Cast Expansion Project Phase nr
EC No. and date  No.J-11015/397/2008-IA-I1 (M) dated 10™ Dec 2014
Period: Apri 1--20.23 to Sept. 2023

A. ,Speciﬁc Conditions:-
SN | | _ conditians | Compllance Status
i | Grant of BC s only for the nen- forest Com;:lied |
| .area p]us the f@rest area Wﬁhm the = Stage I] Forest Clearancé granted ﬁf area
,,=_mmmg Jease fm which BC. is. available. | 240,672 ha. Vide No. F:No.8-37/2015-FC, . Dt-
. mining: dctivities will be BJIOWEﬁ m_‘; - 18.05.2018 by M o EE &CC,
| 'forest area for _. _ the FC 1S not( - The Mmmg aotmtyl,sbemg camed out m nnne
T EC dmsmn, dated 102 2013 is not | o | f_“}
- | being preseribed in view of the supreme; |
___._courtsordetdatedﬂl 4 B : L
il | The maximu; “production from The mine | Noted & Complied:-
- |at any given time shall not excesd the :Pf"d“"no“ in las'f 3};33? - 5 od on (i
|1 i the EC. {jFear . LEC Capacity [Production (Te).
) it 48 p;'escrxbed inthe EC 306y 13575965.71 Te.
23 |20Mty  [17099639.80 Te.
. . 202324 20Mty — :_3465710‘7.00_ Te. |
i | Mining shall be caried out as per'_' Complled R
' : Statuctte ﬁmm ﬂw streamsﬂsfallah ﬂowm . n Mmmg 18 eamed out” as per statute to
within the: lease and - ‘maintaining a srafc-f _ ;;:Igfn Séfe distance from Bangaru Jhore :
; __dlstanoé from Bangary Jhor Nallah| « Ay earthen bund embaukment Thas been |
' jjﬂo\mng along fhe lease bmmdary [ niade within the ML ares adjacont 1o the
Béngaru Nallah,
» A por CMR 2017 , Regulafion No, 149(6)(by 7
~ anyspotlying wﬂ:hm a horizontal distanice of 15

meteis from either bank of a tiver or canal or |
from 'the boundary of a lake, tank or other.|

- surface. 1eSCIVGIF, - _

® At present more than 60 ‘miters honzontal _
* distanee from eithier bank of* Naliah. has been

. -kem for safegy_

JLPMW/ BoRste Be

g COPY
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- | at eanmarked site(s) and shall be not being |  * ?:ij E@@gja}?fﬂgrﬁi t;:;:e ;einlaﬁtrlh]’
:. kept ﬂCﬁve, and ”__:.._sha_ll__ be. used .:f!or L stored at earmarked sife: (Internal Duing
reclmnatlan_and-devclﬂpmentqf greenbelt. | no-7) of an area 2.0Ha.and subsequently

spread on the: techically reclaimed dump |
before biological reclamation. = .
*.-Species include Sal, Neem, Karanj, Amala,
" ,Sissoo; Satwan, Jattin, Shishas, Platafarm,

Ganga Imali, Hada, Keshave ,
Baheda, Lemon,Krishnachuda, Radb:

s ot Gambar, Golmohar, Bambooye.te.
V. [ The 0B should be re-handied and filled in| - Agreed comply, — T |
Voids with 265mt depth are notipermitted Approved mining plan, I |

{ | S | - nDotmorethan265 mattheend ofmine, |
BN | T | * The present depth of mining face is110m,
[ vi | Permission should be obtained from Water | Agreed to eomply. - . T T ]
: Resource Dept, State Govt, for diversion. of f = Appliedf r permtission vide No,, 1321, Di- -
| Bangaru Jhor sfream . o 0732022 . - 1
L ' ' - ™ Inspection by the Water Resource Dept.
*State Govt. done. S L

= Estimation for diversion is niider .

. R . preparation.
| vii [The presence of Arsenic. Mercury (Hg), [ Complieds- o
. Geranium (Ge) may be investigated = | Moritoring is done by CMPDI on monthly basis,
- _ 1 Allreportare within permissible limit
1 Monitoring &f Arssic  is being carried out. by |
{ Monitoring report of arsenic (mg/AL.) R
: S - opul I village | eolony | Timi :
SR . o i - | 'Village | tubes | tap | as- H
| D I ater - | 105002 |
Go1. 1

{ LAPril23 | <0.002.] <0.00
[ Jume-23 1 <Q
Ty T
| [Sep5 [=0.002 <0005 | 061 ]
. Monitoring of mereury(Hgy
| [ Name of Location | Data of Moreury {F
F{ Near = Ananta  Vihar <10 (ng/n®) )
JiColony N
: o ' - | Near Central Nurséry [ <10 (ng/m®),
- vill, | Forest cover should be provided around. Complied:- T o )
{ Dera village. = _ ~ 4™ 20000 Nos. {:ﬁfi‘:«;aplﬁir_ig:haye.__Been-;plamed .
| . 1 around Desa village to provide forestcover. |

R J)WM/TEFTES'TED
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3 ix. | Investigation for effect of fluoride on | Comphed-
% | human health specifically on children is.| s Investigation for effect of fluonde on human
? { done, Alternate ‘fluoride free water is| _'___health specifically on children is being done
% supplied tovillagers. -~ - |+ throughhealih check-np camps.
5 - S *  Drinking water is being supply to mearby
village through pipe line from IRWSS
é Talcher which is monitored by CMPDIL on

- monthly basis.
" % Monitoring report of fluoride in dnnkmg
water supplied to the wvillagers ;s under
L L -penmsslble hnnt
X (;ontmuous momtormg in the change i | Compl.ied
y s carried outby &:Glogrst ‘biologist, |
1 -and sooial scientist. '
| =i 1 Gatiand drains be provmied and should be dia- Complied. o SR
: | stited regu!arly . _ Garland: draing are constructed all along igan
_ ' ' Mine Boundary '
» The sumps and drains havé been designed to
cater 160 mm of rain. inaday. .
™ Average rainfall in 2020-2 1= 80nini -
-~ -Regular cleaning and dessilting of drain before |
‘moensoon and at reguiar interval,
= Total Mine Water generated —25 77 lakh |
-m3year
. ’E‘otal ‘capacity of sumps=45.60 lakh-m3

R

v B

xii | Sprmklmg;arrangement at hopper of CHP to .
e further improvad by  improvi T 97 % of coal prcsducuon was done through '

'mafntenande by fixing addltranai misters, - surface:miners,
¢ -Only 3% of coal pro_duced is '-Cru;s’hed in |

- CHP :

* At CHP, for effective dust supptession |
systeiti, 08 nos. of fixed sprinklers and 107
- 103, of misters have been provided.
* Also  ong mumber of Fog Cannon 16 )
- meters throw s installed af CHP for

_ ; .eﬁ‘ectwe dust Suppressmn
xifi .;_"'Pxezometer should I;e mstallad at the aq" 'Complled . '
[ level for fegular motitoring of Uﬂdel‘gmlmﬁfc ' = The Piezometer is installed near Ananta
| water - : ‘Canteen (S.No. of Piezometer-MPT-05)
‘ "". Monitoring done by CMPDIL,
* Ground water level monitored quartetly.
.'_ ‘Ground watcr quahty momtered yearly '

: B2 -Wasta water from CHP is colleeted in sett!mg; Complled

i " | tank and re-circulsted for use of water spraying | For treatment- of wastc watér from CHP; |
| for dust suppiession: ahd i, duscharge isoutside| ~  Effluent Treatment Plant with Ol & grease

E _ | the mine, o _: ‘trap of 240 m3 capac;ity have been provided

i ' - E ' | - = Treated water is re-used for washing of |
: HEMM :

: ; » ETP s zero- discharge

RurEWCOF’Y
i @“‘*’ rTesTED
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%

or-adjdesiit 1o the- ming:

dlong the side of river./ Naligh. ﬂowmg near.

m _ There are 03 Nos. of Simce gates, and 05 Nos -

j‘V_n\ll

© Page 7 of 3%
Xy | Monitoring of PM 2.5 shall be carriedout, - Comp}led _ ]
L S Monitering, @f Amh" o aie: quality: meludmg PM 251 s I
L e 'belygcamed outiavetyfortnzghtlxbyCMPDll« ok
- xvi | Environment ‘management . cell shall be . Complied. o
| established for reviewing thie progress of | Detail of: envnronmenf celliatarea '_pzq_;act.lwel&xs-;as?
-impleraentation of  ‘envirommental _-follows ' S
'management inthe project. . | Area
S Are; General Manager
Area Biiviroriment: Officer
ioct Lo
1 Prq;ect:‘@ff icer
F.
3.
~ _ _-S-,- Survey Of_‘ﬁccr .
vil. Approved mine closure pian should be %Cnmplied L ]
| submiitted to RO; MOE,F & CC for recerd « The Mine Glosure Plan :has ‘been approved by j
. MCL Board on dated 09 I 3
L : ... toRegional QfﬁcpMoFF& atBI;tub
| wiii | Coal transportanon in pit by dmnpersftlppers, Agreed to comply
surface 10 siding by cofiveyor from quarry |« Presenﬂy coal - transportation. from pit ta';
| mouthi to SIEOG and siding to loading by after -su;lmg is being: done by. contraetnal Hyva.:
| construetion of BILO -directly in to wagen. | _ 1ppers) T :
g;i;ih COIIY&YGI‘ SILO a’.ld- rap,ld ]Qadmg . " Aﬁer the constmctmn Qf SIL 's Ihﬁ»
. coal will be transp.rted fhrough T
_ - ¢onveyor, -
| Present Statugof RLS [SILD:- _ -
) « Work Order has been issued vide no-|
MCL]SAMB/CIVIL;ta}RLsfzwa {
- 21
iy N _* 40 % of work has beln completed.
Y xix |The OB shail be completely e hancfled at Agreed to comply ]
the end of the nunmg ' . OB will be completely re-handled atthe, end3 :
1 | ofthe niw:hg_ -‘
"xx | The void area will be converted to water f Comphed o o
{'body. The rest of the area will be. backfilled At'the end offhe g - '
up to the ground level and with about & - * . Final Void/ Water Body - 32. QIGH&
metey thlck top sallandput 0 use, _ . Baokﬁ:ed' 10 ground 1evel—959 252 Ha
_ * Green Belt 41.150Ha,
1 ' .= Safety.zone P] ﬂed ama—ZSé 469Ha.
Appropnate embankment’ shalf b pmvlded Comphed T

“An.-éarthen bund embankmert has been'
itiade Within the ML, area ad;acgnt the |-
* Bangari Nallah, -

-of locking systeni are provided along Bangaru -
Nallah to pﬁevent bauk ﬂow of water., o

uE Cor T

&ﬁfﬂngESTED




X

personally’ responsfble for
compulsory regarding wi

it1 the copa’ area.

ensuring |
k| General shift and shift In-charge of ‘three. shifts

| core:arca.

2 46_ Page 8 of 31
xxii | The laiid after. muung, shall be breught back-_ Agreed to comply -
- for agricultural pirpose. _
-Mine water should be treated for- chscharge: Complwd
into the lagoon. The quality-of lagoonwater | % Mine. seepage and surface run of‘f are:
shall be regularly monitored and rmngauon. - channelized to mine sumps; ' _
measures be taken. ® - Sumps water i$ used for dust suppressxon, :
: fire-fighting, = washitig = of HEMM and
plantation purpose. _
*  Total Mine Water generated ~25 77 lakh
‘m3/year g
= - Total capacity. of sumps=45. 60 lakh m3
; ' sl . ?’epo dlscharge is 1mp1emented '
XXiY ;'Fhe TSR cost shiould be Rs 5 per Ton oF] Complied.
" | conl'profuced which should be adjuisted as | LSR EXpendltures of Tast 03 years
per the annval inflation. As: per Ametided 201920 = 5334 Cys
- EC. Vide NQ-J-1101 12008-1A.11 M), = 202021 = 77 29 Crs AJ
 Dit. 16.02.201%, CSR_cest at Teast 2% of Aw. | = ;2021-22 =36.73 Crs ,
Net: prcfit of the. : ' o w - =79.80 Cts.
" 1.5 Crs.
XXV Everybedy in the__ cer'e" atea. should bef Camplled . '
' - provided with sk ‘for protection agalnst_ ¢ Dust Masks distributed: 2022—23- 635 Nos,
.;fugztwe dust etiissions. B *  Drills are wet operated & fitted with Dust |
: - exiractors I
-» Cofting of coal by surface ‘miners with'
' inbuilt jet spray sprinkler system _
*®  Dept. mobile water sprinklers 28 KL - 06
E  nos. and- gontractual mobile watar spritiklers
- ; 16 K1, -09 Nés.. o5, h&mi roads and coal
S - transport roads -
[ %xvi | Dost task t be preméled . everyene" Gomplied o
T fworkmg in thfe_mzmng area : Every persen workmg in the core aréa ls
: well equipped with-dust masks. ,_
: *  Dust mask: dzstnbuted during ‘2023-24 1s 10: 7
|- Nos. _ |
1 " Sa:f‘ety tatks amd metwatlonal speeches are
e ) . given prmr to every shtft
xxvit, | The Supemsory staff should “be held Compl:eﬂ

- Team is headed by saféty eﬁ‘icex; Sr. ‘Over man of

ensure: cemplﬂsery wearing of -dust 1asks in ‘the

Beople werkmg in. the core area shouid Be !
ally tested for-the lung diseases and the:
burden of cost on account af meﬂﬂng in the coal'
iine arca. _

periodic

‘Complied - _ '
». Al employses are bemg permd;ea]ly fested for
_ tungs disesses duriiig PME. .
% 33 %.0f the employees are being tested for
lung. disedses penodlcally'x €. once in a year;
56 100% of Employees afe tindergo PME
. test in 3 years'in gecupational health genter |
of Company hospital. :

|l Eetaxls efPME eflest 03 years.
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23 =333

belt having thick.closed thick canopy of the tice
| cover. o o .

 The mining area should be grounded by greén | Complied A —
- " Exterisive plantation hes, been dotie in |

":SOG@'NQS-.;

»

LJ

]
o

“(tiver boundary shall be of suitable |
| strengthened by stone pitching'on the tiver |
| front side and stabilized with'plantation s |
| as: fo withstand the peak water flow and |
| inuadation _ |

| The embankment consiracied slong The Complied

Avenueplantatmnﬂﬂﬂam%_%% nos. -

* Ap . ecarthen bund -embankment: has been

- made within' the ML .atea adjacent to fhe

Bangaru Nailah. L o

* Stone pitching on the Nallah front side of |

the embankment is being made to withstand
the peak ‘water flow and. prevent mine

inundation -

- | There shall be 1o overflow of OB in to the
© | massive plantation of native. species shall |
| be: taken up in the area hetween the Tiver | .

| and the project.

Complied T

. Plantation of 264060 Nos. (106.00 Ha.) has

* There is no.overflow of OB in to the siver o
- agricultural  fields as OB is being |

continuously backfilled. _' |
" Backfilled ares is ‘being biglogically |
~reclaimed with native spaciés. - -

been planted in Backfilledl Area of Anar

‘sites only. The ultimaté slope of the dunip |
- shall not exceed 28 degrees. Monitoring |

| and management - of existing reclaimed |
| dimpsites  shall * ‘continue uhitil the |
| vegetation  becomes  splfisustuiiting, |
| Compliance status shall be submitted to the |
| Ministry of Environment and Forests and |
1 its Regional office on yearly pasis, |

| OB shall be stacked at thrce extornal dump | Complied

L

® Compliance Status submitted to MoEF&CG |

biologically |

= There is one number of
1080 Ha .and has  been
* OB will be appropriately stagked at the |
 specified dump sites only ‘with slope of the |
dump not exceeditig 28 degrees, :

size shall be constructed 10 atvest st and _'
sediment flows. from. soil, OB and mineral
.| duimps. The water so collected shall e ntilised |
| for watering the mine arca, roads, green bels |
: d?evelqpment;,,- ete. Thedrmnsshaﬂ berﬁﬁgularly i
desisted and maintained properly: Garland |
drains: (size, gradient and length) and susip |
capacity shall be desigricd keeping 50% safety: |
- margin Gver and above the peak: sudden |
| rainfall and ‘maxinium discharge in the ares |
| adjoining the miine site. Sump capagity stall |
| also provide adequate reténtion period to-allow |

| proper setting of the silt miaterial.

| Cateh dratns and siltation ponds Dfappmpn;me C‘emplied RS

- ™ The sumps:and drains ha
™ The settled ‘waterr fromi the mine: sumps i |

= Average rainfall in2020-21= 80mm

The mine water is being diveried it 6 mine |
 suriips through proper drains:

i : enl desighied to

eater 160 uin of rain fnaday,

* Regular' cleaning and de-silfing of drain
- before monsoon and atregularinterval.

being used for dust suppression, roads,

green: belt development and. firefighting |

plrposes.

» Total Mine Water generated =25.77 likh. |

-T.RUE CCP; T

__* Totl capacityof sutips=45 60 1akh m3
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; [ xxxiv. | Dimensios. of the retaining wall at the toe of | Complled
' -+ | the dumps and OB benches within the mine to.| Rock fitled wall have bcen at the toe of the
3 check ‘run-off and stita‘uon shall be-based on | - dump to-chieck: m]_..qff '
' the rainfall data, ' * TLength= 3000 meter,
A | = Height="1.5 meter.
g ] ' " Widthis 1. Ometer
xxxv, | Crushers -at the CHP ef adequate Comphed '
| capacity - shall be operated with high| - __-Higgl eﬁiczency bags ﬁlfel‘ at CHP is not
| efficiency bags filters, ‘water sprinkling [ appilcadle
| system cghoulgd be profVIlded 11:? checl%_' = 97 % of coal pmductton was done tbrough'
: - surface miners,
;_ﬁ;gmve emissions - from crushmg 1.+ Only 3% of coal production is cmshmg in CHP
“operition, . conveyor system, ’haulage; * At'CHP for effective -dust . Suppression
# toads, transf@r points etc. 4 system mcludmg 08 nos. of fixed sprinklers | -
- : and 10 nos, of rmst Spray have been
 provided, ' ]
* Also one number of Fog Camnon -10¢ N
- méters throw -are installed at- CHP fory|
L i o effecﬁve dust Suppression ' :
xxxvi | Drills shall be wet epepated ' . Ccmp!md ;
[ AL drill is equipped Wlth wet dnl]mg and. dust |
1 e | extraetor anangement,
1 xxxvii. | The prq;ect anthorities shall. vnderiake | Comphed ' ' _
| | Tegular repairing and tamng of:roads used:| = Dedicated -concrete cnal comdor has been. |
for mineral transporiafion. A 3-tier green'; ~ constructed bypassing the ‘residential area
belt comprising of a mix 'of native species | and other habitation. . :
| shall be developed il _.along the major | #  Lengthiof Coal corridot. mad 3.2 km - :
| ‘approach roads oo Al pennanent coal transportatmn roads |
' within mine are concreted.
.- Regular maintenance oftoad is eartied out.

: =~ Gtegn belt has been de*veloped along the
roads: : '
e | *  Tatal length of approach road is 1§ km 1
R N | 1% Total nos. of ‘plnt planted- 24000 Nos. B

| xexevidl, ,'Comrolled blastmg shaIi he practlced wath7  Complied:
“fuse of delay. detonators: and - orily chmng; " 97 % of coal are extracted by Surface |
day, ‘time.. The mifigative measures - for i Miners ' |
' contiol of pround vibrations and to- aest |- % It eliminafed coﬂvenuonal dnllmg &--_
‘the flj rocks and. beulders shall be - ‘blastingin'coal .
nnplemem:ed - *_ In ‘Overburden Controlled blasting with |
1 Eleetronic detonaters-are being used. '
Blasting is being done in'day time'only _
» Blast monitoring is being-done on 4 regular '
| basis, |
| = Value of blast measured m PPV for the |
period April-23 to Sept-23 lies between 1.35
_ - mm/secto 3.2 minlsec,
o . |- % Threshold vibration = <10 PPV
B oo Maxmum reading =32 ppv
j& TRUE COPY
@? J); o ATTESTED
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. [A” progressive afforestarion plai shall e

! to themine.

“implemiented covering an area of 831.97ha
Jat the end of mining, which ineludes
| reclaimed  internal OB dump ared |

(705.58ha) and green belt (831.970kd) and,
in-fownship located outside the lease by |
{ planting native species i consultation with.
{the local DFO/Agriculture Depaitrent
| The: density of the rees. shatl be )
12500 plants per ha, Massive: plantition
| shall be carried out in open species in gnd |
|around the' mine and a 3-tier averue|
| plantation along the main approach roads

Complicd

with

-aroutid |

Progressive
camiedout. . "
' Internal dump-95.2 Ha- 238000 Nos. : .
_ ‘Extoinal dump- 10.80'-2700 nos,
- Block plantation-2.34 Ha.-5850 nios.
Avenueplantation-27,64 Ha.- 44224 rios,
 The density of the wees -2500/Ha, |
Species  planted are  Bel, ‘%aranj,
Jaishngchuda,  Neem,  Amala, |
Rakatachandan, kaju, Saguan; chakunda, |

fforestation plan s being |

- . " o= [

T An estimated total 791.61 M3 of OB will | Agréed to comply,

. | 791.67 Mm3 of will be
| dumip in covering an.

‘be generated during the entire life of mine,
There will be no extenal OB dump. |
area of 732.852 ha. |-
| The maxitum height of external OB dump |

{ for hard OB will not exceed 90} 1 and-that |

exceed - 28 degrees. Monitoring and
management of reclaitned dump sites shall
“continue till the vegetation bhecomes self- |
Sustaining: and compliance status shall be | -
subimitted to ‘the MOEF&CC and. it |
regional office on yearly basis. - '

for soft OB shall ot exgeed 60 m, The | |
- maximum slope. of the dump. shall not.

| sustainable manner

The proponent should prepare, sestoration.
' and reclamation.plan for the db_graded_.arca,_ y
The land be used. in a produgtive and }

Restoration and reclamation, plan_for the |
degraded area is already & past of our miming |

with iﬁtﬁ‘vé:s@eciqs-_ B

+ Waste land, ofher degraded- laiid and 0}3‘5f
dumnps.in lieu of breaking open the land bé |
cartied out - L {

Cﬂmpﬂnﬂatmy ECOIOglcai&Restﬁratlonﬁf Complied

Compenisatory Ecological & Restoration of
waste land, other degraded land a part-of ot |
mining plan. o o |
Degraded area s being  technically
reclaimed and will be: biologically reclaimed
- withnative species . . -
-Total Nos, of plants has hesn planted |
~314047 Nos, e :

| Xl

|

| The “mining shold e phased o £y
Sustainable-manner. No ‘extra over burdens

| .are pémn-i.*g_tgd. :
£

"Complie

* Mining s carried out ‘as per Approved |
- Miningplan o
* 97.% of coal. broduetion s done through, |

ATTESTED

@f\&@ |
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""" . Swface Mmer has mbullt Jet spray spnnkler
‘systemn. -
Control blasting with electronic detonator
Construction of new Rapui loadmg System
- isunderprogress.
-* OB removal is used to backﬁﬂed of mine
- Voids.
. 1= ‘Thereisnoany extra over burden dump .
wliv ;_Of the totai quarry area of 968 062 ha the. :Plantanon details are enclosed in ANNEXTURE —
' “backfilled quarry area of 732.852 ha shall | V. The density of the trees is maintaibed at 2500 |
be ieclaimed with plantation and a void.of | plants. per ha. Avénne plantation along the coal
123521 hia at o depth of 20-40.m which is. | transportation: read: of 27:.64 RKM is done and the
| proposed. to be eoﬁverfed in to & water | plantation is being mamta.med till they become self-
i body-shall be' gently sloped and. the upper | sustaining: o
| benches shall be terraced and stabilized | Expenditure-of pTantamon L
4 with planfation/ afforestation by planting || Year ~ [No.of tion | JEXpendlture in (Rs) :
| mative plani species in consultation with [+ 2016-17 | | 80179500
- | thie local DROfagricultural department. The 1 [2017-18 12250 _[1134511.00
| density of the trees sha.ll be: around 2500 112019-20 [2014-15t6  2017- _1106.785-;_1 g
|Plantsperba, - i 18 Sgheme: . :
. xlv, | Regular mamtmmg of ground Water le:vel_i_ -*Camphed ' -
| and quality shall be cairied out by ~ One. number of p1ezometer in' Ananta OCP |
: estabhshmg a network of existing weils and 07 nos. of adjacent mines have been
-and ‘construetion of new piezometer. The ' structed: and also estabhsheel a network
" monitoring for quani:lty‘ shall be done four of ex1stmg wells:
| times a year in pre-moenspon (May),| = Ground water levelis: momtorcd guarterly.
- Monsoon, (August),  Post-monsoon| = Quality of Ground . water monitored in
| (Novembcr) and Winter (Janvary) Season| yearly by CMPDIL, :
- and for- guality it May. Data thus collected Mﬁmtomg data is being suhmltted o MoEF&CC |
. | should be submitted 4o the ministry of andSPGBre lary o
| Environiment & Forests ahd.to the Central | )
| Poliution Cotitrol. Board. guarterly within |
. ' one month ofmamtanng
| xivi, | The company shall put up artificial gromnd | Cumphed o ' .
C o |water recharrge ‘measures for augmentanon: : Mine water, obtamed during extraction of -
rof ground water resouroe: i case | - €oal & Rainwater (runioff) accumulated is
| tohitoring mdmaies. a decline in water | . utilized for industrial purposes.
| table. The project- authorities shall meet| > Rainiwater harvesting structures have been _
- | water requirémetit .of nearby villages, in | provided 13 Tocations ‘with reeﬁop areg of |
jcase the village wells go dry due to]  45600m2
' =deWaI:enng of mine, - » Six sumps of ctunulatl\rc capacu:y of
1 4560000 cum exist.in the mine . for ground |
water recharge. '
* Inother part of mine lease drea, water. from
precipitation is collected in’ 1o the ponds
. locatedaxvarmus places, -
= Monitoring of ground water: level s bemg !
| ~done quarterly by CMPDIL. ' '
.? . 'bDrmkmg wianter supply in nearby VLIlages is |
. : ﬂgdonet ouMpehne ' :
Y Jl ‘ TTESTED
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[ xivii,

[ Sewage troatmiont plant ShalTbe Fstaliod

1 provided
- | water; .

the existing colony. ETP shall also be |
for ‘workshop and CHP waste -

Complied
' ™ Sewage ire

: atment. plant
MLD at-Ananta Vihar Colony.

~ HEMMs - .

- ET

of capacity 0.51 |

at wotkshop.

XIviil,

Besides carrying out regular periodic oalG |
| checkup of their workers, 10% of the workers |
| identified from ‘workforce engaged in active | - -
-mining operations shall be subjected to health |
 checkup for ocoupatiopal deceases:and hearing |
| impajrment, if ‘any through a specialized

| DGMS.

agency'/ institution within the distriot/state and |
the results reported to this Ministry. and o]

* An Occupational heatth checkup center has
- . been established at C

 having qualified. medical officer designated |
for Ogcupational health chickup.
Health checkup for occupational deceases |

and hearing impairment is being undertaken |
: Once in every03 i |
Health: checkip. i
4 Quarterly, -

P i 2éro dischiarge type,

epoit is submitied 4o DGMS i |

Company hospital Dera {

w

xix.

| Land oustees shall be compeiisated as pér-the
{ norms, ldid out R&R policy of «CIL or the
| national R&R' policy: or R&R. policy of the
| state Govt, 'whichever is higher, o

1L or the

rest, -

| Land oustees are being compensated as per the RER |
policy ‘of Odisha state Govi., which js. higlhier. than the. }

Toml

1 For monitoring land use pafiern and for
| post. mining land use, a time series of

| lon a scale of 1:5000) of
{ project until the:end of thi niine shall be
| particulat season which is consistent in

the time seri _
to MOEF&CC and its concerned regional |

Tand use maps, based on satellite imagery
the core: zone .
and: buffer zone, from the “start” of the |

prepared once in 3 years. (for any

The details of |

he satelfite maps of the year 2020 are as follows, .

,' Momtonng of Tand
imagety is'being don

e by Ch
[ Annual Land use/land cover
 have also been
Coalfields Limited,
and, use: and cf

published on

use pattern based on safellite |
APDIL, Bhubasteswar, -
the website of Mahanadi

hanges observed fiom |

seties), and the report sibmitted |

. | Land Use. ~

| )

| Area:

]

office.

223

with the details of the corpus find shall |
be submitted to the

Change. within 6 months of grant of |

A detailed Final Mine Closare plan along |

Ministry of | -

Environment & Forests & Chmate

g I ‘)\O @}\/w\m{@( TRU;EVCOPY -

Envirenmen-t’al Clearznice,

AT.TESTED_
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111 - | with the Panchayat .of the local villages and
| administration identify socio-economic and
- welfare measures under CSR o be carried
out over the balarice. llfe of the mine.

The prnject au’thorztles Shall in eonsultation |

Cornphed

»
. L]
L]

"

are being taken and will be continned under
CSR.

202021 =7729 Crs
2022-23 -
: :2023-2_4 =1 1. 5 Crs

Regularly the- socio-economic and welfare
coneerns are being identified and measures |

CSR. Expenditureq of last 03 .years=-

= 70.80 Crs,

I The comtmtment made by the proponent

: shal] sze hnplementad by the: propqnent

0. the .issu

ised during public hearmg_

Complled

| = Memo of PH Report 10.39504 d-05.11.2005 |
|- Theissue raised during Public Hearing:-

-
L]
»
»
L g
L}

- Mine drainage: wafer shall be completely re-
used - for mmlng & plantation purpose. ‘

Publlé Hearing conducted o11. dI-IS 09.2005

Portable water supply to nearby wIlage

Free miedical facility

Adequate plantation on waste land

Water spriakling on haul roads,

Road sale tricks ate covered with tarpaulm .

1

_ - Corpomte Envxronment Kespmasxbxhty
_{ ) The company: shail have. d'welllaid down Envi

| The company shall have a well laid dow

| 'Enviretitient pol:é;y agproved by the Board, 3
- pof D‘lreetors .

ironment pohcy approved by ﬂle Board of Dzrectors
: Comp'liéd ' C '
.= The company has a well laid down |-

Environment pohc‘y approved by the- Board of

‘Corporste Enviromnent Pohcy 2018 of CIL
- was approved in the 3779 CIL Board meet |
- hiéld 6n.20-12:2018

Ditectors..

MCL was appioved in me'zmm MCL Board
meet held on. 18-04-2019 R

| The Environment ""f?shaH prescu‘be .
' for stani ard. operahiag processfpmcedures
{1 bring i - to
.| mfnngemzentsfdevmtwnfvmlamn ‘of the:

T éxmromnent or f»erest normsfconditxons

focus.

The: __company has- weLI down enwromnent pohcy

Limited(MCL) is committed to promote siistainable. |

| dévelopmient: by protecting the envitonment through |
| integrated ‘project planning & design, prevention /
_' Imtrgaﬁon of pollution, conservation of natural |
| tesources, -restofation of" ecology - & biodiversity, | -
i ychngf proper d&sposal ‘of wastes, addressmg
| climato change and inclusive growth. It also aims to |
. | bringing awareness amongst its  stakeholders for |
- | continual
| performances following best practices” and has been -
appmved by Board of Directors, The company also
-review: the nonseompliance  of
N Qondmons are regular intervals,

1y \_::_'f_. f!WW mahanad;,coai m}EnWmnment

states  that - “Mahanad; Coalfields | =

1mprovement in  -environmental |

environmental

policy ~ is  available. online Aatf.

SeeoPY-
J& d/i// \Q‘\w/ T;_{‘-TESTED
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| Administrative -ofdbr.of';th'e_-_cgmp'my to
 deal with environmental issues and for
| ensuring compliance with the

| 'be furnished.,

- Well-qualified personnel are ineluded in the
hierarchical system who deals with = environmental |
' | issunes . o

| eavironmental cleatance conditions shall | enviroriiental cledrance eonditions, -

and - ensutes - compliance with the

- d. | Tohave proper checks and balances, the

| company:shall have a well laid down = | A
- system of reporting of non-
| normss fo the Board of Directors of the R
-Company and/or shareholders:or

~ { stakeholdes at Targe. [om

Complied

compliances/violations of environmental | MCL. vide lefter no,5%6 dt28.06.2019:  Similar
| Tevel-for reviewing dompliance of BE
| compliance/viofations ot‘qnwmmnentai norms. The andif | -
- report is sitbmitted o "HQ, which is- subsequently |

| submitted to MCL- Board for teview of compliance: of |
- -fconditions. _ , S

ltidisciplinary. comimittee has been fome&a MCL
inical/ P&P)

> and FC conditions |
and  reporfing - thE - non- |

alsg:

ry commiite

“garterly  basi

" B.GENERAL CONDITIONS:- _

~ Compliance Statas

| working should be made: without. prior approval
{of the Ministry of

[ No change in Mining tschmology and scopé of | Con Ty
' proval | The project proponent is strictly: followinig: the
Environment & Forests & T _ Tt

condition

quaritum of mineral codl shall be niade.

No Change in the calendar plan of froduetion Tor

“Complied

 ifi. | Four ambient air quality-monitoring stations should
- bé established in, the core zong as wall as i the |
(butfer zone for PM10, PM25, 802, NOx &
‘monitoring, Location of the stations shiould be -
decided based *on  the sitearological data, |
and environmentally and |

topographical features,
ecologically sensitive targets. in consultation with the
‘state. pollution Control Board, Monitoring ©f heaty
metals such as Hg, As; Ni, Cd
at least ongs in sixmonths,

1, et be carried oyt || -

Comphed T

* FourNos, ambient air quality-monitoritig |
stations have been establistied in the core |
zonie as well as.in the: buffer zone if |
‘consultation. With the state polhition
Control Board.

* ‘Monitoring of PM10; PM2.5,802,Nox is-
‘being carried out fortnightly by CMPDIL, |

[T bt ,
1 SO2&NOX) and heavy metals such' as Hg, As, D

| samples

quality (PMI0, - PMZ3, | Com

| &4 Cr and other moniforing data Shall be regularly |
- | submitted to the Ministry

|-office at Bhubaneswar and to the State pollution .
| Gonfrol' Board. and .the Cenmal- Pollution - Control

including iis Regional |

board once:in six months. Random verification of
 laborataries recognized nder the EPRA rules, 1 986 | . .

- PMas, 80;& NOy and heavy metals.such
a Hg As, Ni, Cd, Cr and other|
monitoting data is bemg submitted in.
every six monthi 1o the Regional office |

- MoEF&LC Bhubaeswar and the ‘State

pollution - Control ‘Board /. Central |

_Pollutien Control board,, S |

— | shall be furnished as pag of compliance wport. . |
A e
A0S h

ATTESTED |
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V. Adequate measures should be taken for control "Comphed _ ' '
of noise levels below 85 db- in the work | Adequate measures” are taken for control of
environment, Workers engaged in blasting and | noise levels are well within the limits. The
3 -clnihng operations, operations of HEMM, etc | workers engaged in drilling as well as bkastmg
should be promded W1th ear pIugsfmuﬁ"s | operations, operations of HEMM etc. have been’
provided with Dust Mask..
During 2023-24 '
| Bar Muff=50 Nos.
Dust Mask = 100 Nos; -

_ Noise ‘quality is also monitored at the same
L locations of AAQ, Noise level at other locauons
“dly _ ' ' s also withthe Iimﬁs of 75 dBA.

- wi o F [ndus,tna] waste Waier (Wﬁrkshqp and ‘waste "Complied B ' o
- water ffom the niine) shall be propetly eollested, | + ETP with oil & gneasc of capacxty 240 |
- |treated so as to confirm to the stndards| ‘m3 have-been provnded '
-"_prescnhed upder GSR. 422 (E) da:ted 19th May,_ % Trealed water is re-Usc.d for mshmg of |
{1993 and 3%st December;. 1993 or as am | HEMM. o S
 { from -time to time before dise =ge 011 and o TtisZere dlscharge "
| grease trap skould be. ifistalled. hefore disc,ha,rgc -+ ‘The waste water from. the mine through |
- of effluents from we;rksho;p o gavland. drains -is channelized to mine |
sumps and the treated water after settling |
iy being uged -for dust suppression, |
firefighting and plantation purpose and
firefighting. _
* Monitoring of sump water is . done by
: CMPDIL  quarierly ancl it’s under
o o ' pennlss1ble lmit. o
Vil ions should be kept wnder | Complied '
eontrol. and rcguiarly mamtored Vehicles. used! & Pollution under control certificate fot- a.lI-
- | for transportitig the mingra -should be covered | heavy and Hght commerclai vehlcles is
_ | with tarpalﬂlns and. opumaliy leaded. 1 secured, i
4 * Vehicle emissions are perodically (Slx |
Monthly} monitored and a certificate to'J'
this «effect is being issued to each vehicle D
by the authorized agency of Transpord |.
Department Govémnitent of Odisha, = - -
* Trucks are opfimally loaded and vehicle
- used.for trangportation of coal outside the |
_mme area. are being covered with
viii, Monitoringof environmental. qaalxty parametem sha]l""_"Cqmp[i”ed o
: _ bﬁ cartied out through esta’t)ﬁsflment .Gf adeqﬂate | An Enmomental laboratory has a]_ready been
umiber and type of pollution monitoring and anaiysis. | established centrally at South Balarida for whole |
-eqmpment ti. consultation. with the State polintion -of Talcher Coal Fields by CMPDIL ;
control “bopard’ and daty -got at}alyzed ‘through a Bhubancswar Re ot '
| Iaboratory. recognized under EPA Rules, 1986, war Regic
ix. | Personnel ‘warking in dusty areas should wear. - Personmiel: WOﬂ<mg in dusty arcas have ‘been |
- | protective:- Tespiratory devices and’ they shali also | provided with dust fiiask and they are-also being |
| e provided. with adequate traming and 'provided with adequate training. and mformatwn.-
- information on safety and health aspects { on safety and health aspects.. .
q g - | -During 2023:24 = 100 nos. of dust masks were
& i prom!ed to emplmyees, _ - '

” JEQ’V «\\

F-%Y )
DL A

L \Q,%/TRUC C(_

ATTE TED
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e health and safety issues of the outsourced |

while outsoureing, -

 Oceupational healil sirveillance program 6F e | Comphied ™
| workers shall be undertaken pericdically to]

manpower should be addressed by the company

= Health cheekiss far

AnQcoupational health shisckup center |
has been established at Company hospital |
“Dera having qualified medical officer - |
 designated for Oceupational health |
chockitp. R

undertaken Orice in every 03 years, |
Realth checkup detail of 1ast three years; |

. ,
‘2 wom

N ’

B parte Environmenal Managetmen. Cell| Complied ]
| with suitable qualified personnel, shall ‘be set-up | Deta ail of environment cell af area/ project fovel
| Head oft I+ is as followss. S e _ ‘ttel
report directly to the Head of the Company, il

under the control of a senior Execufive, who will.

1. Arsg ;
2. Atea Environment Officer
3. Staff Officer Civil
4. Staff Officer (E&M).

General Manager

1. - wik. . .
2. Project Environment Officer
4. Project Erigineet (B&M)

xii.

e vinds carmarked Tor “envizonmental The  funds ™ earmarked for environmienta
' protection: measures should be ket in scparate | protection measires ate being e
account and should not be: diverted. for other | account: and s ot beittg dverted  epole |
. | Pupose, Yedr wise expenditure should - be | purpose, Year wise expenditure s repariod ty g | -
{ reported o the Ministry and its Regional Office, | Miristry and its Regionsl -Ofﬁcem it
o | - | Bhubaieswar, o
't Detaﬂsc}fﬁnvtf'xpmd]m(!m 3

T3 [P 500026

207027 T203133

TRER 84.00.

w TED

ATTES
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ii. | The project authorities should advertise at least
| in two local newspapers widely citculated

around the project, one of which shall be iri the

| vemacular language of the locality -concerned
| within seven days of the issue of the clearance
| Jetter' “informing that the project ‘has been
"-accorded environmental clearance and a'copy of |

| the clearance létter is. available ‘with the State |

Pollution Control Board and miay also be seen at

[ b site of the Ministry of Bavironment &
| Forest at hitps:// --

2. Dharitri(English)on19.12.2014 - 3
Also the Clearance letter has been reflected in |

“Regional Office.

Complied B
The Environmental clearance Tetter ‘has been |

published in two local Newspapers.
1.Sambad(Odia)on 19 .12.2014 -

Company. website and E.C copy has sent to the

| le'

iv. | A copy of the ¢
| be

Whil'e prﬂc e s- Slng _________

nvitonmenit, clearancs letter shall | Complied =

marked  to' concerned. Panchayat. /
| Zillaparishad, Municipal corporation of urbat |
Jocal body. and local NGO, if any, from whom
ahy suggestion/representation has: been received.
il the proposal, A copy of the
- | company’s website. ' B

A copy. of the envitonment clearance, letter has
been marked 1o all concerned Panchayat Office.
A capy ofthe clearance letter has heen displayed
on compary’s. website. www.mcl.gov.in. -

Ea— .,

| A copy of the envmmmenfal clearance Tefter
shall also- be displayed on. the wibsite of the

concerned State: Pollution Control Board, The.
EC Tetter shall also be displayed ai the Reégional

| Office, District Industry Center & Collector’s
| Office /Tehsildar’s Office for 30 days . ‘

Complied . ) |

A copy of the environment clearance letter has
been sent to State Pollution Control Board,
District Industry Center & Collector’s Office /

Téll‘léilldaﬁs Office for display..

 Stipulated erivironmental elearang

- shall also b uploaded by the project authorities; | compliance

The clearance letier shall be uploaded on the

comipany's website. The compliance status of the |

- ¢ conditions

o their WﬁbSlte aadup -onee in every six

montlis 3025 1o bring the saific i public domain,

The  ¢learance
company’s website -(yww.rmeligov.in) and the

Complied ~ ]
letter is  uploaded on the

plismce status of the  stipulated
environmental clearaice conditions is ‘being |
uplonded regulacly

 The project probonent. shall submit six monhly
| compliance reports-on status of corpliance of -
‘the stipulated environmental clearange -

 conditionis (both hatd copy aid i é-mail) to.the
| respective Regional office of the Ministey,
| respective zonal offices 6f CPCB and SPCB.

| The six monthly compliance reports ate being |
| submitted regularly to MoEF&CC New Delhi,
RO, MoEF&CC Bhubaneswar and OSPCB

Complied — ——————=— \)

PN

| The Regional office of this Ministry Iocated in' Complied -

the region shall monitor compliance of the |
| stipulated conditions. The project authorities |
| shall extend fill cooperation to the office (s) of
| the Regional office by furnishing the reqisisite |
| data information / monitoring report.

: :‘_;_iata.._,_i_:ﬁformaﬁgn..-;f'-mgn_jtor;sng report 1o the office
| @ of the Régional office: »

Theproject authorities will always extend full
cooperation regarding by furnishing the requisite

| J[}(’M\Me/ |
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. XiX.

| The Enwronmental Statement for
‘year ending 31% March it FORM-Y
1'to be submitted by the Project proponent-for rthe'-
|-concerned State pollution control. Board. as |
| prescribed under the Enviranment (Protecnon).
| Rules- 1986, as amended . ‘stibsequently, shall |
|-alse ‘be up loaded on the company’s wehsite |
| along with the status of compliance, of EC |

- -Reglonai Offices of the MOEF &CC by e- mar‘l‘

each i nancial
‘is mandated |

conditions and shall be sent to: the respective -

-Cqmpliad . ey
| The ' Environmental Statfement in F@RM V-
Syt e |
to ' SPCI andR,O MOEF&CC Inhaxd&snft
-. copy by Emaﬂ -

ending 31" March is being submitted evéry

e
commitments: and recommendations made in the
EIA/EMP report so also durmg the1r presentatmn 1
| to the EAC :

Pmponent Shiall abide bY aﬂ ‘ihe._}'

Agreed &Complied

Thé ;;prqponeﬂt'- i required to obtain "all necessary
| cléarandes/ approvals that may be required beforg ths

start: of the project. The Mmistry -OF any other

competent authority may supﬂlate Cany furthet ‘

condm on for. euwronmental prﬁteotlon.

Obmingd&compligd e,

 may aiter!modxfy the. above -conditions: or |
srther condmon for environmental -

The 'Miints'try or any other competent aiithdﬁtyf.

“10.

cell with responsibility and a.cmuntabxlity 10:
ensure 1mplemen‘tatwn of all'the BC Condmons

The proponent shall setup an hnvxromnent Audit

[ Compliea

An Environiment Audit cell sat ll]l to ensure

3 implemmtatmn of all thie EC Condi

. 1 1.

| The EC supersedes the earher EC wde letter no..
J-11015/83/2005-1A. 11 M) dated 14: G? 2006, for

MT. PA

an expansion: in production from 8 MTPA 16 12 |

Nﬂtﬁd &Cﬁmp]led S

130

any of the conditions mentmned abave may |

result in withdrawal. of this eleatance and attrset |

| action. under the provisions of Enwromnent?
] (Protecnan) Act, 1986

b Concealmg factual data or submission of i
“false/fabricated data and. failure to comply with |

i

*RU?(/:OPY

1%
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X7

The above conditions will be enforced inter-alia,
under the provision of the Water (Prevention &
Control of Pollution) Act, 1947, the Air
(Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the
Public Liability Insurance Act, 1991 along with
their amendments and rules. And also any other
orders passed by the Hon’ble Supreme Court of
India/High Court and any other Court of Law
relating to the subject matter. The proponent
shall ensure to undertake and provide for the
costs incurred for taking up remedial measures in
case of soil contamination, contamination of
groundwater and surface water, and occupational
and other diseases due to the mining operations.

13.

Agreed &Complied

14. | Any appeal against this environmental clearance
shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as
prescribed under Section 16 of the National

Green Tribunal Act, 2010.

Agreed &Complied

15. | The EC is subject to the outcome of the case
field in the SDIM’s Court, Talcher and the

outcome of the Supreme Court case.

Agreed &Complied

ON
3
Enuvt. Officer

\o\'}")

ﬁﬁ'\ .P\'l/"?

Project Officer
Ananta OCP
Project Officer_
Ananta Opencast Project
Jagaanath Area, MCL
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Cleaning of Truck wheels and Body before leaving from Premises
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Mechanical Roadsweeping Machines

Annexure R10/C
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' A'r.l_h'exu-l.'e R10
1 mﬁmm Oftlce of the s%%()mcer w&u " o B AR 77
m fafids . GM Unit. Jagannath Arca,

ahanad’i cmws L.imited AVPOL Dere Colliery, Talcher L ?._ y ’fil' |
{l-‘t Dist: Angul, Odigha- 759103 - S e
subs:d:ary of Coal. !ndm erat&di Pl ~9116760) 369578 : _ _ S - . _
_nef._:,cm GAVSOESMYHVAWOMRR YE 7 Date O#.052022
M/S DEHURI TRAVELS . , R W

- ROOM NO-46, FO- N S NAGAR,
BHARATPUR MARKET C O“PLE,
DIST- Angul. Odisha
PIN- 759148
PAN No. AAJFD 1932F
GSTIN, 2LAAJFDIY32FIZZ

‘Mabile No.: 9937181071

‘Mail ll)' debyu ntra\elslm S gmat! com .

Sub: Work'Or\der for the contracﬂmrk"-‘Hi‘riﬁ 2 of 0 (one) no, mcchan'ic'al road-sweepcr_macﬁinc bearing
regn. no. ODI9T 3477 for max 2570 km'month iR non-rainy xeason {9 nwosiths in @ year) & (260

km/month in rainy season (3 months ma u..xr) uu 12 brs duty in a day for 1023 davs n a2 pu‘md of 03 -
years for Bhabaneswart OCP." N

NIT No.: MCL. WLBBS‘\;EHM "-‘022 HV- UOI Datcd 0'? 02 2022
Tender D Neo.: 2022 MCt. 232818 T

- Bidder 1D No; 7RSI8 :
"LOA Nou: (:M{BBSAYSQ{!:&M] LOACHY 2023 B d1.07.04.2022.

1
3. FC No.: - FCIOARRY "071-2”rUC 9092 TCR Envt. u;pnsai- -4978-11 Dated 28.03. "U 2 for
Rs. 1.10.64.135.93 ,

Ref:
1

2

3

© Dear Sir,

With reforerice to ahave. the competent authority is pleased to accept your offer o provide € tone) no.

- mechanical romd swoeper machine bearing regn. no. ODI9T ‘47? (Chassis No, 1 MCACAJRCOLK067242 and
-E:tync No. E426CDLK330030) for max- 2570 km‘mionth in’ noti-rainy season (9 montis it a yeart & 1260
kew'monih in rainy scason {3 months in a veary on 12 Tes duty in a day for 023 d.ayw in & perioghof 03 yours for
Bhubaneswari OCP at hiring charges of Rs. 4035.00 per day for 1023 running days in 03 (three) veaes (with 2 ™
days of restymainienance per month) with Contract value of Rs, 48,70,509.90 (Miring Charges + GSY on _
Shiring Charges for three years) & Work vajue of Rs. £,10:64,135.93 which includes. E!mng ( hargt‘b.. POL.
Costs CMPF and GST. H;rmg ('har;.c-\ i inclusive of CMPF.EPF,.

b 5. L . o Raw : Amount
;’ 5l o. ; _ l}escrlpuon of items | .t nif ] Qn | {m Rs. 1 GaRs) E
i) i}{mng,(imrz,e» " 03 \car» _ "dit_)fs' _ : 1023 _ 401‘% o0 ) 41,27 X500 ‘
: ' _E!)wac! cast. for a periag of 03 years I L A
: _ ;ou basis of approved KM per day . o T _ i
i 2T D0 KM day (for non-rainy season)x Las PO S6434RT NI9T b S2ANSS 39
- f'?! days » 45 KM-day tlorrainy o S '
} iweason x 352 davs . 1 33Ky ' [ L : .
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Annexure R10(D)7

Ref: GM (JAJSO(E & MyHV/W0/2022/43 Date : 07.05.2022

T0

M/S DEHURI TRAVELS

ROOM NO. 46, P.O. N.S. NAGAR,
BHARATPUR MARKET COMPLEX
DIST Angul, Odisha

Pin - 759148 _

PAN NO. AAJFD1932F

Mobile No. 9937191071 _
Mail ID:deburitravels2015@gmail.com

~ Sub:

S S

Dear Sir,

ef:

Work order for the construct! work *Hiring of 01 {one) No mechanical road sweeper roachine
bearing regn. no. OD19T 3477 for max 2570 km month in non rainy season 19 months ina year) &
1260 km month in rainy season (3 months ina year) on 13 hrs duty in a day for 1023 days in a
period of 03 years for Bhubaneswari OCP”. :

NIT No: MCE MCL BBSA EnM 2022 HV-001, Dated 07.02.2022

Tender ID No., 2022 MCL 232818-

Bidder ID No: 28581

LOA No: GM(BBSA)}SQ (E & M) LOA HY 2022 10 dt. 07.04.2022 .

FC No: FC JA Roy 2021 ~ 23 UC-9082 JCR ENVT EXPUS f-49s-11 Dated 28.03.2022 for
Rs.1.10.04.135.93.

With reference to above the competent authority is pleased to accept your offer to provide 01 (one) no

mechanical road sweeper machine hearing regn no OD19T 3477 (Classis No: MC3CAJRCO1K067242 and Engine
No. E426CDLK330050) for max 2570 km/month in non rainy season 19 months in a year & 12600 km month in
rainy season (3 months in a year) on 12 hrs duty in a day for 1023 daysin a period of 03 years for Bhubandswari
OCP at hiring charges of Rs.4035.00 per day for 1023 running days in 03 (three) years (with 2 days of rest/
maintenance per month) with Confract value of Rs.48,70,808.90 (Hiring charges 4 GST on Hiring Charges for
three years) & Work value of Rs.1,10,64,135.93 which includes Hiring Charges POl Cost. CMPF and GST hiring
charges is inclusive of CMPF FPF. :

Description of items Unit | Qts Rate Amount

Sl

No. . (in Rs.)

1. Hiring charges in 03 years diesel cost for a period  Days 1023 -4035.00  41,27,805.00
of 03 years on basis of approved KM per day. '
90 KM day {for non rainy season) x 771 days 45 1 hrs - 56454.57 9297 52,48,581.39

KM day (for rainy season) x 252 days 143KM Itr

sub total (81 NO. 1 to 2) GST @ 18% of Sub-total - '
Total work value 93,76,386.39
16,87,749.54
1,10,64,135.93

Total financial impact cost for company _ Rs.1,08,04,5620.89

a

M
L)
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01. iring charges mclud&w all taxes & duties cxwpt “I“eril tax and parking t‘mﬂ
02. ~ Engincer-In-Chsrge The ijm Officer, Bhubaneswarl OCP or his autliorimi mprmamfve. -
03, l@wrﬁkqmmng emcer : 'i‘!ac Project Officer. ﬂhuhaneswarf ()( 'i" or hix amlwrimd rﬁpmwﬁ*’e

- 04, The contracior shiall keep the copy of Wark Order and Vohicke relaied documents in the vohisle in proper
mannet s that these arc available for. mspcuwn at all reasonable times by the- kﬁgmrfla&fw; or his

aulluanzcd representative,

However User Reporting oﬁmer roay be changed by lhc ijut UIF er. Bhubanwvan oce Wm&! upen
e reqmu wmaent of the compam

s, ‘sewm\ Deposit:

N e Eamest meney amounting to Rs,61.900,00 d-.po:,ucd by vou towards the Fumest \innc\ fk?"*“ {FMi)i
- throsgh Ay Agrecgator Bank. Nothanking vide PRN, No. 240237785181 is bewng tréatéd s past of
Performance Secueity Deposit. The Performancee Security fDepo»a amounting R»~.$5.000.00 his been deposited
by vou vide Fixed Deposit A'c No. 30943363475 dud, 27.04.2022 issued by State B’mk of Indin. Jagannath

Colliery Self Branch. Total Performanee Sceurity Dcpmn w r!f be Ra b46. 9{10 00. No :ntmct will bc payabic
by MOL on this dq‘ms;z ' : : - '
06. Purmrii‘s: _ _ _
Aii runmng on aceount bills dul! be paid a 9‘!”0 {luml\ five pereent} of work valtw, The bahmu L
sha!é be treated as rétention mongy and mll be second part of secunity da,pmn Payiwents Ay be Wi

onee 19 4 wwonth. The contractor has to submit. the nmmh!\ htlf mn dt:pllmt-. ‘;luna with Imx hmﬁ\ ‘of :hk _

vehwle {unum}i 1o the mmmilm-r officer.
R dnn-*-\mhurlw = Area nmnu. \!.nm;‘cr Jamnnalh Aréa, )
B i triplicale will h:: submitied 1o | nginver In «.h.u‘g,c with hw ook dely cortified by user “1 the \,‘_-;m.h
N 4 fncome wx duduction % 2%t Two pefeenty of the grass Tt f c.:gl: ik oe at the e as almndcd tmm the
1 umc* sh.ﬁf In mude Imlm~ Averipted l:r\‘ the mmpc!uu .ltuhm 138 n! the Im uuw ' ‘us lh.patrtmm:

4, ‘m mlcr“r ».h.ai! ha pavihie un Ui amvunts withheld, umk': H et ab i ot Agrconent Work-order

£ 3= smeunmbon fipon the VORIFICOT !n-eimrnf ligsgrartion aned dhispaates. duriny 'zli;'wm\c uz SXCRHINE Ehow vy e sach

drspistes khy placy ih.lﬂwui ithy mmrm fof amd U d. prrtoint, vitosrt shadt by :m'.iu st we s.,uh: Hie du;mm‘ at e
compny Jevel Hi viRiior hiutihi fan ke wmw-\t vt W ritiag ot lnuam in Chige o seltbeanent of uch”
' thp!lfs\’s chaims wilin 3 e daia s11 .awmv ul Ilh, Casrae al bspte vl Nk which ae dispores ehams af
. the wardeckor «;,;u h; vitettiogien ] by i?u ump 18 ' ' _ . ' ’
i3 ‘!=ITu,|ulu.~.\tH! petewing, Hs et boent g H .fnpuh wiih G Vpienes ~hait h\ dmil mih moper !!u {in u!cimu
T by the My o Finapee, Govt ol India s digs reitd o vase of’ pmm« mlwr ih'!li tant, Agengies. i

resdrgnaal of 1he di.‘-ptli» =n,1} b scauht s dee ot of |oawe
v

Trghy el ‘s’ra_veis“- £ anhd )
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Hiring charges includes all taxes & duties except toll tax and parking fees.

Engineer-in-Charge : The project officer, Bhubaneswari OCP or his authorized representative.

User/ Reporting officer : The Project Officer: Bhubaneswari OCP or his authorized representative.

The contractor shall keep the copy of work order and vehicie related documents in the vehicle in proper

manner $o that these are available for inspaction at all reasonable times by the Engineer in charge or his

authorized representative. .

However user reporting officer may be changed by the project officer, Bhubaneswari OCP depending
upon the requirement of the company. ' :
Security deposit:

The eamest money amounting to Rs.61,900.00 deposited by you towards the largest money deposit

(FMD) thorugh Axix Agreegator Bank Netbanking vide PRN No 240257785181 is being treated as part of
performance security deposit. The performance security deposit amounting Rs.85,000.00 has been
deposited by you vide fixed deposit-Alc No. 40943363475 dtd 27.04.2022 issued by state Bank of India,
Jagannath Collien Seif branch Total performance security deposit will be Rs.1,46,200.00 No interest will
be payable by MCL on this deposit. '

" Payments

All running on account bill shall be paid at 95% (ninety five percent) of work value. The balance 5% shall
be treated as retention money and will be second part of security deposit payments may be made once
in a month. The contractor has to submit the monthiy bill in duplicate along with log book of the vehicle
original to the controlling officer. _

Paying authority : Area finance manager Jagannath area

Bili in friplicate will be submitted to Engineer to charge with log book duty certificate by user of the
schedule

Income tax deduction of 2% two percent of the gross value of each bill or at the rate as annexed from
one fo time shall be made unless excepted by the competent authority of the income tax department.

No interest shall be payable on the amounts withheld under the terms of the contract agreement work
only. :

‘Settiement of disputes/ Arbitration

It is members upon the: contractor fo for avoid instigation and disputes during the course of axecution.
However if such disputes take place between the contracfor and the department effort shall be made first
fo settle the disputes at the company level the contractor would make request in wrong to the Engineer
in Charge for setlement of such disputes claims when to chart derived same of the cause of dispute
claim talking which no disputes claim of the contractor shall be enter tumed by the company.

if difference shall period of the settlement of the dispute with cost agencies shall be déal with a super

the guideline issued by the ministry of Labour Govt. of India in the regn. in case of parties other than -

Govt. Agencies the redressal of the dispute has been wreng in the court of law

"‘
*,
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(i) If the conttactor dcp'fn% tabovers for lcxs ﬂwn 36 days he has (o submil an affidini o the ¢uet thal he his rot
cngag-:d any contractual laborer beyond 30.doys duting execulion ‘of work in the said contrat wnied the sone has
also to be cortified by the authority issuing Iu houy paynwm curtificate o3 weil ws bt ae u:p! sng am&mrm priov i
payment of lms¥ bk, T '

(i} If the m?.a does a0t fall ingi) above, Ihc conteactor has o dcpﬁﬁ;l amaoint in CMPF I PE s per the pros ions
and necessary prmi‘ of payment of PF dues is to be submitted be fore the autherily issuing Tabwr. paypw |
centifivate 4s weil as bill accopting authority prior fo the pavmcnl of Onat bill. The payment against the PF
1Conteactor's share oniv}is reimbursable to th contractor on ~ubmzs«mn of prmf of puv:wmi ’

9. In e evient of recorery of any cimm tow ards LD Charges. Penalty. fee. fine or any: other chaf;.c*é {Exeeps FMIDY)
from vou. the same will be recovered: along with the “applicable GST and the amount shall be mijuslcé w :lh the _
payment W be madc 1o Yot against yous bitlinvoice or any othcr dincs

. 1. The wehick as indicated in the wnderwork order (it awarded) cannot bc ch:mged without permission of the
g ] Maziapement. The change ol rehicke may be allnm.d on[\ on »ahd grmmd'a and only after verification of afl
' salintiIony dowmema : : :

2.t will be vour rc:.ponmb:lm 1o maintain all statutory dccuuunl’s of Mct'hanical Road Sweeper Machine e.g. RC
book. Fitgess Cenificate. politmnn certifi cate. Road yax clearance. Latest First Party Insuranec { comprehiensive
- policy} paid up to date. Gowds and Sery wes Tax Re.gmrnmn (if required). vaiid driving Hcense of the assigend
driver, as rcqmm:i under Motor vehicle Act and nthu Govl. Acty registration. o

3 The nmdmum! woad sweeper nmhmds} will normally be. cngagcdeupcmwd fm 12 hours in a d.n .md Ve h\uu
pii m&m Ot driver npcrazor [-%Llliui) \wlh >m&.;'_urcd rest & OT helper {‘.;.nu--,.k;lied) \\lth sm“’m.rzd Fest

1. The interior of the vehicle shnuki hx. nwm.um.d in dmn ami hx gierme mndmcn

1o

For the a:kuly rouline service. the Mcthaumal Road sweeper Niudmw should not be withdrawn, without prior
itimation. §ncase the Mechanical Road Sweeper Machine remains our of the road due 10 any break down, you |
shall hate to arrange a standby Mechanical Roud Sweeper Machine ol mmu LLM e ol W urklm_ condition 4
qul&unm\i along with stammr\ documents with :ppm\ at of I-i( '

Pl:,&&!;l“\r,

i i cas uﬁm fﬁlLk ur tlu, mc-.pm;, .amm;mmm gqmpn‘wnls aceussifivys of lmclmmml reaed sweeper
maching remgin breakdow i it wiil he ummd;.rm} as breakdown of the mechanicat roud a\\wiwl waeh .

“ad

1o e mechanival m;d sweeper mahine remiin brabdown 12 Hs i s day then ne iimm_ \.h.lﬁu will be mni'
for the same day and peialy one day additional hiring charge shall be dedueted from lus il For bicikdowa

s of the fm.am:m.ui roud W depur nm,i‘um heas th 12 s i s e W, A pmwuimmk kg charge pot’
Shour skt be sis,fdm’hd '

fid. . Mdintenange shiall be alowal _in i (-nosm'%lmitlmn frtrsd ::l'!i'w Jdisvivtion of I

A The deiverisg ol ihe webiwie, empliyed iy v »h;uahi have walid dnnm. Jeomw: Mo Py shoukl he well
huh_:l\_(:d_, He They shiould be mactean ik welt diessed Ha (i 'ahmtfd Il I\g oty bk W igh any vl

: . . okl
TS AL LA
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CMPF/EPF CLAUSE _ '

If the contractor deploys labourers for less than 30 days he has to submit an affidavit fo the effect that be
has not engéaged any contractual labourer beyond 30 days during execution of work in the said contract
and the same has also to be certified by the authority issuing labour payment cerfificate as well as bill
accepting authority prior to payment of final bil. -

If the case does not fail in (i} above the contractor has in deposit amount in CMPL FPF as per the
possessions and necessary proof of payment of PF dues is fo be submitted before the authority issuing
labour payment certificate as well as bill accepting authority prior to the payment of final bill. The
payment against the PV is contractor’s only is reimbursable to the contractor on submission of proof of

payment.

In the event of fecovery of any claim towards. ID Charges penalty fee fine or any other charges if scept
FMI from you the same will be recovered along with the applicable GST and the amount shall be
adjusted with the payment to be made to you against your bill invoice or nay other dues.

SPECIAL TERMS AND CONDITIONS FOR HIRING OF MECHANICAL ROAD SWEEPER MACHINE:
The vehicle as indicated to the tender work order of awarded cannot be changed without permission of
the management, The change of vehicie may be allowed only on vaiid grounds and only after verification
of all satisfactory documents,

It will be your responsivity fo maintain all statutory documents of Mechanical Road Sweeper Machine RC
book, Finance ceriificate pollution certificate Rod tax clearance. | ablest First party insurance
(comprehensive policy) paid up to date goods and survive tax registration (if required} valid driving
license of the designed driver as required under motor vehicle act and other Govt. Acts registration.

The mechanical road sweeper machine(s) will normally be engaged operated for 12 hours in a day and
you have to provide (i} driver operator skilled with staggered rest & 01 helper (semi skilled) with
staggered rest. '

The inferior of the vehicle should be maintained in clean and hygiene condition.

For the daily routine service the mechanical road sweeper machine should be withdrawn without prior
intimation. In case the mechanical road sweeper machine remains out of the road due to any break down
you shall have to arrange a standby Mechanical Road Sweeper Machine of some class in good working
condition as replacement along with statutory documents with approval of NIT

PENALTY: _
In case either tack or the sweeper amangement equipment's accessories of medical road sweeper
machine remains breaking it will be considered as breakdown of the mechanical road sweeper machine.

If the mechanical road sweeper machine remains breakdown 12 Hrs in a day then no furn charge will be
paid for the same day and penalty one day additional hiring charge shall be deducted from his bill for
breakdown hours of the mechanical road sweeper machine less than 12 hrs at a day then proportionate
hiring charge pet hour shall be deducted.

Maintenance shall be allowed at off time {non operation hours) at the description of NIT
The driver(s) of the vehicle employed to you should have valid divide license. He they should be well

behaved. He they should be in clean and well directed. He they should not be connected with any
unsocial :
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activities. HeThey should be t_‘m’tm'akohﬁ! drinking hubit. You will be held respongible for the conduct gng
bebavior of diiverts). if behavior of driver(s) is not satisfactory, hetthey should: be repluced within 45 hoyyy,
with 4 good driver, - S . . : N e

h

It the hired mochanica] od sweeper migchine: rcnizains'-uandcr Bréizkdown for sore than 10 days in ionth ang

al &' suitable rphicement is ot given. the vontrer will be withinated and the security money-deposited with the
- Management will he forfeited. : ' .

6. The day-to-day Fianing cost of diesel of the methanival road -s‘mﬁgr nm'c_hi:n_ef used will be bome by, you,
 which will be reimbursed by M(L aleng with the .r.huud:l_\'_e'._bill, The repair & mainienance of vehicle s yu_u:
tesponsibility. The cost of mobil: engine oil s jncluded in the maintenance cost of the vehicle.

-4 The reimbursement for Piesel shall be nade on the basis of Mileage. avertge of KM Litre for mechanicat fongd
- sweeper machine as given below - ' S L : . o

-~ ! o E\ficc:lmniﬁbal-rogd'swecper'maphinc L 143 KM/Lir¢in sweeping mode onlyp - »

s : ) i . . . . -
The moctanical road sweeper muchine st have provision of AC throughoue the year.

The vost of diesel shall be reimbursed w prevailing market rate of HSD of IOCL/BPCL'HPCL upplicable # the
place of engagoment of mechanical rind sweeper machine. The cost of HSD shall be caleulated on daily bage
by dividing the Km run in sweeping mode of the mechagical road sweeper machine on.a day by the mileage of
the samie type of mechanics] road Swaeper aachine as given in the above tuble toultiphied by the mie of HSD

’ - on thist particular daty. : ' ' - . . : '
oA separaie fug-book for daily reeording of the kg run, hours of rup with Jocation of sweepiny of nmfh_anjﬁ.;
' road sweeper machine should be-psintained by the driver and 10 be countersigned daily by the Enginger-in-

charge. The fog book shulf absor record the breakdown and maintenange hours,

9 Yo have w0 wubmit vour menthily bl i dupﬁdllc'aluing with, the sopy o the log-bouk with VTM wepont
maimamed for the mechanical road sweeper mucli_in_c i he st week of Ahe Miceeeding inonth 1o the
. ('cmroﬂing Otticer for seceptanee. The manihly bil} will inchude the haring char.gc._\- along with diesiol charges
—_ - and any other charges as applicable as' per the iepms. wd conditions of NIT, The bill will by part by the A
- Aveaunts Ofice. of the voneerncd area jiredect through c-payment afor audsting inxd pﬁmﬁ_iﬁg_pf' the biil,

40 In case of any aceident of the mechanical roudd sweeper naching o fo the drin e helpertsy, ML will not he-
held reaponsible o Luble fur amy pav et of CORPINILION % Vagte ovp to your deivergs Fhelperesy, '

it PLngiuecr»_!n'v('.harge:_ Project Oftiowr, Bbubwneswari OCp or iy auhorized f;;p;éw“wﬁ\-,“., will bc the
Engissee-in-C harae fir this CORIT, ' SR

\

—
(B

You and Daser of the ‘mechianica) reitd sweeper.y rehine will havie 1o H i_u!.tlii|1_p}jogw camection aml Mobile
or casy aveyss. B .o
FACYeir whiidh fe resputinitsle S vadabiliy of suffiviem diesel for movenent of e ek as wiel as -nu.‘n.’h.mi}‘;tl
roud sweeper sdchne and o yiee Ao ol e mevhanion]. rogd SWECpSE e Bine shoukd usk o money
Corom the FIC sy Dthng of diest vy, C : :

o ocise of Bt foar bisisihedow iy sou shall June 1o proviake e g mv\.'lm!li‘i'u! el Sweeper tsehing for
NAUSFICTON, UXecution vhwnrks aduny w I ~tatne docomenis with e appraongd of 30

JeaR

Condd..

e )
W e
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activities. He they should be free from alcohol drinking habu. You will be held responsible for the conduct and

10,
11,
12,

13,

14.

behaviour of driver(s). If behaviour of driver(s) is not satisfactory he/ they should be replaced within 48
hours with a'good driver, ; :

if the hired mechanical road sweeper machine remains under breakdown for more than 10 days in a
month and at a suitable representation is not.given, the contract will be terminated and the security
money deposited with the Management will be forfeited.

"The day to day running cost of diesel of the mechanical road sweeper machine used will be borne by

you which will be reimbursed by MCI along with the monthly bill. The repair & maintenance of vehicle is
your responsibility. The cost of mobile engine oil is machined in the maintenance cost of the vehicle.

The reimbursement for diesel shall be made on the basis of mileage average of KM Lure for mechanical
road sweeper machine as given below;

Sl. No. Type of vehicle mechanical road  Consumption pattern of diesel id 1.43 KM/
sweeper machine ' Laron sweeping made only -
il _

The mechanical road sweeper machine must have provision of AC throughout the year.

The cost of diese! shall be reimbursed at prevailing market rate of HSD of LOCL BPCL HPCL application
at the place of engagement of mechanical road sweeper machine. The cost of HSD shall be calculated
on daily basis by dividing the km run in sweeping mode on a day by the mileage of the same type of
mechanical road sweeper machine as given to the above liable muitiplied by the rate of HSD on that
particular day.

A separately fog book for daily recording of the km run hours of run with location of sweeping of
mechanical road sweeper machine should be maintained by the driver and to be couniersigned daily by
the engineer in charge. The big book shall also record the breakdown and maintenance hour.

You have to submit your monthly bill in duplicate along with the copy of the log book with VTM report
maintained for the mechanical road swesper machine in the 15t week of the succeeding month to' the
controliing officer for acceptance. The monthly bilt will include the hiring charges along with diesel
charges and any other charges as applicably as per the terms and condones of NIT. The bill will be paid
by the Area accounts officer of the concerned area project through e payment after addicting and
passing of tha bill, :

In case of nay actident of the mechanical road sweeper machine or to the drivers heipers MCI will not be
held responsible liable for any payment of compensation to you or by your driver(s) helper(s).

. Engineer-in-Charge project officer Bhubaneswar OCP or his authorized represehtative will be the
“engineer in charge for the connect.

You and dover of the mechanical road sweeper machine will have to maintain phone connection and
mobile for easy decree.

You shall be responsible for availability of sufficient diesel for movement of the truck as well as
mechanical road sweeper machine and in no case diver of the mechanical road sweeper machine should
ask for money from the FIC for filing of diesel etc. :

In case of major breakdown you shall have to provide alternative mechanical road sweeper machine for -
satisfactory execution of work along with statutory documents with the approval of LIC. :



%

anadi

semmwo!mmm Limited) - Ph: 9l!ﬂ A1 sﬁqpﬂ

15,

in,

LA

i

Asomdanq ﬁﬁs‘w' Office of the RTRH ()mce: (E&M ). T
- wetery PREWE  GM Unit Jageonath Arca. - : ‘ 1
.P

M"\!

cmlds m oy ihra(nllt«ﬁ. Tabchee o Ch ,«&w‘,

i w\ngul Odisha- 789100 .

Mc«.hanml moad swoeper machme i guod dad safe condition Having vulel Iumw eoriifivate Pty kcemww_

Cvte, and @ fespoct of whivh the regaised waesfeen buavy h-&zh @ws:t&zd amd mlmis oy pnwety woverad with

1\1 party ummc shall be deplayed for the work.

You \mu a1 YO0 DW iR s:m! arpange for tegutar (‘Ehﬂ‘tlﬂg nmzmmnmm mpmr wf‘s?w iy fmsm,;l rsd sweeper

machine awd kwfa them in ,gm\d wtidd &afc rtmnmﬁ conditions all U tinie.

Qa&v e\pc:mn\‘ s:k:l}cd and dmtplmm} drivers of sound lealth amd gmrd wasm [T Em [T valid cinung,
foonse shall be doploved by you Jor driving the mechanicn road sweeper nesrhing ‘awhui o MUL Ip o
case &Ry uu»wt%mzvd driving of the mechanial mm! swoeper niachine shatf be fmnmtm} by vou,

Mamcai maai wmw smh:m w |il nm zzm{ic lhc state: o!‘l"‘iduh.l '

. Mm:hanml road s\\m.pc( ‘wiachine -hould always be in an :.xu.lkm FunNg cundunm. Mﬁh spore. wheel,

{%’mv} tyres and mnwum.nb}cs for swoomng armngemem should be in gtmd cemd:tnm & suberior pmmmg«,
w0t dethced .

) *ﬁw mlmm% road sweeper m&éhmc shoukd ren only o the diesel & rm! 'cn.g-’-lai or kuroang,

The MCL undenakies o liabstity if the nu.cimmcal road z.\wup-.: machme s damaged. set on fire v, by any

mwh or by am pcmt or by seowlent dmmsz the s.ngag'.mcm lm‘n 1 PrOgIoss.

e mechanical road swccper zt;ach’inc_is seized by the authority under Taw oF for dlection duty. MU, will nes

be liabl for the samc & ne payment of whatsoever nature will be demanded for suchvvent. In such comdition
the contractar will pm\k:ic abiepnate mechanical rond sweeper i mchim'; for MCL withowt delay,

. }")r;\a‘ of mechanical mad sweeper machine should kct:p his muhllc phone \\Hl&hcﬂl off dunn” n{\ra&m u! the

mimucai soadd ~\u.cpn~r wachine.

- Thesdrosyr of the rmchmucal“mmf »w ceper machme shoukd not be in dranken condition swhile on duts

- Yens shall famifiarize }.'mjn;lfaml Tulls conply with the provissons of ull the Avts. Rule 'Regt_ikl'ln_ms Bo-kaww

and orders of the Locatunthormy  Mumerpaline: State Gove, Central Gt applicable o the worker  Mmes At

Payment of Wages Act, Motor Yebicke Act, Workmen™s Compénaatinn Act, ote. and shall he Jully responble
and fsable for duw observance of the same. The company stiall hiavie no responsitaifity Jinbiiiy w hdt\m.\u sm-
-ﬂw-u. agcousis and Lou sl lulhy mdemml} the € (ﬂﬂf‘dﬂ\ MEEETING a0y ;Lum dispute. ' : '

YT \ i %mu Ho mintaft b chigle lmkmg M‘tahml. (VTMin nm‘hanu.ﬂ voud SR oeper mwhine foe root E.c»mttz

tracking for sws criwnt anaisves and poaitioning with submixsion oF répuort ot to the FIC
e You hase abw fo o sabavi i 1 aig Favsord of V' i\i t\cim ke Duckage Machiney tor nwmzwmw

’ _%wim;v Sart of work and subait wlb corfsisk cupy of sumihh snwh reparl i payvmen

2,

. :lj

1)

Wi I com of breabdlown St of GRAL uets ke the s pwy be waediaie b mborsed e tiw ln&,uwu _
il ge and SO EEEM T oF the Ls;,.exi*meilh Au.l and actiy it of NNt by ke wathss T2 Hhadin Wawke
eaneerded vn deduibbng period bas to b veftshd bs LIC S A MY iy Jlikfts:et!@mum :

{1} Wonthly sibenission 0y VT peport and foy book 1 woaist Runmng va secoun hill ~lm|l b premaaasd oy

_dwrfmu;u RS S| n,pun an mli s disg hmtk

Hw pertarrton o s ezl ;\iml st ;.:u,'!.‘\:! by slpotedd b manmoned W ke st ORISR LN [T

Ihe whater G by amed i'sf: kst supprovscn dl B o a{;s:_ I Bl MUY ds “asm%mi b b s

Yook wfessh f \i’t“’ﬁ“: e perrwearne] ot wmfﬂe LTI m %ii xi it&i&m\j;um Tt B e st b owriviy o HN uum

. . . i ‘.;mt!
r’}‘ iy &lﬂe . v{
Ty I[n:T'vu {}‘ _ o
o ] M-ﬂwgw
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ey

Mschanical road sweeper machine in issue and sale construction having value times certificate permits
licenses etc: and in respect of which the required taxes fees have been deposited and which are
properly covered with 15t party insurance shall be deployed for the work, :

You shall at your own cost arrange for regular checking maintenance repair of the mechanical road
sweeper machine and keep them in posses and safe running conditions all the {ime.

Only expenses skilled and disciplined drivers of sound health and good behaviour & ha\fing valid driving
income shall be deployed to you're his drying the mechanical road sweeper machine stipulated in MC in
no case any unauthorized doing of the mechanical road sweeper machine shall be permitted by you.

Mechanical Road sweeper machine will run inside the state of Odisha.

Mechanical Road sweeper machine should always be in an excellent running condition with space wheel
(stepancy) tyres and consumables by sweeping arrangement should be in issued condition & exterior
printings and detached. :

The mechanical road sweeper machine should run only o the diesel & not on gas or known.

The MCL undertakes no liability if the mechanical road sweeper machine is damaged set on fire etc. by
any number by any person or by accident during the engagement hire in progress.

If the mechanical road sweeper machine is seized by the authority under law or for election duty MS 1
will not be habit for the same & payment of whatsoever nature will be demanded for such event in such
condition the contractor will provide alternate mechanical road sweeper machine for MCL without delay.

Driver of mechanical road sweeper machine should not be in drunken condition while on duty.
You shall fémilies yourself and fully comply with the provisions of all the acts rule regulations bye laws

and orders of the local authority. Municipals state Govt. Central Govt. applicable under worker makes
Act payment of wages act motor vehicle Act workmen's compensation Act efc. and shall be fully

responsible and liable for this observance of the Bank. The company shall have no responsibility

habitable whatever on they accounts and you shell fully indemnity the company against any claim
dispute. _

"

(i) You have in install vehicle tracking machine ATM in Mechanical Road sweeper machine for -

movement analyse and positioning with submission report stc. to the FR,

(ii) You have also to be submit the ID and password of VIM (vehicle tracking machine for nominators
before dart of work and submit all certificate copy of number track report for payment.

(iii) In case of break down nature of GSM network the same may be undertake informed to the engineer
machine and SD Je & m) OF THE Jaganath Area and declaration of ATM to be marked within 33 hours
work exceeded to discursion while has been entitled by the S & M kg jurisdiction. :

Mouth submission of MAL report and by booked must running on account by shall be passed only after
respect of A M repeated well as he bank. :

How motor of the mechanical had respect machine should be accounted they clean and hygiene
condition.
the water is used for dust appropriate shall be from the managing way is extracted.

You should approached purchased the conclusion at the doubie appointment in réspect of the same..
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utilization of the mechanical road sweeper machine will be done at the direction of Engineeréin -Charge. A

fam of excowtives of E&MEnviSafery along with contractor _fepresentative wil) inspect Ifye sWeeping

performance of mechanical road sweeper machine in every 15 days angd it will be recorded in a register duly

kept for 1his purpose with signaitire of all represenigtives, |1 the -iﬁccham'_ca!' road sweepey mahine does. ?not_

P SWeop (dust & debris upio 100 mm inrall three dimensians} the desighisted routes properiy. then 03 days time

will be given (0. the contrictor for rectification of the system. I oot reetifivd in 03 days then the operdtion of

- mechanical road sweeper machine shall be stopped and i1 will Be taken as breakdown and penalty will be
miposed as per teems and eonditans of NIT, S ST

3. The mechanical road sweeper machmeshaﬂ be bpbra!éd byymz ﬁaii@wing_-la'_‘!!.s-aﬁ_!y mEases, Hoism*ér. the

A2, Maximum 2 days in a montdy shall be allowed for maintenance: Tepairing in'a month. which is excluded from
breakdown: pemalty calenlation. Fowesver, the mainteniinee days shall not be accusnututed. If the contractor
~deploys the mechanical roud sweeper machine mto. aperation ditring maintenance days on urgent requirement
" as per the instruction of EIC. then the payment of the same day shall be miade as per the:hiring charges per diry

with the reimbursement of POL afser. o ' - ' Co

/"“;\ . . . i . . ' .

: 33 The collecred dust’ debris in the sweeping machine dre 1o be disposed a1 the spevificd focation a the discretion.
of EIC. EIC will ensure thas dimping' disposal of the collected dusi & debris shoukd . not cause any air
poltusion. ' ' S " ' ' ' :

.M. Ap; itx_tion:of Price Variation (:Ini_:se:
If the wages of fabour required for exccution of the work increase or decrease. thie contrictor shall bo
“compensated for such increase or recoveries will be mmade from the bills for such decrease, us per provisions -
detutled as per chwse No., 7 of addition:l clauses of General terms and Conditions. of the NIT. '
: 1L Al the other Tenms and Conditions of the NIT referred at S No.t of reference riven at Page-l will be .
apphcable throughout the contract period. ' : ' '
12. You have 10 submit the copics of following statutory documents duly renewed after the expiry of their validity -
during the contravt period; _ B I . o
: RegistrationNo. ¢  ODIT T
—~ ' Daze di.'!{e;_:_i:%irfu'inn . : P 2"()42021
' i Road Taxsalidyp o - o XML0p. 2022
1 Party tnsuranee s alid uplo ' . b33 2023
CFimesssalidupio T 77 _ C 2503303 ‘
¢ Pollution valid 1o _ 06.035,2023

o 1 Contract Period: 1023 days in 3 years i from 08.08.2022 to 06 05.2025,

N, ’ R t;iurs.l”aitfl'f{lll__\'.
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3. The mechanical road sweeper machine shall be operated by you following all safety measures. However
' the utilization of the mechanical road sweeper machine will be done at the direction of engineer in
charge. A térm of executives of E & M east safety alongwith contractor representative will inspect the
sweeping performance of mechanical road sweeper machine in every 15 days and it will be recorded in a
register duly kept for this purpose with signature of all representatives if the mechanical road sweeper
machine does not sweep (dust & debris upto 100 mm to all three dimensions) the designed routes 2
properly then 03 days time will be given to the contractor for rectification of the system. If not recurred in
{13 days then the operation of mechanical road sweeper machine shall be stopped and it will be taken
as breakdown and penalty will be imposed as per terms and conditions of NIT. ' :

32 Maximum 2 days in & month shall be allowed for maintenance repairing in & month which is excluded
from breakdown penalty calculation, However the maintenance days shall not be accumulated. If the
contractor deploys the mechanical road sweeper machine into operation during maintenance days on
urgent requirement as per the insiruction of EIC then the payment of the same day shall be made as per
the hiring charges per day with the reimbursement of POL also. . :

33, The collected dust debts in the sweeping machine are to be disposed at the specified location at the
discretion of ER LIiC will ensure that dumping disposal of the collected dust & debrts should not cause
any air poliution. ' '

34, Application of price variation clause:
If the wages of labour required for execution of the work increase or decrease the contractor shall be
compensated for such increase or recoveries will be made from the bills for such decrease as per
provisions detailed as per clause no 7 of additional clauses of general terms and conditions of the NIT.

1. All the other terms and conditions of the NIT referred at SI No 1 of reference given at page - 1 wilt be
appiicable throughout the contract period.

12, You have to submit the copies of following statutory documents fully renewed after the expiry of their

validity during the contract period. :
| Registration No. | OD19T 3477 B

Date of regisiration 27.04.2021 :

Road tax vaild upto 30.06.2022

15t party insurance valid upto 24.04.2023

Fitness vaiid upto ) 25.03.2023

Pollution valid upto 06.05.2023

13. Contract period : 1023 days in 3 years i.¢. from 08.05.2022 to 06.05.2025.
' " Yours faithfully,

Chief Manager (F & M)
Jagannath acco
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. The Genesal Ma&ager{E&Ml MCL RQ through wail only,
02 The General Manager, Bhubaneswari Area- through mail only.
03 TS w0 CVO, MCL.HQ, Sambalpur- through mail only
04, The Area Finance Manager. Jagannath Area.
- 05, Staff Officer (Safetv). Jagannath Arca.

06, Staff Officer (Env. ), Jagannath Arca,
07. The Project Officer. Bhubaneswart OCP..
08. '&e?mjm Engmeer ‘réu“) Bimbaneswara ocP.
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To .
Mfs Sheranwah Infrastructurert. Ltd, :
Io_ny Marjcet omplex .

Sub - Work. order for the job of “Hl:cmg of one: (01
Sweeper for 12 hours deployment af nglzla OCP "HA beariig

'hmammmmmm_
Regd Ne. QD-35F 6514

period-of threeYears (1023 days)”.
Ref: - GeM Bid NO-GEW2022XBf2113743 Btd-
Deag Sir, o _
"~ Yonare hereby awaiﬁed_the W-'ark order for “Humg ef one (01} 70 of Tm,c
- Mechanical Road Sweeper ! for 12 hours deployment at Hingula: OCP, HA. beatiiig Regy
35F-6514-fora period of three Years (1023 days)” (02days re t every mont ) -

g amount of Rs1,07,08,760:00 (mcludmg GST)(Rupecs one cr 3
- seven hundred smty )only

i;8l04[2022

115 :- From. 04!10)’2 1o 03711
e Tn.Charee: '-'I‘he:RO;,. HO et _
3-The Vehwle wﬂlbe- used as per ﬂ:x_ 3 mu:rement and as per the mstrucﬁon af ﬂfﬁw
) but the hmltanon of: monthlyKM un rema:ms sate. Tht: vehlcle is, hable to_ pli __
. lesha o _ _ Sl
‘4-_This hias got FC of assomate finance vide FC N.’.
o 23.-’500—-10Dtd-28!06!‘2022 GLAI!UQOB? '
| SINo- -DesGmphon N -Qiity_ T 'No.

' g 'Tmck Mountsd

| M@h&ﬁlcal Road
deployment at nguia .
QCP, HA bearmg

Ch ﬁf;
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: Ba‘ge.—g )

!S1gned by the Officer UC or his auihonzed remescnt&tw:

Wage sheet and EPFK‘

1% ;'wark erdez: and w111 have' to- enter and

: a@‘t._labou __.(R&:A) Act workmen compensanon Act,
orkers Act 1961 efc and an - other relevant acts as
 the and : ma,,}__r be enfowed fcom

(Cort...P/3)

1:Maintenance of Lo Book ng book has to be maintained which is to be ;aui_;hénﬁgated .

cessing ._every" month Based on thai Labour-

_;esjon _the Gcmtract Labaur Bayment Management Portal

o M



L9 Cnterla of Driver{s):- - C ' :
(1) Driver(s) on duty shall bg ablde as per: labeux Taws ef statefCenﬂ‘al GOVL
(i) The Driver having valid license shall only be engaged ihany cage. - T oA e
(m) For 12 houits’ duty one: dnvel shall be promdedb thebidder. = C

the 1ega1 Junsdictwn m‘:‘ Talcher

‘ . The Company TESErVEs ﬂlﬂ rlght o termlnate the subgect work at the
assigning any reason whatsoever. __ S _ R

B
B

~ '01~'Ihe TS to Chief Vagllanee Ofﬁcer, MCL HQ
- 02-The PO, HOCP ==
03-Area Fmance Manager, H A
04-The PE(E&M)Q HQCP
05-The FM, HOCP :
-06-The HOD(Persomlel) I-IOCP
@7-The Case. Flle ‘
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4 & POsNS. NAGAR,,BHARATPURPO NS,
" NAGAR, BHARATPUR . -

Dist--ANGUL. (ODISHA}

PhoneNo 06760 265552 _—

"Ofﬁce of the General Manager, ngula Area R
CL/GWHA/SO (E&M/WO/ZZ—ZS/ 5{ 56 @-) Dated: 03/102022

f aiie; (01) 110 of Tmfzk Ivmuntéd Mechamcal Road -_ |

ﬁalm 1 QCP.,-:-Hg-bfz_anng.R&gd:No_.OD—aﬁgF-ﬁ.l-f?ét- fora -

u' ana hzreby awarded fhe. WQrk ardcr for “Hmng of one (0‘1) no ef Tmck_ Mgunted -
oyment at Balzan » HA ing Regd No. OD

'ars (1023 days)? (02days Ty month) for total .
R pe&s' one crere seven lakh e1ght thousan&l

-act i_:_ me M/ T Q!Z

drep:: '-'ntatwe -
per the ‘instrustien of officer m-Charge

hable o ply vntbln state of |

Gucluding. | -
GST)

Y season (09 month m a year) &




2_91_..__. e

___.....QCONDITI()& Lage:

'fSIgned.by the Qfﬁcer UC or h]S authonzed reprﬂsentatlve

2. _P ment_’l‘

- ) ] Tndia Limited within ° Gda?‘s after work order ‘and- wz]l have..
update penodlcally the following detaflsin the pnrta.l :
& Work Order details ' I
b Contractor workers details and wagcs payment detalls mi‘espect of ear;h ka order, R

’ '8~Valld Road. pemsit 1o ply A8 h.tred vc}ucle i thc-:.
'Pollutlon under contml clearance cemﬁcate ctc §
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?ﬁgc—?;ﬁ .

. 9- Criteria of Dnver{s).

(@) Driver(s) on duty shall be aB1de as: per labour laws of statc/Central Govt
(1i)The Driver having valid ligense shall only be éngaged in any case.
(m) For 12 heurs duty orie. drxver shall be provnded ‘by the blddcr

---Th_g ,s % C}uef Vlg;}auce Ofﬁceri MCL HQ
@2 Th& O BOCP - . .

07~‘Ihe Case -Fﬂe



Hinguia Avea
__ :_-_f..-om-zsf 5[ B‘Z
' Tb

M Sheranwall Infras'tl’ucture Pvt. Lid,
P At 'omn No«-S CWS Colony Market (;lamplex

._ ‘Mechamcal R.oad Sweepel for 12 hours depl
35F -6165 for a perlod of three Years (1023 days)”

" 3-The Vc}ncle will be. used as pel the reqmrement and as pﬁr the 1xi
but the limitation of inonth

- od1sha

S.ll‘.?o

:_Descripuon

B 01 “lemg af ong: (0!) 1o gf

SRR Fruck Mounted
o] 1 Mechapical Road I E
| Sweeper for-12 hours T
 dsployment at Balram

' OCP, HA: bearmg oL
| Regd No:OD35F-6165. -
| fora périod of
| three Years (1023 days)”
0% : Monthl}' KMRJAB s

B Tax@Duies Ik
04 Other ter;ns & Cnnditians | A
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Page2

y the Ofﬁcm TC or hls aui;houzed wpresentatlve B

= ’The .:Ama Fmance Manager :
and: "dltions of G

- 3 Tel‘“{l” 'a_tl n_of Con ac 'As-per NI’I‘ terms & Gendltions alread’y accepted bY }‘ou, -
- govermeﬂbyGeM?arialS wige. . o : :
' 4-*Tl1 Bank payment staiement wage shce_t and ”EPF/CMPF!& CMPS deducucm /dép051t has to
be s m:tt_tad_ (Hard co giof _b111 processmg every. month Based ot thet Labour
ract shal 1ex et ':Il;fabeur Pa ymert Management Portal
- (CLPMP& val India. ] : 'aftér wox‘k order d wﬂl have 1o enter and
pdate pe 0d1ca]lythe il ' & pos : :
- a-Work Order détails Lo ' ' '
b 'Cu111xa£tor workers d%tmls and wages payment detalls 111 respect of each work otder
i | i ’___comphance Wlth fhe plovxsmns related
s, Wages Act. Payment of wages’ ‘Aet, PF,
HOU (R&A) Act, workmen compm&aﬁm Act, -
; 1(‘_1- .'any otherzelevant acts as _
: b_e:enforced from '

o '(Cont,w.'Pfi’i_)f_ '

enance of Lo - Book; "?.- Log book has to be mamtamed which is to be authenueated .

I-imgu}a Araa after cemfymu the b111 by the

1%



. assigning any reason whaisoever
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9~ Cmtena of Dnvm*(s)’-

(@) Driver(sj on duty shall be abideas perlabour Iaws of s’tatefCentraI Gmft I
B (11)’,['1'1& Dnvel havmg vahd hcense shall only be engage my case. et T

bﬁf'___g:owded by ]

The: .c@mpmly teserves. the rlght ‘EQ te,n“fffi_:_ the

- 01 The TS to Chzef V1gllance .fﬁcer, MCL HQ
- 02:The PO, BOCP -
03-Area Piniance Maa get, HA

 04-The PE(E&M), BOCP

_ 05-The FM; BOCP -~
-06-The. HOD(P sel) BOCP
07-'I‘hr: Case Fﬂe;- _ L

: 'P\TT_
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QW&& of the Sfﬁﬁ' Off'cer (E&thﬁ\

20M Unit, Tagannath Area. £

. &21’?‘6’ Dot Colligsy, Talcher k é

ilﬁ’d _ i)lst Angul, Ocdisha-239103 - e W
A . 4
* Fan 9 HBT60) 269527 oo

)
!

5 N
ntly in {9 mamhs ma ymrs} & 1260 un"a i atﬁs} -
yon 12 hwurs duty in & day for 1023 days in 03 years for }a@mmh w

_ 'Bearﬁif;

' Wi:tﬁ reference taf ahava, .the cmnpeten‘t authority is: pieased to accept your offer tc pmwds 01 No

 Description sﬁte‘ms’

'__'_H-'ring Chargesperday | days | 1023 | \__.5122_09 . 5239806 D
| "Diesel cost for Road sweeperfor | R

03 (Threg) yBavs pn the hagis of
appreved KM pun per mondi(y6
ki 257 {m summaerseason) 4
45 kin'x 34 (Fainy seRson) ; i T - :
| days)/143WM/l . | T A -

s 56454 | 99.38-| © 561039852 .

bt o

ootSublewl@ING 0D L P o 4 11085020452
1 Total [ A -w'ss,{}s&ﬁ;;'

| J@D)v W /TATTESTED
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Hiriny charges includes all taxes & duhes excemt ’i’all tax anﬁ parking fees:

l‘-l‘lgin f»ln -Charge; The Project t}fﬂcer, ll\i’(: or his gnthomgd represmf atives -

Usel‘fl%uparting officer:The Pri ject Officer, INCor his aut!wrlzed i*epresentattw

 The ‘*’WW&W shatl keen the topy of Work Order and Vehicle reiated documents in the veh f‘@ﬁ in
prujper manner 50 that these are available. for mspe:ztimx atall reasnﬁable times by the W“"&‘
harge or, his authurizad representative_;.:ﬂ__:__ wever Use'rﬁ{epamng ofﬁ‘zzer may be chang@dhy GM. JAor
PO, }%*16 depending imnn the requirement of the: comipany, '

You haven't ‘immd Barnest Money Depasnt and hetice Rs,1,85,500.00 Has heen depnsiteé by vou

vide FiiR NoA0526751837 dat.22; 102021 fssued by State Bank of -India, Hingula Area,

ity Beposit Total 'ormaace Security Bepasit will he
/500.00. Nor i““m‘s*?‘"ﬁf be payable hy Ml:l,.on this de.p

Mahendrapur Branch as Performance L
Rs.1,85

““ mnnmg on atcount’ bt}!s sha]l be pa:d at 100% of work value. Payrients niay be. made once ima

month, The conithactor has 0 submit the mumh!y bill i dt;piicate along with Iog book of the vehic!e
(original)to the cantroiling officer. .~ < T

Paying Authority; - Avea Finance | Manﬂg!ﬁ‘: laaannathm o .

Bill-in tr[plie‘ate will be submjtted to Engineer In charge with lOg Bqak'%ﬁiu'iy "i;e_rﬁﬁ“@éi;b}{'gs_er of the
vehicle, S : '

Income. tax deduction ® 5% (Two percent] af tha gross vaiua of each bll
from nme to time,

Depariment. _
Agreemenit/Work-order.

l orat the rate as amended
shali be made uiess’ exempted by the competeut authuriry of the Income Tax

on the amounts withizeld, under the mrmSQf the cﬁnu.m

o4

e is mcumbent upon the cantractsr to avoid. litlgatlon and dlspiut&s d;mng the sourse of execution. °

'How.ever, if such disputes take ‘place betmreen the: cozxtmctor and the department, effort:shali be mizde
' ﬁrst to settle the disputes at the comipiany levei ‘The cantractbr sheuid make request 2111 writmg tothe

- Engineer-ln«Charge for settloment of such ﬂisputesjc—launs within 30 (thirty} days of arising of the

o2

Jb ‘\'\Wf TRUE COPY

canse of dispute/claim failing whlc:h no dmpuﬁes}ckaima m‘ the contractar shall be entertained by the
smpam o 07 S

1f differences still persist, the settlernent of the dispute with Govt, Agencios shall he dealt with as perthe

Guxcfelmes fssued by the Ministry of Fmance, Govt, of India in thls regard in case of pﬂrﬁﬂs other than
Govt. Agencies, the redressal of the dispute may h& &eught iivthe: Cmm: of Law | '

ATTESTED
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()} the. mntractwé&pw?s laborers for: less than 30 days, he has t submitan afﬁd&m t@ the eﬁm that
‘he has not engaged any. ecntracsuai laiaarer beyond 30 days during execution of wmk in the said
coptract and the- same. has also to be certified by the authority issuing Egbcur payment z:ertiﬁcam as
well as bill actepting authority priorto payment: &f final bl“ '

[11] If.the case: dﬂes not F@L} i!‘i{i] abnve, the conitrd has w deposit amaunt inCMPF/ EP‘F as per the

provisions and necessary prodf of payment of PF dues is to be st!bmltted before the autharly
& . ‘issuing labowi-payment certificate as well as bill accepmng autherity prier ta the payment of final.
| | bill; Thie payinent agaist the PF [Commnr’s share ouly) s reimbursable to the contractor on

submission ef pmof of payment.

09 2 the event G‘f WCWBYY of ﬂﬂ}’ cisim towards LD Chargem, Penaityg fee ﬁne or any ather Charges ™.

1. '?he vehlcle as indiﬁated in the tefz?;le?{wark order_ (f awarded] cannot be chaﬂgéd w1th out
rent o ;‘:cle may be aliowed an!y on valid gmun ds

- hwrs m a day am ym.-t”i*}ave to p dzm dmer,fopemtor (slanad} mth staggemci rest
& {}& helper (swzi«skilled} with staggered rest

4, The interior of the vehiele should be maimamed i clean anci hyg1 enic r:erzditmra =

8, For the daily routine seriice, the Mecha&ml ‘Road Sweeper Mschine should not be _
- withdraws without: pr*iﬁr intimation. In case the Mechanical Raad Sweeper Macline
remains c}uz oi the wad dua to any break dawn, yau shaii ksave o arrange a standby '
Mechanics
a{fe;ngawifﬁ-'Stﬁwtét@f-:dﬂc&lfﬁ"' approval of Elc
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1. EE&&LIY. : :
. ' o ac&swﬁﬂs of -
i In case, e:lthar '%‘mck ot the meepmg arraﬁgemem ! =:_.=.f?m°’lllt5§e w“ side red as
- tnechanical rbad sweeper machma--;remains hreakéowm it Wi N
breakdown of the mechanieal road sw _ -

il 1f'the mechanicel rosd. amper machine femalns. bmak&ﬂwn 12 Hrsin 4. dﬂ}’ thenme
“hiring charge will be paid for the same day and penalty one day ?xddmﬂ’ﬂf‘f hmng charge
"Shﬁl" e deducted from-his bill, For breakdown hotrs of the mechanical road &

m Aess: thap 12 hrs s day, "then proportionate hlr‘mg charge ?9!‘ hour. 553“ be

. :deﬁucﬁed

H .

z i Maintenance shall be dllow ;____\---:_wof_faﬁmerfii‘*’%sn-ap-emﬁqﬁﬂhom;e&b;hw-dis'créﬁhin of EIC.

; | : |

A R The driver(s) of the vehjcle, employeé by you sheuldshave valid dmnng he:enset He/They: -

should be weil behaved HefThey should'b yand will dressed: He}Theyshauid not'
“be connected with any unsocial activities. He}They should be free from’ cphq] drinking
habit. You will: he heId responsible forthe copductand behavior of driver(s]): | fhehavior of

driver(s) is not sausfacwry, he !they should be wplamd w;thin 48 hourswitha gﬂﬂd d’nver

3 I{" the h:red mechamcal road swceper ‘mackine Femains under hreakdo

for: mors than -
10 aiays in a month and ata suitable replacement is net given, t:he 'ca :

4. The day- a-day mnnmg cost of: dxesel of the' mechamcal raad sweeper wiachine usefi will

be borne by you, which-will be refmbursed by MCL along with the monthlybill. The repair
& mamtenance ofvehicleds your respans;bllit,y 'The costof: muhﬂj engine oil is. mclutied in
T the mamtenance cost of the: vehicle '

- 'l“he relmhuz‘“sement for Diesel shall be made on the basls af !\ézieagt!;' gverage af KM/Lizre g

P -"-:l?yphiﬁﬁ-\ié}%ﬁéla o "Kwﬁ'ﬁx@ﬁﬁﬁnﬁﬁmiQf_--ﬁiesel-.--
1 Ne. R S _

,, 0L - -ma;chim; o @: 1&3._!{&&_{1,!:;{_1;1 g—wggpln_gfmo;ig_gnz_ﬁ kS
The. mechameai road weeper '._'_-.:_"é‘r.nus{?f}i'ﬁi}e'ﬁrovis'iﬁn=-efﬁt§:=’éﬁi?é:' ut the year.

The cost of diesel shall be. relm’ismrsegiatzpr&%ﬂing miarket rate of BSD cf IGCWBPCL}HPCL
applicahleat the plm:@ of engﬁgement_of miechanical Toad sweeper machine. The cast of HSD
* shall'be calcutated on daily basis. by dividing the Km Tun in sweeping: miode of the mechanical
road sweeper machine on a day by the: wileage caf & siimie type of mechahical road: sweeper
machine as givenin: the abgve table muﬁiipheci by the rate of HSDrohy that par f‘cular day. .

TRU COPY.
R e




- hirmg charge& long wnth diesei dmrges and any other charges as applicable as per the

: mmpensanw to. yim m*ta ymxr dr

300

. A separa'ee lag-hook for dai!y recording of the ki run, honm of ron wmh Tocation of svmpmg of

mechanical road sweeper machine should be maintained by the driver and to be countersigned daily
by the Englneer-in-charge. The log hook shall alse recomi the breakdown and mammrlance hours.

You have to submit your monthly bill in tiaphcate alang with, the copy of the Iog -book with
VTM repoit taintained for the mechanical road sweeper machine in the 1st week of the
succeeding monshto the Controlling Officer for acceptance. The monthly bill will include the

xd hy the Area Accaunts Oﬁ‘ice. of the

r[S]/helpel’IS)-
En _éai*éii}*ﬁhéfge- Project. Ofﬁcer mc or his anﬂwrized represenmtive wﬂl be the

it ¥

I ¥4

4

15, @

i Mechamcai roaci sweepeﬁ m )

_ In c:tse af ma]ar hmakdawn you shali havétiprovide aiw‘zzaﬁve mechanical road sweeper
; ne for sat%sfaﬁf:a:y execution of works aiong With s&zuwry documents with the |,

Yol s}mll at. your‘ OWE. COST, arrange for: wgular checking/ maintenance{ rapazr of the
raschanical road. amrf:per machifig anci keep them: En gaad and safe runnmg conditions all
tha time.

expE }_‘eﬁﬁe,vski?}ad d disc1plmed drmers of sound health and good behavim' & hmag
i defving Ticens: .-herde;xlaya& ‘by you for driving the mechanical road sweeper ..

ine suppligd:to MCL. In no case any unwauthmzed dnvmg of the mechamca] road
sweépef machine. shall be p&nnt:ted by you, - :

“Mechanicad, rf::ad sWeepEr mazi‘u.we wiil run msu;ie the state --in-idi's'ha

ie sk;emld always bc m an esxw’llem mnmng condmmz .
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18,

1.
2%

22,

- 23

The methanicai mad sweeper machme ahmid run, only. on. thﬁ 3

' Thﬁ;ﬁik‘?ii@er,ef the mech:

301

wk &, ot on @g& or

kmmnc

The MCL utzciertakes no Hability if the mechanical road sweeper machine is dmage@. set o

-.f%f‘e ete. b}f any mob or by :my person or. by dceident during the engagem&nt;-_;;;_ e ir

: ical road sweeper machme shauld not be in ﬂmnken canﬁf' ﬁanr
while on duty; .

You shall Familiarize yourself and ‘fiilly. cnmply with the pwvxsxons of all the
ﬁcts/Rxﬂe/Reguianonszye-lam and. arders ‘of the Local authority/- Municipality/State
Govt:/Central Govt. applicable to the wor&er Mines - Payment: of Wages Act, Motor’
Vehicle Act, Workmen's Gompensatmn Act, gte.and s e fully responsible and liable for

due’ observance of the same. The compan? shali: have né mpens:bihtﬂliabtiity whatsoever
- on these accounts and you shall ﬁxﬂy‘inﬂemnify the Company: a@mst anyclaim/ dispute

24.

[ Yoa ha

3 machine fm‘ met Iength traclang fcr movemerit analysls aﬁd posu:ioning w:th s&brmssmn of _

. reéport et to the EIC.

35.

2.

TTESTED
JEPV _

A hinderance register shall be mmntamed at the site t6 record the. m;:imnces

(i) You have also to to- submlt the 1D and Password of VTM {Wehicle ‘Trackmg Machine} for
memttmng before start-of work and submit self cemﬁed copy’ of mantmy track report for
payment. :

ity In ¢ase of break- dowrk s Eaiiaz‘e of GSM wetwork, the sarmie may be immediateiy
informed to the E p-charge and 50 EE&M] of the [agannath Area and act;wav; nof
YTM to be made 72 Hours. Work executed on disturbance p&riad bhas to be-certified

by EIC / SO(E&M) for authentmatmm

iv) Monthly submissm of V‘I‘M report amf log’ bioak {s # must. Runnmg{m aeemmt bﬂi shaIl

be processed only after receipt of V’I’M report: a&we lasleg bcmk,
The interiot of the mechaniﬁal road: W&e;;cr machﬁ'le should be mamtmned in. cleanr

: and hygtemc coridition..

o \. ..le
during the exewittion of the which will be counter s:gncd by the. EIC and yout

repreas;enta&vc TRU e CO PY

o '-'--g',fej{.nzwm‘"i
- maﬁ Oificer (E&N)
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27, The water to he. used for eiust aﬁzgpression shaﬁ be from the mine W&w %wﬁ" as advised

- by EIC, | |
- 28, You shm&é engage the persunnel after compliance of ail smwwry requir emﬁnf in mswﬂ 1o
safety af mine, _

29." The 1 'I" road ‘sweeper machine shall be opemted by you fa!lomﬁng al} safety

' ‘measures. However, the utilization of the mechanical road sweeper machine will be- donedt
- t:he clireqhiem af Engloeer-in- (:harge A team.of execntives of E&M/Envt/Safety along with

itative ‘willsinspect the sweeping performance of mechanical ‘road

aweﬁ;}er mach ,. every 15 days and jt will L recorded in a register duly kept for this a

| purpose with sighatiire of all re| es; If the mechan‘ie:ai foad sweeper maching does
not sweep {dust & debris upio 100 mm in all three dimensions} the designated routes
properly, then 03 days time will be given to the contractor for rectification of the system. If

not vertified ity 03-days then the operation of mechanical road sweeper machine shall bae.;f)

- 'stopped and i will bé taket as breskdown and penalty wil be imposed as per terms and

cancﬁtimas of NIT.

- 30 Maximum 2 daysina month shall be allowed:for maintenancef repairing in a month which

is excliided from breakdown/ penalty calculation, However, the maintenance days shall not

be accumulated. If the contractor deploys: the methanical road sweeper machine into

gperation during malntenance days on urgent. reqmrement as per the tastruction of EIC,

then the payment of the same day shall be made as per'the hmng charges per day mm the - -
relmbursenent of POL a%sna . _ _ .

. - 31. The collectcd dust/ debris in the ‘sweeping machm& are to bﬁ‘ dlspomei at the spemﬁmd
& , 10'_ uon at g}w w-_:. o1t ;af EIC: EI{: m;tl msurc that dumpmg/ cbspasai wof 'ﬁiw.

If ‘the wagas ﬁf labour. requxred for execution .of the. Wark increase or éerggagg, t%m -
CONEEACLon sha"ll be- cempen&ated forsuch in::rease or reacoveries will be made from the bills
for sng}; fiecrease per. provismns deta_i_ .pesr tslausa Nn 7 of additional clauses of
“Genetal terms and Con _-_ﬁﬂnsuf theNIT. :

33. Yw;bmgtf@es_q;)rniz,.fol_lawmszmnewed_:dmms gtﬁéqg;'w;igii‘-tbée=mont#ﬂg=ga_l_ll‘-whenever_-_they are gxpired.

R
tle;ofﬁaglstramn N TR VYT

Pt valid UptE .' T . S ‘2.2.;1;2.2’52..'6:' ' T N s
"Road Tocvalid upto o S ; ETY Ry e
@ _ ._ i :Fiftness*i.-_ T :. TiEis
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S
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. _ ) 7
" Annexure R1OIE_. : 2>k

~ Bioreclamation status of MCL in Talcher CF since inception till 2023-24

208089

85485

123250

22500{

0f .

" Year Area of Plantation in Ha | | Numbe‘r c_».f'.-PIar'lts pianted _
199293 - 20364 | |
1993-94 7183 165253
1994-95 39.25 81981
199596 4403 147602|
1996-97 - 60.06] 145906
199798 40.16 97144
1998-99 71.05 168962
199900 - 64.76 146425
2000-01 59.30 136593
2001-02 41.46 103520
- 200203 35.93 . 89844|
2003-04 0.00] 0
2004-05 66.98 156524
2005-06 34,19
2006-07 _ '4930
£ 2007-08 - 900
200809 9.89 - 22475)
200910 17.87 42425
2010-11 13.29| 33230
20112 1625 40625
201213 12.72 31800
2013-14 0.00|
2014415 - 1829] 40267
201546 . R«/’ | 4658 114695
U COPY
@M kﬁ‘{‘/ AT T ESTED
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o

- 2016-17

56,04 131230

201718

2446 .- 58677

201819

621 - 12000

2019-20

0 4070

200021

osa88 . fos03).

- 202122

5692 99414[

2021-22

(Grassing) -

msool - o

202223

Ean

20  aes00]

202223

(Grassing)

12,00 o Y

2023-24

9.73 22070

2023-24

- {Grassing)

w00 0
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Annexure R10/F

S§/NO | - Area

Talcher. - .

District

. Angul

605

"] Work Value {in Lakh)

EXPENDITURE (in lakh}

605

"YEAR -

| 200819

Talcher

Angul

1131

076

2018-19

Talcher |- Angul

T B

698

2018-19 |

Talcher

Angut

878 .

8.78

2018-19

] _Ta_lc'her_j .

Ar’igui' -

REYS N

oes

12018-19

Talcher

. Angul

720

720

201819 .

N :-'falc:_he_;f

_: o Angul

o 0.00849 .

| 201819

Hingula-

Angul

7.87_

_0._10

.2018-19

Hingula

. Angul

._'10;85.__' b

1043

1 201819

10

' Hingqfa

Angul

898

7.11 .

. 2018-19

1%

| “Hingula

R _Angul-

2108

1669

" | 201819

12

- Hingula

' Angul -

B

1219 -

_ 9.44

201819

TRUE COPY
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C13

| Hingula

'_ Angu'l _

1159

937

1 201819

i4

Hingula

Angul

493

'3.99

2018-1%

15 |

. Hingula . "

“Angul

1133

- 888

2018-19

16 .

Hinguta -

~ Angul

17

Hlngula N

.-.Ah._gu'i."

1285

10.18

2018-19

_ ___2__1..6.?' '

1679

2018-19

18

Hingula

Angul -

10.20

- 791

2018-19

19|

.Hingula.

’ Angul

1842

1428

201819

20 -

Hingula

Angul

8.89

689

2018-19

.

: Hiﬁg_ula_ :

~Angul

1643

1274

1 201819 |

22

Hingula

Angul

622

2018-19

T3

Hi_ngul'_a'

 Angul

659,

0.97

301819 -

24

Hingula

Angul

3,78

2.93

2018-19

25

 Hingula

635

497

201819

‘ . Hingula

6,19

4.84

2018-19

MW \x\w

218
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- Angul

770"

6.03

| 201819

28

Hingula

Angul

5.55

434

| 2018-19

._2.9._._ _

. ngula

' A_ngljl '

1575

. 1'3"!3"

2018-19,

30

Hingula

Angul '

1431

- 1431

2018-19

. 'Ang'ul_. :

32

“Hingula

.A'ngul

1438

| 201819

820

820

. 2018-19

L

. Hingla |

S Ang_uj__'

1173 o

34

Hingula

Angul

590

4.62

2018-19

098

| 201819

36

Hingula

Angul '

0935 -

0.95

2018-19

- :.37_' '

Hingila |

| A"_g'-'r' '.::. .

38

Hingula

. Angul

“Hingula.

© Angul

4.01

0:67

2018-19

. .7;'6"_5:___ _

A

| 2018410 |

.40

Hingula

Angul

0.88

1 0.88

2018-19

....41.

‘Hingula | -

- Angul

S83

163

| 201819

2

Hingula

Angul

8.37

1.40

2018-19

43

: Hingﬁla_ '

'.Angi.;t"

159 '

| 201819

44

Hingula

8.09

135

201819

o

' TRUE COPY
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W

45 . -

tingats |

Angul -~

9.66

1.61

2018-19 |

4

Hinguta

Angui

617

1.21

2018-19

a7 |

Hingula

A'n_g:u'l. S

am -

436

2018-19

48

Hingula

Angub

11113

1.67

' 2018-19

-9

Hiﬁ_g;_lla -

: An’gﬁl'. ;

1445

217

| 201819

50°

Bharatpur

Angul

$.58

8.58

2018-19-

51

'Ahgui:_. .

919 o

I 2018-19

52

Bharatpur

Angut

13.83

- 13.83

2018-19

©53 |

Bhara__ltp.ui‘ B

o Ang_uf .

9.28

2018:19 '

54

Bharatpur

Angul.

115

775

2018-19

55

- Bharatpur -

_'Angu_l

112

11.71

201849 |

56

Bharatpur

Angul -

i

7.46

592 .

2018-19

e

S
 TRUE Copy
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.57

Bharatpur -

: Angul

496

- 017

| 2018-19

58

Bharatpur

Angul -

4.07

0.04

2018-19

59

 Bharapur || Angul -

653

C 134

| 201819

60

Bharatpur

Angul

6.80

1.50

2018-19

Jagannath

'A'ng'u! .

201819 |

62

Ydgannath

- Angul

13.98

0.45

2018-19

Jag'a.i'_m_ath Bl

© Angul

1086

64 -

Jagannath

. Angul

0.96

0.95

7018-19

'Iag_ar.'ma__th_

Angul

215

12018-19

66

Jagannath

Angul

2.04

199

2018-19

67 |

Jagan nath

'Ang?g'.

car PMIT by pr

2,30

768

2018-19°

e

TRUE COPY
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b

319

68

Jagannath

Angul

-25.26

1218

2018-19

69

Jagén_nath )

- ‘Angul .

860

12018-19

JO

Jagannath

" Angul

286.

2.86

2018-15

7|

_J_a_ga._hn'atﬁ - '

© Angul

1060,

e

- | 201819

72

sagannath

Angul

20.23

16.00

2018-19

fagannath |

 Angul

520 IR

cl2200 -

1201819 |

74

- -Kaniha -

“Angul

2437

T 0.09

- 2018-19 |-

75

'._Kaniha'-'.

Ang'm_ .

23 - |

o 1_9._67.

| 20isi1s

76

-Lingafaj .

Angul

s

8.26

4.96.

2018-19 |

TRUE COPY
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A

77

k Linga'ra'j. ,

~Angul

873

662

2018-19 |

78

Linga ra

Angul -

1.99

1.95

2018-19 .

- Lingaraj

© Angut

884 o

750

80

Lingaraj

Angul

745

3.06

2018-19

ﬁLingaréj' o

 Argul-

|:2018-19 |

82

Lingaraj

Angul

742 -

5.68

2018-19

s

- tingaraj,

. Angul

e

606

| 201819 |

g

Lingaraj

Angul - .

8887

7841

2018-1%

. Lingaraj

8.92

822

1 201819

—
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86

' Lingaraj

Angul

8.14

5.83

2018-19

87

. Lingaraj

639

636

| 201819

88

Lingaraj

9.02

6.94

2018-19

lingara] -

858

2018-19-

S0

Lingaraj

- 306

3.06

2018-19

9-1._: ._._.”Lir;'garaj_ _

: '.6__3_7 o

301819

52

Lingaraj

12.37

9,46

2018-19

93

- tingaraj

761

582 -

201819

94

Lingaraj

0.03 .

0.0000018

-2018-19

AR

( .

224
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. 85

| Lingaraj

Angul

898

2018-19

96

Lingaraj

Angul

7.16

679

2018-19

Lin'ga’r_a]-l' |

Ar'igul-__

634 . R

615

| 2018191

98 .

Lingaraj -

Angut

542

415

201819

i-._in'gar'a'j .

7 Angul

453

3.0

- 201819

100 -

Lingarai

An.gu1

8.88

1.07

2018-1%

10t

. kingaraj = |~

_'_Ang_u_l =

107

120

201819

102

Lingaraj

Angul

2L

11.75

1.17

2018-19

ke

.TRUE%§SPY
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103 | Lingarsj | Angul &7 . | 1es | 201819

104 Lingaraj " Angul 7.80 133 T 2018-19

105 | lingaraj | . Angul 810 - | . Coesr . [201829
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